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LOK SABHA

Monday, March 29, 1971
Chaitra 8, 1893 (Saka)

The Lok Sabha met at Eleven
of the Clock.

[MR. SPEAKER fn the Chair)
Member Sworn

SHRI VINODA NAND JHA (Dar-
bhanga)

MR. SPEAKER : The hon, Member is
not keeping good health,

So, [ have alloned him to take oath
from his seat.

SHRI INDRAJIT GUPTA (Alipore) :
Sir, he has 1o shake hands with you,

MR. SPEAKER : We will do it later on
when he gets all right,

SHRI S. M. BANERJEE (Kanpur) : I
can shake hands with him on your behalf,

SHRI SHYAMNANDAN MISHRA
(Begusarai) : Sir, the House is also a loser
i the sente that the House has not seen
the hand-shake,

MR., SPEAKER : He is doing that
from there, The Speaker can administer
oath ¢ven in his Chamber. That is all right.
Thank you very much. We will shake
hands some other time.

&t gow wr woww (fwex) @ srek
mmm,m IE T qew W
!

weqw Wt - AR § eSS, wa
qY TUET B AGNX |

oft que qRo el ¢ fegrg g §
@ foar e & oy vt o T
g

WA AR ¢ qg A AN IE wg
@ § fer wa wedr fmre @& @
ml&llot

st gow W woaT ¢ Wit i
& oy oY ok

Weqw Wgg : quEr A e ¥
9% 7@ aFar § w6y & gwfaw T
FERY T §— A & e w A )

MR. SPEAKER ; Now, we take uwp
questions,

SHRI GOTKHINDE (Sangli) : Sir, I
rise on a point of order.

MR. SPEAKER : Generally, point of
orders are not raised during Question-
Hour.

SHRI GOTKHINDE : I want to know
the legal position, Sir.

S0 long as a Member does not take his
oath, he remains a candidate elected, waiting
to become 8 Member of Parliament. The
Secretary has allowed him to put questions
from the 18th, We have taken the oath onm

right of asking questions ? My intention
is not to gag questions.

MR, SPEAKER : All right. They can
wend notices, - but they can participate only
after they take the oath or make the affie.
mation, Are you satigfed ?
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SHRI GOTKHINDE : Yes, Sit.

MR. SPEAKER :
absent.

Mr, Teja Singh—

!
The very first questioner is not there,

Mt. Shashi Bhushan.
very happy.

He is here, I am

I congratulatc Mr, Shashi Bhushan. He
will be the first Member to ask the
guestion.

ORAL ANSWERS TO QUESTIONS
Sale of Arms by Britain to South Africa

4

*1. SHRI SHASHI BHUSHAN :
SHRI TEJA SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whother Britain has decided to sell
arms to South Africa even before the Study
CGroup sét up by the Conference of the
Commonwealth Countries could examine
the issue ; and

(b) if so, the steps which Government
propose to take against the unilateral decision
of Britain 1o sell arms to South Africa ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
Yes, Sir.

(b) The British decision to sell arms
to South Africa announced even before a
meeting of the Study Group could take
place has, in our opinion, rendered the work
of the Study Group infructuous and we have,
therefore withdrawn from the Study Group.

This matter was discussed at great length
at the meeting of the Heads of Common-
wealth Gévernments at Singapore.

The Government of India are in touch
with olher Commonwealth countries to
concert farther steps, both within and outside
the Cominohwealth, to oppose the supply
of arms to South Africa.

MARCH 29, 1971

Oral Answers 4

ot ol wuw : fadw ErEv-aer
N @t gl goor§ T W & w0
A% wwaw ag w3 & i ag fere et
¥ oo wgew WA WA @ 7 9
gt Afq FFrow o dTET AW F WA
# ot fafewr ogniy 3 fgx ngramTT o
I FX @ K owm Ao e W
aft ax fafew ww wew F wEm A
ge & v fF fwr ofmar § fome 2w
t M T @ aga §, 3T feers
FHAIE 7T AT § 9% fax wgra}
§ witforr qgar wgw agr e R0 @
gt "l § fF owas feq @y e
v R 2, T am fafow o wwew &
ST AT AN AT I 97 AT F1¢ -
I A FIA AT AR CFHT AWM W
qfyew arffeary &Y faw qw@ at w2
I HT GT §— AT I TG F f@wTE
v ofmar & gk WM H—a® T AT
% ? gad gy § e gar Afg g 7

MR. SPEAKER : The question 13 &
little off the point. Only you can ask the
factual information regarding the unilateral
decision,

st ster v g RPN A NEeR
g™ & fan fada dwr s wr ...

MR. SPFAKER : This relates to supply
of Arms to South Africa.

st wfer wow . wTvq awer
gfamre ? 10 €, fex wgramre ¥ vy
Jara & for @ wr 3—Th feafy H gw
qeZ qUES A qT Wt A4y oy § ?

SHRI SWARAN SINGH : With regard
fo the establishment or the presence of any
bas¢ by Britain ot by any other country in
the Indian ogean, we have stated our position
quite clearly and this was what was unani-
mously adopted at Lusaka. We are totally
opposed to the establishment of any foreign
base in the Indiun ocean. That policy
continues, 'The supply of arms to Soith
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Africa is even more objectionable from our
point of view. Not only does it strengthen
the presence or the nebulous preserice of
Britain in the Indian ocean but it also helps
to strengthen politically and militarily a
regime which 18 practising the shameful
policy of apartheid; -and the Government
which has strenthened the racist regime of
Rhodesia is also lending support to Portu-
guese colonialism in the southern part of
Africa, For all these reasons we have been
totally opposed to British supply of arms to
South Africa.

I would ltke to say that the British
Goveinment have categorically denicd that
they are affording any facilitics to Pakistan
in the Isles of Maladive. That they hawve
categorically denied. We have no information
to the contiary.

On the guestion ol quitting the Common-
wealth on this issue we do not feel that at
the present moment it will be in our interest
or in the intciest of the Afro-Asian and
Carribcan members of the Commonwealth
that we take a decision to this effect, with-
out further consultation with them.

SHRI BHAGWAT JHA AZAD : After
giving the withdrawal noticc from the study
group has there been any request made (o
India to join the Group ? Do the Govern-
ment proposc to stick to this —not only stick
to this, but ask other Members of the study
group to withdiaw fromn this Committee ?

SHRI SWARAN SINGH : No requocst
has been made directly to us thal we should
recongider our decision with regard to ow
participation in the Study Group. Some
other Member countties of the Study Group
have also signified their intontion not to
participate in the Study Group.

SHR1 S. M. BANERJEE : T am happy
that India has withdrawn from the Study
Group of the Commonwealth. Since the
British Government have consistently becn
sending arms In spite of protests from the
progressive people and  the progressive
Countriey throughout the world, may I know
whether Gaovernmeyt have made up their
mind to gquit the Commonwealth on this
issue gr porhaps to give them an ultimatom
that ey il quit the Commmanwealth ?

CHAITRA 8, 1893 (SAKA)
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SHRI SWARAN SINGH
answered that question already.

1 have

Survey for location of Mincral Deposits
in South-Eastern Region in the Country

*5. SHRI ISHAQ SAMBHALI : will
the Minister of PETROLEUM, CHEMICALS
AND NON-FERROUS METALS be
pleased to state :

(a) whether extensive survey has been
carried out in the South-Eastern region of
the country to locate mincral deposits during
the last threo yeais ; and

(b) 1f so, the result thercof 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND NON-FERROUS METALS
(SHRI NITIRAJ SINGH CHAUDHARY)
(a) and (b). A statement is laid on the
Table of the House.

Statement

It is presumed, the Hon'ble Mcmber is
referring to Andhra Pradesh, Orissa, South-
eastern part of Madhya Pradesh, Southern
part of Bihar, South-western part of West
Bengal, while mentioning South-Eastern
region of the country,

The Geological Survey of India has
conducted systematic geological mapping and
mineral investigations in these arcas during
the last three years. As a result of thess
investigations, reserves of about 10.6 million
tonoes of nicke loic in Sukinda arca ; 4.74
million tonnes of lead-zinc o1e at Sargipalli
in Orissa; 64 million tonnes of copper ore
in Rakba mines~~Roam-Sidheshwar belt in
Singhbhum djstrict. Bihar and § million
tonaes in Nalakunda and Dukunda blocks in
Agnigundala belt, Andhra Pradesh, have
been established.  Siccable  deposits of
baunite, limestone, dolomite, iron ore, coal
in Madhya Pradesh ; clays and coal in West
Bengal ; Graphite, kyanite and coal in
Bahar ; lead ore, manganese ore and chromite
in Orissa and coal, limestone, lcad-zinc in
Andhra Pradesh have also been Jocated,

In addition, airborne geaphysical surveys
over selected areas of Andhra Pradesh dhd
Bihar were also carried out.  Ad & regult of
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the ground evaluation catried out so far, a
zone of copper mineralisation in , Baharagora
area in Sioghbhum district of Bihar and
mineralised section of lead and zinc in
Venkatayapalem aréa of Andhra Pradesh
bave also come to light,

ot yagrs wewel @ efeT gy, AT
W wars qr ag fegw war anar an)
¥ sy amaa wga g 5 fraces
frered & fog—ewed & o@ar & an
¥ & for son § faww f& qo
F—dvaE R wwd §—aar 7 91
FE A gg 9a1 SR F wfaw I e
feaa faeeg gy o § R feadt aa
H aguanfas & ava g ? wEE
we% fufrex agg sy e gw A
¥ w79 feg g ot 99 W A feadt
arerg ¥ Frere T wrFe § oAy v ?

st difaow fer Wwd oo
wgea, shar ¥ gieer ofan #§ ffes
10.7 fafewnr ==, fawd ox sfawe
fafre 'Trfqi t,ﬁ’ﬁ’ﬂ 31 wiffeest ¥
¥v faw six 4.74 fafoms 77, faas 6.08
wfawer ¥z § ¥ & 97 F arar 14 @

oft yegre wowet & oreT wigan
g agaf § fe o, wrev fagr,
WET SR ¥ F® ¥wH W ¥w T § 9
¥ ary Rw oY § 2wl o Ay THe
fady Y from aw WY agi 97 faaoew
frers g § P oo W g,
Sy agy s ag T AT & fea
R —ree frart o of § 7
wr agedy §fF A famee adr aw
aff ford ar o Ik fog goeTe AE
o wr WY § 7

o Aavre fag Wil ¢ @ wHaw
g § P it orsr R & Mraga &
fadey B3 € 1 & aeeiy TR W
Wt wrget § e ober Pt O ey
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¥, gtaragry #, ¥ qeid s & oo
g wmer wfar § f' fw, aw
AETA, YAF, A WYY, WA
T oA ¥ fror § 1 W dy ek
TA-FEHG GE FT TR Td Ak
fagar % faor § 1 o wo wo #o
Jomare fos § qiwr faer &

SHR1 JAGANATH RAO : May 1
know the thinking of the Government in
regard to allowing the State Government of
Orissa or the Orissa Mineral Development
Corporation to develop the lead deposits and
the mickel deposits in the State of Onssa ?
May | also know the state of the Rakha
copper project ? Is it likely to come up very
soon 7

SHRI NITIRAJ SINGII C(HAU-
DHARY : As regards the Rakha copper
project, we have recetved all the papers and
the matier is being processed, and we might
begin mining Rakha very soon As regaids
the Orissa Corporation, as soon as we
receive an application from them, the matter
will be considered and suilable decisions
taken.

MR. SPEAKER : His old colleague
has not forgotten the art of asking questions,

SHRI BHAGWAT JHA AZAD:
Rather we have refined the technique; we
know it better now.

ot gWR W weMT : I RE,
& ared aveqw ¥ e wgew ¥ s
rgar 5 ot arfiror Frromrs ondy § e
W e e 8 § ay A
ar afrwr free £ fF @ ae Wy
¥ el fr g B g et @
oy a1 aUET & e Ak S s
¢ fe oYy sfawdufor wear o
frrrey o1 50w aamar oy anfe ot
W} ®1] gy W ?

W afefen pm gbm ford &

§® 4y wry § wgl wiv 1w
frresar & ot-war s wweT ghww W 7
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off Aitfrorm Tog Wiwdt - e wAe
wrAt & et ¥ § fe fog avg & ofaw
¥ stfas wear qre Frwrer W @ @
g § X ardo WMo uHo ¥ AT FT
wv § oY agi ¥ qog S AwA §

gET & AR W WA 9T IS
& wex g8 A ggwT ga faay J0Q |

SHRI INDRAJIT GUPTA : It appears
from the statement laid on the Table that a
reserve of about 10.6 million tonnes of nickel
oie has also been found in the Sukinda area
In view of the fact that at present this is a

scarce commodiy and it s extremely
difficult for us to procure mickel
supplies and c¢ven if we arc able

to do, 1t 18 at prohibitive prices, are Govern-
ment undertaking any top priority project
for the mining and processing of the mickel
orc found at Sukinda, and if so, what are
the details ?

SHRI NITIRAJ SINGH CHAU-
DHARY : Government have already under-
taken the work of exploiting the Sukinda
toines. A detailed feasibulity report has been
received and as soon as it is received, work
will begin,

SHRI C. CHITTIBABU : May I know
what aclion has been taken on the report
submitted by the Tamil Nadu Covernment
in comnection with the exploration and
exploitaton of minerals in the State 7

SHRI WNITIRAJ SINGH CHAU-
DHARY : The question relates to the
South-eastern region of the country. He
may teble a scparate question regarding
Tamil Nadu,

SHRI C, CHITTIBABU : He is dealing
With the same thing.

MR. SPEAKER : Buat the hon. member
may table a separate guestion on it,

Travsit of Pakistan Troops across lodia

-, mf RADHAKRISHNAN @ Will
the Mitiister of EXTERNAL AFFAIRS be
Pléaged o state : -

CHAITRA 8, 1893 (SAXA)
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(8) whether Government recefved any
request from Pakistan for permission or for
any assistance for the transit of their troops
by air or over land across our territories ;
and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
{a) No, Sir,

(b) Does not arnse,

SHRI RADHAKRISHNAN : It js
reliably learnt from reports received so far
that about a lakh of troops have been trans,
potted 1o Bangla Desh. These troops must
have gone cither by sea or by overflying
Indian tenitory. Have Government taken
any steps to prote:t to the UNO or {o ask
them to prevent countries like Ceylon and
China from affording transport facilities to
these troops sent to Bangla Desh ?

MR. SPEAKER : His question related
to a request from Pakistan for transit vig
India. He has replied to that.

DR, RANEN SEN: Though & liule
outside the scope of this question, may 1
know whether Government are prepared to
request the Ceylon Government as well as
the Burma Government not to allow passage
of troops, anns or ammunition to Bangla
Desh through their territory ?

MR, SPEAKER * The hon, member
who asked the first question asked the same
question and I did not allow it.

SHR1 S. M. BANERJEE : When this
question was  given notice of, the
situation in Bangla Desh was different from
what it is now. Now new developments haye
changed the complexion of East Pakistan.
So the question has also changed. I'howgon
will allow us to put suppiementaries
do not exacily arise out of it, because the
question is whether Government received any
request from Pakistan for permyission or for
any assistance for the transit of I‘er‘udﬂm
by air or over land actors our terhtotig.
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MR. SPEAKER : You meaa whether
Pakistan is trying to circumwvent this. I am
making it relevant,

SHRI SWARAN SINGH : It is true
that Pakistan is attempting to move military
aquipment and also their pecsonnel avoiding
Indian territory, and in that connection
they are reported to have used the sea route
via Ceylon. Sometimes they do not land in
Ceylon. They have been sending supplies aad
mifitary personnel to East Pakistan via the
sea route by ships, and also by air.

DR. RANEN SEN : Will the Govern-
ment of India request the Ceylon Govern-
ment and the Burmese Government,...

MR. SPEAKER :
far now.

You arz going too

Shilting of a part of Directorate-General of
Ordnance Factories from Calcutta to
Kanpur

*9. SHRI S. M. BANERJEE : Will
the MINISTER OF DEFENCE be pleased
fo state :

(a) whether shifting of a part of Direc-
torate-General of Ordnance Factories known
to be O.E.F. Group from Calcutta to Kanpur
has proved neither economical nor useful ;

(b) whether Audit authorities have raised
serious objection ; and

(c) if so, whether Government would
reconsider the entire issue ?

THE MINISTER OF S1ATE
DEFENCE PRODUCTION IN THE
MINISTRY OF DEFENCE (SHRI P.C.
SETH1): (8) The movement of O,E.F.
Headquarters from Caloutta to Kampur is
yot t0 he completed. Therefore, the question
a8 to whéther such shifting has proved
neéithér economical nor useful does not
arise.

(b) No, Sir. The Audit have, bowever,
raised the pojot if the eupenditune dncusred
over hiriag of acepminedation for Q.EF.
Group HQrs. at Kanpur should be coasidgred
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infructuous in view of the fact that O.RF,
Group continues to occupy office accom-
modation at Calcutta also ; and

{c) No, Sir.

SHRI S.M, BANERIJEE : At prescnt this
particular office of the Director General of
Ordnance Factories is paying Rs. 44,000 per
month as rent in Calcutta alone They are
also paying Rs. 6,000 per month in Kanpur
for one part of the office. 1 would like to
know from the hon. Minister what purpose
it serves. The main purpose of this was to see
that more work was procured for the clothing
factory., After the bifurcation, the woikload
has gone down, and the Minister has made a
statement that they are tiying to increase the
work. I would lLkc to know whether it is a
fact that no employce from Calcutta is ready
to go to Kanpur. They have alicady ashed
for volunteers, but nobody 15 willingly
coming forward. Is it not extravagant to pay
rent both in Calcutta and Kanpur, and may
1 know what steps Government are taking
in this regard ?

SHRI P, C. SFTHI : The Director
General of Ordnance Faclories exercises
control over all factories. So, it was decided
that in order to have greater efficiency, the
five leather and clothing factories, out of
which two are situated in Kanpur, should be
grouped together, This particular group of
industries har been separated, and that part
of the ordnance factories has been put
under the control of the Additional Director
General, whose office is to be situated at
Kanpur. The office at Calcutta has a staff
of about 1,220, while only 170 out of them
have to be shifted. Thirty people have
already volunteered. The remaiaing qumber
of staff will bo found by depwing persons
from ordnance factories who will be given
15% of pay as deputation allowance Therefore,
in the iaterests of work and greater efficiency,
this was necessary,

SHRI 8. M. BANERJEE ! This was done
at a time when there were no KRegional
Diiectors. Today the ordnance factogies
are divided into varlous regions, and in
Kanpur itself there is a Regional Director,
whe contrpls the facteries jn this particular
region, including the two factories is Keagur
and one in Shajapur. In view of this what
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it the use of having another Additional
Director ? Will it not be duplication, and
mey I know what steps the Government
contemplate to thke 1o avoid this duplication
in the larger interests of the economy and
the country ?

SHRI P. C. SETHI : The Regional
Director has been appointed in order to
decentralise the work of the DGOF as such,
but in this particular group of industries
which comprise leather and clothing factories,
the natlure of work iy quite different, and
therefore it has been decided that it should
be under an Additional Director General,
because a lot of diversification is requited
there.

Wt Qe sgeeEa & fog svwan
TS W e

*[0. s} TWF NaOW TJAY : ¥WI
areey aar qfere fadtmm @t OE
qITX F FOFA fF .

(¥) 70 "T#R 7 & TEQ
deqrel & @gIT ¥ HA AT F A H
gt w3 & fog feeft 2= @7 75
frar g ; alx

(m) afs gi, A 3% 7= & agew
F-A1T § T Y fodid &9 o gew
T S ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A, K. KISKU): (a)
and (b), A statement is laid on the Table
of the Sabha,

Statement

. The Indiam Council of Medical Research,
New Delhi, on the advice of the Planninig
Commission and the Ministry of Health and
Family Planning constituted in September
1969, a Consultative Commitiee for co-
ordinktion of Cencer Research activitics
;m,‘mm% various Insthutions in the

CHAITRA 8, 1893 ($A4KA)
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The composition of the Committee is as
under :

1, Professor P. N. Wahi,
Director General, Indian
Council of Medical
Research,

2. Dr. A.R. Gopal Ayangar,
Direcior,  Bio-Medical
Group, Bhabha Atomic
Research Centre,
Bombay.

Member

3, Prof. P. K. Haldar,
Prof. of Radiology, All
India Institute  of
Medical Science, New
Dethi,

—do—

4, Dr. D, J. Jussawalla,
Hony. Secretary, Indian
Cancer Society, Bombay,

5. Dr., S. Krishnamurthi,
Director, Cancer Insti-
tute, Madras,

6. Prof Usha K. Luthra,
Cancer Research Unit,
Depit. of Pathology,
S. N. Medical College,
Agra,

w—go—

7. Dr. Sanlosh Mitra,
Director, Chittaranjan
National Cancer Re-
search Centre, Calcutta,

8. Dr. J. C. Paymasier,
Director, Tata
Memorial Centre,
Bombay.

9. Dr. J. B. Srivastav,
D.G.H.S., New Dedhi, (O
The Committee is expected to,submit its

Report by September, 1972,

SHRIR.P. YADAV : I would like to
know from the hon. Ministér whether our
Government is taking any help from snuy
foreign study team ? Secondly, how many
cancer institutes are run by privaté persons
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and is there any co-operation between the
Government and such institutions ?

SHRI A. K. KISKU: Some parts of
the question are outside the scope of this
particular question. About the last part,
whether there js any consuitation with
foreign countries, I should like to say that
our Government is consulting some experts
in foreign countrics in co-ordinating research
on treatment of cancer in our country,

SHRI C. CHITTIBABU : I3 the
Minister aware that there is & cancer insti-
tute in Conjeevaram and will the committee
take that also into account ?

SHRI A.K, KISKU: It is not our
information. But we shall keep that in mind.

SHRI C CHITTIBABU : It is the
biggest institute in Asis. A hospilal is also
there, I am sorry the hon. Mimuster is not
aware of that,

MR. SPEAKER: May I request the
hon, Members to keep the scope of the
question in mind while asking supplemen-
taries. This is about a study team,

SHRI C. CHITTIBABU : Will he send
a team to that hospital or not ?

SHRI A. K. KISKU: No, Sir ; I
have said that we have no information,

SHRI JYOTIRMOY BOSU : May 1
know whether the Chittaranjan national
cancer research institute in Calcutta will also
be involved in this and if not the reasons
therefor ?

SHRI A. K. KISKU: There is an
expert committee appointed by the Govern-
ment of India to consult all the existing
cancer institutes in the country and the
Chittaranjan instifate is also one of them,

ff wroest T WU oARR o
oy fs a3 =@ dw W@ ¥ §e
ygu TEARE spelwor el o ot aegefl,
fetrg v gwow s froere A, ot
or fir vt fawd & ot Rak gt ?
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T e gl g s dec k Qe
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dure w< fog §  onf sferr o7 & e
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SHRIA. K. KISKU : The Government
of India would surely encourage indigenous
methods of treatment including ayurveda
especially in regard to cancer and 1 am sure
the study team will look into that also.

st ¥o Yo faart & srAT WEar
gfr ag qmvd & ¢ o &t 0f
gt @t 3aa it fod & & arAd
aT A A A Fw v AN frae
F g A wowraar g7 gA a@ &
arrar wgar g 5 fer omha fraw
awrd HdAr & Iy A ¥ 7 wEA
faodt &7 %1 FE gTE AVERA
fear g ar adr ?

weum WENW : T wATE A ar fan
s Y A v Ay # qur v &
AT THIT & TET ATET AV AT |

DR. V. K. R, VARADARAIJA RAO
rose—

MR. SPEAKER : Yes ; I am ‘ery
happy that the former Minister is also quite
active.

DR. V. K. R, VARADARAJA RAO :
Naturally, Sir. As Kanchipuram happens to
be my birth-place and as I know there is a
cancer institute established there, I would
like to ask the hon, Minister whether the
Study Team which has been appointed would
include within its study this particular
institution, enqujre what is happening there
and also report thercon when it submits its
repoift.

SHRIA. K. KISKU: As 1 'mM, |
must sqy that 1 was not aware of any tahcer
institute at Kanchipuram, but I can ‘sssure
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the hon. Mcmber that the Study Team will
surely consult this institute also in regard to
its research findings.

SHR] 5. C. SAMTNA: 1Is it nota
fact that after a long struggle the Govern-
ment have recognised the indigenous systems
of medicine and homoeopathy, and that the
Government enacted recently a law for
establishing a council for indigenous systems
of medicine ? Therefore, may 1 know why
ayurveda and homoevpathy have not been
represented on this Committee ?

MR. SPEAKER :
ashed earlier also.

This question was

SHRI A. K. KISKU : 1 shall not take
of what the hon, Member has indicated and
I would give him an answer when I am
ready with it,

Extahlishmeat of Naval Training
Institute at Chilka (Orissa)

*1l. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of DEFENCE
be pleased to state ;

(a) whether any further progress has
been made for establishing the Naval
Training Institute at Chilka Lake in Orissa ;
and

(b) if so, the extent of progress made
so far ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI P. C,
SETHH : (a) and (b). The projcct is
phased over 1970-76. Acquisition of land
has been sanctioned. Sanction has also
been accorded for collection ol material, site
clearance and provision of accommodation
for construction staff, The layout, elc. are
being-finalised by the Military Engineering
Service, who has been entrusted with the
execution of the project,

SHRI CHINTAMANI PANIGRAHI :
I am grateful to the hon, Minister for saying
that alréady the project is under way. But
T would like to know from the hon, Minister
one thing, There are two villasss which
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come under the land acquisition proceedings
in this regard, and so, will the hon, Minister
take into consideration the fact that these
two villages are going to be affected and the
villages are going to be displaced from their
places and therefote, may I know whether
suitable accommodation and compensation
will be given to them and land and every-
thing that they are going to lose will be
provided for thcm so that they will not
suffer on account of this ?

SHRIP.C. SETHI: As far as land
is concerned, we have alrcady sanctioned the
acquisition of the land, but now there are
two difficulties. One is, the State Govern-
ment has proposed a change in the valuation
of the land, raising it from Rs. 5 lakhs to
Rs. 15 lakhs, Secondly, there is a slight
alteration in the requirement of the military,
and that has raised the cost of the land
further. As far as the villages are
concerned, it they are taken over, then
certainly the villagers would be given proper
compensation and we will see to it, with the
State Government, that they are properly
rehabilitated.

SHRI CHINTAMANI PANIGRAHI :
May I know from the hon, Minister whether
it is not a fact that the project was to have
started last year, but that there were some
difficulties ? May I therefore know from
the hon. Minister whether really the actual
work will start from this season 7

MR, SPEAKER : The State Govern-
ment has demanded more,

SHRI P. C. SETHI : As I have already
said, the State Government has previously
put the cost of the land at Rs. 5 lakhs.
Now they have put it at Rs. 15 lakhs, We
are also having some slight land alterations,
Therefore, the cost may go wp further fo
Rs. 24 lakhs. That is the total cost and
the work would start very soon,

SHRI JYOTIRMOY BASU: Is the
hon. Minister aware of the fact that due to
lack of care Chilka is being heavily silted up
and unless you do proper dredging imme-
diately this naval base or naval training yard
cannot be used 7 If so, what steps are being
taken to improve the position ?
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MR. SPEAKER : The question is
about Naval Training Institute,

SHRI JYOTIRMOY BASU: Since
Chitka is being sitted up so heavily its depth
will not be enough for ships unless they do
proper dredging.

MR. SPEAKER : Thit question is
about the Institute,

SHRI JYOTIRMOY BASU : How can
the naval crafts go to Chilka unless it is
sufficiently deep? It is a pertinent
point,

MR, SPEAKER : Iam sorry, it is not
relevant,

Trade with East Pakistan

*14. SHRI JYOTIRMOY BASU:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government are contem-
plating to take steps to normalice trade
relations with East Pakistan ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b), It is the policy of the Government
of India to continue making efforts to
normalise relations with Pakistan, including
the resumption of trade relations. How-
ever, the response of the Government of
Pakistan to our initiatives has not so far been

positive,
SHRI JYOTIRMQOY BASU : In view
of the changed circumstances, will the

nt tell us that for ensuring freec
travd, trade and cultural relations they will
extend recognition and material heip to the
Provisional Government of Bangla Desh ?
If not, what are the reasons therefor ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH): 1
am gorry, it does not arise out of this, This
question relates 10 irade.

SHRI IYOTIRMOY BASU: It s =
burning isue, Sardar Swaran Singh s
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very powerful man, He can express his
views boldly. He can tell us the policy of
the government.

SHRI SWARAN SINGH: I would
request the hon, Member not to ask this
question at this stage,

SHRI JYOTIRMOY BASU: Why
have they allowed partial trade with Bangla
Desh and Meghalaya ? For four days a
week crafts are visiting Mcghalaya to carry
limestope. So, why do they not approve
normal trade relations with other borders of
Bangla Desh and India ?

SHRI SWARAN SINGH: T would
like to clarify the position. Our stand
throughout has been that we are all for
having trade with Pakistan, including East
Pakistan and 1t s the Government of
Pakistan which has been very sloutly
resisting our efforts to normalise tiade. So,
I do nol know what 1s the relevance of the
question that is put by the hon. Member.

SHRI JYOTIRMOY BASU : Trading
is taking place at the Meghalaya border
between India and Bangla Desh, Crafts are
plying four days & week to carry lime stone
from Indian territory. How is it that you
are allowing this to happen at one end of the
couniry and not at another end ?

MR. SPFAKER :
question.

He has answered the

SHRI SWARAN SINGH: [ would
allow it anywhere, The hon, Member, I am
sure, is familiar with the problem across
Meghalaya, If, for instance, we can sell
some limestone at Meghalaya or at any other
place, we will be happy to do that.

SHRT JYOTIRMOY BASU : Why not
cement ?

SHR1 SWARAN SINGH: We are
preparced to sell anything. We are not
coming in the way. 5o, he camnot say,
“If you ara permitting it at one point, why
are you mot permitting it st another poipt 7
I arh not coming in the way, It is at the
receiving end that difficalties are (heve, We
should appecidie it in 1he proper
perspective, o
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SHRI JYOTIRMOY BASU: I am
sorry, you have to convinee us,
SHR1 S. M. BANERJEE: T am so

happy that the hon. Minister is trying to
normalise trade relations with Pakistan,
Now a different situation has taken place.

I would like to know whether the same trade .

relations will continue with the newly formed
government there or whether they will await
General Yahya Khan's orders. According
10 the ncwspapers- 1 do not know how far
it is correct ; the hon, Minister knows more
than I do ~there is & provisional government

there, So, I would like to know as to what
will be our trade relations with Bangla
Desh :  whethet they will be at the instance

of General Yahya Khan or at the instance
of the new Military Adnunistrator or at the
instance of the head of the piovisional
government in Fast Pakistan. 7

SHRI SWARAN SINGH: 1 would
like to reitcrate thut we have never come
in the way of trade at Government level or
at private level, at any level. Therclfore, if
at any time, there is any opening for
resuming trade, we will welcome that,

SHRIS. M. BANERJEE : Sir, 1 seek
your protection. I know, it is an awkward
question.

MR. SPEAKER : [ think, this question
was very embarrassing.

SHRI S. M. BANERIEE : There is a
government formed by Sheikh Mujibur
Rahman and the people of East Pakistan in
Bangld Desh under Major Jia Khan, I want
to know whether the same trade relations
will continue and they will toe the line of
imperialists headed by General Yahya Khan.
That is exactly what [ want to know. We
want our frade refations to be normalised
with Bangla Desh,

MR. SPEAKER : Your question refers
io the Qovernment of Pakistan. 1 wonder
how any other guestion is relevant.

SHRL JYOTIRMOY BASU: The
Question was dated 16th March,
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Ban on Oversfl of Pakistgni Civil and
Mmm

*15. DR. KARNI SINGH : Will the
Minister of EXTERNAL AFFAIRS be
pleased to stale ;

(a) whether the handing over of the
two skyjackers, who recently skyjacked an
Indian Airlincs planc to Lahore and later
destroyed it, was madc an express condition
by Government for lifting the ban on the
overflights of Pakistani civil and military
planes ;

(b) whether India has now agreed to
Puhistan’s holding an inquiry into the matier
and is no more pressing for the return of the
two skyjackers ; and

(c) if the replics {o parts (a) and (b)
be in the affirmative, tho reasons for this
vital change in the Government’s stand over
the matter 7

THE MINISTER OF EXTERNAL
ATFAIRS (SHRI SWARAN SINGH):
(a) In view of the rejeciion by Pakistan of
our protest against and destruction of our
aircraft, and of our demands, the suspension
of over-lights by Pakistani civili and
military planes continues. The position can
be reconsidered if Pakistan pays compen-
sation for the loss and damage caused to
India, takes switable action against the two
hijackers and give assurances for the
future.

(b) Pakistan has not asked for our
agreement for holding the Ihquiry, and no
question of our agreement therefore arises.
We continue to press for action agminst the
hijuckers.

(c) Does not arise,

DR. KARNI SINGH : 1 would like to
know if Government will give a 'categorical
assurance to this House that no flights of
Pakistan planes will be allowed over India
until such time as compensation is paid and
the hijackers are returned to Imdia and that
our stand will be so strong that we willi not
falter one way or the other as a result of
this trouble that isakingplminwﬁ
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SHR1 SWARAN SINGH : I have said
that already. The trouble that is now taking
place in East Pakistan really places even
greater responsibility on us to weigh carefully
any alteration in the decision that we have
already taken. We adhere to the decision
that had already been taken and we have
no intention to alter that decision.

L]

DR. KARNI SINGH : 1 would like to
koow whether, as a result of this hijacking
and the steps that the Government has
taken to prevent any such recurrence, some
of the steps taken by the Ministry of Cuvil
Aviation have rcached a stage of harassment
of the people of our country who are travel-
ling on airlines. Reports have been brought
to my attention that citizens of India
travelling by airlines are sometimes asked to
explain where thcy bought their watches o1
cameras. Do Government have any propo-
sals to prevent such type of harassment and,
at the same time, to ensurc that hijacking
does not take place agan ?

SHR1 SWARAN SINGH : Maybe, some
passengers may have been inconvenicnced.
But I do not say anybody has been harassed.
1 would appeal to the travelling public that
they shbould cooperate with the secuiity
measures that are being taken to ensure not
only their personal safety but also the
security of the planes in which they are
travelling.

DR KARNI SINGH : The personal
belongings of the persons do not come into
question within the country as at regular
customs barriers.

SHRI SWARAN SINGH : There is no
question of customs barriers for internal
travelling. The security check means that
the passengers travelling have to be checked
if anybody has got any arms or any other

objectionable material,

DR. XARNI SINGH : I am talking
about cameras and wrist watches which a
pecson ordinarily carries.

SHRI SWARAN SINGH : It is a
matfer of details. The Minister of Civil
Avia‘lon mright be able to give more
dotails. '
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SHRI SHYAMNANDAN MISHRA :
Since this incident took place has there been
any attempt at mediation by any foreign
country in this matter ?

SHRI SWARAN SINGH : There was
not any attempt at mediation.  But feelers
were thiown by several Governments to the
effect that their good offices would be
available. Wc have made our position quite
clear that we will like to deal with this
matter bilaterally.

SHRI SHYAMNANDAN MISHRA :
Would you kindly give the names ol those
countries who offered their good offices ?

SHRI SWARAN SINGH : At piesent
1 have not got the names

SHRI K, NARAYANA RAO © May 1}
know from the hon. Minister whether theie
is an International Convention prohibiting
hijacking and, if so, whether Pakistan v a
party to it and may 1 also know whether
the Government have tiied fo get remedy
under that Convention ?

SHRI SWARAN SINGH . There was
an Agiecement signed by the international
community for tahing steps 1o prevent hijac-
king. 1think, Pakistan also has signed
that Convention. In this particular case,
it is not necessary for us to approach any
international authority in this respect, We
can deal with it more effectively in a bilateral
manper,

sit wTvEYE g ¢ FUST AT AT wIAT
L& ar arfeea GTwc ) ST d
NI ATETT §1 T AT FY GTEAT
w af g f&d wieew wmg g g,
Rt frer §T far am, afz g, @
WITT WIHIT &Y 3T § 3967 497 IO
fear mar g ?

. ot v fog: 9ge fged w7 qaw
iR mu s fdal dar g

SHRI C. CHITTIBABU ; Will the hon,
Minister be able to say what is the amount
they have asked as compensstion from
Pakistan ?
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SHRI SWARAN SINGH : We have
not speflt out the exact amount. We have
asked them io accept in principle that they
accept the responsibility to compensate us for
the loss.

SHRI S. A. SHAMIM It has been
reported in a section of the press that the
actual plane s intact In Pakistan and that
it was a dummy plane which was destroyed,
Wil the hon, Mumister use his mtelligence
or intelligenve service to find out about the
whole truth ?

SHRI SWARAN SINGH - I am hearing

it for the frst time I the hon Membei
could use his mteligence, I wall  be
gateful

MR. SPLAKLR  Thus 15 the fust time
during nmiy tenure as Speaker that 1 have
reached the end of the st  On the very
first day, we have cieated a record

MNow, I will have another round to call
absent Mcmbers

Air Pollution in Bombay

*6. SHRI RAJA KULKARNI : will
the Mmuister of HEALTH AND FAMILY
PJ ANNING be pleased 1o state :

{(a) the steps Government have taken
fo prevent the people of Bombay (North)
city from the danger of air pollution over
the northern part of the city where a number
of petroleum, petro chemicat and chemical
process factories are Jocated ; and

(b) the reasons for the creation of the
morbid and obnoxious pgases and therr
offensive smell prevailing in the atmospherc
over northern part of the Bombay cily at
present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. XK. KISKU) : (a)
and (p). A statement is laid on the Table
of the Sabha.

Starement

{®) According to the information furni-
thed by the Goverament of Maharashtra,

CHAITRA 8, 1893 (§4KA)

Oral Answers 26

the problem of air pollution being caused by
the Plant of the Fertilizer Corporation of
India which is located in the northern part
of the city of Bombay was studied by the
Central Public Health Engineering Research
Institute, Nagpur and the authorities of the
Plant arc taking necessary steps to mitigale
the nuisance as per recommendations of the
Institute. The Bombay Municipal Corpora-
tion has also asked the Institute to study
the air pollution problem of Greater Bombay
and to suggest remedial measures so that
action could be taken against the [actories
causmg such nuisance

The Government of India has also set
up an Ixport Commitice to study the
general problem of wir pollution in the
countty and to suggest ways and means,
mcluding a draft legislation, to control the
same The Committee 15 expected to submit
the draft legislation to the QGovernment
shortly.

(b) Asa result of the increased indus-
trial actnity and rapid ucbanssation, toxic
and mmjurious gascs and other pollutants are
discharged through mndustrial emissions and
certamm hurmam  activities connected with
traffic, heating, eic, which disturb the
wholesomeness of air.

SHRI RAJA KULKARNI : The sup-
plementary that arses out of the answer iy
that the Government have not taken ade-
quate sieps for appointing some kind of a
permanent agency to prevent these dangers
as air pollution in all our industrial cities,
The question is: in Bombay recenlly on the
16th there was air pollution. Will the
Minister tell us as to what steps, either by
appointing an investigating committee or
by appointing & permanent agency, he 1
going to take for prevention of dir pollution !
If such agencics are existing in other countries
which are industrially advanced.

May I know whether this® Government
is also thinking about such steps ?

SHRI A, K, KISKU : The Government
is already aware of air pollution not only im
Bombay but also m other big industrial cities
of Indis, The Government have nineady
appointed a Committes to look into the
matter and to report.
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SHRI RAJA KULKARNI : The answer
of the hon. Minister is still not satisfactory
because we are stll in that danger. One
does not know on what day it will come due
to either the dust smoke, offensive smell or
the industrial gases which create dangers to
the industrial health of the locality and
we would, therelore, like the QGovernment
to show urgency and be more specific as to
what they are thinking about,

MR, SPEAKER : Industrial health ?

SHRI PILOO MODY : This is a health
matter.

SHRI A.K. KISKU : Yes, Sir. The
Government is fully aware of the health
hazards. The Central Public Health Engince-
ring Rescarch Institute, Nagpur has made
& study and the Government have also sct
up & committes which would report to the
Government by June this year.

DR. KAILAS * Who aie the Members
of that Committee ?

SHRI A, K. KISKU : The names of
the members of the Committee are :

Dr. M. N. Rao: Chairman
Shri A. K. Roy Member
Dr. M. N. Gupla -
Shri V., V. Shrivaikar ... .
Dr. 1. K. Sinha -
Dr. S. 5. Ramaswamy ... "
Dr. S. K. Sudhakar, Under
Secy, Govt. of India ... "
Shri T. Durairaj W
Shri J. M. Dave Member-Secretary

ot vawex fwew : & Iy oA
eyt § 5 ag ox& v ard of e
away i af aw el afl a §—
Fa¥t v wfsad § 1
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SHRI A, K. KISKU : As i have already
said, the Committee was constitoted in May
1970 and its report is going to come very
shortly, most probably by the end of June
1971,

famn sagrw fog o & geew &
mifeeat 1 O svaTER
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THE MINISTER OF EXTERNAL
ATFAIRS (SHRI SWARAN SINGH) : (a)
Yes, Sir.

(b) The Government of Pakistan have
not accepted these demands so far,

oft wew fagrd add : g9 ww
o # @y g & ofswm @A
% gardr wit wma & fou darcad §,
WA HIRT AT 447 AT FXH W
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SHRI SWARAN SINGH: 1 would
like to broadly answer this question. Sir,
the encouragecment and assistance given by
the Pakistan Government for the hijacking
and blowing up of the Indian plane is borne
out by the following facts :—

1. The Government of Pakistan gave
asylum to the self-confessed
criminals. This was donc on 31it
January, while the two hijackers
were still occupying the plane, and
could only have had the effect of
encouraging them.

2. The Government of Pakistan
publicly expressed their sympathy
and solidarity for these criminals
and their associates. They allowed
the two hijackers to telephone and to
meet their accomplices in Pakistan,
provided them food and other
amenitics and permitted them to
move and act frecly, in spite of
adequate forces being available to
apprehend them,

3, They did not take any steps to
disarmn the hijackers and take them
into custody despite the fact that
Martial Law prevalled and they
would have easily dotie g0,
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4, They failed to take adequate
measures to protect the aircraft
which was blown up in full view of
the airport anthorities. The fact
that Lahore TV was in readiness to
televise the destruction of the aircraft
(obviously with foreknowledge), that
the destruction took place in full
view of the airport authorities,
troops and police and that the fire
brigade did not put out the fire until
the aircraft hiad been almost totally
destroyed on the excuse that
the hijackers prevented it from doing
50, clearly indicates the complicity
of the Pakistan Government,

5. Subsequently the two hijackers
were permitted by the Pakistan
Government to be lionised at
Lahore. Processions organised by
several of the West Pakistan
political parties were taken out to
acclaim the hijackers and they
themselves were paraded in Lahore.
Similar processions were also taken
out in Karachi. With the prevalence
of Martial Law, it would have been
a simple matter for the Pakistan
authorities to have banned such

processions.

1t is clear from these circumstances that
the hijacking had their encouragement,
instigation and connivance and appears to
have been officially supported by the
Government of Pakistan, Wc have made
this position quite clear not only to Pakistan,
but to other Members of the International
Community

SHRI ATAL BIHARI VAJPAYEE:
What about the second part of my question,
regarding taking up this question with
appropriate international forums ?

SHRI SWARAN SINGH : Pakistan is
trying to inveke international authority but
we are of the view that it should be better if”
this is dealt with bilaterally between India
and Pakistan,

oft wefaw areem - s aR S
W g W wiw v Beag o
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SHRI RAO BIRENDRA SINGH: In
the face of this grave provocation and grave
insults hurled by Pakistan in the face of
India will Government think of taking any
other retaliatory measures apart from simply
banning overflights of Pakistani planes over
India ?

SHRI SWARAN SINGH * This was not
done by way of retaliatory action ; we
exercised our right in a judicous manner,
This should be our approach

WRITTEN ANSWERS TO QUESTIONS

Intermational Control Commission for
Indo-China

%2, SHRIR. R, SINGH DFO: Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the attention of Govern-
ment of India has been invited to a state-
ment recently made by the Canadian Foreign
Minister, accusing lndia of partisanship in
its handling of the International Control
Commission for Indo-China ; and

{b) if so, the reaction of Government
of India in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The text of this siatement was miade avail-
able to the Government of India by the
Canadian Government. It does not mention
any partisanship by the Govertment of
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India although it points oyt that Peland
and India could have taken more
action,

(b) Government of India has taken all
necessary action possible in the present
circumstances prevailing in Laos. This
has been suitably conveyed to the
Canadian Government and to other parties
concerncd,

Decline in Production of Coal by
National Coal Development
Corporation

*3 SHR1 CHANDRA SHEKHAR
SINGH : Will the Minister of PFTRO-
LEUM, CHEMICALS AND NON-
TERROUS METAIS be pleased to

state :

() whether the total production of coal
by the National Coal Development Carpo-
1ation in the first six months ol the cuirent
year was one million tonnes liss than the

target fixed ;

(b) if so, the reasons for the shortfall
in production ; and

(¢) the steps taken to step up coal
production ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLTROLEUM, CHEMI-
CALS AND NON-FFRROUS METALS
(SHRI NITIRAJ SINGH CHAUDHARY) :
(a) Yes, Sir. The actual production of
coal during the first six months of the
current year was 6 64, m. tonnes was against
a target of 15.37 m. tonnes fixed by the
Corporation for the ful] year,

(b) The production was restricted so as
to match with demand, which was low
due to

(1) continued low off-take of washed
coal by the steel plants ;

(2) Imck of sufficient orders for Gr. I
slack coal particularly in Keranpara
Arga; ‘



33 Written Answers

{3) the complete stoppage of movement
on the South Eastern Railways for
seme days in June and July and
later on the Eastern Railways in
September beside partial dislocation
of rail transport over long period
during July to Seplember due to
strikes and Jabour troubles on the
Railways ; and

(4) heavy rains during August and
September affecting production in a
number of mines,

(¢) Production will be stepped up when
overall coal demand particularly coking coal
picks up. The transport problems are
discussed then and there with the concerned
Railway Authorities who have been requested
to take measures to mmprove the wagon
qupplies. NCDC has programmed for a
production of abou 16 m. tonnes in 1971-72
as against the actuals of about 14 m. tonnes
in the cursent year.

Reduction in the Prices of Drugs

*4, SHRI RAMAVTAR SHASTRI :
Will the Minister of PETROLEUM,
CHEMICALS AND NON-FERROUS
MLETALS be pleased to state :

(a) whether the measures so far taken
by Government te control the drug prices
have proved meffective and the prices of
many important drugs have gone up consi-
derably in the last ten months ;

{b) if s0, the reasons therefor ; and

() the further steps Government
propose 1o take to bring down the drug
prices 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROIEUM, CHEMI-
CALS AND NON-FERROUS METALS
(SHRI D, R. CHAVAN): (a8)to (¢). No.
As a result of (be Drug Price Control Order
prices of & number of important and popular
drugs have come down appreciably, In
some cases prices have #lao gone up. In all
these cases the reason i the increased cost
of raw muteials and other costs, This is
Inevitable in & system of price sationalisation
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which ia ajmed at by the Price Control
Order, Government have however taken
care to seo that the increases have been kept
down as much as possible, Government
have powers to revise the prices wherever
considered necessary, The new prices have
come into effect only from 15th January
1971 and Government would like to watch
the situation for some time.

Ban on Pakistan! Aircraft Flying
over India

*3, SHRI ANANTRAO PATIL:
Wili the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether India is thipking of lifting
ban on Pakistani over-flights ;

(b) whether Pakistan i3 trying to have
a third party intervention ;

(v) whether India agreed to it ; and

(d) whether India is firm on direct talks
with Pakistan ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (1)
No, Sir.

(b) to (d). Pakistan did make efforts
to get some countrics interested in this
matter, but we have made it clear that this
matter can best bc resolved bilaterally
between India and Pakistan.

Protest to Pakistan about Hijacked
Indinn Plane

*13, SHRI INDER J. MALHOTRA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government lodged a
protest with the Pakistan Government about
the Indian Airlines plane which was sky-
jacked, when on a flight between Jammuy
and Srinagar on the 30tk January,
197! ; and

(b) if so, the ieaction and the reply
received from Pakistan ?
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THE MINISTER OF BEXTERNAL
AFFAIRS (SHR1 SWARAN SINGH):
(a) Yes, Sir.

(b) The Government of Pakistan have
rejected our protest and disowned responsi-
bility for the hijacking and destruction of
our plane,

Reoaclenr Warehlps dr Indiga Ocena

I. DR. KARNI SINGH: Will the
Minister of DEFENCE be pleased to
state :

(a) whether Russia has more war-ships
than any other country jn the Indian
QOcean ; .

(by if so, the number thereof vis-a-vis
those of other countries ;

(c) whether any protests have been
lodged with that country to leave it as an
area of peace ; and

(d) if so, the reaction of the Russian
Government thereto ?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM): (a) and (b).
The precise stiength of the warships of
different nations present in the Indian Ocean
is not known.

(c) and (d). Government arc of the
view that the presence in the Indian Ocvan
of the naval fleet of countrivs not bordering
the Indian Ocean is unnecessary and 15
likely to create tension. These views have
beew made kaown {o the Powers concerned.
Under international law, ships (including
war-ships) of all countries have freedom of
movement in the High Seas outside the
territorial waters of littoral States The
question of making & formal protest to
coutries whose warships remain in the

Indian Ocean does not, therelole,
grise,
epresentation of Workers and Officers
of Jadian Qil Corporation on
Management Board

2. SHRI SHASHI BHUSHAN : Will
the Minister of PETROLEUM, CHEMI-
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CALS AND NON-FERROUS METALS
be pleased to tefer to the reply given fo
Starred Question No. 9 ou the 9th Novem-
ber, 1970 regarding representation of
Workers and Officers of Indlan Ol
Corporation on the Management Board and
state ;

(a) whether the matter has sincc been
considered and a final decision taken ;

(b)
taken and
and

if so, the nature of the decision
the broad outlines thercof ;

{¢) 1if not, the further time likely to
be taken in taking a dzcision n the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLTROLLUM, CHEMI-
CALS AND NON-FERROUS METALS
(SHRI D. R. CHAVAN)- (a) to ({c).
The matter 1s still under consideration of
the Government and a decision will be taken
shortly.

Allotment of Accommodation to
Government bmployces

3 SHRI A. N. CHAWLA : Wil
the Ministes of WORKS, HOUSING AND
URBAN DEVILOPMENT bhe pleased to
state &

{a) the number of Government employees
walting for Government accommodation for
the last moe than 15, 16, 17 and
I8 years :

&) the spxcific measures adopted by
Government to provide Government
accommodation to those who have completed
more than 15 years of service ;

() the number of Government em-
ployees who have been residing in much
lower type of accommodation aHiotted to
them much earlier when they were holding
junior posts and do not want to change to
their entitled types ; and

(d) the action Government propose 10
take against them so that those acoonimo-
dations could ho affotted to the persoms who
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are eligiblo to such type of accommodation
and by wheo ?

THE MINISTER OF WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI I K. GUIJRAL) : (a)
Applications for allotment of accommodation
from the goneral pool m Delhi/New Delhi
during a particular ycar are invited on a
restricted basis. For the allotment year
starting from Ist August, 1970, the appli-
cations from the officers entitled to different
types of accommodation were called for as
under ; -

Type Date of priority upto
which applications were
invited

I 31.12 1962

1 31.12.1955
I 31 12,1948
v 31.12,1948
v 31.12.1663
Vi 31.12.1965
Vil Upto date
vil Upto date

In the case of officers enlitled to type
1V and below, the entire service is taken
into consideration for determining the date
of priority and the date of priority stipulated
for purposes of applications indicates the
number of years of service put in by such
employees. In the case of officers entitled
toiype V and above and drawing emolu-
ments of Rs. 800/- and above, the date of
priority is reckoned from the date an officer
has been continupusly drawing emoluments
prescribed for a pacticular type. On the
basis of applications received for (he aliot-
ment year starting from lst August, 1970,
the namber of officers waiting for allotment
of general pool mccommodation at Delhi/
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New Delhi for the last more than 1§, 16, 17
and 18 years is as under ;—

Type 15 16 17 18
years years years years
»
1 909 158 144 43
»*
11 2,850 1,349 683 253

*These include thr figures against 16, 17
and I8 years,

In the case of types I1f and 1V appli-
cations were Invited from those Government
officets who had joined service on or before
31st December, 1948 and as such the officers
who have put in 15 to 18 years’ service were
not eligiblc to apply. In types III and IV
the number of officers who are waiting for
alloiment on the basis of applications re-
ceived for the allotment year starting from
Ist August 1970 and having date of priority
as 31st December, 1948 is 2,371 and 2,467
respectively. No officer with more than
15 years of service is awaiting allotment in
types V and above.

(b) According to the provisions of the
Allotment Rules, the allotment of general
pool accommodation is made to officers
working in eligible offices on thc basis on
their dates of priority and emoluments
drawn, Within the available resources the
Government is trying its best to provide
additional residential units in the general
pool as expeditiously as possible. During
the year 1970-71, 960 residential unis in
types I to 1V have been constructed, out of
which 536 were in type 11, 104 in type III.
2076 residential units are under construction
m Delhi/New D:thi in types I-IV atnd of
these 744 are in type 1 and 424 in type 111,
In addition further aetion to nward the
works is being taken for constracting 420
type 11T and 60 type II units,

(c) and (d) : Acvording to the appli-
cations received for the allotmont year
beginning from 1st August, 1970, the aumber
of officers who are occupying two types
below their ecatitled types is 1,751, e
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number of office's occupying three types
below their entitled typeés is 161 and the
number of officers occupying four types
below their entitled types is 1. According
to the provisions contained in the Alotment
Ruies the officers occupying lower accommo-
dation than their entitled type of accommo-
dation cannot compulsorily be -sghifted to
their entitled type but such officers as arc
offered the entitied type and refuse to move
to that type have to pay the licence fee under
F. R. 45-A in respect of the residences so
allotted/offered or the licence fee of the
residence already in their occupation, which-
ever is higher. In order to remove the
shortage in lower types, new constructions
are mostly undertaken in types IV and
below.

Ceost-structure of Drugs

4. SHRIA.N. CHAWLA: Will the
Minister of PEFROLEUM, CHEMICALS
AND NON-FERROUS METALS be pleased
fo state :

(a) the outcome of the study of the
cost-structure of 25 specified drugs ;

(b) whether any measures are proposed
to be adopted to fix the prices of formulations
based on those drugs ;

{c) whether in the light of the experience
gained of the Price Control Order, the
mark-up rates of drugs will be reviewed ;

{d) whether this review of prices of
drugs is likely to give some relitf to the
general public ; and

{e) if so, to what extent aad if not, the
Justification thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND NON-FERROUS METALS
(SHRI D.R. CHAVAN) @ (a) Report of
the working Group constituted for the
purpose, is still awaited,

(). Does not arise at this stage.

() The Drug Pricas Control Order
lays down ounly ceilings for markwup, In
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the light of the experience gained, the
Government, while fixing up or revising the
prices, is adopting a reasonable mark-up within
the ceiling, having regard to a variety of factors
such as nature of the formulation, whether any
product development work has been done,
whether it is a product of original research
etc. Itis not considerod necessary to have
a general review of mark-up rates of drugs
at present,

(d) and (c)., Do not arise at this stage,

C G.H.S. Dispensaries in Dethi

5. SHRI AN CHAWLA : Wil the
Minister of HI ALTH AND FAMILY
PLANNING be pleased to state :

(2) the number of C.G.H.S. Allopathic,
Ayurvedic and Homocopathic dispensarics
opened in the Union Territory of Delhi and
the locations thereof ;

{(b) the average number of patients
visiting cach type of these dispensaries daily ;

(c) whether in view of the large number
of patients visiting the Ayurvedic and
Homoeopathic  dispensaries  Government
propose to increase the number of such
dispensaries ; and

{(d) if so, when ?

THE DEPUTY MINISIER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI AK., KISKU) : (a)
There aic 58 Allopathic, 5 Ayurvedic and
2 Homocopathic dispensaries functioning in
Dellii. Their locations are given in state-
ment1 laid on the table of the House.
[Placed in Library See No. LT-41/71)

(b) The average number of patients
visiting each type of these dispensaries daily
is as under :—

Allopathic dispensaries —

Ayurvedic dispensaries —

20,905
747

Homoeopathic dispensaries ~494

(c) and (d). It hus been recently decided
Wt up additional ove Homosoprtiio, two
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Allopathic dispensaries in Delhi during 1971-
72. The new dispensaries will start
functioning as spon as suitable accommodation
and staff is available.

Damage to Property of Passengers in Indian
Plune Hijacked to Pakistan

6. SHRI A. N. CHAWLA : will the
Minister of EXTERNAL AFFAIRS be
Pleased 1o stawe

(a) whether an Indian Airlines plane was
hijacked to Pakistan by certain pro-Pakistan
elements |

(b} whether the said plane was later on
blown up there ;

(c) the cxient of damage 1o plane and
the property of passengers duc to this mishap;
and

(d) the speafic measures adopted by
Goverument for the safety of Indjan planes
in passage and the steps taken to get
compensation for the planc and the belongings
of the passengers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Yes, Sir.

(c) Approximately Rupces one crore
and twelve lakhs according to the value
known so far,

(d) The overflight of Indian planes over
Pokisian r1erritory bas been stopped, Stringent
security measuxes have also been enforced to
prevent hijacking of Indian planes,

The Government of India are continuing
1o preds the Government of Pakistan to pay
compensation for the plane and its contents.

Supply of arms to South Africa

1. TAN. CHAWLA : Wil the
Min of EXTERNAL AFFAIRS be
10 Mate
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(a) whether the UX. Government have
taken a firm decision for arms supply to
South Africa ; and

(b) the steps Govrament propose to
take in case UK Government does not
reconsider their stand in this case aithough
they had given an assurance in the last
Commonwealth countries meet that they
would reconsider their stand ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EX1ERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir, The British Government have taken
a decision to sell some arms to South
Africa.

(b) At the Commonwealth Prime
Ministers’ Confercnce held in Singapore in
January 1971, the British Prime Minister had
said that he would convey to his Cabinet the
views expressed at the Confcrence on the
proposed supply of arms to South Africa. A
Study Group consisting of 8 nations, including
India, was sct up to go into “the factors
affecting the securily of maritime trade routes
in the South Atlantic and Indian Oceans”,
India accepted membership of the Study
Group on the understanding that the Study
Group would consider the proposed sale of
arms to South Africa and its impact on the
Commonwealth as a whole, It was our hope
that circumstances would not arise which
would make the work of the Study Group
infructuous. We made it clear that should
circumstances change or ncw considerations
arise, 10 make the Study Group infructuous,
we would have to reconsider our attitude. In
our view, Britain's aonouncement of the
decision to sell arms to South Africa has
rendercd the Study Group infructuwous and
we have, therefore, withdrawn from it.

2. To concert further action we are in
tfouch with other conutries of the
Commonwealth, especially of Africa, Asia
and the Caribbean.

Developmint of Ring Towns around Delhl
8. SHRI TEJA SINGH SWATANTRA:
Will the Minister of WORKS, HOUSING

AND URBAN DEVELOPMENT be pleased
to state ©

(a) whether there is a proposal to develop
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ring towns around Delhi to check migration
ip the capital ; and

(b) if 30, the details thereof ?

THE MINISTER OF WORKS, HOUS-
ING AND URBAN DEVELOPMENT
(SHRI I. K. GUJRAL): (a) Yes, Sir.

{b) The Master Plan of Delhi requires
that alongwith the development of Delhi
there showld be & synchronous Oeyelopmcnt
of ring towns around Delhi, namely
Ghaziabad, Faridabad, Ballabgarh, Gurgaon,
Bahadurgarh, Loni and Narela.

Restrictions Imposed on Movement of Indians
and Forelgners by Bhutay

9, SHRI R. R. SINGH DEQ . will the
Mipister of IEXTERNAL AFFAIRS be
pleased to state :

(a) whether the atteniron of Government
of Indja has been invited to the decision of
the Bhutan Government to impose stricter
restrictions on the movement of Indians and
foreigners in Bhutan ; and

{b) if s0, the reaction of Go\ernment of
India in this regard 7

THE DEPUTY MINISTER IN TIHE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b) The Government of Bhutan
have not taken any decision ‘to impose
stricter restrictions on the movement of
Indians and foreigners in Bhutan They
have only decided to check more carcfully
the identity of non-Bhutanese personnel on
éutering Bhutan under existing arrangsments.

Soviet Naval Build-up in Indian Qcean

10. SHRIR. R. SINGH DEO: will
the Minister of EXTERNAL AFFAIRS be
pleased to stafe :

(&) whether there has been & large scale
Soviet Naval build-up in the Indiat Ocean ;

{b) whether the atjention of Gowvern-
ment has been invited in this regard to 2
white Paper brought out by the British
Goveroment ; and
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{c) if s0, the reaction of Government
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Government of India have seen various
reports on this but have no positive evidence
of such a large scale build-up.

(b) Yes, Sir.

(¢) Government has already subscribed
whole-heartedly to the Lusaka declaration
that the Indian Qcean area should remain
a sone of peace and free from great power
donunali 'n and great power rivaliies. Since
the majority of the littoral statcs were present
at Lusaka, and subscribed to this vicw, the
Government of India  hopes that outside
powers will 1ake due note of the view of the
littoral states. Governminent have tequested
Britain, the US A and the U S.S.R. to pay
duc heed to the unammous conclusion
arrived at the Lusaka Confeicnce on this
matter.

Ex=gratia Grants to Indians fur Propertics
Secized by Pukistan

i1, SHRI R.R. SINGH DEO: Wil
the Minister of EXTERNAL AFFAIRS be
pleascd to state :

(a) whether there are proposals for ex-~
gratia grants to those Indians whose proper-
ties have been seized by Pakistan during the
1965 conflict ; and

(b) if so, the details of such ex-gratia
payments and the total amount involved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Government of India have decided that
ad hoc interim relief, in the form of ex-
gritia grants from the Consolidated Fund of
India, at the rate of 25 per cent of the value
of the verified claims restricted to 8 maximum
of Rs. 25 lakhs in each case, may bé¢ made
to all such Indian nationals and Indian
compauies, against a bond to be executed by
the recipients. It has also been decided that
where 25% of the value of the , verified claim
excesd the aforesaid limit, cages will ke con-
sidered on merit. Such paymests will be
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taken into account and adjusted when the
properties of the Indian nationals/companies
concerned are restored to them by the
Government of Pakistan in terms of the
Tashkent Agreement or when any amount
becomes payable 1o them on that account.

(b) Payments are yet to commence,
Claims amounting to Rs, 109 crores approxi-
mately have been registered with the
Custodian of Cnemy Property, India.

Sale of Jeeps by Defence Department in Con-
nection with Mid-term Elcctions 1971,

12 SHRI JYOTIRMOY BOSU : will
the Minister of DEFENCE be pleased to
state ¢

(a) the number of jecps manufactuied
for the Defence Department during the last
three years

(b) how many jeeps were sold by the
Depariment of various Parties and individuals
from the old and new slocks respectively in
connection with the Mid-term clections which
took place in Marsch, 1971 ;

{c) the full particulars of the parties and

individuals to whom the jeeps were sold; -

and
(d) the number of jeeps sold to each ?

THE MINISTER O¥ DEFENCE (SHRI
JAGJIWAN RAM): (a) and (b). Presum-
ably the honourable member is referring the
Willys Jeeps. -

3046 Nos Willys’ Jeeps were purchased
by the Army during the years 1968 to 1970,
No sales of new Willys jeeps are made by
the Defence Minisiry to any political party
or top individual. Discarded jeeps are
normally disposed of by public auction
through the DGS&D, However, rcleases of
joeps at pre-determined prices are also made
to Members of Legislatures, charitable/
educational/social welfare institutions requir-
ing vehicles for their bonafide nuse and to ex-
sotvicemen according to the general orders in
force, None of thess Jeeps were released to
Politioal parties. No discarded jeeps have
been released except in accordance with the
general opders in Jorce.
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(c) and (d). Do not arise in view of
answer to parts (a) and (b) above,

Comprehensive Plan for Rehabliltatiog Emer-
gency Commissioned Officers

13. SHRI R R. SINGH DEO: Will
the Minister of DEFENCE be pleased to
state :

(a) why & comprehensive plan has not
been worked out 90 far for rehabilitating the
rcleased Emergency Commissioned Officers ;
and

(b) how long it will take to work out
such a plan ?

THE MINISTER OIF DEFENCE (SHRI
JAGJIWAN RAM) : (a) and (b). All
possible steps have been and are being taken
to ra-settle the released ECOs in  suitable
civil jobs or in c¢ivil employment schemes.
Thesc are detailed in the attached statement.

Sratement

STEPS TAKEN BY GOVERNMENT
FOR THE REHABILITATION OF
EMERGENCY COMMISSIONED
OFFICERS

Reservations have been made in All
India and Central Services for released
FCOs/SSCOs both in respect of permanent
and long term lemporary vacancies to be
filled by direct recruitment as follows :

1AS/IFS - 20%
1PS - 21%
Class 1 - 25%
Class 1T — 27%

The reserved vacancies in All India and
Central Services are filled up by a special
Competitive examination held by the UPSC
exclusively for the EC/SSCOs. They have
only to appear in three papers namely,
Essay, ‘General English® and ‘General
Knowledge'. The age limits in thelr cdse
have bsen relaxed and the prescribed age
lioalt i.e. 24 yedrs is taken as on lst Augus
of the year of jeining the pre-commiisdiening
training. '
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2. State Governmenis have also agreed to
reserve certajn percentages of vacancies in
their Class I and Class II (Non-technical)
posts for released ECOs,

3. Relaxation in educational qualifi-
cations has been allowed to the ECOs/SSCOs
whose studies were interrupted due to their
having joined the Army with the consequence
that they could not acquire the requisite
ninimum educational qualification of a
Degree for appointment 1o the civil services.

4. For released ECOs/SSCOs holding
Engineering Degrees, 32% of vacancies in
Class [ & Class II Scrvices had been
reserved. This has since been reduced to
27%, due to raising the reservation for
SC[ST, Selection of c¢andidates is made on
the basis of technical interview by the UPSC
instead of their having to sit for a written
examination.

5. ECOs who have risen f{rom the ranks
and have not been found fit for grant of
Permanent Conmimission are considered for
reversion, at least to JCO’s rank, on a purely
voluntary basls, and each case of such
reversion is examined on merits,

6. The State Governments have been
requested to extend all facilities including
finance, technical know-how, raw materials,
etc. to relcased emergency commissioned
officers in their efforts to organise eco-
operatives in the industiial sector.

7. Guidance for sct ing up Small Indus-
tries as 8 measmic of sclf-employment of
released ECOs, in industrial estates, in agri-
culture eotc., is being given to them by an
officer specially appointed for this purpose
under the Directorate General of Resettle-
ment of this Ministry,

8, To help the ECOs, a number of re-
orientation courses in the field of Business,
Industrial and Personne]l Managsment have
beon arranged. 219 ECOs have so far under-
gone such courses,

9. Effotts are being mads fo persuade the
Public Ssctor Undertakings under the various
Central Government Departments to absorb
thie soitased ECOs, Such efforts are also being
mpils with the Private Seetor Undertakings
by officers on Special Duty at Delhi,
§
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Calcutta and Bombay, under the Directorate
General of Rescttleroent in this Ministry.

10. State Bank of [ndia has reserved
25% of the vacancies in the officers’ cadre
for the released ECOs. The Ministry of
Finance have been requested to advise the
Managements of the other nationalised
banks to set apart 259 vacancies in the
Junior officers’ cadre, exclusively for the
released ECOs as has been donc by the
State Bank. The matter was to be placed
before the Co-ordination Committee of the
Custodians of the Public Sector Banks.

H. Survey-trained ielcased FCOs are
being considered for appointment in the
Survey of India in a civilian capacity, in
consultation with the UPSC,

12, A scheme has been introduced under
which interest fice loan upto Rs 2,000/-
would be sanctioned 1o individual ex-
Emergency Commissioned/Short  Service
Commussioned Officers for undergoing the
following training/higher educational studies
within the country :

(a) Professional training
(b) Management training

(¢} Educational studics qualifying for a
degree or above.
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Import of Crude Oil

17. SHRI RAJA KULKARNI :
SHRI R. R, SINGH DEO :
SHRI N. K. SANGHI :

Will the Minister of PETROLEUM,
CHEMICALS AND NON-FERROUS
METALS be pleased to state :

(a) whather Government have agreed
to give increased prices for imported crude to
the foreign oil companies; if so, to what
extent and the total additional burden upon
the country on this account ;

(b) how much cride oil has been impor-
ted into our couniry during the year 1970
and the total import bill for the same ;
and

(c) whather any attempt has been made
by our Government for importing crude on
Government to Government basis from
crude-producing countries in the Middle
East and if so, the results thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND NON-FERROUS METALS
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(SHRI D.R. CHAVYAN) : (a) The pro-
posal made by the private oil companies
for increase in prices of imparted crude oil,
as used by them, is still under examination.
The total additional burden if any, on
country’s resources can only be determined
- after & decision is taken,

(b) 11,674 million tonnes of crude oil
were imported during 1970 at a cost of Rs.
102.04 crores.

() Nol yet, Some proposals in Lhis
connection are under consideration.

Production of Avro-748 Planes

18. SHRI S. M. BANERIJEE : Will
the Minister of DEFENCL be pleased to
state :

(a) whether Production of Avro-748
Planes in HAL Kanpur has increased ;

(b)

(¢c) the number of aircraft produced
in 1968, 1969 and 1970 ?

if s0, to what extent ; and

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P, C. SETHI) : (a) Yes,
Sir.

(b) The production of Avro-748 (HS.748)
planes at HAL, Kanpur will be increased
from 6 aircraft each in 1968-69 and 1969-70
to 8 aircraft proposed to be completed during
1970-71 and 9 aircraft during 1971-72,

{c) The production programme is drawn
up financial year-wise. The actual delivery
during 1970-71 is as under :

1963.69 6 aircraft
1969-70 6 aircraft
1970-11 8 aircraft

*Jawghar Jyot!” in Nehra Musenss

19. DR. KARNI SINGH : Will the
Mimister of 'WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :
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(a) whether it is a fact that aboul Rs,
40,000 per year are being spent on keeping
burning & lamp called ‘Jawshar Jyoti’ in
Nehru Museum ;-

(b) if so, whethey in view of this high
expenditure, Government propose to divert
this expenditure’to some productive or social
welfare purpose ; and

(¢) if not, the reasons thercfor ?

THE MINISTER OF WORKS, HOUS-
ING AND URBAN DLVFLOPMENT
(SHRI1 1. K. GUJRAL) : (a) No, Sir. The
average annual expenditure on thc main-
tenance of the ‘‘Jawahar Jyoti” during the
J-year period cnding on 3lst March 1970,
was Rs. 27,000/- approximately, With effect
from 1tth January 1971, the od-fed Jyou has
been replaced with a permancnt gas flame
and in consequence the annual expenditure
has been reduced 1o about Rs. 11,000/,

(b) and (c). Government du not ¢on-
sider that the expenditurc on the maintenance
of the “Jawahar Jyoti” is high.

Piped Water Facilities in Jatni
Town (Orissa)

*20. SHRI CHINTAMANI PANI-
GRAHI ; Will the Minister of HEALTH
AND FAMILY PLANNING be pleased to
state :

(a) whether the scheme to provide
piped water facilities in Jatni Town in the
District of Puti in Orissa has since been
finalised ; and

{b) ifso, when this will be imple-
mented 7 .

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A, K. KISKU) ! {a)
and (b), The Government of Orissa have
reported that Jatni pipsd water supply
tcheme which is estimated to cost
Rs, 1693 lakhs has not been Goalised by
them due 1o paucity of funds,

Water Facilitic in Kburda
' 1~y -

*21. SHRI CHINTAMANI PANI.
GRAHI : Will the Minister of HEALTH
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AND FAMILY PLANNING be pleased 1o
siate ;

(a) whether any proposal for providing
piped water to Khurda Town m the Dustrict
ol Pun in Orssa was recetved from the
State Goverpment ,

(b) f so, whether this pioposal has
since recelved the approval of the Central
Govetnment , and

(v) 1t so, the details theceof ?

THE DLPUTY MINISTIR IN THE
MINISTRY OF HIl Al 111 AND FAMILY
PLANNING (SHRI A K, KISKU) . (a) to
(¢) No sctheme relating 1o supply of piped
water (0 Khwde lown was received by the
Governmen{ of India fiom the Otissa
Goveinment The powers for sanclwoning
the water supply schemes have been delegated
to the Statc Governments and 1t 1s no longer
necessary for them to obtain approval of
th¢ Government of India for urban water
supply schemes upto Rs. 25 lakhs.

The Government of Orissa have however
reported that they had approved the piped
water supply scheme for Khurda Town
costing Rs. 14 lakhs 1n 1967 and the execu-
tion of the scheme will start 10 197172,
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Compensation from Pakistan for Burning
of an I.A (. Plane

23 SHRI S M. BANERILE Wil the
Minister of EXTERNAL AFFAIRS be
pleased to state .

(a) what further steps have been (aken
fo get compensation from Pakistan because of
butning of an IAC plane ,

(b) whether Pakistan have not yet
agreed to hand over the two bhyackers to
Government ; and

(«) if so, the steps likely to be taken.

THE DEPUTY MINISTER IN THE
MINISTRY OF LXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH). (a) to
(¢) The Government of India continue their
eflorts to press Pakistan 10 pay compensation
for the loss of the Indian plane, as well as
its cargo, baggage and mail and to take
suitable action against the two hyackers. The
Government of Pakistan have not so far
taken any satisfactory action on the demands
made by us. In the meanwhile, the overflight
of Pakistan planes over India remains
suspended.

Shortage of Doctors in Rural Areas

*24 SHRID S, AFZALPURKAR : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether 1t is a fact that thero is
shortage of doctors in rural areas in the
country ; and

{(b) if so, the specific steps Goverament
propose to take in this regard ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI AK. KISKU): (a)
There is an overall shortage of doctors in the
country, which is more acute in rural areas
than in urban arcas.

(b) Suitable remedial measures arc being
tsken to encourage doctors to seive in rural

hospitals and  dispensaries. Increased
emoluments by way of special allowance,
better facilities of living and working

accommodation with adequate drinking water,
sanitary arranginents and all-weather approach
roads to Primaiy Health Centres or Sub-
Centres are contemplated.

A pilot S:hemz for Mobile Training-cum-
Service Hospitals has already been taken in
hand. Unde: the scheme specialist teachers
with inferns and final year students fiom
medical colleges will camp in rural areas and
render voluntary service at sclecied Primary
Health Centres. 50 Hospital beds will be
attached 1o cach mobile unit. At the selected
District Hospitals it is proposed to recruit
additional specialists and these specia’ists
would man the District Mobile Hospuals
which would render medical aid in rural
areas.

Drug Price Control Ovder

25. SHRIJYOTIRMOQY BOSU : will
the Minister of PETROLEUM, CHEMICALS
AND NON-FERROUS METALS be pleased
to state :

(a) whether the “Drug Price Control
Order” has come into force in all parts
of the couniry ;

(b) if so, the rctail prices of each drug
before the promulgation of the Order in the
States of Maharashtra, Tamil Nadu, Wost
Bepgal, and the Union Territory of Delhi ;

(&) the price of each drug after “Drug
Price Control Order” came into force in the
States of Maharashira, Tamil Nadu, West
Benga), and the Unlon Territory of Delhi ;
and

(d) how far the order has bser able to
bring down the prices of essantisl drugy ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND NON-FERROUS METALS
(SHRI D.R. CHAVAN) : (a) : Yos.

(b) and (c). There are thousands of drug
formulations marketed by the wvarious
drugs manufacturing units and it is, therefore,
not possible to furnish the required
information in respect of each drug. A few
examples of decreases and increascs in the
retail prices of popular drugs as a result of
the issue of the Drugs (Prices Control) Order,
1970, are given in the pamphlet *“Drugs
Prices Control-—-Ams and Achievements”
placed m the Library of the Parhament The
retail prices as approved by Government arc
uniform throughout the country, Consumers
have however to pay local taxes which vary
from state to state,

(d) It is estimated that the community
has bencfited (o the extent of about Rs. 20
crores in an annual tum-over of about Rs.
220 ciores.

Visit of Geacral Westmoreland to India

26. SHRI JYOTIRMOY BOSU : will
the Minister of DEFENCE be pleased to
state :

(a) who proposed the recent wisit of
General Westmoreland to [ndia ;

(b) which authority is to bear
expenditure in this connection ;

the

(c) the details of the said visit ; and
(d) the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
JAGIIWAN RAM) : (a) General Wiiliam
C. Westmoreland was invited by General
Manekshaw, Chief of the Army Staff, with
the approval of the Government of India, to
visit India,

(b) The expenditure on travel within
the country and bospitality during his sty
in India was borne by the Government of
India apd the expenditure on travél from
USA to Indis aud back was berne by the
Coverament of US.A, ' d
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(¢) The visit took place from Sth to
13th February 1971, General Westmorsland
wat accompanied by Mrs, Westmoreland and
two staff officers. The parry was shown
cortain Army Training establishments, and
visited Agra, Jaipur and Kahjuraho for

sight-seeing.

(d) General Manekshaw, accompanied
by Mra. Manekshaw and {wo other Army
officers visited U S.A. in  April, 1970 at the
invitation of the WS, Chwel of the Army

Staff. As a gesture of reuiprocity, an
invitation was ex‘ended to General
Westmoreland.

12 hrs,

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

BALIOT PAPEIRS FOUND AT CHANDIGARH

SHRI JYOTIRMOY BOSU (Diamond

Harbour) : I call the attention of the
Minister of Law and Justice to the
following  matter of  urgent public

importance and I request that he may make
a statement thereon ;—

“The outcome of Deputy Chief Election
Commissioner’s enquiry in Chandigarh
about finding of surplus ballot papers'.

THE MINISTER OF LAW AND
JUSTICE (SHRI H.R. GOKHALE) : The
calling-attention is with regard to the outcome
of the inquity conducted by the Deputy Chiel
Election Commissioner at Chandigarh and
the question in regard to the inquiry arose
because of the question being raised a few
days back in this House that certain ballot
papers wers found at Chaudigach and that the
hallo {papers printed at Chandigarh were in
excess of those required for the purposes of
the elections in parliamentary constituencies
n Punjab, Haryana and in Chandigarh Union
lerritory,

When & number of Members of
Parliament approached the Chief Election
Commissioner, a senior officer of the Election

namely Mr. P.I. Jacob, Deputy
Chiet Election Commissioner was appointed
10 prooped with the inquiry at Chandigarh,
Which he did from the 26th March, 1971,
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C 4)
I believe a full and elaborate statement has
already been given to the Members of the
House. ...

SOME HON. MEMBERS : No, no,

SHRI H. R, GOKHALE : If it has not
been given, T shall deal with it elaborately. I
thought that it had been given. I have
prepared an elaborate statement, because I
thought that the suspicion which was cast on
the conduct of elections in Punjab and
Haiyana and in Chandigarh affected the
purity and the fairness of elections, and the
purity and fairncss of elections being 2 matter
which was very dear and near to the hearts
of all of us, any suspicion arising out of
this must be clearcd forthwith, Therefore, §
have attempted to make a rather elaborate
statement with regard to this calling-attention.
noitce. On the 25th March, 1971...,

SHRI ATAl BIHARI VAJPAYEE
(Gwalior) ; 1 do not want to interrupt
the hon Minister, because he is making a
maiden reply. But I would submit that the
copies should have been circulated to us
carlier.

SHRY H.R. GOKHALE ; Since copies
have not been given, I am not reading out
the statement now, but 1 think that hon,
Members will be interested in hearing what
the correct position is. To save time, T was
trying to cut it shoit ..,

SOME HON. MEMBERS: He may
read out the stalement now.

SHRI H. R, GOKHALE : Mr, Speaker,
Sir, on the evening of 25th March, 1971, a
deputation consisting of Shri S, N, Misra,
M. P, Shri Digvijay Narain, M. P, Shri
M. 8. Gurupadaswamy, M. P.,, ShriL K.
Advani, M. P. and Shii Ravinder Varma,
ex-M.P, met the Chief Election Commissioner
at his residence and produced a bunch of
ballot papers of 3-Tarn Tarn Parliamentary
Constituency in Punjab. All these ballot
papers were in good condition and were
s¢rially numbered, They alleged that
thousands of ballot papers of the various
Patliamentary Comstituencies in Punjab,
Haryana and Chandigarh similar to those
produced by them were recovered from a
godown in Chandigarh and that as a result
of the printing of ballot papers vers much
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{Shri H. R. Gokhale)

in excess of the actual requirement, the poll
in most of the constituencies was vitiated.
As the matter required enquiry on the spot,
the Chief Election Commissioner directed
Shri P. I, Jacob, Deputy Election Commission-
er to proceed to Chandigarh as early as
possible and conduct a thorough investigation
fnto the matter. He reached the Govern-
ment Press, Chandigarh, at about 10 a m. on
263.71. The Chief Electoral Officer and
Additional Chief Electoral Officer, Chandi-
garh, the Controller of Printing, Chandigarh,
the Joint Chiefl Electoral Officer, Punjab, the
Chief Electoral Officer and Deputy Chicl
Elecloral Officer, Haryana and the Controller
of Printing, Haryana, were present for the
enquiry.

The ballot papers for the 13 Parliamen-
tary constituencies in Punjab, 9 in Haryana
and one in Chandigarh, I. e. 23 Parliamentary
constituencies in all, were printed in the
Government Printing Press at Chandigaih
under the Chandigarh Administration, In
the formes used for the printing, 2, 3 and
somelimes even 4 consitituencies were com-

bined in a single forme. Some of the
combinations were as follows : —
————— i — &

Name of the No. of ballot
constituency papers required

1 Hissar 5,14,500
Mohindergarh 5,33,700

Ambala 4,92,000

1 Sangrur 5,11,300
Amritsar $5,13,400

Phitlour (SC) 5,21,700

Ruper (SC) 5,25,100

141 Fazilks 5,49,300
Bhatinda 5,33,000
Ludhiana 5,98,200

v Rohtak 5.14,700
Karnal 5,07,000

et —
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first forme above, for each of the constituency

533,700 baliot papers wers printed, though
Ambala constituency required only 4,92,000
and Hissar 5,14,500 only. In this procedure,
which is followed in every State for the
expeditious printing of the ballot papers, the
production of a certain surplus number of
ballot papers for most of the cons:ituencics
is inevitable.

The total number of ballot papers requi-
red to be printed for all the 23 constituencies
together was 1,18 61,800 while the actual
number of ballot papers printed was 1,21,14-
431. There was thus a surplus of 2,52,631
ballot papers for all the constituencics put
together which worhed out to 2% in excess
of the actual number required. Usually
the wastage allowed in the printing of ballot
papers is 5%, whereas in the case under
consideration, the actual wastage was
only 29,.

The Controller of Printing, Chandigarh,
had issued a written direction on 15.2.71 that
after the completion of the printing of ballot
papers, waste papers should be destroyed in
the presence of the Assistant Controller of
Printing. Unfortunately this direction was
not carried out, Some of the surplus ballot
papers, which were treated as waste, were
cut into small pieces and deposited in the
waste paper shed attached to the press,
Some other ballot papers were stored in the
waste paper shed without being cut into
pieces, that is, in good condition On 153.71
and 17,3.71, about 6,000 kilograms of waste
paper were removed from the waste paper
shed by the contractor. Along with the
waste paper su removed, some ballot papers
in good condition were also included The
contractor took the waste paper to his godown
in Chundigarh. On 24.3.71 in the absence
of the comractor, some persons entered the
godown, filled a gunny bag with about 10
kilograms of ballot papers f.r. about 10,000
to 12,000 ballot papers in good condition and
removed it in spite of the protests of the staff
of the contractor. These papers were distributed
frecly in Chandigarh and other places and the
bunch of ballot papers produced before
Parliament arid before tht Chief Elestion
Commissioner obviously belongsd to this
consignment,

tis clear from the above that sbout
2.5 1skhs of surplns ballot papets were prifted
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for the 23 parllamentary cdonstituencies in
Punjab, Chandigarh and Haryama in accor-
dance with the usual procedure adopted in
the States for the printing of ballot papers,
that some of the surplus batlot papers which
were treated as waste were allowed to be
removed by the waste paper contractor
after 15.3.71 when the voting in the Fifth
General Election, the counting of the votes
and the declaration of the results weie over
and that these surplus ballot papers did not
in any way affect or influence the poll.

Towards the end of Mr. Jacob’s inquiry,
Shri Balraj Madhok, ex-M.P. and Shri Sii
Chand Goyal, ¢x-M.P. met him in the
Government Press, Chandigarh. He showed
them the formes in which constituencics
requiting varving number of ballot papers
were combined ina single forme and eaplain-
ed to them that on account of this
procedure, the printing of surplus ballot
papers for almost all the constituencies was
inevitable and should be accepted as normal.
Alter sceing the formes, they seemed to be
satisfied that the printing of surplus ballot
papers was not in any way abnormal, He
also arranged i their presence for sorling
all the ballot papers still remaing in the
Press and in the godown, constituency-wise
und for preserving them in tact,

Before a ballot paper is issued to a voter
at a poling station, a distinguishing mark
whiclh 15 different and separate for cach
polimg station is aMixed on it. The ballot
paper bas also to be signed in full with the
signature of the Presiding Officer of the
pelling station, Consequen ly even if a blank
ballot paper reachcs the hand of any person
hefore the poll, it would be quite useless to
him as it will not be possible for him to
affix the distinguishing mark and to get the
signatures of the Presiding Officer on it
The blank paper would be like a blank
cheque withaut signatures,

After the poil is over, the ballot box is
sealdd by the Presiding Officer who rffixes
his dwn signature on the seal and the signa-
tures of such of the agents of the candidates
as with to affix them. Thereafter the baflot
box s puit daside & Joth covér which Is
Wl saled both at the opening and dt the
teams. The signatures of the polling agents
& {akeh om the bexls on the cloth cover
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also. The cloth covérs and the scals are
opened only &t the couynting place in the
presence of the counting agents of the
candidates, [t would be quite impossible to
put any matter into the ballot box after it is
scaled at the polling station.

All this would show that even if a few
blank papers are obtained surreptitiously,
they would be of no use to anybody.

st awAre @ Wat  (wrogg) ¢
yeqe WEYSA, WU AATGT FT AW L1
ot WY WY X WY gwsy frar g,
IA% gz wET Tat g fE ¥¥T Ao 1S ave
¥ arxam & Sfea g www gar §
fF ggR &ra 13 aro & Tk §
AT g 21 aro ¢ 0¥ AW
& s g STAT 9T ARGT § |

SHRI H. R. GOKHALE : The hon,
member is referring to some ballot papers
having gone by rail. This does not scem
to be correct because the only thing that was
brought to the notice of the officer inquiring
at Chandigarh was that a wagon containing
some waste material had been sent. It did
not refer to bailot papers. An inquiry into
what the waste material carried was is being
conducted by the Chief Blection Officer.

SHRIJYOTIRMOY BOSU : Itis not
for the Government to tell us that this has
just happened, This is not the first tige
that this is happening. In 1967, in Agartala,
another Union Territory, the Government
Press had secretly and illegally printed 2 lakh
baliot papers, The Chief Commissioner
could not produce any evidence before the
Judicial Commissioner to prove or coatradict
the allegation. Then in the Judiciat
Commissioner’s Court, the election of the
Congress candidate was declared void.

Aguin in 1967, in XKashmir, 110 nomi-
nation papers of Congress-tipposing candi-
datcs were summarily rejected and the
Congress got 21 out of 75 seats unctmtestad,
Shri Shamin has this time produced baligt
papers with signature and seal.

The Chandigarh Press'is a Cvmuml
of India Press, One could understand a
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few exceds ballot papers of Punjab, Haryana
and Chaadigarh ballot papers printed. But
here 4,000 perfectly printed baliot papers
with serial numbers have beon exhibited.

The strict rules are that all the unused
baliot papers shoukd be burnt in the presence
of Chief Electoral Officer ; even the ashes
thereof could not be handed over to anybody
else, Here wagon loads containing ballot
papers have been despatched to a paper
mill,

The election in Chandigarh took place
on 5 March, But these are sent on 22nd
and 23rd March. Shri Bhanot, the chiel
electoral officer, is wholly responsible for
this. He is in the dock.

SHRI H. R. GOKHALE: He is
making a spesch ; he is reading from a
statement. It is difficuit to follow all that
he says.

SHRI JYOTIRMOY BOSU: Do not
try to shield him. Shri Bhanot is making
statements absolving himself even before the
inquiring officer has come out with the
details.

The party in power has to satisfly
everybody that there was no fraud, and
from aoy that was committed, they did not
derive any dividend,

SHRI H. R. GOKHALE :
he isreading a statement.

SHRI JYOTIRMOY BOSU: Are
Government prepared to institute an inquiry
by a committee composed of MPs from all
parties ?

Arg 1 said,

SHRI H. R. GOKHALE: The hon.
member was nreading & speech and not
asking questions in clarification on the
staroment 1 made in reply to the call
attention notice, Amyhow, it is impossible
to go through the various dales.

SHR1 JYOTIRMOY BOSU: The
hon, Minister will show the courtesy of
listening to me carefully.

SHRI H. R. GOKHALR :

I beard you
patiently.
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SHRI JYOTIRMOY BOSU: You did
not haar me patiently.

SHRI H. R. GOKHALE: What he
has said does not pertain to the present
clection, but what happened after the last
elections, but assuming for a mom:nt that
all the statements made by the hon. Member
are correct, there is a material difference in
what the hon, Member says happened at that
time and what has happened now.

The first thing that he said was that
there was illegal and surreptitious printing of
baliot papers in 1967.

SHRI JYOTIRMOY BOSU: This
time also.
SHRIH R. GOKHALE : Hcere there

is no question of illegal or surreptitious
printing.

SHRI JYOTIRMOY BOSU : That is
what you say.
SHRIH. R. GOKHALE: 1If he has

cared to listen to me patiently, T have made
it very clear in my original statement that
a certain number of ballot papers in excess
of the exact number required have always
got ic be printed  The permissible limit is
five per cent. It is required for purposes of
waste. Actually in the instance in question,
itdid not exceed two per cent, It is
inevitable both for purposes of expedition
and for purposes of saving of unnecessary
Goverament revenue cxpenditure, and this
has been  the practice pevailing cverywhere.
In addition, all the ballot p:pars are printed,
without exception, everywhere in the country
in the Government press. Proper instruc-
tions were issued well in time by the Election
Commissioner to see that these papers were
no: parted with without being forn Into
pieces and burat.  But, as the statement has
very frankly said, this happened omly in
Chandigarh, but it has not at all affected
the election, because the removal of the
ballot papers by the contractor and the
forcible seizing of the papers by a number
of people who came to remove them even
though the staff protested eic, took place
after the 15th, by which date even the sesnits
of the slection bad besn announced,
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SHRI JYOTIRMOY BOSU : The hon,
Minister has tried to evade my point that
according to the election rules, the surplus
ballot papers should have been burnt in the
prescnoce of the Chief Electoral Officer.
Why has that not been done, and what steps
he want to take against him ? Polling had
taken place on 5th March. What were you
doing till the 22nd with these ballot

papers 7

SHRI H. R. GOKHALE : [ think that
here the hon, Member’s question is relevant,
because I am in a position to say that to the
extent the slight jrregularity occurred where
the ballot papers were not burnt, the Cluefl
Flection Commission is seized of the matter
and 1s making an appropiiate enquiry. 1
bave no doubt that as an mdependent body,
appropriate action will be taken by 1,

SHRI JYOTIRMOY BOSU : The cat
is out of the bag

SHRI S. M. KRISHNA (Mandya) :
The ciushing defeat that has been inflicted
by the people of India on certain champions
of reaction in this country......(Jmer-
ruptions)

1 know where the shoe pinches, (Inter-
ruptions)

woohas totally blurred the vision of
some of the opposition groups in this House,
1 fail to understand how it Jies in thc mouth
of Mr. Jyotirmoy Basu, who has been
elected to this House along with a large
contingent of his comrades, to question the
fairness of the elections, when the whole
country, may the whole world, has hailed this
gigantic oxperiment.

SHRI ATAL BIHARI VAJPAYEE :
We have won in spite of them., (Infer-
ruptions).

MR. SPEAKER :
there be no interruption.

Order please. Lot

SHRI 8, M. KRISHNA : Sometime
back ¥ was also sitting there and I am so
much used to these alibis. Two stalwarts
from the South have Juestioned the fairness
of the elections. One is Shri Rajagopalachari
and the other is Nijalingappa. It is strange
thet Rajagopalachari questioned the fairness
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of the elections for the simple reason that

in 183 constituencies in Tamil Nado the

DMK has won by slender margins, His coun-

terpart in Mysore Nijalingappa questions

the fairnzss of elections,

MR. SPEAKER : This is not a general
discussion on elections. Kindly be relevant.

SHRI JYOTIRMOY BOSU :
turncoats will be more eloguent.

New

SHRI 8. M. KRISHNA.: 1t is a serious
matter. Shri Nijalingappa in Mysore questions
the fairness of the elections because all his
candidates in Mysore have been defeated by
a big margin. I should like to know what is
the margin which is needed to see whether
the election is fair or not? Is it Shri §, N.
Mishra's margin ? Is that the margin which
should decide the fairness of the elections.
Then there 1s the mystery of chemically
coated ballot papers......(Interrputions).

SHR1I ATAL BIHARI VAJPAYEE :
We are prepared for a thorough discussion
on this matter. Is this such a discussion ?
Or does it relate to this call attention ?

MR. SPEAKER : May I ask Mr,
Krishna to resume his seat, He is not
relevant, The question is about the enquiry
by the Election Commission in Chandigarh ?
He is going too far and I cannot tolerate it.

SHRI M, R. KRISHNA : [ should
like to know from the Minister whether he
has obtained the opinion of leading
scieatists in this country on the question
whether chemically tainted ballot papers
which could ecither efface the markings or
produce some other markings is scientifically
possible ?

MR. SPEAKER :
(lnterruptions).

SHRI PILOO MODY (Godhra): As
far as 1 can read, I find nothing in the
question which accuses this Government or

It is not refevant......

anybody else about chemically treated
papers,

MR. SPEAKER : He is bringing it
unnocessarily.

SHRI PILOO MODY : If Mr, Krishua's
congcience ia biting him on that point be
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may be alfowed to matke a statement indepen-
dent of the call attention notice,

MR, SPEAKER : 1 am not allowing 1t.

SHRI H. R. GOXHALE : I confined my-
self to the subject of the question and I
have made 1t clear in the statement 1 also
explained orally. I do not believe any more
clarification 1s negessary, But you will permut
me to say that before an attack 1s made on
the election me.hods, ewveiyone whether
belonging to this parly or that party should
take care that the fair name of democracy 1n
this country 1s not tarnished,

SHRIMATI GAYATRI DEVI (Jaipw )

I would like to know from the hion Minister
whether it is true or not that on the 13th
March, 1971, railway bogie No, 37840 con-
taming about 140 bundies of baliot-papers
left Chandigarh for Schore station near
Bhopal, and again on the 21st March, bogic
No. 37994 containing an equa! number ol
bundles of baliot-papers also went to the
samme destination ? The hon, Minister nas
admitted that the Election Commussion liad
failed in its duly to burn

SHRI H. R, GOKHALL :
admitted it,

SHRIMATI GAYATRI DEVI* You
said that the extra ballot-papers had not
been burnt, It 15 an admussion by the
Blectivn Commission officials (Interruption)
You told us, It is in the statement. You have
ako sald it yoursel. So, I would ke to
know whether or not these officials of the
Eiéction Commission will be taken to task
for this very, very setlous omission.

Another thing i1s that the hon. Minister
said that in every polling station the candi-
date’s peHing sgents were there lo see that
the ballot-boxes were properly sealed, but
suppose that the hon, Minister is aware that
as far s the Opposition is concorned, n
very inany pldces, the polfing ageénts are not
atiowed inside the polling booth. (Interrup-
Hom). 1t has happened in my own case,
where they have said, 'Is this the signature
of Gayatri Dovi’s election agent ? We o not
behieve that it 1s his signature”. At 430 in
the afternoon, when T went 1o that polling
booth my ageat was still ouiide I dan give
the Blootjon Commission the:nnmes of about

1 have not
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a 100 polling siations in Rujasthan where
thes has happeaed. 1 am sure the other hoa.
Members on this stde of the House will bear
me out. This has happened.

i do not want to make any allegations or
say anything unti facts are proved, but 1
must ask you to ask the hon. Mmister to
bave a thorough cnquity nto all these
allegations mado against the Election Com-
mission

AN
enguiry.

HON MLMBLR : A judicial

SHRIMAII GAYATRI Di VI Yes ;
Judictal enquiry Because it s not  right that
50 many pcople jn India feel that these
uections had been rigged (Intcrruption)

I would alvo request you to be fan ,
that 15 when you allow a muember on the
side of the Ticasury RBenches to speak ,
they are allowed to make spueches, nstead
of asking concrele, pointed questions  As fur
as the hon, Mcriber on that other wide o} the
House 15 concened, who siuid that 1t was the
overwhelming majority that the ( ongress got,
1s concerned, that annoys the Opposition,
and therefore they are ashing these guestions,
T would like to point out his utler ignorance
Do you reulise that your party, despite its
vast numbers sitting heie on the T'reasury
Benches, polied less than 44 per cent of the
voies in the countiy 7

Do you know that ? That s a fact, and
that is why the public in India are concerned,
and tliese things should be enquired into,
(Interruption) There should be & judicial
cnquiry into this very serious onussion on
the part of the Plection Commission,

S8HRI H, R, GOKHALE : Thete are
three or four points which the hon, Member
has raised, 1 think one of these poats has
alieady been dealt with earhier, and that s
with regard to lhe alleged carrying of ballot-
papers m railway wagone on the 13th and
later on the 21st. 1 have already told the hon.
Member that there i3 nothing 1o shuw that
the wagons which went contemned balet
papers. !

With regardd to the wasts papers which
were supposad 0 lave been et the
wagons an ioquiry fias bese mwde
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munications have also been addressed % the
Railway Board to intercept the wagons,
since they are not likely to have not reached
their destination, to find out the contents of
fhe wagons, So, the present assumption that
the wagons contain ballot papers is so fa1
without foundation.

The second question is .about the alega-
tion with regard to the falurc of the
LClection Commisssion. 1 have never said
dhis. As § bave saud caslies, the printing of
the ballet papers at Chandigarh was in the
government press under the control of the
Chandigaith  Administraton, No doubt, the
Llgction Commission 1s 1n overall control of
the conduct of the clections and appropriate
amstructions were issucd by the Election
Commission well in advance to  all the
presses, includmg the Chandigarh Press, as
1o what should be done with regard to the
surplus ballot papers which wete treated as
waste, [n spite of these very elaborate Instru-
ctions, & slight irregulanity which has not
ultimately ffected the result has taken place.
The Election Commission 15 taking appro-
peiate steps to conduct an inquiry as to how
this lap.e has taken place and, being a high
level authority under the Constitution, 1
have no doubt that the Election Commission
will take approprialc steps il anyone is
found guilty.

The third question is with regard to
polling ageots. The hon. Member says that
polling agents were not allowed. No such
complaint has been received by me so far,
If any such complaints are reccived by the
Llection Commission, since they fall within
the sphere and scope of the Commission,
I am quite sure that the Election Commission
will go into them.

Then a question was asked whether it
15 Dot nocessary to mike a thorough inquiry.
Permit me to say that the Election Commis-
sion, as the hon. Member knows well, is not
an ordinary body. It is a body constituted
under the Congtitution with safeguards which
are atmost cqual to the safeguards which are
given to the Judges of the Supreme Court.
If that body is seized of this matter, I am

sure that body will institute a fair impartial
Inquiry will be to the satisfaction of
all concerned,
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Lastly, the hon. Member said tHat every»
body here feels that the elections were rigged.
1 am sorry, I must disagres, On the contrary,
the only vwoice that has been raised is by
those hon. Members who have suffered an
inglorious defeat in the elections,

SHRI SHYAMNANDAN MISHRA
(Begusarai) : Sir, on a point of order. You
must have obscrved that my name was
mentioned in the statement made by the
hon. Minister. While doing so, he has donhe
fess  than justice 10 the views that 1 had
cxpressed to the Cleciion Commissign. Is it
not very unfair (0 an hon, Member that his
name should be mentioned without doing
justive to his view 7 T am entitled to place
before the House my views,

MR. SPEAKER : 1 have to go by the
tules of procedwe.

SHRI PILOO MODY : It is a personal
explanation.

SHRI SHYAMNANDAN MISHRA :
When would 1 get an opportunity ? My view
has been misrepresented ? Is the House not
cntitled to know what views weré expressed
by me to thc Election Commission on the
basis of which the Election Commission was
plcased to astitute an inquiry ? Unless the
House is in possession of full facts it would
not be able to judge it properly, Would 1 get
an opportunity ?

MR. SPEAKER : Please sit down.

SHRI SHYAMNANDAN MISIIRA
is patently unfair,

MR. SPEAKER : He has mentioned the
names of s0 many. It is not possible to
allow everyone to expiain his point of view.

SHRI S. A. SHAMIM (Srinagar) : Sir,
on a point of order. 1 had shownm 12 votes
with signatures, That has not been looked
into,

MR, SPEAKER : I would request him
to resume his seat.

SHRIMATI GAYATRI DEVI : The
Minister has said something which has to
be answered properly. The Minister said
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that if it was a fact that polling agents were PAPERS LAID ON THE TABLE
lowed in booths, did not refer

:I:i: .ulo the gieclim C::uyngion. mWe are STATEMENT RE : DBECISION TAKEN ON

not fools. Of course, we referred it to the
Election Commission and to the President,
the Prime Minisier and every body by
telephone, by telegram and by letter. When
there is no reply, just a brief acknowledg-
ment, may Iask whom we have to go in

appeal to ?

AN HON MEMBER : Fie an clection
petition .....(faterruption)

Wt wes fapdt awdEr .
mmmnmaaﬁfam
oy geren fear gud ofemmsz & @
quRt AFad, WA AU qDT ar
st v Mg w1 et faaT AT R
e gron gAw ¥ wifew &1 TR
fr fedt 1% gownd sfame ot 359
agi A FB SR frEmar @Al A
Jan  agaa 1%1%: o g A A
= lﬁm%ramgé ¥ 3 g
fe g oft dwa & wgr fr g WY 9
urg Txifiz 87 & seae ¥ wfeq A
o foy frec dww du TR g
& svawt surw feenar stgar g froag
A ITH HOY A X A A A€W
wr oY fis off silww dwe 7w Rl
ik Twaw miw ¥ ¥y vy A ag e
dwa argw ¥ W I qAOTET IIY 4R
qeyee ) A ST X X

¥a faga & f g are ©7% IHT
% ¥ frere far wrg )

Ay

aff & oy A oy waw a f sER
e & frdeaw fadar it ooy
WY qg ATHST SAT QT | AQ AT AR
wodt feafe Y ars s w1 e Ofag

THE RECOMMENDATIONS OF ACRO-
NAUTICS COMMITIER

THE MINISTER OF DEFENCE (SHR1
JAGJIVAN RAM) : 1 beg to lay on the
Table a statement (Hindi version) containing
the decision tuken on the recommendations
of the Aeronautics Committee. |Placed in
Library. See No. LT-29/71]

0. &N. G C. (SrcoND AMUNDMENT)
Ruies 1970, TarnrF COMMISSION'S
REPORT ON PRICE STRUCTURE OF
INDUSTRIAL ALCOHOL, ITC. E1C.

THLE MINISTER OI STATE IN TUE
MINISTRY OF PETROLLUM, CIIEM].
CALS AND NON-FERROUS MLETALS
(SHRI D. R CHAVAN) ' I beg tolay on
the Table,

(1) A copy of the Oil and Natural Gas
Commission (Second Amcndment)
Rules, 1970 (Hindi and English
versions) published in Notification
No. GSR. 2060 in Gazette of
India dated the 26th December,
1970, under sub-section (3) of
section 31 of the Oil and Natural
Gas Commission Act, 1959, [ Placed
in Library See. No, LT-30/71)

(2) () Report (1969) of the Tariff

Commission on the Price

Structure of Industrial Aleohol.

(i) Government Resolution No,
4/4/70/Ch. | dated the 30th
January, 1971 notifying

Government's decisions on the
above Report. (Hindi and
English versions), [Placed in
Library See. No, LT-31/71}

{(3) A statement showing reasons why
the dotuments mentioned at (2)
above could not be lald on the
Table within the period prescribed
in sub-section (2) of section 16 of
the said Act. {Placed in Library
See No. LT-32/71)
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(4) A copy each of the (following
Notifications (Hindi and English
versions) issued under section 18 G
of the Industries (Development and
Regulation) Act, 1951 :—

{i) The Ethyl Alcohol (Price Con-
trol) Order, 1971, published in
Notification No, 8. O. 5§77 in
Gazette of India dated the st
February, 1971. [Placed in
Library, See No, LT-33/71).

(ii) The Molasses Control (Amend-

ment) Order, 1971, published

in Notification No. S. 0. 578

in Gazette of India dated the

Ist February, 1971. [Place in

Library, Sce No. LT-34(71]

NOTIFICATIONS UNDER MINES AND
MINERALS (REGULATIONS AND DEVELOP-
MENT) AcTt, 1957, CoaL MINES
(CONSERVATION AND SAFETY)

Acr, 1952, erc. ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND NON-FERROUS METALS
(SHRI NITI RAJ SINGH CHAUDHARY) :
I beg to lay on the Table—

(1) A copy of Noiification No. G.S.R.
268 published in Gazette of India
dated the 27th February, 1971
making certain amendment to the
Second Scheduls to the Mines and
Minerals (Regulation and Develop-
ment) Act, 1957, under sub-section
(1) of section 28 of the said Act,
(Placed in Library. See No,
LT-35/71].

(2) A copy of Notification No, 8. O.
1043 published in Gazette of India
dated the 13th March, 1971 under
sub-section (3) of section B of the
Coal Mines (Conservation and
safety) Act, 1952, (Placed in
‘Library. See No. LT-36/71),

(3 () A copy of each of the following
pipers (Hindi and English
versions) under sub-section
(1) of section 6i9A of the
Companies Act, 1956 :— -
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(8) Review by ths Govern-
ment on the working of
the Hindustan Zinc
Limited, Udaipur, for
the year 1968-69.

Annual Report of the
Hindustan Zinc Limited,
Udaipur, for the year
1968-69 along with the
Audited Accounts and
the comments of the
Comptroller and Auditor
General thereon, [Placed
in Library. See No. LT-
371711

Review by the Govern-
ment on the working of
the Bharat Aluminium
Company Limited, New
Delhi for the year 1969-70,

Annual Report of tle
Bharat Aluminium Com-
pany Limited, New Delhi,
for the year 1969-70 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon. [ Placed
in Library. See No.
LT-38/711.

Two statements (Hindi and
Fnglish  versions) showing
reasons for delay in laying the
above papers. [Placed in
Library. See No. LT-39-71].

S c—— ———

(b)

(i) (a)

(b)

(iii)

12,38 hrs.

PARLIAMENTARY COMMITTEES—
SUMMARY OF WORK

SECRETARY : Sir, Ilay on the Table
a copy of the ‘Parliamentary Committecs—
Summary of Work™ pertaining to the period
1st June to 27th December, 1970.

—— ———

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following messages received from the Secretary
of Rajya Sabha —

(i) *In accordsnce with the provisions
of sub-rule (6) of rule 185 of the
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(i

@din

(iv)

Rules of procedure and Conduct of
Buginers in the Rajya Sabha, 1 am
directed to rseturn herewith the
Appropriation Bill, 1971, which was
pussed by the Lok Sabha atits
sitiing held on the 25th March, 1371
and transmitted to the Rajya Sabha
for its recommendations and to
state that this House has no recom-
mendations to make to the Lok
Sabha in regard to the said Bill.”

“In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of procedure and Conduct of
Business m the Rajya Sabha, [ am
directed to return herewith the
Appropriation (Railways) VYote on
Agcount Bdl, 1971, which was
passed by the Lok Sabha at its
‘sitting held on the 25th March, 1971
and transmitted to the Rajya Sabha
for its recommendations and to
state that this House has no recom-
mendations to make to the Lok
Sabha n regard to the said Bill."”

“In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, 1 am
directed to returm herewith the
Appropriation (Railways) Bill, 1971,
which was passed by the Lok
Sabha at its sitting held on the 25th
March, 1971, and transmitted to
the Rajya Sabha for its recommen-
dation and to state that this House
hag po recommendations to make
to the Lok Sabha in regad to the
sald Bill.”

“In gecosdance with the provisions
of sub-eyle (8) of rule 186 of the
Rules of Procedyre and Conduct
of Business in the Rajya Sabha, 1
am directed to return  herewith the
Maaipur Appropriation (Vete on
Account) Bill, 1971, which was
pas:ed by the Lok Sabhe at its
sitting held on the 25t March,
1971, and transmitted (0 the, Raiya
Sabha for its recommendations and
to wate thet this Fbuse had no
recommendations f¢ make to the
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! Lok Sabha 4n regard to the said
BilL”

(v) “ln accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of procedurc and Conduct of
Business in the Rajya Sabha, I am
directed 1o returm herewith the
the Manipur Appropriation Bill,
1971, which was passed by the Lok
Sabha at its sitting held on the
25th March, 1971, and transmiped
to the Rajya Sabha for its recom-
mendations and to state that this
House has no recommendations fo
make to the Lok Sabban regard
to the said Bill.”

12.39 hrs

ELECTION TO COMMITTL
EMPLOYEES STATE INCURANCE
CORPORATION

THE MINISTER OF 1 ABOUR,
EMPLOYMENT AND RF HABII ITATION
(SHRI R K. KHADILKAR) : Su, T beg to
move :

“That in pursuance of section &(i) of
the Employces’ State Insurance Act, 1948,
read with rule 2A of the Fmployecs' State
Insurance (Central) Rules, 1950, the
members of this House do proceed 1o
clect, i such manner as the Speaker
may direct, two members from among
themselves to seeve as members of the
Fmployees’ State Tasurance Corporation
for the term commencing ftom the date
of election, subject to the other provisions
of the said Act,”

MR. SPEAKER : The question is :

“That in pursoance of section 4({) of
the Edwplovest’ State Insurante Act, 1948
read with rule 2A of the Employees'
State Insurance (Contral) Rules, 1950,
the miembers of this House do proceed to
eleot, in such thanser as the Speaker may
direct, two members fom among them=
selves (o serve as members of the Em-
‘plogees’ State Imsurance Corpetation
Jfor the term gommencing from the date
of slection, awbject to the other provisions
of the said Act,”

Thve motiow was adopted
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SHR] SHYAMNANDAN MISHRA
(Begusarai) : Sir, a few days hack a warning
had been given in tlhis House that there was
going to be a strike by the railway employees
in the Barauni area,

MR. SPEAKER : When you mct ine,
I thought, you had sent some notice to me
about that,

SHRI SHYAMNANDAN MISIIRA :
Now the scivices have been paralysed. 1
would like the Railway Minister to make a
statement on this subject as to how they
want to get about a settlement of the legiti-
mate gricvances of the workers there,

SHRI S. M BANFRJFE (Kanpur) @ It
is such an unportant matter that the Railway
Minister can make a slatement §to miolu.

SHRI A. K. GOPALAN (Palghat) : 1
have already diawn his attention to this, 1
have written (o him seuding the telegram
that 1 had received. T have not reccived any
ceply.  To day 1t is all paralysed.

MR. SPLAKLR : The Railway Minister
should niake some statement.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA) : 1 will
pass on the information to the Railway
Minister,

MR. SPEAKFR : The Parliamentary
Affairs Minister will convey it tv him,

12.40 hrs.
RE. BUSINESS OF THL HOUSE

oft ew gt wady (vnfeae) ¢
o wgaw, gn ¥z ¢ fr & wfvaEmr
B agr 7Y 9T 1 8} gmary &l § 9T
fr dys war wr 78 sfadww 2 afe
N gmrw QA wEN wTIN ag fHEE
Frar & 1 gav amalle a% wer @ R
uifge oy 7 srdw qo o wf o &
W e @Y g gr A R OF
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AT S am w6 g wv

gy &

MR, SPEAKER ; Some Members wanted
that sittings ol the House for the 5th, 6th
and 7th should be given up and that the
session should adjourn on the 2nd. Most of
the Members said that they had their engage-
ments on these days. Others wanted that
because of the harvesting season in the north
India, they did not want to have the session
towards the middle or the end of April. So,
we reviewed the flist of business and found
that it could be finished on the 2nd evening.
Even if we had accepled the other alternative
to meet at theend of April, some Members
said that was the harvesting season. There-
fore, the only altcrnative open was that we
finish the business on the 20d evening and
meet a litile earlier or, if not a little earlier,
at the end of May or Ist week of June, That
was decided by the House. 1 put it to the
House and they agreed to it. The Minister
put the list of business for this week. T put
it to the Housc and the House agreed
to it.

RE. SITUATION IN EAST PAKISTAN

ot wzw fagrdt amwdd) (varfoaz) .
gi oF e fAder wowr &) o Re
At g qaT st 2w & fafr & ard
§ fafiag § 1w Wt gan ¥ wigR
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[t azw fagrlt arondd ]
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What have they done ? When the
peaple arc dying by thousands, it is not a
question of debate, it is mot a question of
expressing certain pious wishes. Whal action
has the Government taken to protest against
this butchery, massacre and genocide ?

There is another thing, It has been
reported in West Bengal papers that a Dakota
carrying Indian passengers from Gauhati to
Oeloutta has beem shot down by Pakistan
army and has crashed in Pakistan territory...

MR. SPEAKER : Will you- please sit
down ? I am pot sllowing you.

SHRI SAMAR GQUHA : This is very
relevant. 1 have put in & Call Altention
Notice, The Clvit Aviation Minidter should
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make a statement in this House whether this
Dakota is stiil l'nlsiﬂln- '

MR, SPEAKER : I have not permiited
you.

SHRI SAMAR GUHA : Our relations
arc there. They have been killed and butch-
ered. L'ven Indian nationals have been
butchered by Pakistan army. Are we to sit
idle hete when thousands « f people arc being
khilled, when thousands of people are being
butchered and massacied 7 Sir, it is not a

mere expression of sympathy, What solid
step has been taken
MR. SPEAKEFR : Mr. Samar Gula, I

will have 10 peiform a  very unpleasant duty
if you go on hike this !

SHRI SAMAR GUHIA . to stop this
genocide ? That I want to know., [ sohdly
support that this House should express ats
complete solidaiity with the freedom battle
of East Bengal This 15 a vital link not
only with the ..

MR. SPLAKFR : Mr, Gopalan,
Mr. Samar Guha, kindly sit down,

SHRI SAMAR GUHA :1 am not
sitting. My brethren across the burders are
being butchered. [ come from Dacca. My
heart is bleeding, I know in the streets of
Dacca thousands of people are being killed.
Do you want me to sit idle when thousands
of my brethren are being butchered and
killed ¥

MR. SPEAKER : Keep your balance
please,

SHRI SAMAR GUHA : Mothers,
women and chiMren are being killed aad we
are sitting idle.

MR, SPEAKER : If you go on Jike
this, nothing will go on record, Pléase sit
down. The same thing can be said in
better way.

SHRI SAMAR GUHA : If you had
only come from Dacca, your sesclion would
be different.
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SHRI 8. M. BANERJEE (Kanpur):
Everyone of ns comes from Dacca. You are
not the only person...(Interruprions)

MR. SPEAKER : What is this poing
on ? It does not look nice for me to make
# reference about you in others' presence,
Mr. Gopalan.

SHRI A. K. GOPALAN (Palghat) : Sir,
it is true that a statement has becn made
two days back by the Piime Minister. But,
the sitiation today is entirely different from
what it was days before, There is a provi-
sional Government sct up therc and also,
as far as he fighting is concerned, it is very
terrible. So, the Government also might
have something to say and the Prime
Minister alvo said that day that afier two
days, every time when a situation arises, the
Prime Minister would say something. So, it
1s time now that wc have to say something
to show our solidarity with the mighty people
of Bangla Desh- Fast Pakistan, Ttis true that
the situation to day is different from that
exnisted two days back. So, we reyuest that
the Prime Minister would make a statement
which will show our solidanty with the
fighting peoplc of Fast Pakistan.

SHRI INDRAJIT GUPTA (Alipoie) :
Mr. Speaker, Sir, may I make submission ?

As Mr, Gopalan has rightly said, the
events arc moving with giant stride now.
Since you declared in the House which was
also approved by the House that the Lok
Sabha will adjourn on the 2nd of Amil and
as there arc just four or five days to go, I
would make two suggestions for your consi-
deration and the consideration of the
Hoyse,

First of all, T am in favour of the idea
thrownn up by my colleague, Shri Vajpayec,
that before this House adjourns—at Jeast I
think there wounld be no harm in our adop-
ung unagimously, it I8 not a matier of
controversy between this side or that side
or any other side—a unanimously approved
draft can be prepared in consultation with
all sections of this House and only an agreed
and ungnimous draft resolution can be
brought before this House and should, 1
think, bo adopted unanimously, giviug correct
expression to the sentiments which were
expressed in this House two days ago.
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1 think the House will not meet again
till the end of May. So, one shudders to
think what may happen across the border in
this intervening period, Before the curtain
falls on these events, let the people of Bangla
Desh at least know that Parliament of India
do unanimously agree on one thing—that
we express wholeheartedly our support and
solidarity to their struggle, 1 think there
should be no difficulty,

Secondly, T would submit that keeping a
very close watch on the development of
evenis during the next 3-4 days, if it is
necessary, on the 2nd, before this House
adijourns, you would be kind enough to give
us another opportunify to have a discussion
because in the next 3-4 days something may
take place which will be quite different from
what it is to day. We do not know. Ido
not want to anticipate events. It is very
difficult to judge which report that is appear-
ing is correct, authentic or not authentic. So
m three or four days’ time a totally different
picture may emerge. So, | would request
you to keep a close watch on these things
and to enable us, before the House adjourns,
to have another discussion sometime so that
we may express our views. And, in the
meantime, this resolution idea may be thought
of, T think there is no difficulty in working
out an appropriate text which could be
unanimously agreed to and would give proper
expression to the feclings of the people of
our country through this Parliament.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS, MINISTER OF PILAN-
NING AND MINISTER OF INFORMA-
TION AND BROADCASTING (SHRIMATI
INDIRA GANDH]) : I have to make one
submission. 1 was just saying that what I
promised to the House was not that [ would
make another statement but that I would
be consulting the leaders of the opposilion
groups and I think we might meet on this
issuc which they have raised hefe. I have
no objection to a resolution, but we could
sit together and sec what can be done,

SHRI SHYAMANANDAN MISHRA :
May I make this submission, Mr. Speaker ?
I want to say this in this very context,
since you are now closing the chapter about
the adjournmient of 'the House on ‘the 2nd,
May I submit that this is n fast-devbloping
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situation 7 If this fast-developing situation
requires that the Houss be called in session
soon after, then, for us to mest by the end
of May will be too late. Will you kindly
consider that ? What is the difficulty about
having another discussion on this ?

MR. SPEAKER : We are calling
meeting of the leaders.
discussed there.

These things can be

SHRI SHYAMANANDAN MISHRA :
We have not been called for the last few
days. Two days have passed.

AN HON MEMBER : Tt is not necessary
to call the meeting every day.

MR. SPEAKER : Mr. Khadilkar.

12.52 bes.

LABOUR PROVIDENT FUND LAWS
(AMENDMENT BILL)*

THE MINISTER OF LABOUR, EM-
PLOYMENT AND REHABILITATION
(SHRI R. K. KHADILKAR) : Sir, T beg
to move for leave to introduce a Bill further
to amend the Coal Mines Provident Fund
and Bonus Scheme Act, 1948 and the,
Employees’ Provident Funds Act, 1952,

MR, SPEAKER : The question is :

That leave be granted to introduce a Rill
further to amend the Coal Mines Provi-
dent FPund and Bomis Schemes Act,
1948 and the Employees’ Provident
Funds Act, 1952,

The motion was adapted

LY
SHRI R. K. KHADILKAR : 1 introduce
the Bill,

the *

SATEMENT RE LABOUR PROV[DENT
FUND LAWS (AMENDMENT)
ORDINANCE

THE MINISTER OF LABOUR,
EMPLOYMENT AND REHABILITATION
(SHRI R. K. KHADILKAR): Sir, 1T beg
to lay on the Table a copy of the explana-
tory statement (Hind: and English versions)
giving reasons for Immediate legistation by
the Labour Provident Fund Laws (Amend-
ment) Ordinance, 1971, as required under
rule 71{1) of the Rules of Procedure and
Conduct of Business in Lok Sabha. [Placed
in Library. See No, LT --10171.]

12.54 hrs, ,
ORISSA  BUDGET-1971-72 - GENERAL
DISCUSSION, **DLCEMANDS FOR

GRANTS ON ACCOUNT (ORISSA),
1971-72 AND *DEMANDS }OR
SUPPLEMENTARY GRANTS
(ORISSA), 1970-71

MR. SPEAKFR : Now wc will (ake
up Item 11, Ttems 11, 12 and 13 will be
discussed together. Shri P. K. Deo.

Drmann No. 1 : ELFCIIONS AND
OTHIR FXPLNDITURE RELATING TO
THE HOME DEPARTMENT

MR. SPEAKFR : Motion moved :
“Thal a sum not exceeding
Rs 3)30,000/- bc granted to the
President out of the Consolidated Fund
of the State of Orissa, on account, for
or towards defraying the chaiges during
the year ending on the 3ist day of
March, 1972, 1n respect of ‘Elections and
other expenditurs relating to the Horne
Departmont,” ™

DeMAND NOo 2: Jans

MR. SPEAKER : Motion moved :

“That a
Rs. 30,00,000/-

sum  not exceeding
be granted to the

"~ %published in Gazette of India Extraordinary, Part If, section 2, dated 29.3-71.

**Moved with the recommendation of the President, i
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President aut of the Consoliduted Fund
of the State of Orissa, on account, for
or tovards defraying the charges duting
the year cnding on the 3ist day of
Maich, 1972, in respeci of “Jajls.” ™

DsmanND No 3: PoLice

MR. SPEAKFR : Motion moved !

“That 2 sum not exceeding
Rs. 2,45,00,000/- hc granted to the
President out of the Consolidated Fund
of the State ot Orissa, on acconnt, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1972, in respect of ‘Police.” ™

DeMAND No. 4 ¢ FXPCNDITURE
RELATING 10 THL PLANNING AND
COORDINATION DFPARTMENT

MR, SPEAKER ;: Mation moved :

“That a sum not exceeding
Rs. 1,44,00,000/- * be granted to the
President out of the Consolidated Fund
of the State of Qrissa, on account, for
or towurds defiaying the charges during
the year ending on the 3ist day of
March, 1972, in respect of “Expenditure
relating to the Planning and Coordination
Department.’ ™

DeManD No 5. CoMMUNITY
DEVFLOPMFNT PROIECTS, ETC.

MR. SPEAKER : Motion moved

“That a sum not cxceeding
Rs. 1,80,73,000/- be granted to the
Plesident aut of the Cunsalidated Fund
of the State of Orissa, en account, for
or towards defraying the charges during
the year ending on the 3tst day of
March, 1972, in respect of ‘Community
Development Projects, etc.” ™

DemMaNnD No. 6 : EXtENDITURE
RELATING TO 1HE POLITICAL AND
ServVICES DEPARTMENT
MR. SPEAKER : Motion moved ;

“That a sum  mot esceeding
Rs, 1619000/« be granted to the
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President out of the Consolidated Fund
of the State of Orissa, on account, for
or tonards defraying the charges during
the year ending on the 3ist day of
March, 1972, in 1espect of ‘Expenditure
relating to the Political and Services
Department.” ™

DitMAND Wo. 7 ¢
AFFAIRS

CULTURAL

MR. SPEAKLR : Motion moved ;

*“That a sum not  excecding
Rs. 6,00,000/- ©be granted to the
Picsident out of the Consolidated Fund
of the State of Orissa, on account, for
or towards defraying the charges during
the year ending on the 3ist day of
March, 1972, in respect of ‘Cultural
Affairs.? **

DimanND No. 8: StAmes
MR. SPEAKER : Motion moved :

“That a sum rot  exceeding
Rs. 2,00,000/- be granted to the
President out of the Consolidated Fund
of the State of Orissa, on account, for
or towards dcfraying the charges dwing
the year ending on the 3lst day of
March, 1972, in respect of ‘Stamps.” ™

DeManND No. 9:  MINISTIRS,

C1vIl, SECRETARIAT AND OTHER

EXPFNDITURE RELATING T0 THE
FINANCE DEPARTMENT

MR. SPEAKER : Motion moved :

“That a sum not exvecding
Rs. £3,79,000/- be granted to the
President out of the Consolidated Fund
of the State of Orissa, on account, for
or towards defraying the charges duriog
the year ending on the 3lst day of
March, 1972, in respect of ‘Ministers,
Civil Secrotariat and other expenditure
relating to the Finance Department,'

DrManDp No. 10: PeENSIONS

MR.-SPEAKER : Motion moved :



President out of the Consolidated Fund
of the State of Orissa, on gccount, for
or towards defraying the chaiges during
the year ending on the 3Ist day of
March, 1972, 1n respect of ‘Pensions’ '

DeManD No 11 : EXPENDITURE
RFT ATING 10 THE EDUCATION
DEPARTMEN1

MR SPFAKER Motton moved

“That a sum not  exceeding
Ry 6,00,00,000/- bc granted to the
President out of the Consolidated Fund
of the State of Onissa, on account. for
or towards defraying the charges during
the year ending on the 3lst day of
March, 1972, in respect of ‘Fxpenditure
relating to the Fducation Department *

DemManD No 11A  Texr Book
Prrss

MR SPEAKLR Motion moved

“That a sum  not exceeding
Rs 10,00,000/- be granted to the
President out of the Consolidated Fund
of the Statc of Orssa, on account, for
o tonards defraying the charges during
the year ending on the 31st day of
« March, 1972, 1n respect of ‘Text Book
Press'*

DiMAND NO. 12 ¢ TAXATION
MR, SPEAKER  Motion moved *
“That a sum not exceeding
Rs 28,80,000/- be granted to the

President out of the Consolidated Fund
of the State of Orissa, on account, for
or towards defraying the charges during
the year ending on the 3lst day of
March, 1972, in respect of ‘Taxatson’
DeMAND No. 13 : LaAND RevVENUE

MR. SPEAKER : Motion moved :
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{Mr Spenker) “That & sum not exceeding
*That Rs 140,00,000/« be granted to the
Ry 4634000 be granted cxcecdi  President out of the Consolidated Fund

of the State of Onissa, on account, for
or towards defraying the charges durmg
the year ending on the 3ist day of
March, 1972, in respect of ‘Land
Reyenue ' "

DemMAND NO 14: Excise

MR SPCAKER *© Motion moved *

“That a sum not exceeding
Rs 12,00,000/- be gianted to the
President out of the Conswlidited Fund
of the State of Onissa, cn account, for
or jowards defiaying the charges during
the ycar ending on the 3lst day ol
Maich, 1972, m respect of ‘Fxase ’

DrManD No 15 RrGISTRATION

MR SPFAKER Motion moved
“That a sum not  exceeding
Rs 6,00,000/- bc granted to  the

President out of the Consolidated Fund
ol the State of Orissa, on account, for
or towards defraying the charges during
the year ending on the 3Ist day ol
March, 1972, in iespect of “Registia-
tion® ™

DiMAnD No. 16+ DISTRICT
ADMINISTRATION AND OTHLR
EXPENDITURF RTLATING 10
REVINUE DiPARTMENT

MR SPrAKIR Motion moved

“That a sum not coxceeding
Rs 81,00,000/- be granted 1o the
President out of the Consolidated Fund
of the State of Orissa, on account, for
or towards defraying the charges during
the year ending on the 1iIst day of
March, 1972, 1n respest of ‘District
Administration and other expenditure
reiating to Revenue Department.”

DrmanD No 17+ EXPENDITURE
RELATING TO THE INDUSTRIfS
DEPARTMENT

MR SPEAKER : Moflon moved :
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“That 1 sum not cxceeding
Rs. 1,30,00,000/- be granted to the
President out of the Consolidated Fund
of the State of Orissa, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1972, in respect of ‘Expenditure
relating to the Industries Depart-
ment'."”

DemanD No. 17A: MiNLS

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 13,00,000/- be granted to the
Preswdent out of the Consolidated Tund
of the Stalc of Orisa, onn account, for
or towards dclraying the chaiges during
the year endimg on the 3Ist day of
March, 1972, 1n respec of *Mimnes™."

DiMAND No 18, Civil AND

SLss1oNS COURTS AND OQTHIR

LXPINDITURE RIIATING TO THL
LAw DiPARTMINI

MR. SPEAKLER : Motion moved :

“That a sum not exceeding
Rs. 20,52,000- be pgranted to the
President out of the Consolidated Fund
of the State of Onssa, on account, for
or towards defraying the charges during
the year ending ou the 3lst day of
March, 1972, in respect of ‘Civil and
Sessions Courts and other expenditure
relating to the Law Depaitment’.”

DEMAND NO. 19 : GOVERNMENT
PRESS AND OTHER EXPENDITURE
RELATING 10 THE COMMERCE
DEPARTMENT

MR. SPEAKER : Motion moved :

“That a  sum not exceeding
Rs. 45,00,000/- be granted to the
President out of the Consolidated Fund
of the State of Orissa, on account, for
or towards defraying the charges during
the year ending on the 3lst day of
March, 1972, in respect of ‘Govérnment
Pross and other expenditure relating to
the Commerce Depariment’.”
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DemMAND NO 20 : LABOUR,
EMPLOYMENT AND HOUSING

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 19,00,000/~- be granted to the
President out of the Consolidated Fund
of the State of Orissa, on account, for
or towards defraying the charges during
the year ending on _the 3ist day of
March, 1972, in respect of ‘Labour,

N

Employment and Housing’.

DEeEMAND No. 21 ¢ TRIBAL AND
Rurat WEI PARL

MR SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,35,00,000/- be granted to the
President out of the Consolidated Fund
of the State of Orissa, on account, for
or towards defraying the charges during
the year ending on the 3ist day of
Mareh, 1972, in 1espect of ‘Tribal and
Rural Welfaie'.”

DiMAND No. 22 : MIDICAL AND
OTHLR EXPENDITURL RFLATING 10
THE HEALTH AND FAMIDI Y
PLANNING DEPARTMENT

MR. SPEAKLR : Motion moved :

“That a sum not exceeding
Rs. 1,%0,00,000/- be granted to the
President out of the Consolidated Fund
of the State of Orissa, on account, for
or towards defraying the charges during
the year ending on the 3ist day of
March, 1972, in respect of ‘Medical and
other expenditure rclating to the Hcalth
and Family Planning Department’,”

Dimanp No. 23—PusLic HFALTH
MR. SPEAKER : Motion moved :

“That a sum not exceeding Ra,
1,36,00,000/- be granted to the President
out of the Consolidated Fund of the
State of Orissa, on account, for or
fowards defraying the charges during
the year endiog on the 3ist day of
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[Mr, Speaker)
March, 1972, in respect of ‘Public
Health,” *

DeMAND No. 24 - JRRIGATION
MR. SPEAKER : Motion moved :

“That a sum not cxceeding Ks.
1,92,22,000/- be granted to the President
out of the Coasolidated Fuad of the
State of Orissa. om account, jor or
towards defraying the charges during
the year ending on the 3lst day of
March, 1972, 1n respect of ‘hingation,’ ™

DEMAND No. 25 -PubLicc WORKS
MR. SPEAKIR ; Motion moved :

“That & sum not excecding Rs.
4,21,51,000 be granted to the President
out of the Consohidated T-und of the
State of Orissa, on occount, for or
fowards defraying the charges during the
year ending on the 3lst day of March,
1972, in respect of ‘Public Works.” ™

NEMAND NO. 26 -S1ATL LEGISLATURE
MR. SPEAKCR . Motion moved .

“That a sum not exceeding Rs. 6,10,000
be granted to the President out of the
Consolidated Fund of the State of Orissa,
on account, jor or towards defraying
the charges during the ycar ending on
the 3lIst day of March, 1972, in respect
of ‘Statc Legislature.’ ™

DEMAND No. 27—PubLic WORKS,
CoMMON ESTABLISIHMENT

MR. SPEAKER : Motion moved :

*That a sum not exceeding Rs, 72,53,000
be granted to the President out of the
Consolidated Fund of the State of Orissa,
on account, for or fowards defraying
the charges during the vyear ending on
the 3ist day of March, 1972, in regpect
of ‘Public Works, Common Establish-
w‘l "

DeMAND No. 28—ELECTRICITY SCHEMES
MR. SPEAKER : Motios moved 1 -
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“That a sum not exceeding Rs. 40,00,000
be granted to the President out of the
Consolidated Fund of the State of Orissa,
on account, for or lowards delraying
tha charges during the year ending on
the 3ist day of March, 1972, in respect
of *Electricity Schemes.” ™

DiManND No. 29--TAXES oN VEHICLES

MR SPFAKER : Motion moved :

“That a sum not exceeding Rs. 7,68,000
be granted to the President out of the
Consolidatsd Fund of the State of Ornissa,
on account, for or tonards defraying
the charges duning the »car ending on
the 3st day of Mach. 1972, 1 respect

L 1]

of ‘Taxes on Vehieles'.

DeMAND No. 30 =TrRANSPOR! Sc HEMES

MR SPLAKLR : Motion moved :

“That a sum not  exceeding  Rs.
1,02,36,000 be gianted 1o the President
out of the Conselidated Fund of the
Stac of Orissa, on account, for or
towards defraying the charges during
the year cnding on the 3ist day of
March, 1972, in respect of “Tramsport
Schemes.' ™

DeMAND No. 31— FoRLST

MR, SPEAKECR : Motion moved ;

“That a sum not exceeling Rs. 1,30,00,000
be pgranted to the President out of the
Consolidated Fund of the State of
Oritsa, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1972,
in respect of ‘Forest,” "

DeManD No. 32—FisMERIES
MR. SPEAKER : Motion moved :

*That a sum not exceeding Rs, 35,98,000
be granted to the President out of the
Congolidated Fund of the State of
Orissa, on account, for or tawards
defraying the charges during the year
ending on the st day of March, 1972,
in respict of *Fistrrits,’
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DeMAND No. 33=~Co-0PCRATION
AND MARKETING

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 54,22,000
be granted to the President out of the
Consolidated Fund of the State of Orissa,
on account, for or towards defraying
the charges during the year ending on
the 3ist day of March, 1972, in respect
of ‘Co-operation and Marketing'. ™

DrMAND NoO, 34—LXPLNDITURE
RLLATING TO THI UrsaN Divi-
LOPMLNT DLPARTMI NT

MR SPEAKER : Motion moved :

“That a sum nol exceeding Ro.
1,33,00,000 be granted to the President
out of the Consolidated Fund of the
State of Orissa, on taccount, for or
towards dafraying the charges during
the year ending on the 3lst day of
March, 1972, in 1espect of ‘Expenchture
relating to the Urban Development
Department®,

)JFMAND NoO. 35—ANIMAL FIUSBANDRY
MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs,
1,00,00,000 be granted to the President
out of the Consolidated Fund of the
Siate of Orissa, on account, for or
towards defraying the chaiges during
the year ending on the 3ist day of
March, 1972, in respect of 'Animal
Husbandry®. »

DEMAND No. 36 —Pusi ic RLLATION
AND Tourism

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 15,39,000
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DeMAND NO. 37—AGRICULTURE
MR. SPEAKER : Motion moved :

“That a sum not exoeeding Rs. 2,07,66,000
be granted to the President out of the
Consolidated Fund of the State of Orissa,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1972, in respect
of “Agriculture.”

DeMmanD No. 38--SuprLy
DEPARTMENT

MR, SPEAKER : Motion moved :

“That a sum not exceeding Rs, 24,82,000
be granted to the President out of the
Consolidated Fund of the State of
Orissa, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1972,
in respect of ‘Supply Department™.

DemanDd No. 39—PorTs
MR, SPEAKER : Motion moved :

“That a sum not excecding Rs. 1,20,000
be granted to the President out of the
Consolidated Fund of the State of Orissa,
on account, for or towards defraying
the charges during the ycar ending on
the 3ist day of March, 1972, in respect
of ‘Ports’.”

DiMANDS NoO. 41—Loans 10 LocaL
Funps, GOVERNMENT SERVANTS ETC.

MR. SPEAKFR : Motion moved :

“That a sum not exceeding Rs. 33,00,00
be granted to the President out of
the Consolidated Fund of the State of
Orissa, on account, for or towards
defraying the charges during the year
ending on the 3ist day of March, 1972,
in respect of ‘Loans to Local Funds,
Government Servants etc.’,”

be granted to the President out of the DiMAND NO. 42 —COMPEN.ATION FOR
Consolidated Fand of the State of Orissa, ABOLITION OF ZAMINDARI SYSTEM AND
on wccount, for or towards defraying OTRFR EXPENDITURE RELATING TO THE
the charges during the year ending on REVENUE DEPARTMENT

the 3ist day of March, 1972, in respect
of ‘Public Relation and Tourism®, " MR, SPEAKER : Motion movéd,
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[Mr, Speaker]

“That a sum not exceeding Rs. 16,00,000

be granted to the President ot of the
Consolidated Fund of the State of Orissa,

on account, for or towards defraying

the charges during the year ending on

the 3ist day of March, 1972, in respect of

‘Campensation for abolition of Zamindan
System and other expenditure relating
to the Revenue Department’.”

DEMAND No, 43—MULTIPURPOSE RIVIR

IRRIGATION AND ELECTRICITY
SCHIMES

MR, SPEAKER : Motion moved :

“That a sum not exceed:ng Rs 8,00,00,000
be granted to the President out of the
Consolidated Fund of the State of Orissa,
on account, for or towards defraying
the charges during the ycar ending on
the 31st day of March, 1972, in respect
of ‘Multipurpose River, Irrigation and

Electricity Schemes'.”

’

DeMaND No. 44—AGRICULTURAL
IMPROVEMENT AND RESEARCH

MR. SPEAKER : Motion moved :

“That a sum not oxceeding Rs. 60,00,00
be granted to the President out of the
Consolidated Fund of the State of Orissa,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1972, n respect
Improvement and

of ‘Agricultural
Research’.”

Dcmand No 45—~GOVERNMENT
TRADING ScCBIMLS

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs, 2,00,00,000
be granted to the President out of the
Consolidated Fund of the State of Orissa,
on acconnt. for or towards defraying
the charges during the year ending on
the 3ist day of March, 1972, in respect

of 'Government Trading Schemes.”

Damanp No. 46~R0OAD AND WATER
TRANSPORT SCHEMHES

MR, SPEAKER : Motion moved :
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“That & sum not ¢xcceding Rs. 10,00,000
be granted to the President out of the
Consohidated Fund of the State of Orissa,
on account, for or towards defraying
the charges during the year ending on
the 3ist day of Mauch, 1972, in respect
of ‘Road and Water Transport
Schemes'.™

DimMaAND NoO. 47—CapiTaL EXPraDI-

TURI RLLAIING TO Pustic HiALTH
AND URrBAN DLVFLOPMINT
DreariMInT *

MR. SPEAKLCR Motion moved .

“That a sum not exceeding Rs 40,00,000
be granted 10 the President out of the
Consolidated Fund of the State of Onissa,
on account, for or towards delraying
the chaiges during the year ending on
the 3ist day of March, 1972, in respect
of ‘Capital Expenditure relating to Public
Health and Uiban  Development
Department®

DrMAND No 48— CapiTal. OUTI AY

ON INDUSTRIAL DIVFINPMINT
MR SPEAKER - Motion moved .

“That a <um not exceeding Rs. 80,00,000
be grantud o the President out of
the Consohdated hund of the State of
Onssa, on account, for or tewards
defrnying the charges during the year
cnding on the 31st day of March, 1972,
in respect of ‘Capital Outlay on  Indust-
1ial Development” ™

DiMAND No 49- -HiIRaRUD DaAM
Projn ()

MR, SPFAKIR : Motion moved ;

“That a sum nol exceeding Rs, 2,03,000
be granted to the President out of the
Consolidated Pund of the State of Orlssa,
on account. for or towards defeaying
the charges during the year ending on
the 315t day of March, 1972, in respect
of ‘Hirakud Dam Project".”

DEMAND No, 50CariTAL OUTLAY
" oN PORTS

MR. SPRAKER : Motion mowd ;
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““That 2 sum not exceeding Rs. 4,00,000
be granied to the President out of the
Consolidated Fund of the State of Orissa,
an aceount, for or towards defraying
the charges during the years ending on
the 31st day of March, 1972, in respect
of *Capital Outlay on Ports".”

DeMAND No 51— CAPITAL EXPINDI~
TURL RELATING TO LABOUR, EMPLOY-
MENT AND HOUSING DLPARTMENT

MR. SPEAKER : Motion moved :

‘ That a sum not exceeding Rs. 15,00,000
be granted to the President out of the
Consolidated Fund of the State of Orisa,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1972, in respedt
of *‘Capital Yxpenditure relating 1o
Labouwi, Employment and Housing
Department”.”

Dimanp No o 52- CApITAL EXPIADI-
TURI RELATING 10 THE EDUCAIION
DLPARTMLNT

MR. SPEAKFR : Motion moved :

**rhat a sum not exceeding Rs. 15,00,000
be granted to the President out of the
Consolidated Fund of the State of Orissa,
on account, for or towards defraying the
charges during the year ending on the 3ist
day of March, 1972, in respect of ‘Capital
Expenditure relating to the ‘Education
Departinent’.”

DeMAND NO. 53—CAPITAL EXPLNDI-
TURE RELATING TO HOME
DEPARTMENT

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 2,00,000
be granted to thc President out of the
Consolidated Fund of the State of Orissa,
on account, for on towards defraying
fthe charges during the year ending on
the 31st day of March, 1972, in respect
of ‘Capital  Expenditure relating to
*Home Dopartment’.”

Desanp No. 54 - Carirat OuTLAy
oON FORESTS

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 2,00,00,000 be granted to the President
out of the Consolidated Fund of the
State of Orissa, on account, for or
towards defraying the charges dnring
the year ending on the 3lst day of
March, 1972, in respect of ‘Capital
Outlay on Forests'.”

DiMAND NoO. 55 —-SHARE CAPITAL

CCNTRIBUTION AND Loans 1o Co-
OPERATIVE ORGANIZATIONS

MR. SPLAKER : Motion moved :

“That a sum not exceeding Rs. 30,00,000
be granted to the President out of
the Consolidated Fund of the State of
Oussa, on account, for or towards
defiaying the’ charges during the year
ending on the 3ist day of March, 1972,
in respect of ‘Share Capital contri-
bution and Loans to Co-operdtive

Orgam.:ations'.

DeManD No. 56—CaApPITAL EXPENDI-

TURE RELATING TO PLANNING AND
Co-ORDINATION DFPARTMENT

MR. SPEAKER : Motion moved ;

“That a sum not exceeding Rs. 81,67,000
be granted to the President out of the
Consolidated Fund of the State of
Orissa, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1972,
in respect of ‘Capital Expenditure
relating to Planning and Co-ordination
Department’.”

DiMAND NoO. 57—-CaPiTAL EXPENDI-

TURL RELATING TO ANIMAL Hus-
BANDRY DEPARTMENT

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 1,00,000
be granted to the President out of the
consolidated Fund of the State of
Oris:a, on account, for or towards
defraying the charges during the year
ending on the 3ist day of March, 1972,
in respect of ‘Capital Expenditure
relating to  Animal Husbandary
Department”.” '
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DemaND No. 58—CAPITAL EXPENDI- charges during the year cading on the

TURE RELATING TO THE GRAMA
PARCHAYAT DEPARTMENT

MR. SPEAKER : Motion moved :

“That & sum not exceeding Rs. 50,000
be granted to the President out of the
Consolidated Fund of the State of
Orissa, on account, for or towards
defrgying the charges during the year
ending on the 3ist day of March,
1972, in respect of ‘Capital Expenditure
relating to the Grama Panchayat
Department’.”

DeMAND No 60—CapitaL QuTLAY

ON PusLic WORKS
MR. SPEAKER : Motion Moved :
“That a sum not exceeding Rs.
1,46,14,000 be granted to thc President
out of the Consolidated Fund of the
State of Orissa, on account, for or
towards defraying the charges during the
year ending on the 31st day of March,
1972, in respect of ‘Capital Outlay on
Public Works".”

DeMAND No. 61 —CAPITAL EXPENDI-
TURE RELATING T) THE MINING
AND GEOLOGY DEPARTMENT

MR. SPEAKER : Motion moved :
“That a sum not exceeding Rs. 25,00,000
be granted to the President out of the
Coosolidated Fund of the State of
Orissa, on account, for or towards
defraying the Charges during the year
ending on the 31st day of March, 1972,
in tespect of ‘Capital Expenditure
relating to the Mining and Geology
Department’.”

DeMAND No. 62—CAPITAL EXPENDI-
TURE RELATING TO THE TRIBAL AND
RURAL WELFARE DEPARTMENT

MR. SPEAKER : Motion moved :

“Thal & sum not exceediog Rs. 15,00000
be granted to the Prosident out of the
Consolidated Fupd 'of Btate of Orisss, on
account, for or towards defexying the

Demanp No.

315t day of March, 1972, in respect of
‘Capital Expenditure relating to the
Tribal and Rural Welfare Department’.”

1—-ELECTIONS AND
OfHER EXPENDITURE RELATING TO
THE HoMB Dt PARTMENT

MR. SPEAKER : Motion moved :

“That a Supplemcatary sum not exceed-
ing Rs. 23,16,600 be granted to the
President out of the Consolidated Fund
of the State of Orissa 10 defray the
charges which will come in course of
payment during the ycar ending the 31st
day of March, 1971, in respect of
‘Elections and other Expenditure relating
to the Home Department’."”

Deuanp No. 3 —PuLice

MR. SPEAKER : Motion moved ;

“That a Supplcmentary sum not excecding
Rs. 500 be granted to the President out
of the Consolidated Fund of the State of
orissa 1o defray the charges which will
come in course of payment during the
yoar ending the 3ist day of March, 1971,

L]

in respect of 'Police’.

DEMAND NO. 4—EXPENDITURE RELAT=

ING TO THE PLANNING AND Co-
ORDINATION DEPARTMENT

MR. SPEAKER : Motion moved *

“That a Supplementary sum not excecding
Rs. 1,1517,000 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 3lst
day of March, 1971, in respect of
‘Expenditure relating to thce Planning
and Co-ordination Department’.”

DemaNDp No, 5—CommunIty Deve-
LOPMENT PROJECTS, ETC.

MR. SPEAKER : Motion moved @

*“That a Supplementary sum not exceeding
Rs, 68,19,200 be granted to the President
out of the Cousolidated Purid of the
Btate of Orissa (0 defray the charges
which wiil come in course of paymwnt
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during the year cnding the 3ist day of
March, 1971, o respect of ‘Community
Development Projects, etc’.”

DemMaND No. 7—CULTURAL AFFAIRS

MR. SPEAKER : Motion moved :
“Tha: a Supplementary sum not exceeding
Rs 100 be granted to the President out
of the Consolidated Fund of the State of
Orussa to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1971,
m respect of ‘Cultural Affairs' **

Demanp No 10— PenNsIONS

MR SPEAKLR . Motion moved .
“That a Supplementary  sum not
cxceeding Rs, 13,386,700 be granted to the
Presiden! out of the Consohdated Fund
ol the Statc of Orissa to defray the
chaiges which will come 1n course of
payment duning the year ending the 3ist
day of March 1971, in respest of
‘Pensions’.”

DeEmMAND  No 11 —EXPLNDITURE
RLLATING 1o rHi Epucalion
DrLPARIMENT

MR. SPEAKER : Motion moved ;
“That a Supplementary sum not exceeding
Rs, 2,900 be granted to the President out
of the Consohidated Fund of the State
of Orissa to defray the charges which
will come i course of payment during
the year ending the 31st day of March,
1971, in rvespect of ‘Expenditure relating
to the Education Department’.”

Dimano No 11-A—Trx1 Book
Prrss

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceedmg
Rs. 200 be granted to the President out
of the Consolidated Fund of the State of
Orissa to defray the charges which will
come in cotwse of payment during the
year ending the 3ist day of March, 1971,
in respest of “Text Book Press’.”
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DeMAND ND. 13—~LAND REVENUE

MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 29,77,200 be granted to
the President out of the Consolidated
Fund of the State of Ormsa to defray
the charges which will come in course of
payment during the year ending the 3ist
day of March, 1971, in respect of ‘Land
Revenue',”

DEMAND No. 14 —ExcCisk:
MR. SPEAKER * Motion moved *

“That a Supplementary sum not
exceeding Rs. 100 be granted to President
out of the Consolidated Fund of the
State of Omnssa to defray the charges
which will come in course of payment
during the year ending the 3ist day of
March, 1971, in respect of ‘Excise’.”

DrMAND No. 16~DIS1RICT ADMINIS-

TRATION AND OTHIR EXPENDITURE
RFLATING TO Th} REVLNUI
DiPARTMINT

MR SPEAKER : Motion moved :
“That a Supplomentary sum not
exceeding Rs. 600 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 3ist
day of March, 1971, in respest of
‘District Administration and  other
Expenditure relating to the Revenue
Department’,"

DemMAND No  17—EXPENDITURE
RILATING TO THE INDUSTRIES
DEPARTMLN1

MR, SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 300 be granted 1o the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in courso of
payment durmg the year ending the 3st
day of March, 1971, in respect of
‘Expenditure relating to the ILadustries
Wl‘ll
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DeMAND No. 17-A—~MiINES
MR, SPEARER : Motion Moved :

“That a Supplementary sum not
exceoding Rs, 1,00,000 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of
‘Mines'.”

DeEMAND No. 19—GOVIRNMLNT
PRESS AND OTHER LEXPFNDITURE
RELATING TO THE COMMERC &
DEPARTMENT

MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 2,32,100 be granted to the
President out of the Consohdated Fund
of the State of Orissa to defiay the
charges which will come in course of
payment during the year ending the 3ist
day of March, 1971, in respect of ‘Govern-
ment Press and other  Expenditure
relating to the Commerce Department”,”

DeMAND NO 21—TRIBAL AND
RuraL WELFARE

MR. SPEAKER : Motion motion :

“That a Supplementary sum not
exceeding Rs. 300 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of ‘Tribal
and Rural Welfare".”

DEMAND NoO. 22--MEDICAL AND
OTRER EXPENDITURE RELATING TO
THE HrALTH AND FAaMiLy
PLANNING DEPARTMENT

MR, SPEAKER : Motion motion :

“That a Supplementary sum not
exceeding Rs, 17,34,300 be granted to
the President out of the Consolidated
Fund of the State of Orivsa to defray
the churges which will come in course of
payment during the year ending the 3ist
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day of March, 1971, in respect of
‘Medical and other Expenditure relating
to the Health and Family Planning
Department'.”

Demanp No. 23 ~PusLic I:IEALTIE

MR. SPEAKER : Motion moved :

“That a supplemeniary sum not exceeding
Rs. 400 be granted to the President out
of the Consolidated Fund of the State
of Orissa fo defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of *Public Health®,”

DeEMAND NU 24-—<]RRIGATION
MR. SPEAKER : Motion moved :

“That a  Supplementmy sum  not
eaceeding Rs. 79,62,800 be granted to
the President out of the Consolidated
Fund of thc State of defray the charges
which will come in course of payment
during the year ending the 3ist day of
March, 1971, in respect of ‘Irrigation'.”

DemAnD No. 25—PusLic WoRKS
MR. SPEAKER : Motion moved :

“That a Supplementary sum not excee-
ding Rs. 15,38,700 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of

‘Public Works." *’ ’

DrMAnND No. 26—STATI: LLGISLATURE

MR, SPEAKER : Motion moved :

“That a Supplementary sum not excee-
ding Rs, 91,000 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 3ist
day of March, 1971, in respect of
‘State Legislature.’ ” ’

DEMAND No. 27--PusLIC WORKS,
CoMMQN ESTABLISHMENT

MR, BPEAXER : Motion moved 3
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SThat a Sopplemeniary sum not excee-
ding Rs. 8,56,100 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 31si
day of March, 1971, in respect of ‘Public
Works, Common Establishment'. *

DrManD No. 28—ELECTRICITY SCHY MES

MR. SPCAKER : Motion moved :

“That a Supplementary sum not excee-
ding Rs. 200 be granicd to the President
out of the Consolidated Fund of the
State of Orissa 10 defray the charges
which will come in course of payment
duting the year ending the 31st day of
March, 1971, in respect of ‘Elec ricity
Schemey', ™

DrmanD No, 29—TAXES oN VIHICLtS
MR. SPEAKER : Motion moved :

*That a Supplementary sum not cxcee-
ding Rs. 1,30,700 be granted :to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 3ist
day of March, 1971, in respect of ‘Taxes
on Vehicles'. "

DemMAND NO. 30—~TRANSPORT SCHFMES

MR, SPEAKER . Motion moved :

“That a Supplementary sum not excee-
ding Rs. 30,10,000 be granted to the
President out of the Consolidated Fund
of the State of Orissato defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of
*Transport Schemes’, "

DEMAND No. 31-FoRrLST
MR. SPEAKER : Motion moved :
“That a Supplemeniary sum not exceo-
ding Rs, 3,00,000 be granted o the

President out of the Consolidated Fund
of the Swte of Oripa to defray the
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charges which will come in course of
payrmaent during the year ending the 31st
day of March, 1971, in respect of
|Fumti.1‘

DEMAND NO. 32—FISHERIES
MR, SPEAKER : Motion moved :

“That a Supplemeniary sum not excee-
ding Rs. 200 be granted to the President
out of the Consolidated Fund of the
Statc of Orissa to defray the charges
which will come in course of payment
during the yecar ending the 3ist day of

[ 1]

March, 1971, in respect of ‘Fisheries’,

DiMAND NoO. 34—EXPENDITURE
RFLATING TO THE URBAN DEVE-~
LOPMFNT DFPARMENT

MR, SPEAKER : Motion moved :

“That a Supplemeniary sum not excee-
ding Rs. 22,88,700 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 3Jst
day of March, 1971, in respect of
‘Bxpenditure relating to  the Urban

Development Department’,

DrMAND NO. 35—~ANIMAL HUSBANDRY

MR. SPEAKER : Motion moved ;

“That a Supplemeniary sum not excee-
ding Rs. 91,200 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the yecar ending the 3ist
day of March, 1971, in respect of 'Animal
Husbandry', ™

Demanp No. 37—AGRICULTURE
MR. SPEAKER : Motion moved :

“That a Supplementary sum not ecxces-
ding Rs. 1,900 be granted to the President
outof the Consolidated Fund of the
State of Orissa to defray the charges
which will come jn ¢ourse of payment
during the year ending the 3ist day of
March, 1971, in respect of *Agricuiture’
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Demanp No. 40— CommuNiTy
DEVELOPMENT PROJECTS

MR SPEAKER : Motion moved :

“*That a Supplementary sum not excee-
ding Rs. 79,200 be granted to the
President out of the Consolidated Fund
of the State of Onrnssa to defray the
charges which will come in course of
payment during the year ending the 3ist
day of March, 1971, 1n respect of ‘Com-
munity Development Projects’, ™

DuMaND No. 41-Loans 1o LocaL
FunDs, GOVLRNMFNT SIRVANTS, ETC.

MR. SPEAKER * Motion moved :

“That a Supplementary sum mnot excee-
ding Rs. 100 be granted to the President
out of the Consoindated Fund of the
State of Orissa to defray the charges
which will come in course ol payment
during the year ending the 3[st day of
March, 1971, in respect of ‘Loans to
Local Funds Government Servants, etc’ "

DeEMAND NO. 42—COMPENSATION FOR
ABOLITION OF ZAMINDARY SYSTEM
AND OTHLR EXPFNDITURF RELATING

70 THE RFVENUI DEPARTMENT

MR. SPEAKER . Motion moved *

“That a Supplementary sum not excee-
ding Rs. 14,63,700 be granted to the
President out of the Consolidated Fund
of the Siate of Orissa to defray the
charges which will come in course of
payment during the year ending the 3lst
day of March, 1971, in respect of ‘Com-
pensation for Abolition of Zamindary
System and other Expenditure relating to
the Revenué Department’. ™

DemManp NoO. 43—~-MULTIPURPOSE RIVER,
JRRIGATION AND BLECTRICITY SOHEMES

MR’ SPEAKER : Motion moved :

“That a Supplementary eum not ekcee-
ding Rs, 99,52,300 be seanted 0 the
President eyt of (e Conssliduted Fund
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of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 3lst
day of March, 1971, in respect of
‘Multipurpose  River  Irrigation and
Electricity Schemes'.”

DEMAND NO 44—~ AGRICULTURAL
IMPROVEMI NT AND RESFARCH

MR SPFAKER : Motion moved {

“That a  Supplementary sum not
exceeding Rs  2,%0,000 be granted to
the president out of the Consolidated
Fund of the State of Orissa to defray
the charges which will come m course of
payment during the year ending the 31st
day of March, 1971, in respect of ‘Agri-
cultural Improvement and Research®*

DiMAND No, 46 -Roab AND WATIR

TRANSPORT SCHI MES

MR SPEAKER Motion moved

“That a Supplementary sum not excced:
img Rs 48,600 be granted to the Prewident
out of the Consolidated Fund of the
State of Ornsa to defray the charges
which wil comc m course of payment
duning the year ending the 3ist day of
March, 1971, in respect of “Road and
Water Transport Schemes’.”

DimaND No 47-CariTal EXPINDI-
IURE RILAJING TO PuBLIC HTALTH

AND URBAN Dt VEI OPMENT
DCPARTMLNI

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 10,00000 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come 1n oourse of
payment during the year ending the 3ist
day of March, 1971 1n respect of "Captal
Expenditure relating to Public Health
and Urban Develdpment’.”

DeEMaAND No; 48 ~Caritat QUTLAY

oN INDUSTRIAL DRYELOSMENT
MR, SPEAKER : Motion mdved :
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“That a Supplementary sum not exceed-
ing Rs. 36,03,300 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of
“Capital Qutlay on Industrial

AR 1]

Development’,

DimanND NO. 49 : HIRAKUD DAM
Proncrt

MR. SPEAKER : Motion moved :

“That a Supplementary sum  not exceed-
ing Rs. 5,00,000 be granted to the
President out of the Consolidated 1 und
of the Stale of Orissa to defiay the
chargss which will come 1n comse of
payment duting the year ending the 31st
day ol March, 1971, in respect of
Hirakud Dam Project’.”

drMAaND No. 53 : CaPITAL EXPFNDI-
TURF RELATING TO HOMF
DrpPARTMENT

MR. SPEAKER : Motion moved :

“That a Supplementary sum not cxceed-
ing Rs. 1,00,000 be granted 10 the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will comc in caurse of
payment during the year ending the 3ist
day of March, 171, in respect of
‘Capital Expenditure relating to Home
Department”.”

IMAND N0, 54 : CapitalL OQuTLAy
ON FoRrisTs

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 10,00,000 be granted to the
President out of the Consolidated Fund
of the State of Oiissa to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of
*Capital Outlay on Forests"."
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DeMAND No. 55: SHARE CAPITAL

CONTRIBUTION AND LOANS TO
CO-OPERATIVE. ORGANISATIONS

MR, SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs., 22,52,000 be granted to the
President out of the Consolidated
Fund of State of the Orissa to
defray the charges which will come
in course of payment during the year
ending the 3ist day of March, 1971, in
1espect of ‘Share Capital Contribution and
L oans to Co-operative Organisations’.”

DimanD No. 58 : Capi1AL EXPENDI-

1URY R11ALING FO THL GRAMA
PANCHAYAT DEPARTMFNT

MR. SPICAKER : Motion moved

“That a Supplementary sum not exceed-
ing Rs, 100 be granted 1o the President
out of the Consolidated Fund of the
State of Orissa to defray the charges
which will come in course of payment
during the year cnding the 3l1st day of
March, 1971, in respect of *Capital
Expenditure relating to Grama Pahchayat

LT

Depaitment’,

DiMAND No 59 : CapitaAL EXPFNDI-

TURE RELAVING T0 HrALTH
D1 PARTMINT

MR. SPEAKER : Molion moved :

“That a Supplernentary sum not exceed-
ing Rs. 41,78,000 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 31st
day of Maich, 1971, in respect of
‘Capital Expenditure relating to Health
Department”.”

]

DiMaND No. 60 : CapPITAL OUTLAY

ON PunLIC WORKS
MR. SPEAKER : Motion moved :
“That a Supplementary sum not exceed-

ing Rs. 90,88,900 be granted to the
President out of the Consolidated Fund
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of the State of Orissa to defray the
charges which will come in course of
payment during the year cnding the
31st day of March, 1971, in respect of
‘Capital Outlay on Public Works'.”

DimAND No. 62-- CAPITAL EXPINDITURI
RELATING TO TRIBAL AND RURAL
WLLFARE DIPARTMENT

MR. SPREAKER : Motion moved ;

“That a Supplementary sum not exceed-
ing Rs. 12,18,000 be granted to the
President out of the Consolidated Fund
of the State of Orissa o defray the
charges which will ceme in course of
payment during the year cnding the
3ist day of March. 1971, in respect of
‘Capital Expenditure rclating to Tiibal
& Rural Welfare Department’.”,

SHRI P. K, DEO (Kalahandi): There
are very few speakers here. Those MPs
from Orissa may be given some more
time.

MR. SPEAKER : Let us sce: first
-you take the time which is entitled for your
party.

SHRI P. K. DEO :
time, Sir.

I want some more

The result of 1970-71 elections to the
Orissa Lcgislative Assembly expressed in
odear terms that no single parly has an
absolute majority to form the Government
in the Housc of 140. Sir, the only aiter-
native 8 a coalition Government on an
agreed programme a3 nOo mandate was given
to any single party to form a Government.
After the elections, the new Congress had a
strength of 50, Swatantra 37, Utkal Congress
31, and Jharkhand party 4 and the other
parties got smaller numbers. Dr. Mahatab
was elected as leader of the New Congress,
and he claimed a majority of the House and
he claimed to form a governmeat, But the
bubble of his tall claim has been pricked by
the Governor's report of the 22nd March.
1 would like to quole from the Governor's
roport, which says as foliows ;
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“Dr. Mahtab stated that if a government
is formed he was sure of obtaining
majority support. He said thal two
independents and one Congress (Q)
member  have joined his paity and
twonly others, some from Utakal
Congress nnd some from Swatantra, are
expected to support his leadership, in
addition to the fifty-one members of the
Congress (R) who have been rcturned
to the Assembly.”

The Governor has further stated :

“I then asked Dr. Mahtab the names of
the supporters from Utkal Congress and
Swatantra to satisfy myself about their
support and he said he would send me
the hist of those twenly names on lus
return from Raj; Bhavan, 1ill now,
however (22nd Maich 11.00 hry) 1
have not received any list of any further
communication from Dr. Mahtab.”

Thus, we find that Dr. Mahatab was
banking on the support of those Members
who he expected would defect and wanted 1o
have recourse to the usual dubious method
of offering loaves and fishes of office and the
use of threat, persuation and blackmail in
which he has been pastmaster.

T am surprised how the Congress High
Command gave clearance o him, threw all
the norms of democratic practice to the
winds and gave the green signal to Dr.
Mahatab to form a government there.

I would like to diaw your attention to
a few hines from the Report of the Com-
mittee on Defections which was constituted
by this House on the 8th 1)ecember, 1968,
That commit(ee hins made various recommen-
dations such as making defections a penal
offence, giving the right of recall and so on.
All these various recommendations have been
thrown to the winds, When this Committee
on Defections was constituted, there was
grave concern in  this House over the
defections which were taking place, The
preambie of the report of the committee
indicates that the Indian political scene was
characterised by numerous instanoces of
change of party allegiance of legislators in
varions Staies ; compared to roughly 542
cases in the entire period from the st to the



117 Orissa Budget and CHAITRA 8, 1893 ($4KA)

4th gencral elections, at least 430 defections
had occurred in those 12 months. It has
become a matter of concern that crossing
of the floor and defections have become the
order of the day and it is’ a matter of
concern why the formation of a popular
government in the State of Orissa has becn
delayed for so long. Is it not that deli-
berately time is being given o the ruling
party bere to create conditions for defec-
tions ? It would be a sad day for parlia-
mentary democracy if such dubious methods
arc used and no chance is given 1o give
concrete shape to the verdict of the people
in the formation of thc Ministry.

In the mecantime, a United Front of
Swatantra, Utkal Congiess and Jharkand
combination has come into being on an
agreed programme, and they have clected
a veteran leader of the State, namely Mr.
Bishwanath Das, their lcader and they
command an absolute majority of 73in a
House of 136, thcre being four vacancies.
In this context, is it not high time to revoke
the President’s Proclamation and iestore a
popular Minstry there 7 Is it not the duty
of the Home Ministry to advise the President
to give concrete shape to the verdict of the
people ? If the intention is to perpetuate
President’s rule in the State of Orissa, it
could only be compared to General Yahya
Khan's imposition of President’s rule in the
State of East Bengal.

13 hrs.

While discussing the vote on account,
lake the opportunity of pointing out some of
the lapses that have become very conspicuous
during the short term of President’s rule in
the State of Orissa,

Some time back, when certain charges
were mude by the Leader of the Opposition
dgainst some of the Ministers and the former
Chijef Minister, the then Chicf Minister
created a healthy precedent by referring all
these matters to a retired Justice of the
Supreme Court, Justice Mudholkar, to find
Ut if a rrima facie case existed so far as
the various allegations were concerned.
Juflice Mudholkar, while exonerating all the
Ministees, has established charges of cor-
Uplion and misuse of power against Dr.
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Mahatab. 1 would like to read from
Justice Mudholkar’s Report.

MR. SPEAKER :
after Lunch.

He may continue

13.01 hrs,

The Lok Sabha adjourned for
Lunch till Fourteen of the
Clock

The Lok Sabha reassembled after
Lunch at five Minutes past
Fourteen of the Clock

{MR. DEPUTY-SPEAKER in the Chair)

ORISSA BUDGET, 1971-72—GENERAL
DISCUSSION, DEMANDS FOR
GRANTS ON ACCOUNT (ORISSA),
1971-72 AND DEMANDS FOR
SUPPLEMENTARY GRANTS
(ORISSA), 1970-71~-Contd.

SHRI P. K. DEO: Mr. Deputy-
Speaker, Sir, I was quoting earlier from
Justice Mudholkar's report on page 141
where he has said that :

“Prima facie, there was little justifi-
cation for granting remission of dkies
to lessees from Government, that serious
allegations made against Dr, Mahatab
in respect of this need to be thoroughly
enquired into.

Then, he has said 1hat :

‘“the grant of a chromite mine to Md.
Serajuddin even after receipt of a tele-
gram from the Goverament of India
withdrawing permission to the grant of
lease does not prima facie seem to be
justified and the transaction needs to be
enquired into including the responsibility
of Dr. Mahatab in this regard.”

Further, he said :

“That there is prima facie evidetos
justifying a piobe into the question
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relating to rapid acquisition of wealth
within four years by Dr. Mahatab,”

In the concluding paragraph, Justice
Mudholkar has recommendeqd :

“I may reiterate that not only in the
public imterest but also 1 (he interest
of Dr Mahatab himself, an <nquiry
into these matters be caysed to be made
by a Commission of Inquuy, appornted
under the Commissions of Inquiry
Act.”

It is most swprising that a man of
Dr. Mahatab's stature, instead of welcoming
a Commission of Inquiry, tricd to put all
sorts of impediments so that the report may
not see the hight of the day. He went (o
the high cowt to file a wnit "but that was
disallowed and as the last act, the previous
government appointed Justice Sarjoo Prasad,
a retired Chief Justice of the Assam High
Court and of the Rajasthan High Court,
under the Commussions of Inquiry Act, to
further probe into the matter This Sarjoo
Prasad Commission never functioned since
the President’s rulc came into being. The
Governor acted in a partisan way and never
allowed this Commission of Inquiry to
proceed in the usual fashion. So, 1 charge
the Governor for his dereliction of duty for
his acting in a partisan manner, and on
behall of the people of Orissa, I demand
that the Governor should be recalled.

Sir, this institution of the Commission
of Inquity of Sarjoo Piasad acted as the
last straw on the camel's back of the
coalition ministry ; as this found a place In
the agenda papers of the Cabinet, the
partners of the coalition mimistry ran away
from their responsibility. So, the coalition
government collapsed. Befuic going, they
wanted to tarnish the Image of the Swatantra
party there by all sorts of false allegations
like fake charges of kendu legves remission
But the Chief Minister has made a gesture
there by appainting the complainant as a
judge, Shri Pavitra Mohan Pradhan, as
Chairman of the Commiitce to probe into
it. But Shri Pradhan ran away fiom his
responsibility and this is how it came to
an end.
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Prior to that, Shrimati Nandini Satpathy,
a Minister of State in the Government of
India, had paileys with Dr. Mahatab, and at
last the Mahatab-Nandini clique succeeded
and the popular government in the State of
Orissa came to an end.

Going through the statement of the
budget made by the Finance Minister here, 1
would like to mention the fast paragraph.
He said : “I do hope that these and similar
steps which the future State Government
will no doubt take will accelciatc the pace
ol development and the State will march to
progress tn step with the rest of the
country.” I would like to highlight the words
“these and similar steps”™ *“These and
similar steps” were taken by the previous
government, and this is a sort of certificate
given by the Government of India to the
various actions tahen by the previous
government,

In this regard I would like to point out
that when the previous government took
chaige of the administration of Orissa therc
was an overdraft of Rs. 22 crorcs. After
resorling to financial discipline and raising
additional financial resources it biought the
finances of Otissa on a sound footing and
today they have a surplus budget for the
State of Orissa,

But 1 am very sorry in this budget there
is no mention about creation of employment
oppoirtumtics. Even though so many licences
have been pending with the Government of
India for the establishment of industries, no
decision has been taken on them, Even in
the casc of the second stecl plant no decision
has odcem (aken even chough e resources
are there, the feasibility study report is
thete and theic is the assurance by the Prime
Mimster in  the last Lok Sabha that she wall
take carly steps to go into the matter. So,
it 1s a great disappointment to all of us
here.

Sccondly, various development works,
particularly 1iver velley projects, which
should have been taken up do not find a
place here and adequate funds have not been
provided for the implementation of such
projects 1n the budget, Take the case of
Indravathi project, Because of the tussle
belween the four riparian Slales of
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Maharastra, Andhra Pradesh, Orissa and
Mysore regarding the allocation of water
of the Krishna and the QGodavari the matter
has been pending before the tribunal and
this budget has given no indication
regarding the implementation of the multi-
purpose Indravathi project, which will not
only generate 600 MW of electricity at the
cheapest rate but will irrigate about four
lakhs acres of chronically drought-affected
areas of the State,

So, taking into consideration all these
factors 1 find that this budget is disappoint-
ing. But, at the same time, it is too much to
expect the Government of India to go into
the realities, understand the necessities of the
peoplec of Orissa and frame the budget ac-
cordingly. That is why I say that the sooner
the President’s rule comes to an end and
popular government is installed the better it
will be for the people of Orissa because then
the miscries of the people will come to an
end,

With these words, I thank you for giving
me an opportunily lo participate in this
debate.

SHRI CHINTAMONI PANIGRAHI
(Bhubancswar) :  Sir, in the recent mandate
given by the masses of our country the right
reaction has been given a death blow so that
we can ucher in an cra of peace, harmony
and progress and India's skyline has been
made very clear. But in Orissa in the election
to the State Assembly although the fortress
and bastion of feudal reaciion has been very
decisively battered and routed and the
Congress has emcrged as the single largest
party, Orissa’s skyline still remuins to be
fully cleared. The pecople of Orissa have
made it amply clear that they do not want
the feudal reaction and monopoly capital o
come to power any more in Orissa after
their bitter expericnce during the last four
years. Bul sometimes adversity makes
strange bed-fellows. Those very people who
both inside this House and outside were
crying hoarse day in and day out for the
selting up of & commission against Shri Biju
Patnaik and institute criminal cases against
him, those very people are now trying to
utilize him to come to power through the
backdoor,
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We have seen such instances many
ycars back......(Interrupiion)

SHRI P, K. DEO : There were a
series of charges against Dr. Hare Krushna
Mahatab, who has been elected leader of
the Congress Party there.

SHRI CHINTAMANI PANIGRAHI :
People have rejected you and have given
you the answer, You are a feudal reactionary.
What respect has this gentleman got for
democratic traditions and values 7 He was
talking so big herc now.

They could not ¢ven agree among them-
selves to elect anybody, who has been
clected to the Assembly by the people, as the
leader of their party. That is why they are
sccking someone from outside to lead them,
They did not find any leader from among
themselves, They aie so much disliked by
the people of Orissa because of their dark
actions during the last four years. They
could not go to the people of Orissa under
the old name ; they are coming under a new
name.

MR. DEPUTY-SPEAKER :
come to the Budget proposals ?

Why not

SHRI CHINTAMANI PANIGRAHI :
He took 20 minutes over that. I am taking
only five minutes. 1 am being more practical
than he, Usually I do not take so much
time,

1 have no doubt that the young and
progressive friends of the Utkal Congress
would understand this game of their arch
enemies, the Swatanira Party, and will
never try (o come in coalition with them
because it is thcy who drove their leader
from pillar to post and it is they who have
put them to shame. 1 hope, the young and
progressive friends of the Utkal Congress

will understand the mecaning of this
mischievous game and will takc care ol
themselves.

After the recent elections to the Siate
Assembly the Centre has a limited role,
The Centrc presenting & Votc-on-accoumt
Budget for Orissa is understandable, The
Centrc has special responsibility towards
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Orissa as its progress, modernisation and
rapid onward march on the path of socialist
reconstructions has been dcliberately halted
during the last four years. AH its public
sector undertakings, cooperative ventures and
small industrial units have been crippled for
paving the way for the entrenchment of
monopoly capital which had been ousted
from West Bengal and other places This
process has resulted in acute and large-scale
unemployment in the Siate. Virtualiy all
major development works except the Central
projects are stopped. Everything stood still
except corruption, inefliciency and nepotism
which increased hundredfold. Thousands of
employees were retrenched. Students were
beaten and shot dead. Hundreds of cases
have been instiwted against students. I
would request the hon, Minister that during
President's rule as an act of mercy they
should at least undo all the wrong that the
Swatantra Ministry had wrought upon the
millions of poor pcople.

SHRIP. K. Deo : Dr. Mahatab is the
leader of the Congiess Party He is your
leader now,

SHRI CHINTAMANI PANIGRAHNI:
I can understand this becausc thc only
persons he is afraid of are Dr. Mahatab
and Shrimati Nandinj Satpathy as he knows
that they know their game. Whatever
attempt you make and whatevar blackmailing
you can do against the Governor, I think,
the Governor is doing the right thing. If
anybody has the power to form the ministry
in Origsa, il is the single largest party which
has the support of all progressive sections in
the Assembly, 1 hope, I can say from this
platform that the Governor will be right and
justified in calling the Congress Party leader
to form the ministry.

SHR1 P. K. DEO : Asking for the
moon !

SHR1 CHINTAMANI PANIGRAHI :
I am asking for thc moon which we can
reach but you are asking for the Sun which
will never come. You are most mortally
afraid of the Privy Purses Bill which is
coming very soon, nothing elsc,
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Therefore what [ urge upon the hon,
Minister is that some uscful beginning should
be made immediately during this short span
of President’s rule o far as the implemen-
tation of major development schemes is
concerned.

In this connection, I would like to draw
the attention of the hon. Minister to the
necessity for rapid expansion of rural
electrification programmes, The rural works
programme should bec undertaken in a
manner that it provides more and more
employment in the rural sector of Orissa’s
cconomy. It would be too much to hope
that immediately Orissa can show sufficient
capacity to raise adequatc resources. 1 hope,
Orissa’s share of Central taxes will increase
very soon, Even during the short President’s
Rule, let N w Delhi get itself committed to
certain vital ubjectives so far as the
rapid onward march of Orissa’s c¢conomy is
concerned,

1 would like to draw the attention of the
hon. Minister to the speech of Shri B, R,
Bhagat when the question of the second stecl
plant in Orissa was tahcn up. On 6.8.70,
Shri B. R. Bhagat had assured the House
—J quote :

“Ior Orissa, site sclection will cerlainly
be considered and that process we will
start in the Fourth Plan. This assurance
[ can give, Therefore, what is rclevant
in the conteat of this strong feeling in
Orissa is that some more machinery and
processing for site selection should be
started.”

I hope, the hon. Minister will closely watch
and follow the assurance that has been given
to the House. I know the Prime Minister is
very sympathetic so far as the aspirations and
the feelings of the people of Qrissa for the
second steel plant are concerned.

Now, I would like to draw the attention
of the hon. Minister to the Budgets and the
plan outlays of various States. He will find
that during the Third Plan, Andhra Pradesh
bad a plan outlay of Rs, 344,78 crores and in
the Fourth Plan, it was increased (0 Rs. 360,55
crores The Central Assistance in the Third
Plan for Andhea Pradesh was Ry, 220 crores
and in the Fourth Plan, it went upto Rs. 240
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croves. As regards Tamil Nadu, in the Third
plan, the outlay was Ra 342 33 ciores and 1t
ucreased to Rs 502 crores in the Fourth plan

The Central Asdistance for Tamil Nadu i the
Third Plan was to the tune of Rs 186 80
crores which increased to Rs 202 ciores 1n the
Fourth Plan (oming to West Benga!, the
Third Plan outlay was Rs 30048 crores ané
it incicased to Rs 320 57 crores in the Fourth
plan  The Central Assistance also lor West
Bengal duning the Thud Plan was Ry 155 10
crores and 1t incicased to R« 221 crores But
in the case of Onssa, it has gone upto only
Rs, 160 crores  This 1 a very small amount

Therefore, 1 plead before the hon  Minister
that the ( cntral dssistance and the Ceniral
responsibuity so far as Orissa 18 concerned
has to be recast as the witvation has
completcly ¢chinged  The Government of
India 1s thinking of iccasting the T ourth Plan

The Governmient should recast the Plan outlay
and the Ccntral assistance 10 Orissa in a way
to give ruesponse (o the rising  aspirations of
the people of Orissa The Government
should respond 10 the mandate given by the
people recently Thu people of Orissa have
also given their mandate [ hope, Orissa’s
case will be stiongly considered by the
Government

Then, I come to rural electnfication
Orissa has about 46,000 villages  You will be
surprised to know that so far only 1100
villages have been electrihed At this rate, 1
have calculated that 1l will take 200 years to
get all the willages electrified Therefore, I
urge upon the hon Minmster to do
something 1n this regard In the Fourth
plan, you have decided to elecinfy abut 4000
villages, by 1973-74 Bui 1 am sorry to say that
those who are manming the electricity affairs
in the Boards —I am not usmg any names—
have perhaps little imagination How can
you electrify 4000 vilages by 1973-74 unless
you electrify 1200 villages per year from now
onwards So far, perhaps about 30 to 40
villages per year are being electrified At this
snaii’s pace, this cannot be done  Therefore,
the State Flectricity Boards should be asked
here and now to gear up the machinery and
administration and to create morc employment
opportunities 1o the people so that they can
take up the vast programme of rural
clectrification At least 1200 villages per
year should be electrified so that we can
cover 4000 willages by 1973-74 and another
5000 10 6000 villages 1n the Fifth Plan which
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will come to at least two-thirds of the willages
of Orissa that will get clectricity

] had jequested the South-Enstern Rajlway
authorities to come to the help of the Oinsa
State Flectnicity Board 1 was surpriwed to
know that the Railway authotities pursued the
State Flectricnty Board and told them to
atleast give electriuty to 20 stations by which
at least S0 willages will be benehted But
they wanted them to charge so heavily that
they said “We cannot purchase clectricity
from you '

1 hope the Government would consider
this point and the Railways would c¢ome
forward to help them and the State Flectricity
Board should also «wme forward to help a
Iittle so that at least we could give a httle
concession so that this process can be worked
m a speedy manner

Then 1 wish to say a word about lift
irnigation  Onisse has 1immense potentsal of
water directly from the rivers and also the
potential of utilisation of groundwater
resources 1s cxcellent and I find near Gania
in the Puri District the Mahanadi 1s flowing
and the nivers are full of water but there 1s
drought eveiy ycar This 1s the tragedy
which has not beun remedicd by the Swatan-
tra Government and which at least should
now be remedied during the short spell of
President’s rule and when the popular govern-
ment comes, it should take it up in nght
earncst and remedy the situation

provision has been
made for some areas |} think some discri-
menation has been don. 1If jyou icad the
budget speech of Mr Shukla, this will be
evident Perhaps, Mr Shukla has not been
briefed well This should be looked into
All the 13 dmistnicts of Orissa need special
attention, 1t 1» not only these six districis
that need special attention where some pro-
grammes arc undertaken 1t 1s ngt only n
this region but 1n other regions as well there
1s discnimination between district and district
Therefore, this wrong should be rectified

Sir, some special

I suggest also that it 18 time that we
should have a programme for cnergising at
least 20,000 pumping sets and if we could
do that, it will require another additional
Rs 30 crores Onssa has been provided Ras.
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160 crores of Central assistance during the
Fourth Plan period. If you could increase
it to Rs. 300 crores and out of that, if you
could ear-mark Rs. 30 crores for rural elec-
trification and for ecnergising pumping sets,
you will get wonderful results and it will
provide employment fo thousands of rural
people in our State and the farmers will get
benefit out of it,

Sir, I do not wish to take much of
your time. One thing I wish to say ..

SHRI P. K. DEO : Speak something
on Mudholkar,

SHRI CHINTAMAIN PANIGRAHI :
You won't get credit for Mudholhar, Mudhol-
kar credit is ours. Another Commission
needs be set up and all those who have been
exonerated by Mudholkar will also come n
and [ hope your man will also come n. |
know you are against him. So he will also
come, that is, the Swatantra leader whom
you have chosen.

A word about electricity because I attach
more importance to rural electiification and
lift irrigation system. I hope during this
short span of the President’s rule, this will
get priority from the Government. The
present spending of the State Electricity
Board is Rs. 1 crore and to make up the
leeway, they have to spend at least Rs. 10
ctores in the coming years. 1 hope this
direction will be given during the short span
of Presidential rule so that something is done
to Orissa and the injustice done to that
State removed. Sir, Orissa has been
ncglected long. It has got the lowest per
capita income. Its per capila consumplion
of cement, iron, ctc, is very low. But, we
have a tremendous surplus of electricity —
560 megowatts, | hope the Government of
India will give sympathetic consideration to
all our demands and the new rising aspira-
tions of the people of Orissa are going to be
fulfilled very soon. Orissa sky is going to
be cleared very soon and we will get the
benefit of & popular government very soon
and the Congress will lead the people of
Origsa from victory to victory.

SHRI JAGADISH BHATTACHARYYA
(Ghatal) : Sir, It is very unfortunate and
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extremely regrettable that we have to con-
sider the budget proposal of Orissa for
1971-72 in this House when the Assembly
election in that S ate has already taken place
along with the Lok Sabha election. 1t would
have been proper if the people of Orissa had
the opportunity to have their budget passed
by the representatives clected by them,

When we came to attend this secssion of
the Lok Sabha we were given to undeistand
that we would have to pass only the Manipur
budget as the assembly clection was not held
there,

But, in a very quich procession came
the cases of West Bengal, Orissa and
Mysore,

We¢ do not know how many moic are
in the waiting Iist  Thanks to the political
monoorving and hossetrading of the ruling
party it has already suceeeded in bringing 3
States under Preswident’s rule and we have
rcasons to beheve that some more will very
soon follow suit.

According to press repoits the fate of
Brhar and Utta:r Pradesh and perhaps Gujatat
18 hanging n the balance and the ruling
party is at the root of all this political
instability.

The budget for Orissa as presented in
this Housc is not a departure from those of
preceding years. It 1s only the old wine in
new bottle and with  perhaps a fresh
label,

I would only point out a few major
hcads in this budget.

The budgeted amount for education is
highly deplorable and it is less than 109 of
the total budget. India has one world record
10 be proud of and that is her lliteracy, Of
the 70 crores of illiterate people in the whole
world India has the proud privilege of owning
50%, of them, Orissa being a part of India,
it has got ils piopet share.

For the expansion of education, the
Teachers’ Associations all over the country
had made a very modest demand and it was
10% of the Central Budget and 20% of the
State budget,
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Even this modest demand could not
find a place in the budget.

Similarly very disappointing is the
allocation of money for public health conside-
ring the fact that Orissa is known to be a
happy home for smallpox, leprosy and filaria.
Orissa is rich in natural resources. But the
budget does not clearly show how the natural
resources like mincrals and wood arc going
to be used for the benefit of the State.

Nothing has been said in the Budget
about the various demands that were Joudly
voiced in that State very recently.

In the ficld of agrarian reform a lot has
yet to be done. A buckward State like Orissa
requires much more attention but I am sorry
to say that it has not been reflected in the
budget. A greater attention and a much
larger amount in the budget arc required
for the welfare of the tiibal people of Orissa,
These people are proverbially poor and live
in conditions which any civilized person
ought to be ashamed of.

So, the budget contains no ‘newness’, no
sincere attempt for betteting the conditions
of the toiling poor masses.

It is futile to expect it pot to be so, for,
the same old cooks are running the kitchen
and we cannot expect a different dish.

SHRI J. B. PATNAIK (Cuttack) : I
thank you very much, Mr. Deputy-Speaker,
for piving me this opportunity to spcak on
the Budget of Orissa, The circumstances
leading to the imposition of President's rule
in Orissa are quite well known, After the
elections thec mandate for the Lok Sabha
was quite clear : 15 out of 20 seats were
won by the Congress party. But so far as
the mandate for the State Legislature was
concerned, it was more clearly in favour of
the Congress Party, though it was not so
clear as in the case of the Lok Sabha. Yet
the Congress Party tried to form the Govern-
ment because it had won 51 seats, and it
was the single largest party in the Assembly,
The other parties in the Assembly were the
Swatantra which commanded a strength of
36 and not 37 as mentioned by my hon,
friend from the Swatantra Party......
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SHRI J. B. PATNAIK : ...and then the
other principal party was the Utkal Congress
with a strength of 32. So, it was the moral
responsibility of the Congress Party which
won 51 seats to form the Government.

SHRI P, K, DEO: Dr. Mahatab had
been elected from two seats, and so the
strength was only 50,

SHR1 J. B. PATNAIK : Then, the
Swatanira Party had only 35 and not 37
seats, becausc he has reduced the strength
of the Congre's Party by one and added
it to his own party’s strength. Probably,
he wanied to reduce the strength of the
Congress Patiy by the requisite number to
mahke his party the majority party in the
Assembly, but that addition would not hold
good,

As a result of this, there was no alterna-
tive left but to impose President’s rule, At
present, the Utkal Congress and the Swa-
tantra Party have combined together and
they claim to command a majority in the
Legislature. In the beginning, the Utkal
Congress considered the Swatantra Party
to bc an untouchable party, but in course
of time, they discovered some socialist
qualities in the Swatantra Party, and now
they have combincd and they claim the
support of the Jharkhand party also, but
except the leader of the Jharkhand party,
the other members of that party have not
subscribed to this claim. So, the claim of
this sn-called United Legislative Party in the
Orissa Legislature still requires to be sup-
ported by facts, I would submit that this
United Legislative Party which does not have
a common programme and which is more
or less an opportunist combination for
remaining in power should not be allowed
to form the Government there, because such
combinalions elsewhere have failed, where
the minority party combinations have formed
the government for a short while and have
just combined with the sole object of making
money. So, that would not be a good
precedent for the successful functioning of
democracy.

SHRI P. K. DEO : Like the Congress-
CPI-Muslim League combination.
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SHRI J. B. PATNAIK : So, I submit
that in Orissa, President's rule should con-
tinue and there should be another mid-term
election for securing a clear verdict of the
people of the State.

Regarding the Vote on Account, as my
hon. friend Shri Chintamon: Panigrahi has
submitted, Orissa is onc of the backward
regions of the country. If socialism has
any true mcaning, it should not only mean
the elimination of inequalitics among indi-
viduals, but it should also mean elimination
of inequalities duc to regional imbalances,
Orissa is one of the regions which are extre-
mely backward...

SHRIP.K.DEO: It
the Congress Government.

is the legacy of

SHR1 J. B. PATNAIK : In order to
remove this imbalance, there should be an
ambitious plan prepared by the Centre for
the elimination of poverty and for bringing
Orissa on a par with the rest of India.

Reports are not lacking, and therc have
been various economic surveys by expert
bodies, and economists had been at work
who have submitted reports and who
have pointed out that  certain steps
bad to be taken for bringing Orissa on a
par with the rest of the country. According
to this report, which has been thoroughly
studied by all the former Governments in
that State, and which is already there in
the archives of the State Government, a
plan of Rs. 1200 crores is necessary within
five years, if Orissa is to be brought on a
par with the rest of the country. Whereas
this ambitious plan is considered necessary
by the economic experts of the country and
of Orissa, we find that thc Fourth Five
Year Plan for Orissa provides for Rs. 222
crores only which means just one-fifth of
the plan required to bring Orissa on a par
with the rest of the country.

1 submit the Centre should take due note
of this fact that unless Orissa is brought on
par with the rest of the country, there is
no meaning in the slogan of socialism.
Socislism should medn removal of regional
fmbalances and bringmg all parts of the
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country on the same level of economic

development.

Going back to the point of rural electri-
fication rcferred to by my hon, friend,
Orissa is probably on the lowest rung of
the ladder in this matter in the country.
States like Haryana have clectrified all their
villages. Other States like Madras and
Kerala have achicved a very high degree of
progress in this direction. But of its 47,000
villages, Orissa has been able to electrify
only 1,100 so far, ‘The target for the Fourth
Plan is absolutely on the low side, and at
the rate on progress envisaged, Orissa’s
economic progress will be much less than
what is anticipated,

I would remind the hon, Minister that
modernisation of a country on socialistic
basis depends on electrification. Ilere |
would quote a well known saying of [enin
“Socialism is electricity plus soviet power’,
To build up socialism in this couniry, we
require clectrification at the maximum speed.
But so far as my State is concerned, the
pace at which i« proceeding is a snail’s
pace, which cannot be called any speed at
all. Thercfore, a truly ambitious plan for
electrification should be drawn up for Orissa
in the Fourth Plan and implemented so
that at lcast 50 per cent, or 25,000 villages,
in the State are electrified.

There are many other projects requir-
ing attention. There are vast drought-affected
arcas in the State. Irrigation is the prime
need there. Multi-purpose projects take
their own time to yield results ; small scale
irrigation projects, particularly [lift irrigation
projects, have to be taken up, and those
areas which are wunirrigated now brought
under this scheme, particularly of Jift
irrigation,

My constituency is Cuttack which means
‘city’. It is the only city in Orissa. It is
one of the ancient cities of India. But
unfortunately, the city has got its own
problems which have remained unattended,
The sewerage and drainage sysiems are not
worth their name. Besides these, the city
is (ull of mosquitoes ; it is now one of the
unhealthiest sports in the State. This reguires
application of redical remedies. The city
has got an improvement trust which has
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been functipning for many years. It
has also go ambitious plans But there 15
no money to execute them in the State, nor
15 money or sympathy forthcoming from the
Centre (o help execute thesc plang  There-
fore, 1 request the hon. Mimster to allot
some funds for paying special attention to
Cuttack, as 1s being done for Calcutta

1 wonsider Orissa  the sich child of
Mother India  All her children requite the
love of mother India S0 Orissa reyuires
the special attention of the Cential Govern-
ment At present they have allotted certamn
special funds for the development of certain
arcas, and in Orissa only eight distizets have
been taken into consideration  on what
basis Tdo not know All the 13 districts
of Orissa should have been taken mto con-
stderation for 100 per cent  aid for thetr
all round development  Therelore, I submit
that more ambitious plan should be taken
up for Orivsa, and the Central Government
should come forward with at least Rs 500
crores aid to the State, I the meaning of
the word socialism 15 to be realistic and
frutful for that State

In countnies hike the United States which
have developed on capitalist lines, cettan
regions are more developed than othes
The western areas of America, for example,
were fast developed as a result of which
there are many poverty-stricken aieas 1n
the State But inthe case of a socialist
State hike the USSR all the regions are
given special attention and all the regions are
developed on an equal basis  Similarly, if
this country’s development is to be on socia-
list lines, these areas that have been neglected
by reason of history should be given special
attention They do not lack natural re-
sources, Orissa has got a lot of natural
tesources If special attention 1s given,
Orissa will be hke the Ukraine of the Soviet
Umon It will be an asset to this country
and not a habihity For that purpose, I
appeal to the Government that special atten-
tion should be given to the State of Orissa
n all respects

Nt qugw aWet (Swgr) I
Wew, gl ¥ s & g e aw
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(Kendrapara) :

SURENDRA  MOHANTY
On a point of order, Are
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we going to allow Members to make
accusations against persons who are not in
the House ? Whatever ruling is given should
be binding on all persons. I you hold that
wild accusations or facts which had not been
verified can be bandied before the House,
it should apply for all and I am game for it.
But it will be derogatory to the House.
Is he prepared to substantiate what he says ?
1 challenge. Otherwise, he must with-
draw it.

MR. DEPUTY-SPEAKLR : In this
particular debate, references had becn made
to many other persons who are not
Members of this House.

SHRI P. K. DEO : But that has becn
subsiantiated by records. I have referred
to Mr. Mahatab on the basis of Mudholkar
Commission report.

MR. DEPUTY-SPEAKER : At this
stage it is not possible to say that you

cannot mahke any refercnce to anybody
clse,

ot gegs anwe : fefwfae faam &
9g% ¥z &0 g 5wt afews @A
Al AYHIY Jar SAFr A% T ¢ IEE
aue femr o g qg fedr st st
& ford g1, /g ag feAar & aer &
T8, g . 9fge f& g aur
afedr @ fe gad ofws agqe & @
& ag @t awz 7 fefwfoe femery, faar
IFT Tq@ Ay gu s A oMy | qR
arag g f oarw alk 9 gy #
qifeft 78 @t & T fefnfae famr &2
¢xw ) A oY ofvad €, 9an age
&0 1 ¥ ofeas gl ) a9
¢, sEATd A avw g W AR W
or St #Y ave 78 @ & SfFw wiwy
Tg= F@ 1 wfew AE A o g
T HY FHA T dAE wE H
7g et § & ot ofas § g9 @
fear omq fee wrg wg Ay e B
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SHRI JAGANATH RAO (Chatrapur) :
Mr. Deputy-Speaker, Sir, the brief statement
on the budget of the State of Orissa for the
year 1971-72 does not give a very happy
reading The budget that i1s presented s
pedestrian in outlook. A ray of hope,

however, is created by a sentence in the
statement which says :

“In view of the trends in resource
mobilisation by the State, the State may
well exceed the target sct in this regard,”

I want to know what are the new sources
of revenue that the State Government has
in mind by which they can augment the
resourees, so that the development work 1n
the State should go at a greater speed.

I am sorry to say that the former
government of the State of Qrissa abolished
land revenue on all lands, I would have
woll appreciated if the State Government had

MARCH 29, 1971

Demands 144
abolished the land revenue from uneconomic
holdings as is done in other States, but land
revenue on large sections of land owned by
rich people, the privileged classes, to which
my frnend Shn Deo belongs, has been
abolished. The result is we have lost
Rs, 5 crores to Rs. 6 crores a year. If that
land revenue is available to us, that would
have gone into the resouices for the Plan,
and the Centre would have given an equal
extent as a matching grant, That wiong
has 10 be righted. Tiaving abolished the
land revenue, the State Government has
tried 10 increase the land cess ; by another
subterfuge, they wanted to increase the
revenue which they lost by the abolition of
land revenue But we are not able to
succeed to any ex(ent.

15 hrs.

Ornissa is a land of rivers with vast
potentiahities of irrigation  But I am very
sorry to find fiom the statcment that only
a small portion has been brought under
wrigatton It 1s a well-hnown fact that the
ben:fits of all major imigation schemes go
to the people in the plains, in the delta arcas
But what about the people who reside in the
hinteiland ?  Unless a storage reservoir 1s
constructed at the source of the water, or at
some intermediate course of the river, they
cannot get the benefits of the scheme, Now
the Adibasis, the Harijans and the poor
people who reside in the hinterland do not
get the benefit of these schemes , the benefits
go to the people in the plains. So,
whenever any new irrigation project is
thought of, it should be the duty of the State
Government to see that the people who
reside in the hinterland also simultaneously
get some irngation facilities either by lift
irrigation o1 excavation of tanks,

In Ganjam distuct, which was formerly
in Madras State, an irrigation system was
devised about eighty years ago. The
reservoir that has been constructed eighty
years ago has been silted up and the watet
storage now is very small, not even one TMC.
In another ten years it will fall into disuse.
Now more than half of that district ia being
irrigated by that system which will come
into disuse very soon. As an alternative,
Jorbarbangi schemc was thought of some
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years ago by the State Government and the
CWPC wanted some points to be investi-
gated. 1 am sorry to find that no provision
has been made in the budget for the investi-
gation of this project, as required by the
CWPC. It is absolutely necessaty to
implement that scheme, Unless that scheme
is taken care of, the existing irrigation
system which irrigates about four lakhs
acres of land in  that district will go out
of use.

We are all speaking of the green re-
volution. 1 am happy that as a result of the
green revolution ow food production has
gone up to 100 mulhion tonnes. But this
green revolution is conhined to delta areas
and areas covered by major rrigation
projects  What about the marginal and
small farmers whose lands are situated in the
intentor and hinterland where no  nrnigation
facihities are available at all 7 So, smul-
tancously with the major firigation prajects,
the interests of the people 1n the nteror
have also to be looked into.

Orissais a land of minerals. It s
called the Ruhr land of India. We have got
plenty of deposits Only todas morning
there was a question about our dcposit ol
ores. We have got deposits of Icad, nichel
and high grade iron ore. It is the duty
of the State Government to exploit all the
resources, By exploiting all the mineral
resoutces they should develop the State.
But the former State Government leased out
these areas to private cntrepreneurs from
other States, which is a wrong policy. The
basic minerals, the basic tools of production,
instruments of production should he exploited
by the State, either Central or State. Either
the State Government should themselves do
it or they should ask the Orissa Mining
Corporation to develop these minerals so
that the revenue thercby oblained could be
utilized for the development of the
State.

My hon. friends who preceded me have
insisted on an ambitious plan for the deve-
lopment of Orissa. How can we have an
ambitinus plan unless we have the resources ?
Itis only when the State itself is in a
position to raise its resources that it can
‘equest the Central Government  for
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assistance, Our resources are meagre, We
cannot expect much from the Central
Government. Therefore, it is the duty of
the State Government to sce that the mineral
resources are developed to the fullest extent
by the State Mining Corporation or by the
State Government ijtself. If it is not com-
petent to do it by itsclf, it may n joint
collaboration with the Central Government
to doit. It should never think of leasing it
out to private individuals.

About one-fifth of the population of
Orisea consists of Adivasis and Harijans Of
the 140 Assembly sca!s of the Orissa
Assemblv, 51 or 55 arc 1cserved scats. That
shows, the population being backward
compusing of Adevasis and Harnpans, then
lot has to be taken care of, We had the
rchabilitation schemes, the Dandakaianya
Scheme 1n Koraput Distiet and 1in other
districts, Also, we have got the Tibetan
refugees settled an Ganmjam Dastrict at a
place called Chandragwi. I am happy that
these displaced persons have been rehabili-
tated in Onssa, But while rehabilitating
these people we have displaced the Adivasis
wha were culuivaung these lands. They were
not given alternative land They were evicted
and no compensation was paxd to them.
They were told that because they did not
have the title deed to these lands, they were
not cntitled to compensdation. The entire
area 15 an unsurveyed arca. For generations
thcy have been cultivating these lands.
Literally and truly perhaps they had no
title to it but they had the possession of the
land m the lulls and the jungles. Should
thcy not be given alternative land ? You
creat a heaven for the displaced persons but
these people are ioiting in hell. You arc
cicatmg discrimmnaunon, It is the duty of the
State to see that the Adivasis who are
displaced are given alteinative Jand and arc
also given equal facilities to enable them to
cultivate the land and to put up small huts,
They should Ue provided with minor
irrigation facilities. Small tanks should be
cxcavated ; some rivers may be bunded at
low cost. The unfortunate part of the thing
is that the State Government did not pay
any attention in spite of my repeated
requests to the former Chief Minister of
Orissa,

SHRIP. K. DEO: He should go to
the Assembly. He can implement it there.



147 QOrissa Appro.

SHRI JAGANATH RAO : We are
talking of socialism and of banishing poverty
from the country. M is a mecessily ; we have
to do it. But the Central Government should
see that the State Goveraments follow a
policy in keeping with the policy of the
Central Government. They should be made
to see thas land is given to the landiess,
that the children of poor people, up to the
ageol 14, are given free and compulsory
education. Other facilities have to be given
to the poor. Unless State Governments also
cooperate with the Central Governinent, we
cannol expect any progress at all from the
State Governments, because all these fields
of activity come within the Siate List.
Unless the State Governments takc it to
their heart and with sincerity implement
the policies of the Central Government, 1
would go to thc extent of saying, the Centre
should not give any assistance to the Statc
Governments,

About rural clectrification something has
been done in Orissa. 1 know, the State
Electricity Board last year borrowed a loan
of Rs. 10 crores or Rs. 12 crores from the
Rural Electricity Corporation, They have got
big schemes but one snag about it is that if
a farmer wants a lift irrigation point to be
located at a particular place, he is asked to
deposit Rs. 4,000, If the exploitatien is
successful and water could be struck, he
will be refunded Rs. 2,000 and Rs. 2,000
will be appropriated by the State Govern-
ment. How could a poor farmer pay Rs.
4,000 ? My <uggestion to the Government
is : Let the Government do it themselves.
If it is successful, the farmer wouid gladly
pay Re. 2,000. This has to be looked into.

Another unfortunate thing in Orissa is
that the water rate that is being coliecied is
very low, whereas in other States the water
rate is very high, With this low water rate
how 1s it possible for the State Government
to take up any irrigation scheme ? The Siate
Government should boidly increasc the wuter
rate, The farmers are willing 10 pay the
water rate provided they are provided with
wifer. 1 kpnow, farmers in the Ganjam
District spe anxious to pay any amount
that is demanded of them provided they are
given water. Therefore, this should be
a8 good source of revenue Jfor the State
Govprnment,
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Then, there is the Balimeln electricity
project, & joint venture between Andhra
Pradesh and Orissa Government. This
has been coming in for the last six or eight
years, 1 am told, it will take another
half a dozen years to complete. When the
gestation period of these major projects is
long, we cannot get the results. It will be
a loss to the exchequer. Thercfore, that
project should be expedited. | am told,
work is being staggered for want of
resources. If that is so, it is a matter to be
looked into and botli the State Governments
and the Planning Commission should revise
the plan and see that this work is expedited,

and 1 have done,
There 1s a minor port <anctioned at
Gopalpur-on-sca. It was sanctioned by
the Central Government and the Planning

One thing more

Commission, It was told two months ago
that a sum of Rs. 40 lakhs has been
sanctioned and clecared by the Planning

Commission to ke spent during the Fourth
Plan for preliminary works. I de not find
any specific provision of that made in the
Budget. I do not hnow if under any other
item this wotk will be taken up. Thisisa
matter which the Government should take
up expeditiously,

SHRI SURENDRA MOHANTY
(Kendrapara) : Mr. Deputy-Speaker, Sir,
peisonally, I fecl that this Yotg on Agcount
Budget should have been placed before the
Orissa Assembly without being discussed
here to which we cannot even do scamt
justice,

Speaking on the General Budget of
1971-72, 1 cannot help rcferring to the
clumsy political background obtaming at
the moment in Orissa which 1 am afraid is
becoming daily clumsier, By keeping the
Assemb'y under animated suspension for an
indefinite period, 1am afraid the Govera-
ment is doing something which it ought not
to and to which ithe Government of India
should not give its seal of approval.

Much has been said about the massive
majority which [ am glad the ruling parly
has oblained from the electorate im the
country., But I woald only submit that there
should be nobility in victory and higher
values of politics should not be secrificed
for partisan ends,
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Coming to the political background
obtaining in thc State, I do not wish to
repeat all that has been said in this House
regarding “constitutional vacuum™ that had
been inflicted on the State of Orissa in a
fit of unmindfulness on the part of the
Uovernment of India.

It may be rccalled that the Chief
Minister of Orissa had resigned from his
office on 9th January, 1971. When the
Governor askcd him to continuc in office
ull alternative arrangements had been made,
the Chief Minister had laid down certain
conditions which were not possible on the
part ol the Governor to accept. In that
event, the President's Rule should have
been imposed forthwith on the 9th January
itsell without waiting for the 11th January
when the President’s Rule came into
being,

I would like to make a reference io the
Governor’s wireless message which had been
laid on the Table of this Housc only the
other day. In this context, 1 would make a
submission through you, Sir to the Govern-
meent that such wireless messages should not
be laid on the Table of the House as
thesc have mno constitutional sanctions nor
have any sanction of the procedures of the
House. A wireless message has no place in
our Constitution. Article 356 says that the
President has to receive a report from the
Governor regarding break-down of consti-
tutional machinery in the State, Here, what
we have got is a wireless message. As a
ma ter of fact, it may be a telephonic
message. It may be just a scrap of paper.
I am surprised how the Government of
India in their wisdom arc taking note of
such wircless messages, even telephonic
messages, in matters which are as important
ag breaking down of the constitutional
machinery in the State.

This is what the Governor writes in
that wireless message :

“However, the Chielf Minister insisted
on certain conditions being made before
he could agree to continue, such as.
dissolution of the Assembly, commit-
ment to mid-term poll and non-imposi-
tion of President’s Rule, etc. which
could not be accepted by me.
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However, since the usual constitutional
request of the Chicf Minister to
continuc in office was duly met, no
constitutional vacuum has been created
in the matter.”

I am sure the Governor of Orissa knows
the language which he uses, well. Maerely
because an offer was made to the Chief
Minister which he had declined to accept, he
concluded that no consiitutional vacuum
had been created. In all humility, 1 have
to ask the Government to reply whether it
is a part of our Constitution and whether
there is a provision anywhere in our Consti-
tution where (he Governor has to lay down
certain conditions for a chief Minister, I am
sure from the little that 1 know of the
Constitution, that nowhere it has been
stipulated that the Governor will ask the
Chief Minister to fulfil certain conditions.
His invitation to a person who commands
majority is unconditional and is based on
the strength he commands in the legislature
and it is not hedged by any condition and
assuming that certain conditions have begn
laid down, I would only like to submit that
every offer is contractual in nature. Merely
offering a person to accept Chief Minister-
ship, unless it is accepted by the person
concerned, is no offer. [ am sure the
House will agree with me that a consti-
tutional vacuum had been inflicted on the
State of Orissa. This is how the Government
of India with its steamroller majority are
trying to trifle with the provisions of the
Constitution and, Sir, it will be an cvil day
unless this House cries a halt to it.

The Presidential rule in Orissa had been
imposed in thrce instalments. In the first
instalment, the Presidents rule which was
imposed on 11-1-71 was revoked on 23-1-7.,
In this first instalment, the President’s rule
continued for {3 days. In the second
instalment, the President’s rule was imposed
on 23-1-71 and in continued till 23-3-71 and
existed for two months, In the third
instalment, the President’s rule was imposed
on 23-3-71 and God knows when it will be
revoked. In this context, I would beg of this
House to consider that in this way the
President’s rule has been in vogue in Orissa
for more than 2 months. Cl, 3 of Art 356
ol our Constitution says that the President’s
rule, if it is imposed in a State, has fo be
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approved and ratified by the Parliament
within two months of its imposition. In this
particular instance, the President's rule has
been in force in that State for more than
two months without its boing approved by
the House. It can be said, techmcally that
the first instalment of President’s rule was
only for 13 days and in the second 1nstal-
ment it was just for two months and that
the third instalment will end soon Winle
apparently it may be correct—awlhach I
dispute—such plcas can be taken by tle
Government of India to inflict IMesident
rule in any part of the country without 1ts
approval by the Parliament. 1lis would be
a very sad day indced for democracy and
for the constitutional norms which we are
so eager to uphold f by such kind of
insidious backdoor methods, we are going
to negative the will of the people established
through elections.

After the elections a new situation had
arisen. I would like to know why ihe
Government of India have taken unusually
long time in 1nstructing the Governor to
summon the Orissa Assembly and ask the
leader of the majonty Party to form a
government, In this context I would recall
that the telephonic message,~ again another
telephonic message,- which had been lad
on the Table of the Housc only the other
day, gtves the chronulogy of events

As has been said by the previous speaker
carher, the ruling Congress 1n the State had
a strength of 51 1. Mahatab 15 a personal
friend of nune and T have very high regard
for him But I feel, he should lLave been
kept in the rescrve for leadekshup of the
ruling Congress tll he had been dleared
from charges of corruption. A Commission
of Enquiry was appointed agamst him to
gO into certain very serious charges levelled
against him and this was done in pursuance
of the findings of the Mudholkar Commission
presided over by a retred judge of the
Suprete Court. As will be found from the
Governor's report, Di. Mahatab claimed the
support of 70 Members in the House of 140
When the Governor had asked him to
furnish the list of mames of the Members
who supported him, in spite of waiting for
24 hours, the Governor could not be furnished
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with this list. This is in spite of repeated
requests from thc Governor to the leader of

the ruling Congress party. They could not
furnish the hst,

But then a threat was given out that
unless the members of the opposition joined
with Dr, Mahatab in forming a Ministry,
there would be a mid-term poll and a similar
threat has also been 1epeated on the floor of
the House. In the meantime three partses
have coalesed together on a common pro-
gramme and the leader of that party wiote
to the Governor on the 24th ol this month
and 15 avasting to be called upon to form
the Ministry,

In all humibity T would hke to hnow and
the [Touse would lhke to hnow why the
Governor 15 engaging himself n this hind ol
pohiical hoise-trading, why he 1s dragging
his oftice into  partsan poliues and why he
15 not calling upon the United Fiont lcader
to form the Minsstry, and whv he 1s not
summoning the Assembly, where 1lus Vote-
on  Account Budget could have been
discussed, whete proper  attention  could
have been bestowed to the various aspects
of the problem of this State

1 would like to spend some time to
Invite your attention to the important aspects

of the Budget which has been presented to
us

Sir, much has been said about removal
of tegional dispartties

The other day, the hon Finance
Minister, while replying to the General
Discussion on the Budget waxed eloquent
about the Government's decision and he
said it is Government’s desirc 1o remove
regional disparitics.

T'he real test of the genuineness of the
Government's intention to remove regional
disparitios was the Orissa budget,

in 197}-72, Centre's contribution to the
Orissa  Annual Plan was of thc order of
Rs. 32'36 crores. Orissa’s population is 2
crores, with a large chunk of what others
call, backward classes and backward people.
I would request the hon, Minister and
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Members of this House not to call Orissa a
backward State or its people backward,
Backwardness is a relative term. The whole
of India is & backward country and the
whole people of India are backward in a
particular context. Orissa is not backward
but it is only the powers that be that wanted
to keep it backward, under-developed.
The Central contribution to this backward—
allegedly backward—State in 1971-72 was of
the order of Rs. 32'36 crores.

Orissa has a population of two crores.
But do you know what the contribution of
the Government of India for its annual plan
is in relation to the Union territory of Delhi
which has a population of about 50 lakhs ?
The Government of India's contribution to
the Union territory of Delhi 1s Rs. 32 crores,
and Rs, 5§ more crores more has been
promised by the Planning Commission for
the annual plan of 1971-72 for the Union
territory of Delhi. The Central contribution
to West Bengal with a population of about
seven crorcs is Rs. 40 crores for 1971-72,
whereas the Government of India’s contri-
bution to the Union territory of Dclhi for
1971-72 is of the order <f Rs. 32 crores in
addition of Rs. 5 crores which bave been
further  promised by the Planning
Commission.

{ come from a constituency where therc
are no irrigation facililies where the lands
are parched and people are thirsty and
where drought is almost an annual feature.
Coming to Dethi, 1 find more money is being
spent on water-fountains in Delhi than is
required for the parched fields of Orissa
from which 1come. I find also that more
electricity is being consumed in Delhi in
lighting the makbaras or graveyards than
what is being spent on rural electrifi-
cation programmes for lighting the houses
in the villages where the people live.

If thercfore, any test was required to
prove the hollowness of the Governmen 's
claim for removal of regional disparity; we
have it here in this Orissa budget. I take
very strong exception to the fazt that under-
developed Siates are going to be given
such raw deals. If this continues, 1 am
afraid a time may come when perhaps the
discontent will transcend all barriers and
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that will be a very bad day [or the whole
country.

SHRI BANAMALI PATNAIK (Puri):
I would not have participated in the debate
but for the fact that my hon. friend Shri
Surendra Mohanty had made certain
references to the action of the Governor.
Perhaps, my hon, friend is not aware of the
fact that the Governor could not have acted
otherwise. The Governor was justified in
imposing President’s rule in the first
instalment for 13 days and then in the
next instalment for two months. because
Parliament had been dissolved. It is a well
known fact that any action of the Governc:
in promulgating the Presidents’ rule has to
be approved by Parliament when in session
but Parliament could not have been in
session, as we were going to the polls.

After the elections, no party has come
in with an absolute majority, and 1t is the
Congress Parly which has a relatively large
majority. That is the present position.

Regarding the Governor’s aclion, my
hon. friend knows that Parliament had been
dissolved, and, therefore, the action of the
President could not have been ratified by
Parliament......

SHRI SURENDRA MOHANTY
But the Rajya Subha was in existence.

SHRI BANAMALI PATNAIK : But
Rajya Sabka is not Parliament, Parliament
means both Houses of Parliament,

SHRI SURENDRA MOHAN1Y: It
should have been ratified by Rajya Sabha.
Let him read article 356 of the Constitution,

SHRI BANAMALT PATNAIK : There
are two opinions. Some say that it should
be ratified by both the Houses, \fhilc some
say that it should be ratified by onc House
and therefore the doubt.

Then, my hon, friend has said that the
then Chief Minister did not cairy on the
responsibility of running the Government
because the Governor had imposed certain
conditions. It is not a fact thai the Governor
imposed certain conditions,
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The then Chiel Minister insisted on certain
conditions to carry on the government, which
was impossible for the Governor to accept.
Therefore, therc was a vacuoni created, The
vacuum cattnot remain for long. Therclore,
Presidént’s rule was imposed.,

After the recent election, no single party
emerged as absolute majority party. The
Congress Party emerging as the largest party
has a relative majority. The Utkal Congress
which Shri Mohanty represents had never
thouglit of coalesing with the Swatantra
Party. They fought the election against the
Swatantra Party, They said they would oust
the Maharaj as and would have no truck
with the Swatantra Party, They were waiting
for a clearance from the Congress High
Commission withdrawing the disciplinary
action taken against their leaders. It was not
possible for the Congress High Command to
rescind the disciplinary action The Utkal
Congress which was negotiating for merger
or coalition with the Congress had gone back
on their decision, Coalition was never
possible with that party because it was not
pledged to the Congress election manifesto.
They did not agree to merger on the condi-
tions set by the Congress High Command.
So in order to maintain their identity, their
next step of joining with the Swatantra
parly was natural,

It is true the Governor took time to
recommend President’s rule. It is a fact that
a large section of the Utkal Congress was in
favour of joining the Congress. They pledged
their support to the leader of the Congress
Legislature party if he formed a government,.

SHRI P. K. DEQ : By defections.

SHRI BANAMALI PATNAIK : No.
They did not want to side with the Swatantra
party. They said ‘We are Congressmen, We
do not like this leadership’. Some of them
were confined in houses and they have been
forced to ally themselves with the Swatantra
Party.

SHRI SURENDRA  MOHANTY :
Question, Nobody has been foiced,

SHRI BANAMALI PATNAIK : There
is no point in questioning it.
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I was therc, Negotintions were going on
with me. 1 had a discussion with Shri
Nilamony Rowiree, leader of the Utkal
Congress. They only wanted that the
disciplinary action sheuld be rescinded. That
was the only condition insisted up on, I
know Shri Mohanty very well because he
was in the erstwhile Ganatantra Parishad
in the Lok Sabha. He and the Maharsia
of Kalahandi arc good friends. He is a Hnk
between the Utkal Congress and the
Swatantra Party,

SHRI SURFNPDRA MOHANTY : Ther
leader is a good friend of ali coirupt men in
the State.

SHRI BANAMAII PATNAIK : Now
they have formed a United Lcgislature Party,
Nobody questions it. If they have got a
majority, they will form the Government.
Who prevented them from eclecting a leader
from amongst themschves 7 But they have
had to find somebody who is not cven
clected. He is being found a Dberth in the
area of Kalahandi where Maharaja's brother,
who is elected to the Legislatute as well as
to the Rajya Sabha, has resigned the Assembly
seat to make way for Shri Biswanath Das,

THRI P.K DEO: Hc was your
leader,
SHRI BANAMALI PATNAIK : Wil

Shii Deo refute it ? Why has this been
done ? Have they accepted any programme ?

SHRI SURENDRA MOHANTY : Yes.

SHRI BANAMALI PATNAIK : Have
they agreed to nationalisation of banks ? Has
the Swatantra party agreed to the abolition
of privy purses ? Has that party agreed to
land reforms and various other programmes
to which the Utkal Congress is commitied ?
Perhaps not. It is just a marriage of con-
venience. 1 do not know how long this
marriage will last,

Currently, the Governor is consideritg
whether to allow this party to form the
government. They may. The Congiess las
never said that it will always form the
Government ; it has already said that it is
prepared to sit in the Opposition, 1 know
for certain that the Government which is
proposed to be formed cannot last for lcml.
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Thetefore, a clear mandate from the people
15 necessary as to which party should rule,

Much has been said about the Budget.
1 do not like 10 go into the detals But one
thing 18 clear to me, that regonal imbalance
has (o be 1emoved The Centre has the
authority and responsibility of planning The
Centre must take pe.essary steps (0 remove
icgional imbalance

My hon fnend, Shri Jaganatha Rao,
sad that large chunks of Orissa’s population
aie tribals and scheduled caste Of the 140
seats in the Assembly, they constitute 58,
45 lakh population have no «<apacity 1o pay
rent o1 lax  They have not cven a minimum
wage or hving wage, They lead a sub-human
existence  So, the Planning Commission and
the Central Government should come forward
to help this backward State to Lft 1t from
the mojass

Rural communications, 1ural electrification
and nrigation faclitics should be provided
first  For 15 years the Delta Irngation
Project has been going on. It started with
Rs 9 ciores Now it 1s going to end wih
68 clores  Withim 15 years it could not be
completed If it takes another 10 years,
perbaps the cost will be moie. Therefore,
tcalism lies in the acceleration of the plan
and implementation within the time limit
If it 13 not implemented, whatever good
money has been invested will go to waste
We have already invested Rs. 10 to Rs 1S
crores or even more, and we are unable to
rcalise even the interest on what has been
invested. 1f we spend moie money, 1t must
be so used that particular areas which agc
half-linked must be completed and irrigation
facilities should be provided to them, so that
we get some return at least n the form of
irrigation and other facilities

My hon, fri*nd Shri P, K. Deo referred
quute frequently to the Mudholkar Comnus-
sion's Report Perhaps he forgets that Dr,
Mahatab himself welcomed the report, Did
he shitk facing the Commission ?

SHRI P.K. DEO: He filed a writ
petition 10 the High Court,

SHRI BANAMALI PATNAIK: What
for ? The purpose was different, T served
1 the Orissa Cabinet then [ was a member
of the Jana Congress then. We requested the
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then Chief Minister to constitute a Commis-
sion immediately Why did he pot do it
then ?

SHRI P K. DEO : You backed out.

SHRI BANAMALI PATNAIK - No.
He wanted to have this as a political weapon.
When they saw that the Jana Congress was
going to withdraw 1ts support and a section
of 1t wanted to meige with the Congress,
they wanted 1o use this as a political weapon
against Dr Mahatab. Just after the with-
drawal of the support they instituted a
Commussion of Inquiry. There is nothing
wiong in it, He is facing the Commission,
He will face 1t  Has he not filed his affidavst,
his contention before the court? Mr,
Mudhalkar could have gone into the records
of the Government, Theie was nothing
personal. Fverything is contained in the
papers of the Government. He could have
verrfied, but he was not given 1he oppor-
tunity. 1 do not like to go into the merits ol
the case. After all, even if he is a corrupt
man, he has been elected from two consti-
tuencies defeating Biyu Patnaik, even though
he did not visit the constituencies. Can Mr.
Deo refute 1t 7 People have givena verdict,
and the party has given a verdict, and if he
18 corrupt, he will be removed from the
party Why hurt him like this, why say
things 1n a back door manner ?

Shri Deo is forgetiing that his Ministry
led by Sbri R. N, Simghdeo came to a fall
because of vhe shady kendu leal deal. For
that another Commussion of Inquiry is to be
appointed by the next Government, Perhaps
they are afrafd of it,

SHRI P. K. DEO : Dud you not appoint
Pabitra Pradhan as Chairman ?

SHRI BANAMALI PATNAIK : There
is no question of chairmanship.

I would request the hon, Minster to
request the Governor to see that this shady
transaction which has brought a loss of Rs,
18 lakhs to the revenue of the Siate is
refunded and that the hendu leaf deal is
nuflified. Perhaps my hon. friend Shri Deo
is anxious t0 rectfy the wrong they bave
done and that 13 why they are very anxious
for the coalition. Is 1t not a fact that Shri
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R. N. Singhdeo, leader of the Swatantra
Party, when elected said that they were not
going to form a Government, that they
would sit in the opposition, that the verdict
of the country was in favour of the ruling
party 7 Did he not say it ?

SHRI P. K. DEO:
wrong.

Never. You are

SHRI BANAMALI PATNAIK : Yecs,
it has been published in thc papers, I can
show you., So, what was wrong in the
Governor not inviting them ? Therefore, the
verdict is mot in favour of any coalition
Government in Orissa. The verdict is again
for a mid-term poll.

MR. DEPUTY-SPEAKER :
Lal Berwa.

THE MINISTER OF STATFE IN THE
MINISTRY OF FINANCE : (SHHRI VIDYA
CHARAN SHUKLA) : Beforc you call upon
the next Member, T would like to remind you
that there are three urgent matters to be
disposed of. So, kindly indicate the time
that every Member has to take, so that we
can finish the financial business in time and
it can go to the Rajya Sabha and be disposed
of before the end of the financial year.

MR. DEPUTY-SPEAKER : This is
what 1 was going to say. After Mr. Berwa
I wil call the Minister and then we will
dispose of the Orissa Budget. Then we have
got the Budgets of Mysore and West Bengal.
All of them have got to be finished today.
Therefore, 1 would request the Members to
be brief in their observations,
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zegme Wi o i At gEfeu
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCFE (SHRI VIDYA
CHARAN SHUKLA) : Mr. Deputy-Speaker,
Sir, I want to remind the hon. Members that
this 1s not the regular budget of the State
Government of Orissa. It iy only a vote on
awcount which is being taken for the coming
four months to tide over the necessary
constitulional requirements so that the
expenditure of the Government of Orissa can
be defrayed out of the consohdated fund of
that State, and therefore, to read too many
things out of this vole on account provision
that has been presented before this House
will be not only misguiding themselves but
also misguiding the House,

Here, only general trends of the economy
of the State of Orissa have been indicated
and I have in the statement that 1 have put
before the House indicated those trends,
Several things have becn brought out by the
hon, Members who participated in this
debate, and 1 do not wish to go into the
political matteis, because they have been
adequately replied to by the other Members.
Here, 1 would only indicate the points
regarding some financial and developmental
matters which certain hon. Members have
raised.

1 am thankful to Shri Jaganath Rae for
having pointed out the kind of financial
responsibility that we s¢e often in various
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States, As you might remember, sometime
back the cntire land revenue of the State
of Orissa was abohished. Now, we have
known that in serveral States, land revenue
on uncconomic holdings has been abolished,
but I do not know whether it 18 1n the
public 1nterest, or 1t has shown any financial
responsibiity on the part of any State
Goveirnment, to abolish the land revenue
from ecconoruc holdings also, that 15 to say.
100 or 500 acies, whalever the extent of
land that a family 1s allowed to possess
according to the land laws of the State The
abulition of land revenuc on all lands means
al.o loss of matching grant fiom the Planning
Commussion Ho, thev cannot blame anybody
else for the lack of 1es.ources in thea own
State

I would like to pomnt out that many
figures have been supplied which show that
Orissa has been given special treatment but
they close their eves to such figuies because
they u1e not conivenient to them  As far as
per capia plan assistance 1s concerned,
Ornissa stands first  No other State n the
country has recetved so much of per capita
assistance as the State of Ornssa  In spite
of this, If the government led by the party to
which Shnn P K Deo belongs has not been
able to utilize and mobilise their own 1esour-
ves, they cannot lay the blame on the doors
of the Government ol India They have to
search within themselves and find out why
Orissa has not been able to make any tangible
progress so far

Shrt P K Deo has again tried to twist
facls and present a distorted picture regarding
the appointment of the Saijoo Prasad Com-
misston As the House knows, the
Commussion was appointed a day before the
RN Singh Deo Ministry resigned (/nrer-
ruptions) Shri PK Deo 1s a sentor member
and 1 do not expect him to make a running
commentary. No responsible member will
nterrupt other members when they are
speaking 1 did not interrupt him while he
was speaking even though I knew that what
he was saying was not correct. We have to
mamtam decorum m this House Even
though truth might be a lttle bit bitter to
lhim he should be a little toletant If my
facts are wrong, he can say so when he gets
an opportunity.
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He went on to say that under President’s
Rule this Cominission has not been aliowed
to function I want to say that Shn P K,
Deo 13 completely untrue and he has not
presented his facts propeily before the House
The Commussion was appointed a day before
the Ministry resigned  After that, the State
Government under President’s i1ule issued a
noufication and Mr Justice Sarjoo Prasad
took charge witlun fifteen days On the
14th January he indicated that he would
requue some stafl and that was sanctioned
on the 13th February He assumed his
oflice on 17-2-71 Alter that he has asked
lor the supply of some 1ccords They are
being supplied to him  Some records have
alieady been supplicd and others arc being
supphed These are thc facts In spite of
thi+, 1f @ member hke Shrt PK Deo comes
before the House and makes an allegation,
which 1s patently untiue, that the State under
President’s Rule has not allowed Justice
Sarjoo Prasad to function, I say that 1y the
height of irresponsibility on the part ol a
senior member hike him I do not expeut
that members like him should treat the Lok
Sabha in this manner

Coming to the development of Orissa, a
large patt ol the development that has taken
placc 1s due to Central assistance [t 15 our
declared policy to remove regional imbalances
in development and, therefore, not only the
highest per capita assistance has been  given
to the Statc of Orissa but in the other
schemes that I have mentioned In my
statement—there arc seven of them—hundred
per cent aid has been given by the Central
Government and not a single paisa has been
spent by the State Government If the State
Government do not utiize pioperly the
assistance ginen by the Centre and allow
grass to grow under thar feet, then they
cannot blame the Government of Indhia for
then lepses They have to find out whether
some mote financial 1esponsibility 1s needed
before the State can be developed

Shri Chintamani Panigrahi rightly pointed
out regarding the gieat nced for rural
electnfication  Rural electnification 13 not
needed ouly for lighting houses 1n willages but
it has great use for 1ncieasing agricultural
production, for diversitying Industry and for
allowing the rural population to set up small-
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scale industries and to improve their
sconomic lot, He will be glad to know that
up to last year 1,150 villages were electrified.
We have now set up a target of electrifying
1,000 villages in the next one year. Looking
to the background of development so far,
this is a wvery ambitious target that has been
fixed and I hope that it will be possible for
the Government that will be established
there to fulfil this target with the help of the
Central Government,

VYery undignified and unnccessary and
wrong charges were levelled against Dr,
Ansari who is trying to manage a very
difficult political situation in the State of
Orissa. The normal convention of the House
is that the heads of State, that is, the Presi-
dent of India or the Governor of any State,
are not brought into any political controversy
and no allegations arc madc against them.
Here, motives have been attributed and all
kinds of things have been said against the
Governor who is trying to handle a very
difficult task. If any party had got a clear
majority, the Governor's job would have been
very easy. That party and the leader
elected by the majority party could have
formed the government and taken over the
reins of administration. But when no party
gains absolute majority, the tash of the
Governor becomes very difficult. He has to
see that not only a stable goveinment is
formed but he has also to see that the stabl:
government that is formed is durable. When
there is a marriage of convenience between
people who are diametrically opposed to cach
other in programmes, policies and election
manifestoes, when there is nothing common
either in policy or in programme or in
economic thinking or in political functoning
between those who are just trying to come
together to form the government, the entire
picture becomes completely blurred.

SHRI SAMAR MUKHERJEE (Howrah):
What about West Bengal ?

SHR! VIDYA CHARAN SHUKLA :
Even in West Bengal the time that is being
tsken by the Qovernor in forming the
ministry is because of this reason. If cither
the Congress or the CPM or anly other party
or front had attained absolute majority,
there would have been no difficulty for the
Governor to call uppon the leader of the
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majority party to form the government, But
when we have got the background of horse-
trading for the last four years in the country,
when we had the era of defection that created
all kinds of political difficulties in the country
the Governors have to be very careful before
they call upon any paity or lcader to form
the government there. Therefore, if Dr,
Ansari is taking time to call upon any leader
of the Orissa Legislature to form the govern-
ment, I think, he is being absolutely right
and he must err on the side of caution
rather than on the side of hurry. Thercfore,
I do not think any of the charges or criticism
levelled against the Governor of Orissa is
justified and I do not think any responsible
Member could fling himsell against the
Governor in this manner in this honourable
House.

Things have been said about the second
steel plant in Orissa. From time to time,
as you may remember, in the Fourth Lok
Sabha several stalemems were made by the
Government 1n regaid 10 this matter. [ am
glad to say that with the assistance of the
Central Government very large iron  ore
deposits have been located which can sustain
a sccond stecl plant in Orissa, But I would
say that the second stee! plant in Orissa is
not the concern of the people of Orissa
alone but it s the concern of the entire
country because steel, which is produced
cither in Madhya Pradesh or in Orissa or
West Bengal or Bihar, would be utilised for
developmental purposes all over the country.
It 1sa vital and basic raw material for
all development purposes. Therefore, which-
ever place is found to be the most suitable
economically and from the feasibility point
of view would be selected. I do not think
claims of Orissa would be overlooked and
1 would say, in addition to that, Orissa has
a claim because of regional imbalance and
because it is an area which is largely inhabi-
ted by Scheduled Caste and Scheduled Tribe
population. This is another factor that is in
its favour.  All the factors will be taken into
considcration beforc the location of the
second stec! plant is decided.

16 hrs.

Mr. Jagannath Rao also mentioned about
the development of the port at Gopalpur-on-
sea. He will be glad to know that a token
allotment of money has been made for
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surveying and developmg that port,

work s going to be taken in hand,

That

I think, I have coveied most of the
important pomts raised by the bon Members
The last pomnt that I want to mention here
is the pomnt that Mr Surendra Mohanty
made when he compared the assistance of the
Unton Government to Umion Territotes
with that to the State of Orissa A senior
person in public life hke Mr Surendra
Mohanty-——]1 think, we both entered the
House m 1957— should know that the Central
Government has direct 1esponsibility for not
only admimistration of Union Tciritories but
also for their finances All the Union Ter-
ritoties depend on the Cential Government
for their finances It certain territories are
kept as Union  lerntories, 1t 15 mamly
because of the finanuial reasons If financially
they are not iable, they arc not kept as
States There are several teasons  That s
also one of the reasons Therelore, 1t 1%
absolutely unrealistic to compare the Union
Government’s aid to Union Terrutortes with
that given to States which are supposed to
look after their own finances and resources
Every State Government 1s supposed to
mobilise their own resources, raise their own
resoutces and sec to it that theiwr resources
grow 1n such a manner that the State develops
in a proper and regulated manner They
cannot depend or thev cannot complain that
the Central Government has not bcen 1ndul-
gent to them

As 1 stated carlier, the Central Govein-
ment has been particularly indulgent to the
State of Orissa, not because Orissa has any
special features but because Orissa requires
that kind of indulgence and that kind of
assistance Therefore, that kind of assistance
has been given But 1t 1s absolutely unrealistic
and wrong to compare the Central assistance
to Union Terntones with that given fo
various States of the countiy

Having said this and baving drawn the
attention of thc hon Mcmbers to the fact
that this 18 only a Vote on Account Budget
and not a regular Budget, I would request the
hon. Members to give their sanction to the
Vote on Account

g

— — — = aw
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MR. DEPUTY-SPEAKER : The ques-
tion 18 :

170

“That the respective sums not cxceeding
the amounts shown m the third column
of the Order Paper be granted to the
President out of the Consolidated Fund
of the State of Orissa, on account, for
or towards defiaying the charges during
the year ending on the 3lst day of
March, 1972, in respect of the heads of
demands entercd in the second column
thereof against Dcemands Nos 1 to 11,
t1A, 12 to 17, 17A, 18 to 39, 41 to 58
and 60 to 62

The motion was adopted

MR DEPUTY SPEAKECR . Again, the
question 15

*That the respective Supplementary sums
not exceceding thec amounts shown i the
third column of the Order Pap-r be
manted to the Prewdent out ot the
Consolhidated Fund of lhe State of Orissa
to defray the charges which will come
in course of payment during the yeai
ending the 31st day of March, 1971 m
respect of the following demands entered
in the second column thereof—

Demands Nos 1,13 4, 5,7, 10, 11,
11A, 13, 14, 16, 17, 17A, 19,
21 to 32, 34, 35, 37, 40 to 44,
46 to 49 531055, 58 10 60
and 62"

The motion was adopred

16.03 hrs.

ORISSA APPROPRIATION (VOTIE
ON ACCOUNT) BILL*, 1971

THE MINISTER OF STATE IN T'HE
MINISIRY OF FINANCE (SHR1 VIDYA
CHARAN SHUKLA) 1 beg to move for
leave to mtroduce a Bill to piovide for the
withdrawal of certain sums from and out of the
Consolidated Fund of the State of Ornsa
for the services of a part of the financual
year 1971-72.

e — -—

*published In Gazette of India Extraordinry, Part II, section 2, dated 29.3-71.
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MR, DEPUTY SPEAKER . The

question is :

“That leave bo granted to introduce a
Bill to provide for the withdiawal ol
certain sums from and out of the Con-
solidated Fund of (he State of Orissa for
the services of a part of the financial
year, 1971-72."

The motion was adopted

SHRI VIDYA CHARAN SHUKLA . 1

introduce® the Bill.

I beg to movet :

“That the Bill to provide to the with-
drawal of certain sums from and out of
the Consohidated Fund of the State of
Orissa for the scivices of a part of the
financial year, 1971-72, bc taken into
consideration.”

MR. DEPUTY SPLAKLR . The ques-

f10n is

“That the Bill to provide for the with-
drawal of certain sums from and out of
the Consolidated Fund of the State of
Orissa for the services of a part of the
financial year, 1971-72, be taken into
Consideration

The mation was adopted

MR. DEPUTY SPEAKER : The ques-

tion is :

“That clauses 2,3, clauses 1, The Schedule,
the Enacting Formula and the Title stand
part of the Biil ™

The motion was adopted

Clauses 2, 3, the Schedule, clause 1, the

Enacting Formulua aad the Title
were added to the Bill

SHRI VIDYA CHARAN SHUKLA . I

beg to move :

“That the Bill be pasved.”
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MR. DEPUTY SPEAKER : The ques-
tion is :

“That the Bill be passcd.™

The motion was adopted.

16 05 hrs.
ORISSA APPROPRIATION BILL,** 1971

THF MINISTFR OF STATE IN THC
MINISTRY OF FINANCL (SHRI VIDYA
CHARAN SHUKLA) I heg to move fot
leavc to introduce a Bill ) authorise payment
and appiopriation of certain further sums
from and out of the Consohidated Fund of
the State of Ouissa for the services of the
financial year 1970-71.

MR. DEPUTY SPFAKER : The ques-
tion 15 °

“That leave be grantcd to introduce a
Bill to authorise pavment and appropria-
ation of certain further sums from and
out of the Consohdated Fund of the
State of Ornissa for the services of the
financial year 1970 701."

The motion was adopted

SHRI VIDYA CHARAN SHUKLA : 1
introducet the Bill,

1 beg to movei :

“That the Bill to authorise payment and
appropuiation of cerlain further sums
trom and out of the Consolidated Fund
of the State of Orissa for the services of
the financial year 1970-71, be taken into
Consideration ™

MR. DEPUTY SPEAKER : The ques-
fion iy .

“That the Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of the Statc of Orissa for the services of
the financial year 1970-7], be taken into
Consideration.”

The motion was adopted

tMoved with the recommendation of the President.
*¢pyblished 1n Gaze.e of India Extraordmary, Past 11, section 2, dated 29.3.71.
$ Introduced proved with the recommendation of the President.
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MR. DEPU1Y SPEAKLR  The ques-
tion s *

“That clauses 2, 3, the Schedule, clause 1,
the Enacting Formula and the Iitle stand
part of the Bill '

The motion was adopted

Clauscs 2 3, the sel cdule, chovse 1,
the Mnawnng Formula and the
Tule werc cdded to the Bill

SHRI VIDYA CHARAN SHUKLIA I
move

“That the Bill be passed

MR DFPU1Y SPEFAKLR The question
15

‘That the Bill be passed

The monon was adaopted

16 08 brs
RI BALLOT PAPLRS
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MR DFPUTY SPEAKER You have
wiillen to the Speaker and the Speaker has
rephicd to vou on March 26 1 think you
are 1n possession of that reply m which he
has stated very dlearly that 1t 1s not
permissible for any one to resort to Dharna
or hunger strike o1 any demonstration 1n the
precncts of the Parliament House or the
Pailiament House Estate [ would request
you, as a senier member and an hon Member
who wants to uphold the dignity of this House,
to hindly co operate with the Speaker by not
resorting to such things

&Y gN T TTATT : JITEAT AELT,
A TR a1 argaraq faar oy 1 sy
W [ OF FRF FT AT JAT AT |
3qIT g7 A T fen oF qrfegmRed
FHE a9 AW A7 TH X AAS T BH-
T T I FHE 7 AW T@) A A
1 87 aarar 2 fs fadic @ waway &
58 avzw w¥ g 2, faawy s
AMQAT | AAgEAl AT QA TR HE
AR A Az frar ST @ 20 3 Ay
F WA FA & fon oF qfegde
FHE FAE FO ) L (mEWA)... AT
grw g fe a7 g7 W &3 smar g,
YT F TS AT JEATAT §&F AT FT AT
) efen @ @ § ORI wS(E
fazrE oo

MR DLCPUTY SPEAKLR I would
only make this request to Mr Kachwal jn
You have made concicte and perhaps
constructive suggestions 1 am happy that
you are desisting from what you intended to
do Kindly mect the Speaker and discuss
this matter calmly with him in  his Chamber.
1 am sure he will be receplive to you

ot g% wy wona ot & dsar g
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16.12} hrs.

MYSORE BUDGET, 1971-72—~GENERAL
DISCUSSION, DEMANDS FOR GRANTS
ON ACCOUNT (MYSORE), 1971-72 AND
DEMANDS* FOR SUPPLEMENTARY
GRANTS, (MYSORE), 1970-71.

MR. DEPUTY SPEAKER : We will try
to finish the/Mysorc Budget discussion in one
hour. After that we will take up the West
Bengal budget, I request the hon. Members
to be very brief in their observations.

DeMaND No. 1—4—TAXES oN
IncoMme otirR THAN CORPORATION
Tax

MR. DEPUTY-SPEAKFR :

moved :

Motion

“That a sum not exceeding Rs. 3,46,00!}
be granted to the Prewident out of the
Consolidated Fund of the State of
Mysore, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1972,
in respect of ‘Taxes on Incomc other
than Corporation Tax." "

DEMAND No. 2--9— LAND REVENUR

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding Rs.

1,73,70,00) be granted to the President
out of the Consolidated Fund of the
State of Mysore, on account, for or
towards defraying the charges during the
year ending on the 2ist day of Maich,
1972, in respect of ‘Land Revenue.” ™

D&ManD No, 3—10 —STATE Exciss
DuriLs

MR. DEPUTY-SPEAKER
moved :

Motion

“That a sum not exceeding Rs. 51,99,500
be granted to the President out of the
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Consolidated Fund of the State of
Mysore, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1972,
in respect of ‘State Excise Duties.” "

DEMAND No. 4—11—TAXES ON
VIHICLES

MR.
moved *

DEPUTY-SPEAKER : Motion

“That a sum not exceeding Ras. 9,9¢,500
be granted to the President ou of th:
Consolidated Fund ot the Siate of
Mysore, on account, for or rowards
defraymng the charges during the year
ending on the 31st day of Muaich, 1972,
in respect ol *Taxes on Vehicles,” ™

DrMAND NO 5-12--SA1F8 TAX

MR.
moved :

DEPUTY-SPLAKER ; Motion

“That a sum not exceeding Rs. 42,16,500
be granted to the President out of the
Consohdated Fund of the State of
Mysore, on account, for or towards
defraying the charges during the year
ending on the 3Ist day of March, 1972,
in respect of ‘Sales Tax." ™

DLMAND No. 6—13—OTHER TAXES AND
Durties

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs. 6,77,000
be granted to the President out of the
Consolidated Fund of the State of
Mysore, on ac.ount, for or fowards
defiaying the charges during the year
ending on th2 31st day of March, 1972,
in respect of ‘Other Taxes and
Duties.'

DemanD No. 7—14—ST1AMPS

MR. DEPUTY-SPEAKER: Motion

moved :

e p——

*Moved with the recommendation of the President.
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“That a sum not exceeding Rs 7,18,500 DeMAND NO 11—21 —ADMINISTRATION

be granted to the Premdent out of the
Consolidated Fund of the State of
Mysore, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1972,
tn respect of ‘Stamps,” ™

DiMAND NoO. 8-- | 5—~REGISTRATION
FELs

MR DLPUIY-SPLAKER Motion

moved ;

‘That 4 sum not cxceeding Rs 12,38,500
be gianted to the President out of the
Consohidated Tund of the State of
Myvsore, on account, for or towards
dcfraying the charges during the year
ending on the 3ist day of Marich, 1972,
in respect of ‘Registration Fees® ™

DEMAND No. 9—- 18 -PARLIAMI NT,
S1AT:/UNION TIRRITORY
LEGISLATURL

MR DEPUTY-SPLAKER Motion

moved

“That a sum not exceeding Rs 37,07,500
be granted to the President out of the
Consohdated Fund of the State of
Mysore, on account, for or towards
defraying the charges during the year
ending on the 3ist day of Maich, 1972,
in respect of ‘Parhament, State/Union
Ternitory Legislature * ™

DeMAND No. 10—19—~GeNIRAL

ADMINISTRATION
MR. DEPUTY-SPEAKIR Motion
moved :
“That a sum not cxcceding Rs

1,80,45,000 be gianted to the President
out of the Consolidated Fund of the
State of Mysote, on account, fcr or
tonards defraying the charges during
the year ending on the 3ist day of
March, 1972, in respect of ‘General
Administration * "

OF Jus1ICE

MR  DEPUTY-SPLAKER °* Motion

mowed

“That a sum not exceeding Rs 63,56,500
be granted to the President out of the
Consolidated Fund of the State of
Mysore, on account, for or towards
defraying the chaiges during the year
ending on the 31st day of March, 1972,
m  respect of C‘Administration  of
Justice™ ™

DeManNDd No. 12 -22—JaA1Ls

MR  DEPUTY-SPCAKLR Motion

moved

“That 2 sum not excceding Rs 36,22,000
be granted to the President out of the
Consohdated Fund of the State of
Mysore, on account, for or towards
defraytng the charges during the year
ending on the 31st day of March, 1972,
i respect of Jails ' "'

DrManp No 13 -23-—-Poricr

MR DEPUTY-SPFAKER Motion

moved

“That a4 sum not exceeding Rs
3,31,93,500 be granted to the President
out of the Consohdated Fund of the
State of Mysoie, on account, for or
fowards defraying the charges during the
year ending on the 31st day of Maich,
1972, 1n 1espect of ‘Police *

DeMAND No 14 25~ SUPPLIES
AND DisP0sSALS

MR  DEPUTY SPLAKER Motion

moved

“That @ sum not exceeding Rs 1,16,500
be granted to the President out of the
Consolidated Fund of the State of
Mjsore, on accouwnt, for or towards
detraying the chaiges duining the year
ending on the 31st day of March, 1972,
in respect of ‘Supphes and Disposals® ”
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DeMAND No. 15 -26—MISCELLANEOUS
DEPARTMENTS

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs. 82,86,000
be granted to the President out of the
Consolidated Fund of the Statc of
Mysore, on account, Jor or towads
defraying the charges during the year
ending on the 31st day of March, 1972,
in respect of ‘Miscelluncous Depart-
ments,’ "

DemManD No 16—27—Scu NTiric
DEPARTMENTS

MR. Motion

moved :

DEPUTY-SPEAKFR :

“That a sum not excceding Rs. 18,55,000
be granted to the President out of the
Consolidated Fund of the State of
Mysore, on account, for or towards
defraying the charges during the year
conding on the 3lst day of March, 1972,
in respect of ‘Scientific Departments.” ™

DEMAND No. 17—-28-~EnuCATION

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding Rs.

18,94,34,500 be granted to the President
out of the Consolidated Fund of the
State of Mysore, on account, fur or
towards defraying the charges during the
year ending on the 3Ist day of March,
1972, in respect of “Education.” ™

DeMAND No. 18—29- Mebicar,
30—PusLic HFALTH AND 30A—
FaMmiLy PLANNING

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding Rs.

6,50,76,000 be granted 1o the President
out of the Consolidated Fund of the
State of Mysore, on account, for or
towards defraying the charges during the

MARCH 29, 1971
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year ending on the 3ist day of March,
1972, in respect of ‘Medical, 30 Public
Health and 20A Family Planning.’ **

DeMAND No  20-31—AGRICULTURE

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding Rs.

4,16,32,500 be granted to the President
out of the Consolidated Fund of the
State of Mysore, on account, for or
towards defraying the charges duting the
ycar ending on the 31st day of Maich,
1972, in respect of ‘Agriculture '

DemanND No  21—-32— RuraL
DEVELOPMENT

MR,
moved :

DEPUTY-SPEAKER : Motion

“That a sum not exceeding Rs. 87,08,000
be granted to the President out of the
Consohdaled ITund of the State of
Mysore, on account, fuor or itowards
defraying the charges during the year
endmg on the 31st day of March, 1972,
in tespect of ‘Rural Development,”

DimManp No 22 33— ANIMAL
HuSBANDRY

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs. 90,65,500
be granted 1o the President out of the
Consolidated Fund of the State of Mysore,
on account, for or towards defraying
the charges during the vear ending on
the 31st day of March, 1972, in respect of
‘Animal Husband:iy.” ”

DeMAND No. 23--34-—Co-
OPERATION

MR.
moved :

DEPUTY-SPEAKER : Motion

“That a sum not exceeding Rs. 1,20,67,L00
be granted to the President out of the
Consolidated Fund of the State of Mysore,
on account, for or towards defraying
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the charges during the year ending on
the 31st day of March, 1972, in respect
of *Co-operation.’

DemMaAnND No. 24—35
INDUSTRIES

MR. DEPUTY-SPEAKER :

moved :

Motion

“That a sum not cxceeding Rs. 5,30,07,500
be granted to the President out of the
Consolidated Fund of the State of Mysore,
on account, for or towards defraying
the charges during the year cnding on
the 3Ist day of March, 1972, in respect
of *Industries’.”

DEMAND NO. 25-=3.7 COMMUNITY

DEVILOPMINT PROJFOTS. NATIONAL

Ex1rNsION StRVICE AND [OCAL
DivirtorM: NI WORKS

MR.
moved :

DEPUTY-SPEAKER : Motion

““That a sum not excecding Rs. 1,88,09,500
be granted to the President out of the
Consolidated Fund of the State of Mysore,
on acconnt, for or towards defraying
the charges during the year ending on
the 31st day of March, 1972, in respect
of *Community Development Projects,
National [Lxtcnsion Service and Local
Development Works'.

DeEMAND No. 26—38 LABOUR AND

EMPLOYMENT
MR. DFEPUTY-SPEAKER : Motion
moved ;
“That a sum not exceeding Rs.

47,74,500 be granted to the President out
of the Consolidated Fund of the Stare
of Mysore, on account, for or towards
defraying the charges during the year
ending on the 31 day of March, 1972, in
respect of ‘Labour and Employment®.”

DEMAND No  27--39 MISCELLANIOUS,
Social. AND DEVELOPMENTAL
ORGANISATIONS

MR. DEPUTY-SPEAKER :
Moved ;

Motion
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“That a sum not exceeding Rs.
3,24,36,500 be granted to the President
out of the Consolidated Fund of the
State of Mysore on account, for or
towards deftaying the charges during
the year ending on the 3lst day of
March, 1972, in respect of ‘Miscellaneous,
Social and Developmental Organi-

(1]

sations’,

DeMAND NoO. 29—43  IRRIGATION,
NAVIGATION, EMBANKMENT AND
DRAINAGE WORKS

(COMMERCIAL)
MR. DIPUTY-SPFAKER :  Moltion
moved
“That a sum nmnol ecxceeding Rs.

4.73,52,000 be granted to the President
out of the Consolidated Fund of the
State of Mysorc, on account, for or
tonards defraying the charges during
the year ending on the 3Ist day of
March, 1972, in respect of ‘Irrigation,
Navigation, Embankment and Drainage
Works (Commercial)’."™

DeEmMAND No. 30—14 IRRIGATION,
NAVIGATION, EMBANKMENT AND
D2AINAGE WORKS (NON-
COMMERCIAL)

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding Rs.

1,37,95,000 be granted to the President
out of the Consolidated Fund of the
State of Mysore, on account, for or
towards dcfraying the charges during
the ycar cnding on the 3ist day of
March, 1972, in respect of ‘Irrigation,
Navigation Embankment and Drainage
Works (Non-Commercial)."

DLMAND No. 30—48 CAPrITAL oOUT-
LAY ON IRRIGATION, NAVIGATION,
EMBANKMENT AND DRAIN-
AGE WORKS

MR. DEPUTY-SPEAKER :
moved :

Motion
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[Mr. Deputy Speaker| DeMaAND No. 3 '—64 FAMINE RELIEF

“That a sum not exceeding Rs.
87,00,000 be granted to the President
out of the Consolidated Fund of the
State of Mysore, on account for or
towards defraying the charges during
the year ending on the 3Ist day of
March, 1972, in respet of “Capital out-
lay on Irrigation, Navigation, Embank-
ment and Drainage Woiks" ™

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rs,
1,19,69,000 bc granted to the President
out of the Consolidated Fund of the
State of Mysore, on account, for o
towards defraying the charges during
the yeat cnding on the 3Ist day of
March, 1972, in respect of ‘Famine

DeEManDd No 31--50 Pupric WORKS Relicf* ™

MR. DIPUTY-SPFAKER
moved :

Motion  DimMaND No. 3465 PLNSIONS AND

OTHIR RiTIRFMINT BINEEITS

“That a sum not excceding Rs,

11.40'54‘5{1) be gnmted to the President MR. DEPUTY-SPI AKER : Motion

out of the Consolidated Fund of the ™Moved-

State of Mysore, on accourt, for or
towards defraying the charges during
the year cnding the yecar ending on the
3ist day of March, 1972, in 1espect of
‘Public Works'.”

DEMAND N0, 31A—352 CaPiTA! OUT-

1AY ON PUBLIC WORKS

MR. DFPUTY-SPLAKFR : Motion

moved :

“That a sum not cxceeding Rs.
1,70,83,500 be granted to the President
out of the Consohidated Fund of the
State of Mysore, on account, for or
towards defraymng the charges during
the year ending on the 3lst day of
March, 1972, in respect of ‘Capital out-

lay on Public Works®,

DLMAND Nu. 32—53 PORTS AND
PILOTAGE

“That a sum not exceeding Rs
1,77 34,000 be granted to the President
out of the Consolidated Fund of the
State of Mysore, on account, for or
towards defraymng the charges during
the year ending on the 3ist day of
Maich, 1972, in iespect of ‘Pensions
and Other Retirement Benefits™.”

DimAND No, 35—66 TERRITORIAL

AND POLITICAT PENSIONS

MR. DEPUTY-SPEAKER : Motion

moved -

“That a sum not exceeding Rs. 48,500
be granted to the President out of the
Consolidated Fund of the State of
Mysore, on account, for ortowards
defraying the charges during the year
ending on the 3Ist day of Maich, 1972,
in respect of ‘Territonal and Political
Pensions",”

DrFmAND N0 36—67 Privy Pursrs
AND ALLCWANCES OF INDIAN
RULCRS

MR. DEPUTY-SPEAKFR ., Motion
moved :

“That a sum not exceeding Rs.
4,30,500 be granted to the President MR. DEPUTY-SPFAKER
out of the Consolidated Fund of the moved :

Motion

State of Mysore, on account, for or
towards defraying the charges during
the year ending on the 3ist day of
March, 1972, in respect of ‘Ports and
Pilotage'.”

“That a sum not exceeding Rs. 5,000
be granted to the President out of the
Consolidated Fund of the State of
Mysore, on account, for or towardy
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defraying the charges during the year
onding on the 31st day of March, 1972,
m respect of ‘Privy Purses and
Allowances of Indian Rulers’.”

DemaNp No 37— 68 STATIONERY
AND PRINTING

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs  56,35,000
be granted to the Prewtdent out of the
Consolidated Tund of i{he State of
Muysote, on account, for or towards
detraving the charges the duung the year
ending on the st day of March, 1972,
in respect of *Stationery and Printing” ™

Dimann No. 38 =70 Forist

MR DEPUTY-SPLAKLR : Motion
moved
“That a <um not exceeding Rs

2,84,86,500 be granted to the Piesident
out of the Comsohdated Fund of the
State of Mysore, on account, for or
towards dcfiaying the charges during
the year cnding on the 3lst day of
March, 1972, 1n respect of ‘Forest’."”

DiMAND No 3971 MISCr11 ANIOUS

MR. DEPUTY-SPI AKFR Motion
moved :
“That a sum not exceeding Rs

4,08,91,500 be granted to the President
out of the Consohidated Fund of the
State of Mysore, on account. for or
towards defraying the charges during
the year ending on the 3ist day of
March, 1972, in respect of ‘Mis-
cellaneous’."”

DemManDp No. 40—~72 COMMUTATION

OF PrNSIONS
MR. DEPUTY-SPEAKER Motion
moved :
“That a sum not excceding Rs.

0,64,500 be granted to the President
out of the Consolidated Fund of the
State of Mysore, on account, for or

CHAITRA 8, 1893 (SAKA)
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fowards defraying the charges during
the yeat ending on the 31st day of
March, 1972, in respect of ‘Commutation
of Pensions'.”

Drmanp No. 41-76 OTtHER Mis-
Cri LANTOUS COMPENSATIONS
AND ASSIGNMINTS

MR. DEPUTY-SPEAKER Motion
moved.
‘That a swum not exceeding Rs.

59,33,500/- be granted to the President
out of jhe Consohdated Fund of the
State of Mysoie, on account, for or
touwards defraying the charges during
the year ending on the 3lst day of
March, 1972, in respect of ‘Other Mis-
cellancous Compensations and

L]

Assignments’,

Dimann  No, 42—92 PAYMENT OF
COMPI NSATION 10 LANDHOLDERS,
ITC ON THL ABOLITION OF
ZAMINDART SYSTEM

MR  DCPUTY-SPEAKIR Motion
moved
“That a sum not exceeding Rs,

8,08,500/- be granted to the President
out of the Consolidated Fund of the
State of Mysore, on account, for or
towards defraymng the charges during
the vyear ending on the 3lst day of
March, 1972, 1n respect of ‘payment of
Compensation to Landholders, etc. on
the Abolition of Zamindari System’.”

DiMAND No 4394 Caritar Out-
LAY ON IMPROVEMENT OF PUBLIC
HeatiTd
Motion

MR. DEPUTY-SPFAKER :

moved :

“That a sum not excpeding Rs.
39,47,000/- be granted to the President
out of the Consulidated Fund of the
State of Mysore, on account, for or
towards defraying the charges during the
year endmmg on the 31st day of March,
1972, in respect of ‘Capital Outlay on
Improvement of Public Health',”



187 Mysore Budget and MARCH 29, 1971 Demands 188
DEMAND No. 44—96 CAPITAL OUTLAY
ON INDUSTRIAL AND ECONOMIC

DEVELOPMENT

DEMAND No. 47—101 CapiTaL QuUT-
LAY ON ELECTRICITY SCHEMES

MR. DEPUTY-SPEAKER :
Motion moved :

Motion

MR. DEPUTY-SPEAKER
moved : .
“That a sum not exceeding Rs. 8,33,500/-
be granted to the President out of the
Consolidated Fund of the State of

“That a sum not exceeding Rs.
3,40,80,500/- be granted to the President

out of the Consolidated Fund of the
State of Mysore, on account, for or
towards defraying the chaiges during
the year ending on the 3lst day of

Mysore, on account, for or towards
defraying the charges during the year
ending on the 3l<t day of March, 1972,
in respect of Capital *Outlay on Flectri-

March, 1972, in respect of ‘Capital Out-
lay on Industrial and Econmomic Deve-

(R1]

lopment’,

city Schemes’.”

DrMann No. 48 —103 Cartrar Qur-
1 AY ON PuBiic WORKS
DEMAND No. 45--99 CapiTAL OUTLAY
ON IRRIGATION, NAVIGATION, EM- MR.
BANKMENT AND DRAINAGT moved :
WORKS (COMMERCIAL)

DFPUTY-SPFAKER Motion

“That a sum not cxcecding Rs.

MR. DFPUTY-SPEAKER Motion 1,38,95,500 - be granted to the President
moved : out of the Consolidated fund of the
Sta ¢ of Mysore, on account, for or

“That a sum not exceeding Rs. towards defraying the charges during

thc year ending on the 3Ist day of
March, 1972, in respect of ‘Capital
Outlay on Public Worksy’.™

9,79,50,000/- be granted to the President
out of the Consolidated Fund of the
State of Mysore, on account, for or
towards dcfraying the charges duiing
the year ending on the 3ist day of
March, 1972, in respect of ‘Capital
Outlay on Irrigation, Navigation, Em-
bankment and Drainage Works

L]

(Commercial)’.

DiMAND No. 50—110 CAriTAL
OuiLAY ON Poris

MR, DEPUTY-SPCAKER :
moved :

Motion

“That a sum not exceeding Rs. 16,65,500/-
be granted to the President out of the
Consolidated Fund of the State of Mysore,
on account, for or lowards defraying
the charges during the year ending (on
the 31st day of March, 1972, in respect

DemanD No. 46—-100 Caerrar Our-
LAY ON IRRIGATION, NAVIGATION,
EMBANKMENT AND DRAINAGE
WORKS (NON-COMMERCIAL)

m:dk—. DEPUTY-SPEAKER Motion of “Capital Outlay on Ports: "
“That a sam not exceeding Rs. DrManD  No. 50A—114 CariTAL

OuTLAY ON ROAD AND WATER

31,33,500/- be granted to the President TRANSPORT SCHEMES

out of the Consolidated Fund of the State
of Mysore, on account, for or
towards defraying the charges during MR. DEPUTY-SPEAKER : Motion
the year ending on the 3lst day of moved :

March, 1972, in respect of ‘Capital
Outlay on Irrigation, Navigation, Em-
bankment and Drainage Works (Non-
Commercial)”.”

“‘That a sum not exceeding Rs. 1,67,000(-
be granted to the President out of the
Consolidated Fund of the State of
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Mysore, ont account, for or towards
defraying the charges during the year
ending on the 3ist day of March, 1972,
in respect of *Capital Outlay on Road
and Water Transport Schemes’

DEMAND No. 51—119 CapiTAL
OuTiAY ON FOR1$TS

MR DEPUTY SPEAKLR  Motion

moved

“1 hat a sum not exceceding Rs 14,00 000/~
be gianted to the Presuident out of the
C onsolhidated I und of the State of Mysore,
on account for or towards duraying
the chaiges duning the yeat ending on
the 31st day of March, 1972, n respect
of ‘Capital Outlay on Forests °*

DiMAND NO 52—120 PAyMINT
ofF ComMuIrn VAarul ol
PiNsiON

MR DLPUTY SPCAKFR  Motion

moved

“That a sum not excecding Ry 8,96,000 -
be granted to the President out of the
Consohidated Iund of the State of
Mysore, on account, for or towards
defraying the chaiges duiing the year
ending on the 3ist day of March, 1972,
o respect of ‘Payment of Commuted
Value of Pension

Dimanp No 53 124 Carna
QuiLAY ON Sc HiMES 01 GOVERN-
MINT TRADING

MR. DEPUTY-SPEAKER Motion

moved -

“That a sumn not exceeding Rs 6,94 99,000/-
be granied to the President out of the
Consolidated Fund of the 5tate of
Mysote, on account, for or iovwards
defraying the charges during the yeac
endiog on the 3lst day of March, 1972,
in respect of “Caprtal Outfay on Schemes

LR 1

of Government Trading’,
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DrMAND No. 54—Q LoANS AND
ADVANCES BY STATE/UNION
TLiRRITORY GOVERNMENTS

MR DEPUTY-SPEAKER : Motion

moved

“TIhat a sum not exceeding Rs 8,11,87,000/
be granted 1o the President out of the
Consolidatcd Fund of the State of
Mysore, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1972,
m respect of ‘Loans and Advances
by Staie/Union Territory Governments’ ™

DeMAND NO 5 -SALEs Tax
ADMINISTRATION

MR DEPUTY-SPCAKER Motion

moved

“That a Supplementary sum not exceeding
Rs 100 - be granted to the President
out of the Consolidated Fund of the
State of Mysore to defray the charges
which will come n course of payment
duting the year cnding the 31st day of
March, 1971, 1n respect of ‘Sales Tax
Administration ™’

DiManp No 6—OrHrr TAXES AND

Du1irs

MR DLPUTY-5PLAKLR Motion

moved

“That a Supplementary sum not excee-
ding Ry 216,000 be granted to the
President out of the Consohidated Iund
of the State of Mysore to defray the
charges which will come 1n course of
piyment dunng the year ending the 31st
day of March, 1971 n respect of “Other
Taxes and ‘Duties’ ”’

DeMAND No. 7—STAMPS

MR DEPUTY-SPFAKER :  Motion

moved *

*“That a Supplementary sum not exceeding
Rs 600,000 be granted to the
President out of the Consohidated Fund
of the State of Mysore to defray the
charges which will come in course of
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payment during the ycar ending the 3st
day of March, 1971, in respect of
‘Stamps”.”’

DEMAND NG 9 ~LEGISLATURE AND
ELECTIONS

MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplemcntary sum not cxcecding
Rs. 54,00,000 be granted to the President
out of the Consolidated Fund of the State
of Mysore to defray the charges which will
come in coursc of payment during the
year ending the 31st day of March, 1971,

LA

in respect of ‘Legislature and Elections,

DeMAND No, 13 -PoLicy

MR. DEPUTY-SPEAKER : Motion

moved :

“That & Supplementary sum not exceed-
ing Rs. 200,- be granted 10 the
President out of the Consohdated Fund
of the State of Mysore to defray the
charges which will come 1n course of
payment during the ycar cnding the 3ist
day of March, 1971, in 1espect of
*Police’.”

DeMAND NoO 17 -EDUCATION

MR. DEPUTY-SPEAKFR * Motion

moved :

“That a Supplementary sum not exceeding
Rs. 100/- be granted to the President out
of the Consohdated Fund of State of the
Mysore to defray the charges which will
come m course of Payment during the
year ending the 31st day of March,
1971, in respect of ‘Education’.”

DEMAND No. 18—MEDIC AL AND
PusLic HEALTH

MR. DEPUTY-SPCAKER : Motion

moved ¢

““That a Supplementary sum not exceeding
Rs. 200/- be granted to the President out
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of the Consohidatcd Fund of the State of
Mysore to defray the charges which will
come n course of payment during the
year ending the 31st day of March,
1971, 1n respect of ‘Medical and Public
Health'.”

DiMAND NO 20—AGRICULTURE

MR  DLPUTY-SPEAKER : Motion

moved :

“That a Supplemnentary sum not exceeding
Rs 700 - be granted to the President
out of the Consolidated Fund ol the
State of Mvsore, to defray the charges
which will come m course of pavment
duning the year encing the 3st dav of
March, 1971, n respect of ‘Agriculture’.”

DiMAND NO. 24—INDUSIRIIS

MR  DLPUTY-SPEAKER Motion

moved

“That a Supplemcniary sum not excceding
Rs 60,00,000 be granted to the President
out of the Consohidated Fund of the State
of Mysote to defray the charges which will
come in coutse of payment during the
year ¢nding on the 3ist day of

Maich, 1971, in respect of ‘Industries’,

DiMAND No 27—MIsC1 LLANEOUS
SociaL AND DEVELOPMENTAL
ORGANISATIONS

MR DEPUTY-SPFAKER : Motion

moved

“That a Supplementary sum not
exceeding Ry 22,00,000 be gianted to the
President out of the Consohdated Fund
of the Statc of Mysore to defray the
charges which will come n course of
payment duning the year ending the 3ist
day of Maich, 471, 1n respect of
*Misccllanous Social and Developmental
Organisation’.”

DEMAND N0. 29 —]RRIGATION
(COMMLR( JAL)

MR. DEPUTY.S FIAKER: Motion

moved
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“That a Supplementary sum not
exceeding Rs. 3,37,06,100 be granted to
the President out of the Consolidated Fund
of the State of Mysore to defray the
charges which will come in course of
payment during the year ending the 3ist
day of March, 1971, in respect of
‘Irrigation (Commercial)’.”

DimMann No 30-A-ELECIRICITY
ScHiMIS

MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not exceeding
Rs. 74,59,000 be granted to the President
out of the Consolidated Fund of the
Statc of Mysorc to defray the charges
which will come in course of payment
during the ycar cnding the 31st day of
March, 1971, 1 respect of ‘Electicily
Schemes'.™

DiMAND NoO 30-B—IRRIGATIO
—CAPITAL OUILAY ON IRRIGATI

MR. DFPUTY-SPFAKER : Motion

moved :

“That a Supplementary sum not excecd-
ing Rs. 25,00,000 be granted to the
President out of the Consolidated
Fund of the State of Mysore to
defray the charges which will come
in course of payment durning the year
ending the 3Ist day of March, 1971,
in respect of ‘lrrigation-Capital Outlay
on Irrigation’.”

DemAND No. 31—Pusric WORKS

MR. DCPULY-SPEAKER : Motion

moved :

“Thata Supplementary sumn not exceed-
ing Rs. 3,83,79,400 be granted to the
President out of the Consolidated
Fund of the State of Mysore to defray
the charges which will come in course
payment during the year ending
the 31st day of March, 1971, in respect
of ‘Public Works.”
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DEMAND No* 31-A—CAPITAL
OUTLAY ON PUBLIC WORKS

MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not exceed-
ing Rs. 11,550,000 be granted to the
President out of the Consolidated
Fund of the State of Mysore to defray
the charges which will come in course of
payment during the year ending the
3Ist day of March, 1971, in respect
of ‘Capital Outlay on Public Works*, ™

Dimanp No 33— FAMINF

MR. DEPUI'Y-SPTAKER : Motion

moved :

“That a Supplementary sum not exceed-
ing Rs. 1,12,57,00( be granted to the
President out of th  Consolidated
Fund of the State of Mysore to defray
the charges which will come in course of
payment during the year ending
the 31st day of March, 1971, in respect
of *Famine’.

DiMAND No 34~ PrNSIONS AND
OTHER RETIRFMENT BENEFITS

MR, DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not excee-
ding Rs. 1,16,50,900 be granted to the
President out of the Consolidated Fund
of the Statc of Mysore to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of
‘Pensions  and other retirement
benefits’,"

DEMAND No. 37—STATIONERY
AND PRINTING

MR. DEPUTY-SPEAKER : Motion

moved :

“That a  Supplomentary sum  not
exceeding Rs. 20,00,000 be granted to
the President out of the Consolidated
Fund of the State of Mysore to defray
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the charges which will come in
course of payment during the year
ending the 3ist day of March, 1971, in
respect of ‘Stationery and Printing".”

DeMaND No 39—MISCELLANFOUS

MR. DFPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not exceeding
Rs. 1,38,84,371 be granted to the President
out of the Consolidated Fund of the State
of Mysore to defray the charges which
will comc in course ot payment during
the year ending the 3lst day of March,
1971, in respect of ‘Miscellaneous’.”

Drmann No 40 CoMMUTATION

ot PENSION
MR DLPUTY-SPFAKLR : Motion
moved :
“That a  Supplementary sum not

exceeding Rs. 4,28,300 be granted to
the President out of the Consolidated
Fund of the State of Mysore to defray
the charges which will come in course of
payment during the ycar ending the 3lst
day of March, 1971, in respect of
‘Commutation of Pension’.”

DiMAND NO 41--MISCLI LANTOUS
COMPENSATIONS AND ASSIGNMENTS

MR. DEPUTY.SPEAKLER : Motion
moved :
“That a  Supplementaty sum not

exceeding Rs 15,30,,00 be granted to the
President out of the Consolidated Fund
of the State of Mysorc to defray the
charges which will come in course of
payment during the ycar ending the 31st
day of March, 1971, in respect of ‘Mis-
cellaneous Compensations and Assign-

LT

ments.,

DEMAND No. 44—CaPITAL OQUTI AY
oN INDUSTRIAL AND ECoNOMIC
DEVFLOPMENT

MR. DEFPUTY-SPFAKER : Motion

moved :
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“That a Supplementary sum not
cxceeding Rs. 3,30,68,800 be granted to the
President out of the Consolidated Fund
of the State of Mysore to defray the
charge. which will come in course of
payment during the year ending the 3ist
day of March, 1971, in respect of
‘Capital Qutlay on Industrial and
Economic Development®.”

DrMAND NO 45-CariTal OQUTLAY
ON IRRIGATION

MR. DFPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not exceeding
Ry, 11,98,90,500 be granted to the Prew-
dent out of the Consolidated Fund of the
State of Mysore to defray the charges
which will come i course of payment
duning the year endmg the 3lst dav ol
Maitch, 1971, n  respect of ‘Capstal

LT

Outlay on Irngation’,

DimanD N 46—CapPitaL OuTLAY
ON IRRIGATION—NON-COMMERCIAT

MR  DLPUTY-SPEAKER Motion
moved :
“That a Supplementary sum not

cxceeding Rs. 47,19,000 be granted to the
President out of the Consolidated Fund
of the State of Mysore to defray the
charges which will come in course of
payment during the year ending the 3ist
day of March, 1971, in respect of ‘Capital
Qutlay on [Irrigation—Non-Commer-
cial’.”

DIMAND No. 47—CAriTAL OUuTLAY

ON LLECTRICITY SCHEMIS

MR. DEPUTY-SPE KELR : Motion

moved :

“That a Supplementary sum not
exceeding Rs. 1,19,60,000 be granted to
the President out of the Consolidaied
Fund of the State of Mysore to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 197!, in respect of
‘Capital Outlay on  Electricity
Schemes”,”
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DiMAND NoO. 48—CArITAL OUTLAY
ON PusLic WORKS
MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not exceeding
Rs. 500/- be granted to the President out
of the Consolidated Fund of the Stale of
Mysore to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1971,
in respect of “Capital Outlay on Public
Works,”

DEMAND NoO. 52— CoMMUTiD
VALUE OF PENSIONS

MR. Motion

moved :

DEPUTY-SPEAKER :

“That a Supplementary sum not excecding
Rs, 3,76,300 be granted to the President
out of the Consolidated Fund of the State
of Mysorc to defray the charges which
will come in course of payment duiing
the year ending the 3]st day of March,
1971, in respect of ‘Commuted Value of
Pensions’.”

DeMAND No. 53— CariTalL OutLAYy
ON ScHEMES OF GOVLRNMENT
TRADING

MR. DEPUTY-SPEAKER : Motion
moved :
“That a Supplementary sum not

exceeding Rs. 200/- be granted to the
President out of the Consolidated Fund
of the State of Mysore to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of
‘Capital Outlay on Schemes of Govern-
ment Trading'.”

DeMAND NO. 54 —ADVANCES AND
LoAns

MR. DEPUTY-SPEAKER :
moved :

Motion

“Thay a Supplementary sum not exceeding
Rs, 87,00,600 be granted to the President
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out of the Consolidated Fund of the State
of Mysore to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1971,

in respect of ‘Advances and Loans’,

16.13 hrs,
[SHRI K. N. TIWARY in the Chair]

SHRI M. V. KRISHNAPPA (Hoskote) :
The Minister while introducing the budget
said that itis a budget prepared by the
Mysorc Government which is no more in
existence. It was a Government which could
not stand on its legs ; it has fallen. It was
prepared by a Government which has lost
its majority there. 1 want to support th's
Budget since it has been brought by this
Government here and 1 have just to vote for
it, because, otherwise, the Government will
stop functioning.

Before coming to the financial side of
it, I honestly feel, the people have given a
verdict that this Congress led by Shrimati
Indira Gandhi is the real congress and they
have set high hopes that this Government
would be able to tackle the very important
problems that are facing this country, namely,
the problems of unemployment, poverty etc.

1 feel, the Budgets hereafter should
follow a ncw patiern. They should not be
of usual conventional, traditional types. We
should bring in a leap forward in our
cconomy. 1 bhad the opportunity to go to
China to study the leap-forward which they
achieved in 1956, There were certain exag-
gerations, in their claim of jumping forward
in their economy. Still thcre were earnest
attempts made to depart from the traditional
ways in various fields of economy and they
had really made a sincere beginning.

So, I would make an appeal to the
Minister. As we are thinking of re-casting
the ecntire Fourth Plan, we should sec that
proper adjustments are made to sec that we
mahke a good beginning in many -fields of
our economy, to provide employment to
the poor. Once we provide employment,
proverty will naturally disappear.

In respect of providing employment in
this country, even today, the ruial sector is
the one seclor that has to provide employ-
ment to a greater population. In the rural
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sector, as Stalin has said, eclectricity and
steel constitute Russian socialism. But here
in this country, electricity and irrigation
would constitute Indira socialism in the
rural areas, We must sce that electricity is
taken in a bigger way to the rural areas ;
especially in the State of Mysore.

Mysore was one of the earliest States in
India which had taken a lead in producing
electricity. As carly as 1902, we had the
Sivanasamudram hydro-electric project. But
even after 24 years of Independence, we are
still living on past glory only, whercas the
neighbouring  States like Madras and
Maharashtra have made tremendous progress
in electrifying their villages. We have ample
power in Mysore. We are producing much
more power than any other State, and wc
have surplus power. But we are not using
it for the benclit of our rural population.
A big attempt has to bc made to see that
every village in Mysore gets power as carly
as possible,

As the hon, Minister has pointed out
already, power is necded in the rural arcas
not merely to light the houses but for irriga-
tion purposes, for small-scale industries which
alone can solve the problem of rural uncmp-
loyment, and the various agricultural proces-
sing factories that are to be started in this
country on a large scale. So, in Mysore,
there is a great nced to have a big plan
for electrifying thc rural areas.

Now, | come to the problems of the
Bangalore area. T have the honour to repre-
sent in this House a portion of the Bangalore
city and the belt arca around the Bangalore
city, Compared to other cities, this belt area
round about Bangalore is like a hell. It has
neither the advantages of the villages nor
the benefits of th~ cities. Neaily three to
four lakhs of people arc living in this belt
arca, But they do not gel amenities like
water supply, drainage, electricity, power,
eic. 'They happen to be the real sufferers.
The city corporation does not spend a single
pie for them, The Government of India
industries which are situated round about
Bangalore like the HAL, ITI, HMT, BEL
etc. which employ more than three to four
lakhs of people only pollute the sanitary
conditions in that area but do not contribute
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a single pie to the coffers of the local muni-
cipalities or the panchayats to attend to the
needs of the people in the belt arca. Out of
Rs, 250 crores which the Mysore Govern-
ment gets, nearly Rs. 80 crores are derived
from thc Bangalore city alone. I learn that
more than Rs, 30 crores is paid by Banga-
lore in the form of sales tax and about Rs,
25 to 30crores in the form of income-tax,
and other taxes like betting tax, vehicles tax
are also derived from the Bangalore city.
Because of thc industrial complex round
about Bangalore, the sanitary conditions are
deteriorating. But the Statc Government
is not giving any grant to this belt area
eacept that they are supplying some drinking
water from the Cauvery water supply scheme,
which has also not yet materialised. So,
in order to meet the urgent nceds of the
pcople living around Bangalore, the Centre
as well as the State Governments should
come forward to mahke a bigger contribution
every year to provide proper sanitation,
proper water supply and for the eradication
of the mosquito nuisance that existz in the
belt area. I would appeal to the Central
Government that this is the time for them
to help the Government of Mysore and the
city of Bangalore, becausc they are having
their industries round about Bangalore.

This House has always felt that we
shouid not have President’s rule in any
State and we should as carly as possible
have populur governments established in
the States. 1 am sorry that in Mysore a
situation has arisen where the Governor's
rule has had to be imposed. Mysore is
one of the States which had democratic
institutions even as early as 85 year ago.
Mysore has had its Assembly and Council
since then, and the rulers there were ruling
with the consent of the people. So, I would
appcal to the Government and to the Prime
Minister through the Finance Minister that
they should establish as early as possible a
popular government therc. The ruling Con-
gress is capable of forming a Ministry there
and they have enough strength to form a
Ministry. 90 per cent of the Mysore MPs
have pleaded for the immediate establish-
ment of a popular Government there, Out
of 27 Members, excepting three or four who
for honest reasons differ, the others want
immediate formation of a popular government
there and then going to the polls after some
time. So, T would dppeal (o the Prime
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Manister to see that a popular government Is
established immediately in Mysore

I would also urge that two commussions
should be set up in Mysore One com-
russion should be set up to inguire into the
irregularities 10 appointments and promo-
tions 1 government service since the last
thirteen or fourtecen years There had been
so much of irregular promotions and appoint-
ments m Mysore Government , a lot of
nepotism  was  rampant | caste-1sm  was
prevalent almost everywhere, and people got
disappointed <0 much , there was so much
of heart burning in the services, that when
these clections came, this was the time for
them to show to the people how much
discontent they had If there was the
Indna wave in other States, 1t was not a
wave 1In Mysoic but 1t was a cyclone It was
a cyclone which swept 27 members  Ewen
il some of wus had resisted, the cyclone
would have brought us here That was
the strength of the cyidlone, that was the
extent of the discontent prevailing

1 feel a Commusson should be constitu-
ted to go into icregularities 1n appointments,
nepotism and promotions  There should be
constituted another Commission 1o go into
the Cauvery diinking water supply scheme
for Bangalore vily  The scheme was started
5-b years ago At thal time, It was ¢stima-
wd to cost Rs 1015 crores Then 1t was
ievised 1o Rs 20 crores Agamm 1t was
1evised to Rs 30 ciores Today 1t has risen
upto Rs 50 crores One ot the senior
cngineer members of the Commission who
tcsigned from that body has come out with
4 statement alleging frauds, that they have
daueepted a tender costing Rs B crores which
would have cost only Rs 34 crorcs if the
tender of an Indian firm was accepted,
rejecting the tender of the I'rench firm 1
would request the Finance Minister to take
immediate steps to constitute these two
Commusions

*SHRIM K KRISHNAN (Ponnam)
Mr Chairman, Sir, with your peimission,
I would lthe to speak in Malayalam which
15 my mother tonguc
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Sir, before I start speaking about the
Budget which 1s before the House I would
like to say that as the Mysore Budget has
been brought here for discussion, budgets
of many other States have also been dis-
cussed in this House Only an hour before
the Orissa Budget was discussed and passed
by this House T'wo days earlier the Budget
of Manipur was considered by this House.
It 1s likely that we may have to consider
the budgets of Bihat and U.P also I doubt
verv much whether in the next two days,
before we adjourn, the Government will
piesent those budgets also—Bihar and U P.—
to this House

Why 1s this happening ? It 1s because
of the policy pursued by the ruling Party
What are they doing ? They are not allowing
tlected popular Ministrics to  function 1n
those States where the Ministries belong
to any other party Members elected to
the Assemblies, it thev belong to any opposi-
tion party, are cncoutaged to defect and
come over to the ruling Party The
antonomy of the State 15 completely 1gnored
Also, the offices of the Governor have been
used to further the interest of the i1uling
party Corruption and utler opporiunism
have become a general feature 1n this country
If this poliey 1< allowed to continue, where
the ruling party topples popular Ministries
in the Staies, we will bave to go on discussing
and passing budgets of diflerent States here
in this Parliament

With a view to stopping this our party
put forward a proposal before this Govern-
ment  The suggestion was (0 mahe defec-
tions legally difhicult This can be done
only if the defectors automatically lose their
seats m the Assembliecs of Parliament and
have to face the clectorate again  If such
a fear 1s nstilled in the minds of the
Members they will not think of defecting
and the ruling party will not be able to topple
popular Ministries 1 am sorry to mention
that the ruling party did not agree to the
proposal put forward by us '

What happened in Mysore ? Compared
o other States Mysoie 1s placed ma
peculiat postion  Members and Ministers

* The original speech was delivered in Malayalam



203 Mysore Budget and

[Shri M, K. Krishnan]

who till yesterday stood by parties other
than the ruling Congress and were vehemently
opposing it both inside the Assembly and
outside changed their loyalty overnight and
crossed over to the ruling Congress. It is
strange that the ruling Party is so anxious
to welcome these erstwhile rivals into its
bosom, Until yesterday they were reaction-
aries and they werc blocking progress. But
today suddenly they becamc progressives
overnight. I am unable to understand this
When there arc people in the ruling Parly to
welcome them such defections wil! continue,

It was in this way that thc Mysore
Government was thrown out and Piesident’s
rule imposed therc. For imposing Presi-
dent’s rule the proclamation has (o be
adopted by both the Houses of Parliament
within two months. This is the provision
in the Constitution. If at the time of the
proclamation the Lok Sabha is not in scssion
and the Rajya Sabha adopis it, it will have
1o be passed in Lok Sabha within one month.
When we discussed the Orissa Budget, nt
was pointed out here that the proclamauon
imposing President’s rule was not passed by
either Lok Sabha o1 Rajya Sabha. That
means the Government at present 1 Op15sa
is not according to the constitutional provi-
sions. Why should such a Government be
there in Orissa and why should (be ruling
party agree to that 7

In Mysore the State Government has
been removed and the President’s rule
imposed. I am not entering into the details
of the Budget. [ only want to say on this
occasion that if the policy of toppling popular
Ministries in States and imposing President's
rule is continued we will have to discuss
here many more State Budgets and that will
lead to authoritarianism,

With these remarks, Sir, 1 conclude.

DR. V.K.R. VARADARAJA RAO
(Bellary) : There are two or three points I
want to make,

SHRI M. V., KRiSHNAPPA : The time
is very short. The previous speaker made
some general observations on this Budgel.
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SHRI C. CHITTIBABU (Chingleput):
The previous speaker said that somebody
from Madras defected from one party (o
atrother party.

SHRI M. K. KRISHNAN : It is Mysore

DR. V. K. R. VARADARAJA RAO:
1 have carefully gone through the President’s
notification under which the hon. Minister
has now introduced this Budget. From the
Governor's letter it appcars that he found
that it was not possible to form a stable
ministry ; at the same time he has hept the
legislature in suspension. The position s
not clear to me. The Governor says ‘it
seems a controversy  has arisen regarding
the admission of the members of the legis-
lature wishing to join the Congress Pasty
and also regarding the question of the
formation of an alternative numstry, T do
not hnow how far the Governor, or for tha
matter the President <should take notice
officially of thines that Lappen outside the
legislature o parliament  In  any case, [
should like to point out that after the wonder-
ful victory which nmwv partv had  at the
clections, cvclone as M1, Krishnappa called
it, in several States people who belonged to
the ruling partics 1n those States stasted,
defecting from those partics and want to
cross over This has heen happening 1n
U.P , T think this is going to happen m
Bihar, It has happened in Mysore. I belicve
that efforts arc being made to form a ministry
in U.P. with memberz who, before the elec-
tions, belonged to the opposition parties,
who fought against us in the clections, who
after the electton and Indira cyclon have
now joined the ruling party. 1 believe
very shortly a ministry will be announced
in UP. A similar situation arises in Mysore
also. T should like the Government to
explain to this House whether there is any
intention on the part of the Government
to have a discrimonatory treatment between
the formation of popular Governments in
one State and another. This is a question to
which 1 should like to have a ca egorical
answer.

I am not in favour of the formation of
a ministry with defectors. 1 do not think
that any person, who after the election
crosses the floor of the House with the hope
of becoming a Minister or a Deputy Minister
or something else should be given that
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reward But there should be no bai ona
person joming a parly without any benefits
on joining a party TI'be suggestion 1 want
to make 1« this, The Mysore Governor
should be requested to find out from Mr
Siddaveerappa, the leader of the Congress
ruling party whether he has a numerical
majoity without the defectors being rewarded
with Mmstership  In othar words he may
wend for him and find out from him
whether he .5 1n a position to have a numenr-
o1l magonity, and whether he will confine his
ministity  making only to those persons
who wete in the Congiess party before the
tection took place  If so I suggest that
the Governor should po ahead and hdve the
IMesident « order 1evoked and  cnable the
‘oomation ol a mumistiy  If that docs not
hippen 1t would be futile waste of time to
tty to form a muscellancous  conglomerations
of puties and call thit a mimstry We
hive had enough caperience of SYD Mmnis-
tiues n the countiv Jn that case the
President s rule should continue 1 would
uggest further that this  particular  clause
heeping Assembly n suspension should be
iecvohed and the Assumbly should be dis-
solved , the clictions should be held n
1972 1 know some friends have made the
ruggestion that there should be an imimediate
cleetion As one who faught the eclections
reeently Toshould point out that the clectoral
rolls are detective In the house where [
stayed my brother in law's name was not 1n
the hst, for thirty years he has been in
Bellary  The names of his wife and doughter
weie n the electoral rolls  (Mmterrupitons)
1 am giving you only one example, I can
give you a number of other examples where
the name of whole tumihies were not found
in the list With full confidence 1n the
strength and the ideology of my party I
say that we should not go m for an
immediate poll  The Preudent s rule should
be continued and theie should be regular
tleclions m 1972 unless M1 Siddaveerappa
» able to form a Miistry from among
those who weie 1n the Congress (R) before
the election with the suppoit of those who
have not yjoined his party without seeking

office  That 1s my first and major political
point
I shall now come o some

economic aspects of the Bedget The speech
of the Finance Minister of Mysore says that

CHAITRA 8, 1893 (SAKA)
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the report on Kudaramukh 1ron ore project
has been sent to the Government I should
like the hon Minister o give us some idea
as to how soon the Government expects to
deal with that report There s the
Mangaloie harbour project with which 1
had to do something before  Orignally it
was intended that 1t would receive ships
upto 60 thousand tonnes draft It was
revised upwards to I(0 thousand tonnes
draft, with a view to cater to the export of
Kudaramukh iron ore From rehable, or
unrchable  <ources 1  understand that an
attempt 15 being made to stop the progress
of the port and kwp 1t at 60 thousand
tonnes It appears that thev will think of
some mcthod by winch ore will be trans-
no ted to ships which will be anchored five
ot six miles away fiom the port T should
like to know the intention of the Government
in weud to the further development of
Mangalore harbour, and also what they
piopose  to do in regard to Kudaramukh
1ron ore project

We were all very happy in this House
when our Icader announced 1n the last
Parliament the cstablishment of three steel
plants  One was to be 1n Vizag, the other
was to be 1n Salem and the third 1n Hospet
I ind that the foundation-sione for the
Salem project was laid first, I also find that
the foundation-stone for the Vizag project
has been laid second  But nothing has been
done <o far iegarding the steel plant n
1lospet which concerns me because the sife
chosen s Tornagallu, which 13 about 20
miles fiom Bellary city and about 20 miles
from Hospet (Interruptions) Mr
Gupta can look after West Bengal , I am
talking about my Statc and of something
which 15 of importance to the nation as a
whole I should ke to know from the
Minister when they propose to lay the
foundation stone for this project, because
therc 1s great deal of anxiety among people
there and throughout the clection compaign
I was bombarded with questions from my
constituenis when this foundation stone was
going to be lnd  They say  Is 1t because
there 1s the DMK rule in Madras that the
foundation stone had been laid at Salem ?
Is 1t because there 1s Congress Government
in Andhra that the foundation stone at
Vizag has been laid ? Iy it because there
15 the Congress (O) government in Mysore
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that there is no foundation-stone in Hospet ?
I had to answer those questions, as T am
the elected representative of my people.
So, I want to ask the Government, and 1
want them to let us know when they propose
to lay the foundation-stone for the steel plant
in Hospet, and what action they propose
to take to expediate the construction of that
plant.

MR. CHAIRMAN : The time is very
short,

DR. V. K. R. VARADARAJA RAO:
1 shall finish in another three or four
minutes. [ will not take more time Only
one or two things more. 1 would like to
draw your attention to the fact that in the
speech made by the Finance Minister, Shri
Ramakrishna IHcgde--1 think it was a care-
taker governmeant —not now under President’s
rule - he said he would abolish octroi. I am
much interested in it because in another
capacity I made a very strong plea before
the country for the abolition of octroi. The
Finance Minister said that be was abolishing
octroi and then he had an alternative
proposal to make up for the revenues, 1
would like to know from my hon. friend the
Finance Minister hcre whether the octroi is
going to stand abolished, and whether any
alternative proposals are under consideration
for augmenting the revenues which would
be lost by the abolition of octroi which
amounts to something like Rs. 6 crores.

I would now like to say one or two
things about my own district. 1 shall then
finish my speech. I would like the Presi-
dent's government, since we are now in
power, to see that instructions arc issued
to the State Government and their officers
that no harassment is given to the poor
voters. T and my party have been returned
to power by the votes of the poorest of the
poor in the land ; at least that is so as far
as my S ate is concerned and my district is
concerned. They are all terrified and afraid
of all sorts of oppression and all sorts of
harassment, I would like to have a cate-
gorical assurance, now that my State is under
President’s rule. I had mentioned this to
the Home Minister a few days ago, and he
said, “Bring me specific cases because jt is
the State Governmient,” Now it is under
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President's rule. 1 would like to have a
categorical assurance which will then give a
sense of security and safety to the people of
Mysore State who, by an overwhelming
majorily, have voted us to power here in
this House. I would like to have a cate-
gorical assurance from the Minister that
every attempt will be made by the Central
Government to sce that no harassment is
madc on the poor, innocent, helpless, back-
ward sections of the community cspecially
in rural areas and in urban slums who have
voted for the Congress (R).

Now, I shall mention a few things more,
There is the need for a Government College
in Bellary, 1 would not expatiate on il.
Then there is the need for dry-farming
programmes in the wostern part of Bellary
district. 1 would not expand on it. There
is also the need for taking into account the
desirability of a pelletisation plant for Bellary
district, because the Donimalai iron ore
project is going to bc mechanically opcrated
so that it will produce wastes and fines and
they cannot be used unless there is a
pelletisation plant, and 1 believe it is under
the consideration of the Government, 1
would like to know fiom the Government
whether any decision has been taken and
when they propose to takc action on this
particular matter,

There are many other things which 1
would Jike to touch upon, but I shall not
do so now. All that I would like to say
is that on the whole T am satisfied with the
budget that has been presented by the
Mysore Government and 1 have gone through
it.  (Interruption) 1 am not concerned
with political factions. 1 am concerned,
us a developmental economist, with the
economic aspects of the budget by pointing
out that the budget presented by the Mysore
Government is a good budget, and 1 would
like to thank the Central Government on
behalf of the people of Mysore for the special
assistance that they have given to the Mysore
State, the special accommodation that they
have given both for non-Plan and Plan
expenditurc, and thereby enabling the State
Gove:nment to fulfil their schemes on Plan
development.

SHRI KALYANASUNDARAM (Tiru-
chirapalli) : Sir, although I come from
Tamilnadu, and not strictly connected with



209 Mysore Budget and CHAITRA 8, 1893 (SAK4)

Mysore State, and so not competent to
express strong views on what 1s happening
in Mysore, there are some problems which
are the common concern of both Tamilnadu
and Mysoie and ] would like 1o bring them
to the notice of thi, government Up ull
now the Mysore administration was under
the control of Congress (O) and that ol
Familnadu under DMK and there was some
misunderstanding developing between these
two States on the question of sharing the
Cauvcri watetrs  Tamulnadu 15 one of the
States which has fully used the over-ground
waters and Cauvert 15 the mawm souice of
irrigation for Tamulnadu The people of
Tamilnadu  especially  of the disticts of
lanjore and Tiruchirapalh fuel very anxious
when they learn that syme of the tribut tries
of Cauvers in Mysore arca are sought to be
diverled to Mysoie in spite ol the protests
mide by the laminadu goscrnment  The
Mysore Government did not pay heed to
the advice of the Umon Government athet
and 1 am told they are busy constructne, or
starting work of construction, acioss these
tributaries  Now that Mysore has come
under President s Rule 1t ginves an opportunity
to the Umion Government to mmtiate falks
between Tamilnadu and Mysore to setlle the
dispute about the shanng ot waters bciween
these two States

[ do not want to press my claims n 4
partisan way 1 am anxious that Mjysore
also must get its due share 1 am not apamst
it When we are patt of the same country
should there be so much of quarrel butwecn
these two States ? Can we not solve this
dispute in an amicable way through direct
negotiations 7 Fven when the Butish weie
ruling us they were able to reach some
settlement That basis s still there So, st
should be easy for the two States to reach
an agreement to the mutual advantage of
both the States

Cauverr 15 irrigating the plans  of
Tamilnadu Without this water 1t 15 1mpos-
sible tor Tamilnadu to grow paddy and we
will be forced to come to the Cuntie for
e So, T would reguest the goveinoment to
intervene 10 this matter and to  sce that the
dispute 15 scttled 1n an amicable way, Tamul-
nadu government 1s pressing for thy referencs
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of the dispute to the tribunal, If that becomes
inevitable, I would support the demand of
the Tamilnadu government so that we can
find a solution as early as possible because
to allow this dispute to dnft will further
worsen the situation Therefore, immediate
oction is called for to stop further construc-
tion of the proposed dams in Mysore area,
as a first step for making amicable solution,

The hon Member who preceded me was
jealous of the foundation stone laid for the
steed plant

DR V K R VARADARAJA RAO-
Not jealous  don®t talk of jealousy , tilk of
suppot

SHRE KAT Y ANASUNDARAM Suth-
cient funds must be llocated for the speedy
exccution of the plant 1 want not only the
Salem plant but [ would support the dumand
for a plant at Hospet also

*SHRITV CHANDRASHLKHARAPPA
(Shimoga) Mr Chauman, Sir, the Budget
for the State of Mysore for 1971-72 has been
placed befoie vy While commanding the
Budget T have to gine o few  suggestions for
the consideration of the Government

I would like to draw the attention of the
Government to the utter negluct of the hilly
regions in Shimoga district of Mjysorc State
During the last 15 vears, many schemes have
been diawn and the Mualenad Board was set
up for the development of these 1egions But,
unfortunately the Boaid 1s ndctive and no
tangible <teps have so fr been t1aken by the

Board for de'eloping these ireas  This needs
special atiention
The sccond immportant thing 15 the

selting up a medical college in Shimoga |
was all the while hopeful that the demand
of the people of this aica would be met and
that adequate provision would be made in
Budget for setting up a college Unfortunately
my hopes huve been belied

The construction work of Bhadra Project
1s not proceeding according to schedule This
Project 1s not given as much importance as
the Fungabadra project As a result the farmers
are not enjoying any benefit and vast culti-

*The original speech was delivered m Kannada.
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vable areas remain un-irrigated. This should
be given top priority so that farmers are able
to reap full benefit from this project.

There has b:en a considerable depletion
of forest wealth in the State and no propei
afforestation schemes have been drawn up
to augment the forest wealth. 1 urge the
State Government through the centre to take
timely action in the malter for conserving
and incrcasing the natural resources of the
State

In regard to industrics, I have to state
that during the late Sir Vishweshwarayvya’s time
Mysore State had made good progress.
Unfortunately during the last 15 years, duc
to some impediments the progress has slacke-
ned. This year’s Budget does not include
adequate provision for <clting up more
industries. We have a feeling that the centre
1s not giving adequate  altention mn this
direction. This fear lurking in our mind
should, therefore, be dispelled and the Centre
should come forward with adequate
assistance.

Lastly, we have seen that in spite of the
President’s rule in West Bengal, law and
order situation there has not improved. But
the recent elections in the State went ofl
peacefully due to the inspiration and able
guidance of Smt. Indira Gandhi and the
Congress (R) party came out in a large
majority. I am sure that under her able
stewardship, the Statc of Mysore will also
have a stable Government. This is all the
more necessary as the State has to
give top priority to land reform measures and
development schcmes. The continuation of
President’s rule is not therefore desirable and
the popular Government should be «et up
expeditiously.

st A fag (7aar) : Fafa
#gza, WA & wey MWW W g TG
AR FaAwz F IO LT IEA T={
q7 Y & 9% ar & § 97 gw fawre
Hetq § I F qTAT v@Ar ARATE

R ousw Ao wfa gl & g
foft g€t &1 fowr, famrd, fawoit

P R
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gty fafaer el  Bqx wew & apae
gty g€ ag avq aft gl ¥ feq uw
ITTET § |

fpT o arg § agh 9T WA &g
3 wAmar g 7 o SEfy @9 o
Ft oagt o At grat ¥ Frveny § wl
Al AIET FWI AR FIW F@ § gooele
g fagrs gaw w9 7 T 97 a1 @
21 3T N7 JITAZ FAT ATATF £
N Fyrar swar g fr e frum &
TR FFNT TFIT AYAT ANe IR
FHY |

wm f5 & & gw g fr dmw oAy
saft e gmv g€ 97 g® T TaEd
g0 ag dmar Zwm 5 oo aw & faae
e & 3w @ o 9w AN afy gwfe
B9 FT I § & gHTT 7@ 3w aga
T T 9T TEF AN I IR A
gt | SETETy & fau 3@ i wew wRw
@A Fe1 wiw g, Afew T 9 s=fd
F T AT 4537 a@ &9 Ag T
qr @Y &) TAST AW @y g 7 owEe
For afY Fwmar g & fagdr fasw
AaTT a9z R oAt 3 ag A AR A
& ad wmar, @fen fF A ==% &1
qRT FIE AT AEI & | qF SAH) GaF H
Ty gn WA qaAd @t g
gt weg w_Aw A nw faem w3w & WY
wir @ S &t qaret & s gan @, W
atamma & o agt o3 @k N TH
A

17 hrs.
awrafy wgiaw @ 3z fT T awe §
st At fag: g§ @ @A T qar
g deT & STgwrE fou wg wrE
g A §fF mor gw A @
qwe & AT T4 AvAr wiige, dfew dwe
IFETT F A g T@Ar Wngar g ) Afy
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ag af @ Zm At fET war g A
qrasaFAr AEY o%r 1 faey Ao & fou
WATAS & GFaeg A 93 BRTATHW §
faasr aga Afas sramrear & 0 afe

fraigz & 9FT TEOYL JF FIT TH
=¥ e frgre & oo A @2 AraTETA
#1 % a@q AVT AHA FY A | G
qaTT § gare agi Afor €  sAe aeT
...

awmfa wgwa : 97 IS Foe 9@
FT HTOAT q ATT NG AT T 3T FF |

Wt avx faz: =g A @, A&
FZAT |

& waw g8y wgw fs fawa & am,
fRier & AT o WA & A19 weq qqW
N foad avady g8 & SART WAL &N
UF YT ¥ | Y W &A@ OF oA
JREIr § RET SgFT F G T
REY 7 off qTEr FTA T Arfw w7
wfau 1

SHRI B, V. NAIK (Kanara): In the
course of today's decbate, we saw that there
were a couple of points that weie thrown
out. They concern me all the more because
1 am a new Member in this Parliament., All
of you are aware I was sworn in only 3 days
back.

The first issue is something to which 1
will make a passing reference. There has
been considerable amount of controversy
about it in the morning. It kecps on raising
its head from time to time, for the purpose
of asserting itsclf; the assertion is totally
wrong and I will now state what it is. This
is a budget that has been prepaied by the
Government of Mysoie that was in power,
prior to the elections, Let us remcmber, the
clections have been held right under the
nose of the Government which was totally
and completely opposed to the ruling
Congress, which was contesting at that time,
and fighting with its back to the wall,
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Under these circumstances, when we
have becn told that the Members who have
been sitting here in this Parliament today
have got questionable antecedents, I don't
want to dwell at length. I know, 1 will be
stopped immcdiately. Today in the morning
I saw some of my colleagues have been
stopped. But I think, the Speaker, the
Deputy Speaker, every Member of this
Parliament, cannot allow this question to be
answered by a Member of the Cabinet or a
Minister. We should go to the genesis of
each one of us, whether he belongs to the
opposition party or the ruling party.

I only wish my colleague Mr. Krishnan
was not stopped so abruptly in the morning ;
1 don’t think it is correct to question our
very existence in this august House, It is an
insult not only to the Indian people but to
this House. Whether it is the ruling party
or the opposition party, every one who is
sitling here, has raison de'tre seats in this
House. 1 don’t want to go further into this
question.

I would like to dwell upon the measures
in this Budget. Ask our fcllow Members
fiom Mysore. M, M. V. Krishnappa told
that he supports it. Everyone of us know
the hardship of getting popularly elected
and the responsbility involved. (/nterrup-
fiont). 1 am speaking for the first time
after 23 years. We have waited far too long.
Let mec dwecll upon it at a later stage.
(Interruption)

Sir, T would suggest that thc populat
Government to run the Siate of Mysore
bears the full sympathy of all of us duly
elecied. I would take a moral responsibility.
We have to go stage by stage. Somebody
said, Mysore has creditable record of
performance. But with what are we
comparing ? We can’t compare it with other
States with ideal conditions for running on
good lines.

The only thing is that if the ideals of the
people who run the State are much better, I
think it will be run on a still better basis.
But this much is truc that the wcaker sections
in the State of Mysote, the economically
handicapped and the socially handicapped
did not have, and Jet me repeat, did not
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have, a fair dcal at
Government of Mysore,

the hands of the

As far as the Mysore bloc s concerned,
there 1s virtually no oppostion, and, there-
fore, T would say this in regard to the
Governor’s rule. After all, politics s the
art of the possible and it 1s not the art of
the desirable It 1s true that we waunt to
have represcntative gosernments everywhere,
cevery timc and every day. But then when
these repiescntative governments had lost
their representative character, what was 1o
be done ? If there was such a benign and
good government ruling in Mysore, what 1s
the reason why the people had voted the
whole of the i1uling Congress so totally back
to power at the Centre ?

MR. CHAIRMAN : Now, the lon,
Minister,

SHRI1 B. SHANKARANAND
(Chikodi) : May 1 have just onc o1 two
minutes 7...

MR. CHAIRMAN
there 1s no time left.

I am sorry Now,

SHRI M. V KRISHNAPPA The
Mysore budget 1s bigger than that of
Ornissa, Orissa was given 1] hours, Why

should Mysoie be given less time ?

THE MINISTIR OF STATE IN THE
MINISTRY OF FINANCF (5HRI VIDYA
CHARAN SHUKLA) . Shn Shankaia-
nanad had given his viewpoint {o e when
he was sitting with ine lieie a httle while
ago, and, thercfore, [ shall take that into
account,

I would hke to answer a tew major
questions on'y that have been raised m this
debate, For, it 1s only a vote on account
which is being taken for the next tour
months, and 1t is not the rcgular budget of
the Stae Government that 1s being passed
by the Lok Sabha, Wc are only having a
vote on account for the next four months,
and we hope that in the mcantime, (here
would be a popular government in Mysore
which will bring foiward a pioper budget
and have it passed by the clected represen-
tatives in the Mysore Legislative Assembly.
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Dr. V. K. R V. Rao had raised certain
important pomnts regarding certain political
matters and some matlers regarding his own
constituency. First of all, he mentioned
about the need for the formation of a
popular goveinment in Mysore 1le has been
a member of the Central Cabinet and he is a
semior and cxperienced politician. He knows
that the Central Government’s decision
rests mostly on the 1eport of the Governor,
which we receive from him If from a
particular State, a report 1s 1ecerved fiom the
Governor that popular government can be
formed and 1t will be stable, then the Central
Cabinet sits down and takes a decision
bated on the report ot the Governor

The teport of the Governor 1s the basis
on which the Umion Government takes a
decision So it 1s not proper to say that
therce could be any discrimination as between
UP, Mysore, Orissa or Mest Rengal T would
asstne the House that as far as the Central
Government are concerncd, we will take due
note of whatever the Governor has o say
m his repoit It the Governm of Mysore
says that a popular government can be
formed 1n the State, we will take a deusion
to instal one m the Statec Dr  Rao would
know that the Central Goveinment have
always been anxious not to carry on
President’s rule even for a day more than
ncwessary  There 1s no question of continu-
ing Piesident’s qule lor a day longer than
neoessary

Then he mentioned about the steel plant,
He will have noticed 1n the budget papers
that a provision has been made 1n the
budget 1 can assure him that theie will be
no delay in proceeding with 1t, even though
the foundation stone nmght not have been
latd  The construction of the three steel
plants will be proceeded with according to the
local nceds by the management and imple-
mentation will be taken up

As regards dry fauming, a project has
been taken up in Hadadali taluk i Bellary
District, with the assistance of the Ministry
of Food and Agr culture

DR.V K R. VARADARAJA RAO:
Only one aluk.,

SHR1 VIDYA CHARAN SHUKLA :
The Ministry of Food and Agriculture are
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taking up selected disiricts from cach state
for this project, depending upon the recom-
mendations of the local governments, these
districts  are selected carefully in con-
sultation with the Planning Commussion
and other bodis The Finance Minmstry
also comes nto the picture I am glad to say
that his distnict bhas been included in this

pioject

Shry Kalyanasundaram mentioned about
the Cauvery waters dispute The position of
the Central Government 1s that such matters
should be scttled by the concerned States
by bilateral negotiations in which we would
assist them as far as possible so as to enable
them to come to a speedy scttiement of such
questions which are of great importance

Another question raised  concerned
opening miore medieal colleges We  know
that the State of Mysore has alrcady 8
medical colleges The pioblem of unemploy
ment among the mudica! praduates 18 also
rarsting its head in Mysore 1 do not know
whether 1t would be uscful to divert the
lmited funds available for developmental
purposes to  opening  medical  colleges
especially when there are mote  useful
projects to be tahen up Jt would naturally
depend on consultations between the Stale
and Central Govcinments, das to how these
1esources can be best utihsed

Another hon membir  complamed of
slow industrialisation 1n the State 1 do not
think such a complamnt 1s tenable It cannot
be forgotten that theic are a number of
central undertakings hhe HAI, HMT, ITI
and BEL and scveial others established in
the State after independence

During 1970, 30 ncw industnal licences
were i1ssucd fo1 the State The provision for
industries has been increased from Rs 180
lakhs 1 1970-71 to Rs 350 lakhs tn 1971-72,
out of which Rs 50 lakhs are for industrial
cstates So as far as industrial growth gocs,
there 13 no slackenng

Shrn  Krishnappa  menuoncd about
electufication He was a2 Minister 1n Mysore
for some time and made valuable contribu-
tiony to the deévelopment in the State He
knows that almost 80 per cent of the
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population has been covered by electrification
in Mysore Theic me many more wvillages
which will be covered, 30,000 pumps are
gomng to be eneigised during the current
financial year A water supply scheme for
Bangalore city has been diawn up cosling
Rs 30-32 crores An outlay of Rs 7 crores
has already been made and I think Rs 1 crore
has aheady been sent on thn scheme Shn
Krishnappa made a demand

SHRIM V KRISHNAPPA I wanted
a Commussion of inquury to go into the fraud
of Rs 4 crores commutied mn that

SHRI VIDYA CHARAN SHUKLA
Such things should wait for the installation
of a popular Goveinment in the Mtate when
they can look nto it

Dr Rao mentioned about octron I
looked 1nto the spcech of the State Finance
Mmister when he made this announcement
He said theremn

‘I am happy to announce that we have
decided to abolish octron It will, however,
be necessary to piolect the revenue
tealised fromi it now by the local bodies
1 shall, theretoic, bring proposals before
the House lo1 an alternative measure to

be introduced <simultancously with g«
abolition’
This 15 the dcasion that the State

Government has taken As 15 well known,
during President s rule which 1s a temporary
phase 1n any states admimistration, we do
not normally take decisions which concern
matlers of poucy As a matter of faci, a
dcciston has been taken by the Government
of Mysorc and we have nothing against that
decision We only want that the popular
Government 1in Mysoie, when formed, should
woik out the details of the decision and
implement it 1n a proper manner

Another specific assurance that Dr Rao
wanted was regarding the harassmient of
voters, particularlv the weaher sections of
voters 1 his constiluency 1 think it 18 the
sacred and bounden duty of cvery civilised
Government to sec that when the citizens of
the country cxcercise their francluse in (he
hght of then decision and discretion, theie
should be no hatassment of any kind, and I
can assure hum that as long as the Central
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Government Is in charge of the admumstra-
tion of the State of Mysore, we shall not
allow any harassment to take place, and [
am sure that even after the popular Govern-
ment is formed in Mysore, there will also
not be any kind of harassment of any
section of the population

1 think I ha.,e covercd most of the
important points that were raised by hon.
Members and I request the House to vote
the demands and vote on account for the
State of Mysore.

MR. CHAIRMAN . The question 1s :

“That the respective sums not exceeding
the amounts shown 1n the third column
of the Order Paper be granted to the
President out of the Consolidated Fund
of the State of Mysore, on account,
for or towards defraymng the charges
during the year ending on the 3ist day
of March, 1972, in respect of the heads
of demands entered in the second column
thereof against demands Nos. 1 to 18,
20 to 27, 29, 30, 30B, 31, 31A, 32 to 48,
50, 50A, and 51 to 54.”

The motion vas adopted.

MR. CHAIRMAN :

“That the respective Supplementaty sums
not exceeding the amount: shown in the
third column of the Order Papar b:
granted to the President out of the
Consolidated Fund of the Stale of
Mysore to defray the charges which will
come in course of payment during the
year ending the 31st day of Maich, 1971
in respect of the following demands
entered in the second column thereof :

Demands Nos. 5to 7,9, 13, 17, 18, 20,
24, 27, 29, 30-A, 30-B, 31, 31-A, 33, 34,
37, 39, 40, 41, 44 to 48 and 52to 54."

The motion was adopted

The question s .

MYSORE APPROPRIATION (VOTE
ON ACCOUNT) BILL*, 1971

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
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CHARAN SHUKLA) : | beg to move for
leave to introduce a Bill to provide for the
withdrawal of certain sums from aad out of
the Convolidated Fund of the State of Mysore
for the scrvices of a part of the financial
year 197]-72,

MR. CHAIRMAN : The question is :

“That lcave be granted to introduce a
Bill to provide for the withdrawal of
certain sums from and out of the
Consolidated Fund of the State of Mysore
lor the scrvices of a part of the financial
ycar 1971-72.

The motion was adopted

SHR] VIDYA CHARAN SHUKLA :
1 1n roducef the Bill

I beg to movef

““That the Bill to provide for the with-
drawal of certamn sums from and out of
the Consohidated Fund of the State of
Mysoie for the services of a part of the
financial year 1971-72, be taken mto
consideration

MR CHAIRMAN : The question 1s @

“That the Bill to provide for withdrawal
of certarn sums from and out of the
Consohidated Fund of the State of
Mysore for that services of a part of
the financial year 1)71-72, be taken into
consideration,”

The mo'ion was adopted.

MR. CHAIRMAN :
up the clauses,

1 shall now take

The question 1s :
“That clauses 2, 3, the Schedule, clause 1

the Enacting Formula and the Title stand
part of the Bill.”

The mntion was adopted.

*Published in Gazette of India, Extraordinary Part I1, section 2, Dated 29-3-71.
tIntroduced with the tecommendation of the President.
iMoved with the recommendation of the President
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Clauses 2, 3, the Schedule, clause 1
the Enccting Formula and the
Title were added to the Bill

SHRI VIDYA CHARAN SHUKLA ,
I move

“That the Bill be passed.”

MR CHAIRMAN The question is :

“That the Bill be passed ™

The motion was adopted

MYSORE APPROPRIATION BILL¥*, 1971,

THLC MINISTER OF STATF IN THE
MINISTRY OI FINANCL (SHRI VIDYA
CHARAN SHUKLA) 1 beg to move for
leave to ntioducc a Bill to authonse pay-
ment and appropriation of certain further
sums from and out of the Consohdated
Fund of the Statc of Mysore for the services
ol the financial year 1970-71,

MR, CHAIRMAN . The question 1s

“That leave be granted to introduce a
Bill to authorise payment and appropria-
tionof certam turther sums from and out
of the Consohdated Fund of the State
of Mysoie for the scrvices of the
financial year 1970-71."

The motion was adopted.

SHRI VIDYA CHARAN SHUKLA :
I introducet the Bill.

I beg to movett .

“That the Bill to authorise payment and
appropriation of certain further ~ums
from and out of the Consolidated Fund
of the State of Mysore for the services
of the financial year 1970-71, be taken
into consideration,”
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MR. CHAIRMAN : The question is :

“That the Bill to authorise payment and
approptiation of certain  further sums
from and out of the Consolidated Fund
of the Stale of Mysoie for the services
of the financial year 1970-71, be taken
into consideration ™

The motion was adopted.

MR. CHAIRMAN * The question is

“That clauses 2, %, the Schedule, clause
1, the Fnucting Formula and the Title
stand part of the Bull.”

The motion was adopted.

Clauses 2, 3, the Schedule, clause 1,
the Lnacting Formula and the
Title were added to the Bill.

SHRI VIDYA CHARAN SHUKLA :
I move :

“That the Bill be passed.”

MR CHAIRMAN  The question is ;
“That the Bill be passed.”

The motion was adopted.

SHRI C. CHITTIBABU (Chingleput) :
Sir, I request the hon Mimster to reply to
the question raised by my fiiend Shri
Kalyanasundaram in connection with the
Cauvery waters,

SHRI VIDYA CHARAN SHUKLA :
1 have replied 1o that.

SHRI C CHITTIBABU : What is the
decision of the Government of India ?

SHRI VIDYA CHARAN SHUKLA :
1 have replicd to that point.

*Published m Gazette of India Extraordinary Part Il, section 2, Dated 29-3-71,
+Introduced with the recommendation of the President.
ttMoved with the recommendation of the President,
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WEST BENGAL BUDGET, 1971-72
GENERAL DISCUSSION—DEMANDS*
FOR GRANTS ON ACCOUNT (WEST
BENGAL) 1971-72, DEMANDS FOR
SUPPLEMENTARY GRANTS (WEST
BENGAL),* 1970-71 AND RESOLUTION
RE PROCLAMATION IN RESPECT OF

MARCH 28, 1971

WEST BENGAL

MR. CHAIRMAN : We <shall now

take up the West Bengal budget, Item Nos,

25,
The time allotted 1s only one hour.

26, 27 and 28 will be taken togcther,
So, 1

request hon. Members to co-operatc with the
Chair and fimish it within one hour,

DiMAND NO. 1—4 TAXrs on INCOMF

OTHER THAN CORPORATION Tax

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 3,86000 be granted to the
Piesident out of the Consolidated Fund
of the State of West Bengal, on acconnt,
Jor or towards defraying the charges
during the year ending on the 31st day
of March 1972, n respect of “Taxes on
Income other than Corporation Tax’.”

DeMAND NO. 2—9 LAND RivLNu1
MR. CHAIRMAN : Motion Moved

“That a sum not exceeding
Rs. 2,59,77,000 b= granted to the
President out of the Consolidated Fund
of the State of West Bengal. on account,
for or 1o4ards dcfraying the charges
during the year cnding on the 31st day of
March, 1972, in  respect of ‘Land
Revenue',”

DiMmaNnD No. 2—76  OTHLR MISCPLLA-

NEOUS COMPENSATIONS AND
ASSIGNMENTS

MR. CHAIRMAN : Motion moved.

“That a sum not exceeding
Rs. 11,01,000 be granted 1o the
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President out of the Consolidated Fund
of the State of West Bengal, on account,
Jor or towards defraying the charges
during the year ending on the 3list
day of March, 1972, in respect of
‘Other Miscellaneous Compensation and

Assignments”.”

DrManDp No. 2 -92 P\YMINT OF

COMPENSATION TO LAND-LIOLDIRS,
FTC. ON THE ABO! ITION OF THL
ZaMINDARI SYSITM.

MR. CHAIRMAN : Motion moved.

“That a sum not  excecding
Rs 12500000 be granted to the
Piresident out of the Consohidated Fund
of the State of West Bengal, on account,
Jor or rowards ddefraying the charges
duning  the year ending on the 3lst
day of March, 1972, 1n respect ol
‘Payment of Compensation to Land-
holders, etc. on the abohition of the
Zamindarn System'™

Demanp No 3--10  S1ATr Fxasr
Duiirs

MR. CHAIRMAN : Motion moved.

“That a sum not exceeding
Rs. 39,46,000 be granted to the
President out of the Consohidated Fund
of the State of West Bengal, on account,
Sor or towards defraying the charges
during the year ending on the 3lst
day of March, 1972, in respect of ‘State
Excise Dutics’."”

DrMAND No. 42-11 TAXES ON VEHICLES

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 8,17,000 be granted to the President
out of the Consolidated Fund of the
State of West Bengal, on account, for
or towards defraying the charges during
the year ending on the 3ist day of
March, 1972, in respect of ‘Taxes on
Vehicles'.””

*Moved with the recommendation ;f the President.
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DeManp No 5—12 SaLts Tax

MR. CHAIRMAN : Motion moved :

“That a sum  not exceeding
Rs. 28,83000 be granted to the
President out of the Consolidated Fund
of the State of West Bengal, on account,
Jor or towards defraying the charges
during the year ending on the 31st
day of Maich, 1972, in respect of ‘Sales
Tax'.”

DrManD No 6—13 Oruier TAXrs
AND DuTii S

MR. CHATRMAN : Motion moved

“That a sum not exceeding Rs.
37,31,000 be granted to the President out
of the Consolidated Fund of the State of
West  Bengal, on account, for or
towards defraying the charges during
the vear ending on the 3ist day of
March, 1972, in respect of ‘Other Taxes

L1

and Duties’,
DeMAND No. 7—14  St1amps
MR. CHAIRMAN : Motion moved.

“That a sum not cxceeding Rs. 10,17,000
be granted to the President out of the
Consolidated Fund of the Statc of West
Bengal, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1972,
in respect of ‘Stamps'.”

DeMAND No. 8—13%  REGISTRATION
FEES

MR. CHAIRMAN : Motion moved.

“That a sum not exceeding Rs 28,593,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on ac:ouni, for or rowards
defraying the charges dwing the yca
ending on the 31st day of March, 1972,

(R 1]

n respect of ‘Regisira ion Fecs'.

DeMAND No. 9—16 INTIRFS! ON DEBT
AND OTHI R OBLIGATIONS

MR, CHAIRMAN ; Motion moved.
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“That a sum not exceeding Rs. 33,33,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards
defraying t(he charges during the year
ending on the 31st day of March, 1972,
in respect of ‘Interest on Debt and other
obligations’

DeMAND NoO. 1 1—18 PARLIAMLNT,
Sta1E/UNION TERRITORY
LEGISLATURE

MR. CHAIRMAN - Motion moved.

“That a sum not excecding Rs  31,28,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, or for towards
defraying the charges during the year
ending on the 3Ist day of March, 1972,
in respect of ‘Parliament, State/Union
Tettitory T egislature’.”

DimMaND No 12—19 GFNERAL
ADMINISTRATION

MR. CHAIRMAN : Motion moved ;

“That a sum not exceeding Rs.
2,87,44,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal, var eccount, for or
towards defiaymg the charges during
the year ending on the 3Ist day of

March, 1972, in respect of ‘General
Administration”.”

DimAND NO 13—21 ADMINISTRA-
TION O JUSTICE
MR. CHAIRMAN : Motion moved ;
“That a sum not excecding Rs, 84,70,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or' towards
deftayirg the charges during the year

ending on 3lst day of March, 1972, in
respect of ‘Administration of Justice'.”

DivanDp No 14-22 Jans

MR. CHAIRMAN : Motion moved :
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“That a sum not exceeding Rs, 87,80,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards
defraying the charges during the year
ending on 3ist diy of March, 1972, in

respect of ‘Jails’.

DeMaND No 15—23 PoLICE
MR CHAIRMAN : Motion moved :

“That a sum not cweeding Rs
10,86,87,000 be granted to the President
out of the Consohdatcd Fund of the
State of West Bengal, on account, for
or towards defraying the charges during
the year ending on the 31st day of March,
1972, in respect of ‘Police™.”

DrmMaND No 16— 6 Miscii LINIOUS

DirPARTMINTIS—FIRE SIRVICTS

MR. CHAIRMAN : Motion moved ,

“That a sum not excceding Rs. 29,09,000
be granted to the Presrdent out of the
Consolidated Fund of the State of Woest
Bengal, on account, for or towards
defraying the charges during the year
ending on the 3ist day of March, 1972,
in 1espect of ‘Miscellaneous Departments
—Fire Services"."

DEMAND No. 17- 26 MISCLLLANIOUS
DLPARTMENTS—EXC1 UDING FIR1
SERVICES

MR. CHAIRMAN. Motion moved

“That a sum not exceeding Rs.
2,24,12,000 be granted to the President
out of the Consohidated Fund of the
State of West Bengal, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1972, in respect of ‘Miscellaneous
Departments -Fxcluding Fue Servicey’ ™

DeManD No. 18—27 ScCIENTIFIC
DEPARTMENTS
MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 26,000
be granted to the President out of the
Consolidated Fund of the State of West
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Bengal, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1972,
in respect of “Scientific Departments’.”

DeMAND No, 19—28 EDUCATrION
MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
27,12,62,000 be granted to the President
out of the Consohdated Fund of the
State of West Bengal, on account, for
or towards defraying the chaiges during
the year ending on the 31st day ol
March, 1972, in respect of ‘Education’ ™

DiMAND No 20—29 MrpicAL
MR. CHAIRMAN . Motion moved .

“That a sum not exceeding
Rs 8,13,62,000 be granted to the
President out of the Consolhdated Fund
of the State of *West Bengal, on account,
for or towards defraying the charges
during the year ending on the 3lst
day of March, 1972, in respect of
‘Medical’.”

DimAnD No 21—30 Pusric Hrarmn

MR. CHAIRMAN : Motion moved :

“That & sum not exceeding Rs.
3,92,79,000 bec granted to the President
out of the Consolidated Fund of the
State of West Bengal, on account, for
or towards defraying the charges
during the yeat ending on the 3lst day
of March, 1972, in respect of ‘Public
Health,"

DiManp No, 22—-31 AGRICULTURE-

AGRICULTURE

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 5,12,00,000 be granted to the
President out of the Consolidated Fund
of the State of West Bengal, on acccunt,
Jor or towards defraying the charges
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during the year ending on the 3lst
day of March, 1972, in respec of ‘Agri-
culture—Agriculture".”

DEMAND No. 22—95 CAPITAL Qur-
LAY ON SCHLIMES OF AGRICUL-
TURAL IMPROVEMENT AND
RISEARCH

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 89,02,000 be granted to the
President out of thc Consolidated Fund
of the State of ‘West Bengal, on account,
JSor or towards defraying the charges
during the year ending on the 3lst
day of March, 1972, mn respect of
‘Capital Outlay on Schemes of Agricul-
tural Improvement and Reseaich'.”

No. 23--31 AGRICUI TURI —
FISHERILS

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 24,63000 be granted to the
President out of the Consolidated Fund
of the State of West Bengal, on account,
Jor or rowards defraying the charges
during the year ending on the 3ist
day of March, 1972, in respect of
*Agriculturc—Fisheries’.”

DEMAND No. 24—33 ANIMAL
HUSBANDRY

MR. CHAIRMAN : Motion moved :

“That & sum not excecding Rs. 99,19,000
be granted to the President out of
the Consolidated Fund of the State of
West Bengal, on account, for or
towards defraying the charges during
the year ending on the 31st day of
March, 1972, in respect of ‘Animal
Husbandry',”

DeMAND No. 24—124 CariTAL Qut-
LAY ON SCHEMES OF GOVERNMLNT
TRADING-GREATER CALCUTTA
MiLk SupPLY SCHEME

MR. CHAIRMAN : Motion moved

CHAITRA 8, 1893 (SAKA)
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“That a sum not exceeding
Rs. 5,46,29,000 be granted to the President
out of the Consolidated Fund of the
State of West Bengal, on account, for
or towards defraying the charges
dnring the year ending on the 3lst
day of March, 1972, in respect of
‘Capital Qutlay on Schemes of Govern-
ment Trading-Greater Calcutta Milk
Supply Schemes®.”

DEMAND No 25—34 Co-OPERATION

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 51,84,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1972,
in respect of ‘Co-operation”.”

DrMAND No. 26—35 INDUSTRIES
~INDUSTRIES

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
1,02,80,000 be granted to the President
out of the Consohidated Fund of the
State of West Bengal, on account, for or
towards defraying the charges during
the year ending on the 3Ist day of
March, 1972, in respect of ‘Industries
Industries’.”

DeManD No. 26—96 Carital Our-
LAY ON INDUSIRIAL AND
EconNOMIC DEVLLOPMENT

MR. CHAIRMAN : Motion moved :

“That a sum not ¢xceeding Rs. 62,07,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1972,
in respect of *Capital Outlay on Indus-
trial and Economic Development”,”
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DEMAND No. 27—35—INDUSTRIFS-
COTTAGE INDUSTRILS

MR CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 90,23,000
be granted to the President out of
the Consolidated Fund of the State of
West Bengal, on account, for or
towards defiaying the charges during
the year ending on the 3lst day of
March, 1972, in respect of ‘Industries—
Cottage Industries’”

DEMAND No. 27-96—Cariial Ovr-

LAY ON INDUSTRIAL AND EC ONOMIC
DevivLorMENT— CO11AGH
INDUSTRIES
MR. CHAIRMAN Motion moved
“That a sum not excecding R 5,67,000
be granted to the President out of the
Consolidated Fund of the State of
West Bengal, on account, for or
towards defraymg the charges during
the year ending on the 3Ist day of
March, 1972, in respect of ‘Capital
Outlay on Industrial and Economic
Development— Cottage Industries’ ™

DrMAND  No. 28—35—INDUSTRII §—
CINCHONA

MR. CHAIRMAN : Motion moved .

“That a sum not excceding Rs
22,228,000 be granted to the President
out of the Consolilated Fund of the
State of West Bengal, om account,
for or towards defraying the charges
during the year ending on the 31st day of
March, 1972, i respect of ‘Indu tries —
Cinchona’.”

Demanp No, 29-37—ComMUNITY
DEeVELOPMENT PROJICTS NATIONAL
EXTENSION SLRVICE AND Lot AL
DeviLOPMENT WORKS

MR. CHAIRMAN : Motion moved :

“That a sum not excecding Rs,
1,75,01,000 be granted to the President
out of the Consolidated Fund of the
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State of West Bengal, om account, for
or towards defraying the charges
during the year ending on the 3lst day
of March, 1972, in respect of ‘Community
Development Projects, National Exten-
sion Service and Local Devclopment
Works’,”

Dimanp No 29 —109 - Caritar Our-

LAY ON OTHERWORKS — COMMUNITY

DivLLOPMLN] PrOJCCTS, NATIO-

NAL EXTINSION SERVICL AND

LocaL DiviLormenl WORKS

MR CHAIRMAN Motion moved .
“That a sum not exceeding Rs. 2,90,000
be granted to the President out of the
Consolidated fund of the State of West
Bengal, on account, for or towards
defraying the charpes duiing the year
ending on the 31st day of Maich, 1972,
in respect of ‘Capital Qutlay on other
Works— Commuunty Devclopment
Piojects, National Latension Service and
Local Development Works' ™

DFMAND NO 29 — LOANS AND ADVAN-

s UNDFR ComMmunITY DLVELOP-
MENT PROJECIS, NAIIONAL
EX11 NSION St RVICI AND
LoCAL DLVELOPMENT
WORKS

MR, CHAIRMAN - Motion moved :

* That a sum not exceeding Rs. 2,17,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards
defiaying the charges during the year
ending on the 31st day of March, 1972,
in respect of ‘Loans and Advances under
Community Devclopment Projects,
National Lxtension and Local Develop-

LR 1]

ment Works

DimAnlD No 30—38-LABour
AND EMPI OYMINT

MR. CHAIRMAN : Motion moved :

“That a sum pot cxceeding Rs.

1,95,7¢,000 be granted to the President

out of the Consolidated Fund of the
State of West Bengal, on account, for
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or towards defraying the charges during
the year ending on the 31st day of
March, 1972, in respect of ‘Labour and
Employment’.”

DEMAND No. 31—39—MISCELLA-
NEOUS SOCIAL AND DEVELOPMENTAL
ORGANISATIONS—WFLFARE  OF
SCHEDULED TRIBES AND CASTES
AND OTHER BACKWARD CLASSES

MR, CHAIRMAN : Motion moved :

“That a sum not cxcecding Rs. 78,44,000
be granied to the President out of the
Consolidated Fund of the State of
West Bengal, on account, for or
towards defraying the charges during
the year cnding on the 3ist day of
March, 1972, in respect of ‘Miscellaneous
Social and Devclopmental Organisations
~Wellfare of Scheduled 'iribes and
Castes and other Backward Classes'’.”

DiMAND NoO  32—39--MISCELLA-
NLOUS SOCIAL AND D1LVELOPMENTAL
ORGANISATIONS— EXCLUDING
WELFARE. OF SCHEDULED
TRIBLS BACKWARD AND
CAsTES AND OTHFR

CLASSIS

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 63,86,000
be granted to the President out of the
Consolidated Fund of the State of
West Bengal, on account, for or
towards defraying the charges during
the year ending on the 3ist day of
March, 1972, in respect of “Miscellaneous
Social and Developmental Organisations
—Excluding Welfare of Scheduled Tribes
and Castes and Other Bachward

"

Classes’.

Demanp No. 33—42—MuLtl-
PURPOSE RIVER SCHEMLS

MR, CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
2,79,62,000 be granted (o the President
out of the Consolidated Fund of the
State of West Bengal, on account, for
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or towards defraying the charges during
the year ending on the 3ist day of
March, 1972, in respect of ‘Multipurpose
River Schemes’.”

DiMAND NO. 33—43—]+RIGATION,
NAVIGATION, EMBANKMENT AND
DRAINAGE WORKS (COMMERCIAL)

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
40,93,000 be granted io the President
out of the Consolidated Fund of the
State of West Bengal, on account, for
or towards defraying the charges during
the year ending on the 3Ist day of
March, 1972, in respect of ‘Irrigation,

Navigation, Embankment and Drainage
Works (Commercial).*

DeMAND NoO. 33—44—-IRRIGATION,
NAVIGATION, EMBANKMENT AND
DraNAGE WORKS (NON-

COMMERCIAL)

MR. CHAIRMAN : Motion moved :

“That a sum not exceceding Rs,
1,45,92,000 be granted (o the President
out of the Consolidated Fund of the
State of West Bengal, on account, for
or towards defraying the charges during
the year ending on the 3Ist day of
March, 1972, in respect of ‘Irrigation,
Navigation, Embankment and Drainage
Works (Non-Commercial)'.”

DeMAND No. 33—98--CaAPITAL
OuTLAY ON MULTIPURPOSE RIVER
SCHEMES

MR. CHAIRMAN : Motion moved ;

“That a sum not exceeding Rs. 88,34,000
be granted to the President out of the
Consolidated Fund of the State of
West Bengal, on account, for or
towards defraying the charges during
the year ending on the 3Ist day of
March, 1972, in respect of ‘Capital
Outlay on Multipurpose River
Schemes’,"
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DEMAND No. 33-—-'9—CariTAL “That a sum not exceeding Rs. 55,96,000

be granted to the President out of the
Consolidated Fund of the State of
West  Bengal, on account, for or
towards defraying the charges during the
year ending on the 31st day of March,
1972, in respect of ‘Greater Calcut'a
Development Scheme’.”

OUTLAY ON IRRIGATION, NAVIGATION,
EMBANKMENT AND DRAINAGE
WoRKS (COMMERCIAL)

MR. CHAIRMAN : Motion moved :

“That a sum not excecding Rs. 46,96,000
be granted to the President out of the
Consolidated Fund of the State of
West Bengal, on a. count, for or
towards dcfraying the charges during
the year eonding on the 3ist day of
Mareh, 1972, in respect of ‘Capital

DeEmMAND NO 35—106A--CAPITAL
OutiAy ON GRIATFR CALCUTTA
DI VLLOPMENT SCHEME

MR. CHAIRMAN : Motion moved :

Outlay on [Irrigation, Navigation,
ment and Drain Work
fézbr:grcial)' " rase s ‘That a sum not excecding Rs
’ 1,11,10,000 be granted to the Picsident
out of the Consolidated Fund of the
DEMAND No. 33—100—-CapnAL State of West Bengal, on account, for

QUTLAY ON IRRIGATION, NAVIGATION,
EMBANKMENT AND DRAINAGE

or towards defraying the churges during
the year ending on the 3Ist day of

WoRKS (NON-COMMERCIAL) March, 1972, in respect of ‘Capital
Outlay on Greater Calcutta Development
Scheme'.”

MR, CHAIRMAN : Motion moved :

“That a sum not cxceeding Rs. 43,46,000
be granted to the President out of the
Consolidated Fund of the State of
West Bengal, on account, for or
towards defraying the charges during the
year ending on the 3Ist day of March,
1972, in respect of ‘Capital Outlay on “That a sum not excceding Rs. 6,57,000
Irrigation, Navigation, Embankment and be granted to the President out of the
Drainage Works (Non-Commercial)®.” Consolidated Fund of the State of
West Bengal, on account, for or
towards defraying the charges during
the year ending on the 3Ist day of
March, 1972, in respect of ‘Ports and
Pilotage'.”

DiMAND NO 36—53—PORTS AND
PILOTAGE

MR. CHAIRMAN : Mo ion moved :

DemaND No. 34—50—PusLic
WORKS

MR. CHAIRMAN : Motion moved :

DrMAND NO. 37—57—ROAD AND

o H
That a sum not exceeding Rs. WATER TRANSPORT SCHEMES

5,32,39,000 be granted to thc President
out of the Consolidated Fund of the
State of West Bengal, on account, for
or towards defraying the charges during
the year ending on thc 3lst day of
March, 1972, in respect of ‘Public
wor l'!l

MR. CHAIRMAN : Motion moved :

“That a suin not exceeding Rs. 28,65,000
be granted to the President out of the
Consolidated Fund of the State of
West Bengal, on account, for or

DEMAND NO. 35—51A- GREATER
CALCUITA DEVELOPMLNT SCHEMR

MR. CHAIRMAN : Motion moved ;

towa-ds defraying the charges during
the year ending on the 3ist day of
March, 1972, in respect of ‘Road and
Water Transport Schemes'.”
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DEMAND No. 37—114—CAPITAL
OuTLAY ON ROAD AND WATER
TRANSPORT SCHEMES

MR. CHAIRMAN : Motion moved

“That a sum not cxceeding Rs. 3,07,000
be granted to the President out of the
Consolidated Fund of the State of
West Bengal, on account, for or
towards defraying the charges during
the year ending on the 3ist day of
March, 1972, in respect of *Capital
QOutlay on Road and Water Transport
Schemes'.”

DiManD NO 38- 64—FAMINE
REv1er

MR CHAIRMAN * Motion moved :

“That a sum not exceeding Rs,
1,52,48,000 be granted to the President
out of the Consolidated Fund of the
State of West Bengal, on account, for
or towards defraying the charges during
the year ending on the 3ist day of
March, 1972, 1n respect of ‘Famine
Relief”,”

DEMAND NO. 39- - 65—P1 NSIONS
AND OTHER RTTIRFMENT BENLFITS

MR. CHAIRMAN : Motion moved *

“That a sum not exceeding Rs.
1,20,97,000 be granted to the President
out of the Consolidated Fund of the
State of West Bengal, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1972, in respect of ‘Pensions and
other retirement benefits™.”

DeMAND No. 39—120—PAyMrnis
oF COMMUTLD VALUE OF PENSIONS

MR. CHAIRMAN : Motion moved ;

“That a sum not exceeding Rs. 3,15,000
be granted to the President out of the
Consohdated Fund of the State of
West Bengal, on account, for or
towards defraying the charges during
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the year ending on the 31st day of
March, 1972, in respect of ‘Payments of
Commuted value of Pensions’.”

Demanp No. 40—67—PRrivy
PURSES AND ALLOWANCES OF
INDIAN RULERS

MR. CHAIRMAN : Motion moved :

“That a sum not exceedmng Rs. 9,000
be granted to the President out of the
Consolidated Fund of the State of
West Bengal, on account, for or
towards defraying the charges during
the year ending on the 3lst day of
March, 1972, in respect of ‘Privy Purses
and Allowances of Indian Rulers’.””

DrMAND NO 41—68—STATIONERY
AND PRINTING

MR CHAIRMAN : Motion moved :

* That a sum not exceeding Rs, 39,12,000
be granted to the President out of the
Consolidated Fund of the State of
West Bengal, on account, for or
towards dcfraying the charges during
the year ending on the 31st day of
March, 1972, in respect of ‘Stationery
and Printing"."”"

Drmanp No. 42—70—-FoREST

MR. CHAIRMAN : Motion moved :

“That a sum nmnot exceeding Rs.
1,08,82,000 be granted to the President
out of the Consolidated Fund of the
State of West Bengal, on account, jfor
or tovards defraying the charges during
the yecar ending on the 3ist day of
March, 1972, in respect of ‘Forest”."”

DiMAND NoO. 43— 7]—MISCELLANLOUS

~CONTRIBUTIONS
MR. CHAIRMAN : Motion moved :

“That a sum not excoeding Rs,
3,74,27,000 be granted to the President
out of the Consolidated Fund of the
State of West Bengal, on account, for
or {owards, defraying the charges
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State of West Bengal, om account, for
or towards defraying the charges during
the year ending on the 3lst day of

[Mr. Chairman}
during the year ending on the 3)st day

of March, 1972, in respect of ‘Miscella-
neous—Contributions’.”

DeMAND No. 44—71—MIsCELLA-
NEOUS— PANCHAYATS

MR. CHAIRMAN : Motion moved :
“That a sum not exceeding Rs.
1,07,02,000 be granted to the President
out of the Consolidated Fund of the
State of West Bengal, on accourt, for
or towards defraying the charges during
the year ending on the 31ist day of
March, 1972, in respect of *Miscellanecous
—Panchayats’.”

DeMAND No. 45- 71—MISCFLT A-
NFOUS--SPORTS

MR. CITAIRMAN : Motion moved :
“That a sum not exceeding Rs, 13,318,000
be granted to the President out of the
Consohdated Fund of the State of
West Bengal, on account, fur or
towards defiaying the charges during
the year ending on the 31st day of
March, 1972, in respect of *Miscellaneous
—Sports'."

DeMAND No 46—71 MISCLLLA-
Neous—Civil DErENCE

MR. CHATRMAN : Motion moved :

“That a sum not exceeding Rs 60,59,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or tonards
Defraying the charges during fhe year
ending on the 3ist day of March, 1972,
in respect of ‘Mcellaneous— Civil
Defence’.”

DrManD No 47—71 MiSCIiLA-
NEOUS—OTHER MISCELL ANLOUS
EXPENDITURT

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
1,45,49,000 be granted (o the President
out of the Consolidated Fund of the

March, 1972, in respect of ‘Miscella-
neous—Other  Miscellaneous  Expen-
diture’,”

DeMAND N 47—109 CaPITAL
OuT1.AY ON OTHER WORKS

MR. CHAIRMAN * Motion moved :

“That a sum not cxceeding Rs.
1,72 00,000 be granted to the President out
of the Consohdated Iund of the State
of West Bengal, on account. for or
towards defraying the charges during
the year cnding on the 31st day of March,
1972, in 1espect of ‘Capital Outlay on
Other Woirks™ ™

DimanD No. 48—-71 MisCiLLA-
NFOUS-IRRECOVIERABLY LOANS 10
DISPLACE D P} RSONS WRITII N OFF

MR, CITAIRMAN : Moti'n moved :

“That a sum not exceeding Rs. 3,67,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on account, for or towards
defraying the charges during thc year
ending on the 31st day of March, 1972, in
respect  of ‘Miscellaneous-Irrecoverable
Loans to displaced persons written ofl”.”

DemMAND No 483—71  MISCELLA-
NFGUS-FXPINDITURE ON DISPLACED
PERSONS

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
1,87,39,000 be granted to the President
out of the Consoliduted Fund of the
State of West Bengal, or account, for
or towards defraying the charges
duting the year ending on the 31st day
of March, 1972, in respect of *Miscella-
neous-Expenditure on displaced persons’.”

DEMAND No. 48—109 CAPITAL
OutLaY ON OTHER WoRrkS—EXPEN-
DITURE ON DISPLACED PERSONS

MR. CHAIRMAN : Motion moved @



“That a sum not exceeding Rs 25,67,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal, on cccount, for or towards
defraying the charges during the year
ending on the 31st day ot March, 1972,
in respect of *‘Capital Outlay on Other

Works— Expenditure on displaced
penons’,"
DiMAND NoO 48—~ LOANS AND

ADVANCL 710 DISPLACLD PERSONS

MR CHAIRMAN Motion moved

“That a sum not excceding Rs  20,00,000
bec gianted to the Piesident out of the
Consolidated Fund of the State of West
Bengal on account for o1 towards
defraying the charges durmg the year
ending on the 3st diny of March, 1972,
m iespect of ‘floans and  Advances o
displaced persons’ ™

DiMAND NO 49— 78 PRE-PA (TITION

PAYMENTS

MR CHAIRMAN Motion moved

““That a sum not exceeding Rs 1,000 be
granted to the President out of the
Consohdated Fund of the State of West
Bengal, on account, for oi towards
detraying the charges during the year
ending on the 3lst duy of March, 1972,
in respect of “Pre-partition Payments' "

DeEMAND No 50—98 CariTAL OUTIAY

ON MUL1IPLRPOSE RIVER
SCHIMES-DAMODAR VAI LEY
ProirLcTs

MR CHAIRMAN * Motion moved

“That a sum not exceeding Rs
1,84,99,000 be granted to the President
out of the Consolidated Fund of the
State ot West Bengal, on account, for
ar towards defraying the charges during
the year ending on the 3Ist day of
March, 1972, in 1espect of ‘Capital Qut-
lay on Mulupurpose River Scheme-
Damodar Valley Projects’.”

DiManD No

Drmann No
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DiMAND No. 51—103 Carnac
OUTLAY ONPUBLIC WORKS

MR CHAIRMAN * Motion moved

“That & sum not exceeding Rs
2,63,07,000 be granted to the President
out of the Consolidated Fund of the
State ol West Bengal, on account, for
o! towards defraying the charges during
the year ending on the 3ist day of
Maich, 1972, in  respect of ‘Capital
Outlay on Public Works™ ™

52—124 CAriTAl
OuiLtAY ON SCHIMI S OF GOVFRN-
MtNt TRADING

MR CHAIRMAN Motion moved

*That a  sum not cxceedmg Rs
1,69,40,000 be granted to the President
out of the Consohdated Fund of the
Statc of West Bengal, on account for
or towards dcfraying the charges during
th* vear ending on the 31st day of
March, 1972, in respect of ‘Capital
Outlay on  Schemes of Government
Tiading ™

54—1.OANS AND
ADVANCLS oy St1A1F/UNION
TiRRITORY GOVIRNMFNTS

MR CIIAIRMAN Motion moved

‘That a sum not exceeding Rs
7.81,85,000 be granted to the President
out of the Consolidated Fund of the
Statc of West Bengul, on account, for
or tanards defraying the charges during
the year ending on the 31st day of
March, 1972, in respect of ‘Loans and

Advances by  State/Union  Terrtory
Governments
DfMAND No 3—I10 StAie FEXCISE

Dutns
MR CHAIRMAN Motion moved :

“That a Supplementary sum not exceed-
mg Rs 16,60,000 be granted to the
President out of the Consolidated Fund



243 Wist Bengal Budget,

[Nr. Chairman]

of the State of Wjﬂ Bengal to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1971, in respect of
‘State Excise Duties”.”

DemanD NoO. 6—13-O1HLR  Taxrs
AND DurTies

MR. CHAIRMAN : Motion moved :

*That a Supplementary sum not cxceed-
ing Rs. 18,22,000 bc granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray
the charges which will come in course
of payment during thc year cnding the
31st day of March, 1971, in respect of
‘Other Taxes and Duties’.”

DeMAND No. 7—14—S1AMPS

MR. CHAIRMAN : Motion moved *

“That a Supplementary sum not exceed-
ing Rs. 1,71,000 be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respcct of

Ll

‘Stamps’,

DeEMAND No., 8—15—REGISTRATION
FELS

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 63,000 be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of

L L

‘Registration Fees’.

DEMAND NoO. 9-16—INTCREST ON
DERT AND OTIIER OBLIGATIONS

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not excced-
ing Rs. 20,00,000 be granied to the
President out of the Consolidated
Fund of State of West Bengal to
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defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Interest on debt and other
obligations’,”

DeMAND No. 11—18 —PARLIAMENT,

STATE/UNION TERRITORY
LYGISLATURE

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 46,862,000 be granted to the
Precident out of the Consohidated Fund
of the State ol West Bengal to defiay
the charges wluch will come 1n course of
payment during the year ending the 31st
day of March, 1971, 1n respect of ‘Parha-

T

ment, State;Union Territory | egislatures’.

12—19 -GiINIRAL
ADMINISTRATION

MR. CHAIRMAN : Motion moved ¢

“That a Supplementaty sum not exceed-
ing Rs. 12,70,000 bc granted (o the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of
‘General Administration'.”

DiMAND No. 14—22—JAILS
MR. CHAIRMAN : Motion moved *

“That a Supplementary sum not exceed-
ing Rs. 10,76,000 be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray
the charges which will come in course
of payment during the year ending the
3Ist day of March, 1971, in respect
of “‘Jails’.”

DimaND No. 15—23—PoLICE

MR. CHAIRMAN : Motion moved :

“That a Supplémentary sum not exceeding
Rs. 6,67,001,000 be granted to the
President out of the Consolidated Fund
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of the State of West Bengal to defray the
charges which wil come 1n course of
payment during the year ending the 31st
day ot March, 1971, in respect of
‘Police".”

DeMAND No. 17 —26—MISCLLI ANLOUS

DEePARTMI N1S—FXC LUDING FIRt
SFRvICTS

MR CHAIRMAN Motion moved .

*I hat a Supplementary sum not exceeding
Rs 52 64,000 be granted to the President
out of the Consohdated Tund of the
State of West Bengal to defray the
charges which will come m course of
payment during the year ending the 3lst
day of Maich, 1971, in respect of ‘M-
cellancous Departments —Excluding  Fire
Services' ™

DiManD No 18—27—SCIENTIEIC
DIPARIMINTS

MR CHAIRMAN Motion moved

“That a Supplementary sum not exceeding
Rs 4,000 be granted to the Piewident out
ol the Consohdated TI'und of the State of
West Bengal to defray the charges which
will come 1n course of payment during
the year ending the 3lst day of March,
1971, 1n respect of ‘Scuentihc

LT

Departments

DeManD No 19- 28 EDUCATION

MR CHAIRMAN  Motion moved .
*“That a Supplementary sum not excecding
Rs 8,48,67,000 be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come n coursc of
payment during the year ending the 3lst
day of March, 1971, in respect of
‘Education’ "'

Drmanp No 20—29 MEDICAL

MR. CHAIRMAN Motion moved

“That a Supplementary sum not exceeding
Rs. 24,54,000 be granted to the President
out of the Consolidated Fund of the
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State of West Bengal to dafray the
charges which will come 1n course of
payment during the year ending the 3lst
day of March, 1971, i respect of
lMch.al. L1

DeMAND NoO  24—33- ANIMAL
HusBANDRY

MR CHAIRMAN  Motion moved :

“That a Supplementary sum not exceeding
Ry 45,21 000 be granted to the President
out of the (onsolidated Fund of the
State of West Bengal to defray the
charges which will come 1n course of
payment during the ycar ending the 3lst
day ol March, 1971, n respect of
‘Amimal Husbandry' »

DEMAND NO 24—124—CapPiTAL OuUT-

LAY ON ScCHLMLS OF GOVERN-
MINT TRADING —GRFATER
CaicutTia MiLk SuPPLY
ScHLML

MR CHAIRMAN . Motion moved :

‘That a Supplementary sum not exceeding
R< 1,60,29,000 be granted fto the
President out of the Consolidated Fund
ol the State of Wcest Bengal to defray
the charges which will come 1n course of
payment during the year ending the 3lst
day of March, 1971, 1n 1espect of ‘Capital
Qutlay on Schemes of Government
[ rading — Greater Calcutta Milk Supply
Scheme ™'

DiMAND NO 26—96—CAPITAL OUT-
LAY UN INDUSTRIAL AND ECONG-
MIC DEVLLOPMLNT

MR CHAIRMAN  Motion moved .

“] hat a Supplementary sum not exceeding
Rs 2,51000 be granted to the President
out of the Consolidated Fund of the
State of West Bengal to defray the

charges which  will come 1n course
of payment dunng the year ending
the 3lst day of March, 1971, o

1espect of *Camtal Oullay on Industral

and Fconomic Development’,
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DeMAnND NoO. 26—35—INDUSTRIES-
COTTAGE INDUSTRIES

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 26,44,000 be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray
the charges which will come n course
of payment during the year ending the
21st day of March, 1971, in 1espect of
‘Industries-Cotlage Industrics’.”

DemMaND No 27—96—Cariiar Oul-
LAY ON  INDUSTRIAL AND
EconoMIC  DIVELOPMENI-
Co1TAGH INDUSTRIES

MR. CHAIRMAN . Motion moved :

“That a Supplementary sum not excced-
ing Rs. 831,000 be granted to the
President out of the Consolidated Fund
of the Statc of West Bengal to defray
the charges which will come n
course of payment durmng the
year ending the 3Ist day of March,
1971, in respect of ‘Capital Qutlay on
Industrial and Lconomic Development
Cottage Industries’.”

DemanDp No.  3--44- IRRIGATION,
NAVIGATION, EMBANKMENT AND
DRAINAGE WoRKS (NON-
COMMERCIAL)

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 3,92,29,000 be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray
the charges which will comc in course
of payment during thc year ending the
3Ist day of March, 1971, in 1espect of
‘Irrigation, Navigation, Lmbankment and
Drainage Works (Non-Commercial)*,”

DrMAND No. 33~ 99-- Cariiar Oui-
LAY ON IRRIGATION, NAVIGA1ION,
FEMBANKMENT AND DRAINAGE
WORKS (COMMFRCIAL)

MR. CHAIRMAN : Motion moved :

“That a Supplemntary sum not cxceed-
ing Rs, 1,06,54,000 be granted to the
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President out of the Consolidated Fund
of the State of West Bengal to defray
the charges which will come in course
of payment during the year ending the
3ist day of March, 1971, in respect of
‘Capital Outlay on Irrigation, Navigation,
Embankment and Drainage Works
(Commercial)’."

DmanDp No  34—50- PurLic WORKS

MR. CHAIRMAN : Motion moved :

“That a Supplementaiy suin not exceed-
ing Rs. 3,91,07,000 be granted to the
President out of the Consolhidated Fund
of the State of West Bengal to defray
the charges which wil comein course
of payment during the year ending the
3lst day of March, 1971, n respeect of
‘Public Works'”

DeMaND No. 36- 53 PoRr1S AND
PrLotaGr

MR. CHAIRMAN . Motion moved :

“That a Supplementaty sum not excecd-
ing Rs. 191,000 te granted to the
President  out of the Consolhidated Fund
of the State of West Bengal to defray
the charges which will come in course
of payment during the year ending the
3i1st day of March, 1971, in respect of
‘Ports and Pilotage’.”

DEMAND NoO 38— 64—FaMint ReLIFF

MR. CHAIRMAN : Moltion moved :

“That a Supplementary sum not excecd
ing Rs. 11.12,71,000 be grantcd to the
President out o the Consolidated Fund
of the State of West Bengal to defray
the charges which will come 1n course
of payment during the year ending the
3lst day of March, 1971, in 1espect of
‘Famine Relief".”

DiMAND NO 39- (65~ PINSIONS AND

O1HLR R TIREMINT BINEFITS
MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 11,49,000 bc granted to the
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President out of the Consolidated Fund
of the State of West Bengal to defray
the charges which will come in course
of payment dunng the ycar cnding the
31st day of Maich, 1971, in respcct of
‘Pensions and Other  Retirement
Bencfits”,”

DeEMAND No. 39—120—PAYMENT OF
COMMUFIED VALUL 011 PENMIONS

MR CHAIRMAN Motion moved

“That a Supplementary sum not excced-
mmg Rs 1,00,000 be granted to the
Picsident out of the Consohidated Fund
of the State of West Bengal to dclray
the charges which will come in course
of payment during the ycar ending the
st day of March, 1971, in respect of
Payments  of Commuted value of
Pensionsy' ™

Divmanp No 47— 71—MiscprLLa-
N OUS-IRRECOVIRABL T LoaAns
10 Disp.ACED  PIRSONS-
WRITTIN OFF

MR. CHAIRMAN Motion moved

“That a Supplementary sum not cxceed
ing Rs 99,00,000 be gianted to the
President out of the Consohidated Fund
of the State of West Bengal to defray
the charges which will wome 1n course
of payment dutmg the year ending the
3ist day of Maich, 1971, in respect of
‘Miscellaneous-Hiecoverabie  Loans to
Displaced Persons written off* "

Dimand  No  47—T71—MISCLLLA-
NiOUS EXPINDITURI ON DISPIACED
PrRSONS

MR CHAIRMAN Motion moved

“That a Supplementary sum not exceed-
ing Rs 1,36,57,000 be granted to the
President out ot the Consohidated Fund
of the Statc of West Bengal to defray
the charges which will come in course
of payment during the year ending the

DimManp  No
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3ist day of March, 1971, 1n respect of
‘Miscel'aneous-Fxpenditute on Displaced

Persons’,”

Dimanp No 47—109 --CariTAL Ovut-

LAY ON OTHFR WORKS-EXPEN-
DITURT ON DISPI ACLD
PrrsoNS

MR CHAIRMAN Motion moved

“That a Supplemecntary sum not exceed-
ing Rs 4,47,000 be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray
the charges which will come in course
of payment duning the year ending the
st day of March, 1 71, n respect of
‘Capital Outlay on  Other Works-Expen-
diturc on Displaced persons

DimAND NoO 52124 —-CaprniaL Qut-

1AY ON SCREMES OF GOVI RNMLNI
TRADING

MR CHAIRMAN Motion moved

“Ihat a Supplementary sum not exceed-
g Rs 2,6544,000 be granted to the
Piesident out of the Consohdated Fund
of the State of West Bengal to defray
the charges which will come m course
of payment duning the vear ending the
3ist day of Maich, 1971, m respect of
‘Capital Outlay on Schemes of Govern-
ment Tiading' "

54- LOAN3S AND
ADVANCIS  BY  SIAIE/UNION
TirRI TORY GOVIRNMINTS

MR CHAIRMAN Motion moved

*“1hat a Supplementary sum riot exceed
g Rs 11,30 94,000 be granted 1o the
President out of the Consolidated Fund
of the State of West Bengal to defray
the chaiges which will come n course
of payment during the vear ending the
31st day of March, 197), 1h respect of
loans and Advances by State/Union
Ternitory Governments' ”
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SHRI JYOTIRMOY BOSU (Diamond

Harbour) : Ttem No. 28 will have to be
taken up separately. That 1s a different
issue.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): May 1 point out
that although all these things will be discussed
together, the voting will take placc separately.
So, it is not a question of finishing every-
thing together. While we are discussing
matters regarding the West Bengal budget
and all that—vote on account- we can also
take into consideration all mattcis relating
to the Presidential proclamation. The vole
will be taken sepaiately. This 15 the
procedure that has been adopted in the

House earlier alvo in the past. These
matters are discussed together but voted
separatcly.

MR, CHAIRMAN: In the Order

Paper that is circulated, it 15 mentioned that
items 25, 26, 27 and 28 may bc discussed
together.

SHRI JYOTIRMOY BOSU: [ am
sorry, it crcates complications for us. Wc
had detailed two speakers, one for item
Nos. 25, 26 and 27, and another for item

No. 2°. It may suit the Minister or the
Chair, but it makes 1t difficult for us.
(Interruption)

MR. CHAIRMAN : Mr. K C. Pant,
THE MINISTFR OF STATE IN TIIF
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPTT OF
ELECTRONICS, DEPIT. QF ATOMIC
ENERGY AND DLPTT. OF SCILNCE
AND TECHNOLOGY (SHRI K C.
PANT) : Sir, The Proclamation issuced by
the President in respect of West Bengal on
March 19, 1970, would continue 1n force till
the 31st March, 1971  Elections to the State
Assembly were held earlier tlus month and
the prospects of the formation of a stable
Ministry 1n that State are sull being explored.
Since the formation of a Ministry may not
be possible before the 3ist of March, it is
necessary that this Proclamition should
continue in force beyond that date till such
time that it becomes possible to restore a
popular Government in that  State.
Although the effect of the approval of this
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Resolution would, as provided in Article 357
of ithe Constitution, be that the Proclamation
may continue in force for a period of six
months, the Pioclamation can be revoked
catlier 1f and when the Governor is satisfied
that it would be possible to have a stable
Ministiy in that State.

I would like to take this opportunity to
mention that during this period of neacly
one year when the Central Government
became responsible for the administration of
that State, a number of devclopmental
schemes and schemes for promoting gicater
social  justice weie commenced and  the
geneial programme for development of the
State was implemented with vigom Theie
were difficult and complex problems in that
State which had been further accentuated by
difticuli law and order conditions and po-
litically instability in the past.

In regard (o law and order, the problem
was tackled Ffrom varous angles  Thus,
whilst on the onc hand the State Police was
provided with better equipment, transport
and communications, they were also  assisted
mn their tash by Cential foices. More legal
powers were given to the State Government
by two Piesidential enactments, the West
Bengal Picvention of Violent Activities Act
and the West Benpal Maintenance of Public
Ouder Act, for dealing with the situation.
1t was as a result of these various steps taken
that peaceful polling in that State bhecame
possible and the percentage of voting reached
nearly 60 per cent, This compares
favourably with the all-India average of
ncarly 55 per cent and that in most other
States. The people by exeicising their basic
democratic right of franchise have pronoun-
ced their verdict against the extremist and
subversive ideologies of violence,

The House is aware of the priority
attached by the Government to the problems
of Calcutta. This task had been taken up
by the Central Government in all serious-
ness 1mmediately after the issue of the
Proclamation. Additional sources of revenue
for financing a larger programme of develop-
ment were found, The entry tax imposed
few months back has proved to be a
substantial source of revenue. Besides more
funds have been mude available by borrowing
from the market and loans received from the
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Central Government and other finanung
instittions  The Calcutta  Metropolitan
Development Authority, having junsdicton
over the entire Metropolitan region, was set
up m order to coordinate and facihitate the
planning, finanung and implementation of
the programme In regard to the pro-
gramme for the curient financial year, 1t 1s
expected that Re 187 cirores would have
been utilised {or schemes of development of
uvic amemties i Calcutta  These incude
providing more drinking water, impioving
the dramage sewerage and garbage disposal
and other schemes of dovelopment 1 the
lwld of trafhe and tiansportation, medical
and cducational faahies  Considening all
the difhculties and the magnitude of the
problcm, I would like to thank »~nd con-
gratulate all those who have bien ascouiated
with this woerk and have made this achicve
ment pussible witlhin such a short time of the
taking up of this programme  Hesides, the
puncral schemes of  development a speaal
crash programme for amchiorating the Inang
conditions of about a million perple 1n the
bustees of Calcutta was launched During
the curient year, about Rs 13 crotes would
have been utihsed and it s hoped that by
the cnd of the current worhing session 1e by
about the month of June 1971, about
5% lakhs bustee dwcliers would  have
benefited by schemes costing about Rs §)
crores

17 32 hrs

{MR. SPFALFR 1n the Chmir.]

In the ficld of land reforms, two Prew-
dential Acts of far-reaching 1mportance
were passed The lot of the shaie cropper
has been improved and hiy share raised to
75 per cent His right of cultivation has been
made more sccure and hereditary By the
second legislation, the ceiling on agricultural
land has been further
with regard fo the family as a wumi
Simultaneously with land reforms, Govein-
ment attached 1mportance also to the
implementation of the land reform laws
Durmg the year about 113 lakhs acres of
land was wvested in Government afier its
detection as having been held clandestinely
About 65,000 acres of land were settled
With the licencees. About 60,000 families who
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did not own any homestead land benefited
by the free gift by the Government of small
homestead plots The rcvenue organisation
has also been strengthened and improved
in oider to secute faster implementation in
future
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A number of steps have also been taken
to improve the gencral industrial and
economic conditions The Government of
India have decided to set up the Industnal
Reconstruction Corporation with  its head«
quaiters at Calcutia for helping the sick and
closed industries in the eastein region and
particularly in West Bengal A romal com-
mittee of the 1DBI was set up n Calcutta
for fmancng small and medmum industrics
A Presidential Act, called the West Bengal
Relef Uudertahings (Special Provisions, Act,
1971 has also been enacted recently to enable
the Government to take over sick or closed
units 1n the ntercsts of continuing the level
of employment All these steps have had a
beneficial impact but the work requires to
be continued and intensified

Government has also laid emphasis on
tackling the pioblems of employment m the
tural ateas A number of programmes for
benefiting the small and the marginal farmers
and for helping agniculturists by more and
better inputs and technology have been
sponsored by the Central Government,

The good work thus commenced m West
Bengal during the last one year will require
to be continucd and <ustained with as much
if not greater vigour m the future I would
earnesily hope that whilst the Central
Government will continue to give all assis-
tance and support it will also receive the
coopeiation of the people and all the political
partics and groups in that State as also the
leadersiup of the State Government foi
satisfactory mrogress and  completion of this
progiamme

Su, I have already taken a lodg time
and before T conclude T would once agam
recommend to this House the adoption of
this Resolution

Sir, T beg to move

“That this House approves the conti-
nance 1n force of the DProclamation
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dated the 19th March, 1970, in respect
of West Bengal, issued under article 356
of the Constitution by the President, for
a Further period of six months with
effect from the 1st day of April, 1971."

MR. SPEAKER : The discussion on
items Nos. 25, 26, 27 and 28 will be together.
We have to finish the financial business
today. Only two days are left for these Bills
to be discussed in the Rajva Sabha. 1 hope,
hon, Members will not mind situng a little
longer. The other items, items Nos 29, 30,
31 and 32, are quite formal ; most of the
discussion will follow on items Nos. 25, 26,
27 and 28.

SHRI1 JYOTIRMOY BOSE : [ have to
make n submission ; I have ahecady done it
before the Chairman We had treated item
No. 28 as a scparatec ilem and had fixed two
speakers from my party. Will you be o0 kind
as to give them cnough time ?

MR. SPEAKER : There is no objection
if you have two spcakers and you want a
little more time. Bul we are just at the end
of March ; that 1s why we have to go a bit

faster and with certain exception also.
Shri Hazra.

SHRI MANORANIAN HAZRA
(Arambagh) : Mi. Speaker, Sir, in connec-

tion with the West Rengal Budget, at the
very outset T would like to point out, since
the clection episode is over, more than a
fortnight has passed bur the largest party
emerged out of the election has not been
invited or consultcd with a view to forming
a government in the Statc ; on the contrary,
the leader of a five-men party, which has been
rejected by the people of West Bengal, got
that opportunity from the Govcinor as well
as the Prime Minister, of course unofficially.
The attitude of the ruling party at the Centre
towards West Bengal has become clear by
this dirty backdoor policy. They do not want
a popular government in that State and
what they want is a puppet ministry for
preserving class interest of their own,

As most of the foreign and monopoly
capitalists have been working in West Bengal,
the ruling party as champion of their cause
could not keep quiet and twice they destroyed
th¢ United Front Government of West
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Bengal and this time, thatis, for the third
time, they played the same game at the very
beginning.‘

What has been happening today in West
Bengal ? Section 144, the Prevention of
Violence Act and the imposition of curfew
have become the order of the day. From
every corner of the cities to the interior
villages, the roads are being paraded by the
CRP and the military. Without any discri-
mination they have started mass tortures in
the name of combing operation,

Sir, heie arc some telegrams from the
district of Hooghly under Balagarh, Pandua.
Chmsurah, Uttarpara, Chanditala and
Serampur police stanons that  people are
being beaten by the police and nulitary. 1'ven
the old and pregnant women hiave not heen
sparcd.

The other day. the Minisier concerned
got irritated while one of the hon. Mcmbers
from this side raised these facts, Every now
and then, popaganda goes like this that we
are resronsible for giving indulgence to
violence, This is absolutcly vntive and
baseless. I can show you from facts as to
who aie engaged in indulging in violence
throughout the West Bengal, Since 17th
Maich, 1970, 250 of our comrades have been
hilled. Certainly, we did not kill our own
men. Herc arc the pictures of those martyrs.
Even the boys were not sparcd. They were
also killed. Sir, you see what a terrible
matter it 1s. Not only this There arc many
cases of brutalities which took place in the
villages too.

Again, herc is the photograph of Nedam
Hansda’s wife. She was sleeping with her
husband at the dead hour of the night.
The policc and the jotedars entered her
coitage and beat her and then dragged
Nedam with econtinous beating. Then, they
hilled Nedam and did not pgive his dead
body to his wife even, This incident took
place in Dadpur in the district of Hooghly.
These photographs show that the Muslim
ladies were beaten by the CRP and Conresgs
jotedars in ¥, S, Haripal. Here, the wife of
Motiar Rahman named Fazila Bakshi was
raped by the police, In Kansaripara village,
in Dhaniakhali P. §., the wife of Rabi Mandi
was dragged by the police and was raped,
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Then, here 1s a book wriiten by Shr
Kuldip Nayar, Once Mr Nayar was 1n the
Home Department of the Government of
India and was an editor 1n the UNO, Let us
exanune what he says in this book “India—
the Critical Years " I quote

“The ntelligence repoits reaching
Central Government indicate that the
Congress (R) and the CPI are encourag-
ing and hubouring the Naxalites '’

Congress friends should not be rritated
This remark of Mr Nayar can be corrobo-
rated bv facts

The Elewtion of Ukhra  Assembly
constituency was nol held due to the murder
of a candidatc Shnt Dutta Mandal Who
commitied this muder ! IHere 15 a certifind
copy from the Sub divisional  Tudical
Magistrate of Duigipur One Sanat Kumar
Mukherjee dopo od before the same Judiand
Megistrate undar Section 164 Cr P C that
he witnessed the murder, having  been
piesent on the spot and named some
persons who are the assoctates of the ruling
C ongress

to mention one of the
Ccntial Minister 1» always 1n touch with
those persons for political purposes  Sir, the
most mteresting side of the matter 1s that
those persons named by the eye-witnesses
have not been ariested as yct

Sir, 1 want

From these facts, eserybody will under-
stand who are indulging 1n violenee and v ho
are 1csponsible for darkening the mmage of
West Bengal The ruling Party at the Centre
and their allies Iike CP1 and other s»called
democtatic Parties aie spreading hes  aganst
the people of West Bengal 1 ask  them not
to pour venom .y mote  You have to be
aware of the fact that while the ‘Bangla Desh’
across our border have been fighting gallantly
lo achieve thar goal, the people of West
Bengil will not remain sidlent to lake lessons
fiom this unpiccedented historic stiugele,
and tells us this truth whether you likc 1t
or not

1 would like to mention two moie points
The kon Minuister has stated in his statement
that in August a sum of Rs 18'40 crores
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was released by the Centre to immediately
undertake rescue and relief operations to
alleviate the distress caused by the floods.
In this connection, I would draw the atten-
tion of the Minister that the released money
was not spent just after the flood took place,
on the contrary, 1t was spent just one week
before elections

Another point to be mentioned here 18
that the Minister had boasted of opening of
two industnial units which had been closed
for some time Sir, 1n this connection, 1
would fell this House that 150 units weie
closed 1n We t Bengil before the Preuident’s
1ole came info existence Now, 1t has risen
upto 400 The hgute of two units which he
says were re opencd 1s nothing but very
msignificant compared to this

Another  thing 1s about the setting up of
the Industial Reconstruction Corporation
W demanded it within and outside the
legt latene and ve suggested ats formation
immediatcly but it 1s a matter of regret that
it has not yet been fully <ct up I would
suggest, theiefore, that this  corporation
should immediatelv be set up fully 1n order
to hddp small and medium factorly owners
who sufier from lack of funds and to bwild
nuw industry  Otherwise frustration would be
prevatling in the industrial centres in West
Bengal and nobody but the masses of
wotkers would hawve to suffer

SHRI H N MUKLRIEE (Calcutta—
Noith Fast) Mr Speaher, Sir, it seecms a
mity that we arc discussing so many things
together because 1 feel, Sir, that if at least
the resolution which stood n the name of
mv fiend, Mr Pant, had been moved
separately and discussed, then this House
would have had a lair opporiumty ot making
a review, (o the extent that we could, from
diffcrent points of view, of the President’s
jule m Weost Bengal

Shi1 Pant has given a pat on the back to
imself  He has given a wonderful chit to
Piesident s Rule 1 do not understand how
he could do so  Though I dissociale myself
entirely from certain very unfortunate scg-
ments of the speech made by my tnend, Mr.
Hazra Just now, because there 1s hardly any
time to go mto any kmnd of a acrimonious
dJebate, I would like to say that the Govern-
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ment of India remains answerable for the
many acts of omission and commussion which
have taken place during President’s rule,
that 1n recent months things have happencd
when no inquiry has taken place and no
results of the inquuiiv have yet been announ
ced, of the murders of eight young people
i Barasat, the murder of seven people In
Diamond Harbour, the muider n broad day-
Light in a Calcutta sticet of Mr  Hemanta
Kumar Basu, the leader of the Foiwaird Bloc
and so manv other inudents into which
I cannot go now, but not a word has bun
said by the Government of India ty (he
public of this country n regmd to what
happened behind the scenes and we have had
the mortification of having to listen to Mr
Pant congratulating himsellf on the gieat
bencfits which the Government of India has
conferred on West Benpal by condescending
to extend its rule over that unhapmy Sate
I am glad that Mr Hasia has referred to
what 1» happenmg in Bangla Desh  because
if this Government goes on  giving an  im-
pression to West Bengal that West Bengal
also 1s m something like 4 quas colomal
relationship 1n regard to Dielhi,  then,
certamnly, the condition of things m this
country 1s not going to be happy

You have to concihate the people of
‘West Bengal, and you know how when the
spint of a people s roused 1t can produce
most wonderful results, sometimes not <o
very much to your liking 1t reminds me
of something which the Government of India
can do at once not only to satisly the
people of West Bengal, but also to satisfy the
conscience of the people of the whole of
India by tahing 4 step in 1clation 10 4
particular person who, m the notorious
Agartala Conspiiacy Case took a step when
Muibur Rechman Khan was involved
There 19 a man called Brigadiar Ghulam
Hussain Khan, who 1s mulitary attiche m
the Pakistan High Commisston, who was
responsible for interiogating and torturing
Mupbur Rechman  And that 1s why I want
the Government of India to do somecthing
and declare this man persong non grafa
as far na this country 18 concerned He 18
flourishing in the Pahistan High Commussion,
and something should immedia ely be done
about it That would be doing something
not only to Bengal, but in the interest of
{he whole country
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We are discussing this Budget— not really
a Budget proper, but a very tentative holding
operation , but what I would object {0 n 1t
1s, that the Central Government has been
responsible for most of the ills from which
Bengal 1s suffering  And, [ say this because,
the Centre has been running the State now
iiermuttently from 1967 to 1969 and from
the middle of 1970 till tod1y and cven earlier
1t was the ruling party which was n  power
from 1947 right up to 1967
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And therefore it 1s not for the Cenual
Government just so to speak, to piss on the
buck to whatever State Govarnment nught
come 1nto the picture and mecly say  that 1t

has done a verv good job in the mean-
time

The Central  Gosvernment just  cannot
escape responsibility lor the present  distress
ful condiion of a State whih was i 1
ranqu ud of ceononue progress but which 1y
now m a provess of dodime

Sir we are told, for instance, that the
State Government will have to rai e resources
1o cover the owverall dofiat of Rs 2860
crores  What s needed however 15 4 leg up
to the economy of West Bengal And 1 find
no indications anywherc— not m the Contral
Budget, not in the West Bengal Budget, not
in any of the pronouncements of Government
so far, —as to how a new direction 1s to bhe
given to the economy and how a stiichen
State hhe West Bengal (an provide further
1esources 1n oider to go ahead,

Sir, you hnow the paradoxical nature of
the economy of West Bengal lts per
capita income was the highest till 1947 and
then 1t was bracheted with Bombay Now,
in 1966-67, in relation to per capita income,
Woest Bengal 1s the sixth, behind Assam,

Haryana Maharashtra, Punjab and
Tamil Nadu At one tme West Bengal
was sccond only to Kerala in point ol

cducational advance, but now the percentage
of children in primary schools in 1967-68 wan
only 67 and West Bengal's position 15 10 1n
the all-India hist

The number of tractors, electric pumps
and oils engines in use in West Pengal 15
now the lowcst of all the States in India  In
the number of willages electrified, West
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Bengal is among the lowest-placed in the
whole of India, Something has got 10 be
done about it. Wc are told by Shri K. C.
Pant that rural electrification schemes are
going ahead and rural employment pro-
grammes are being undertaken, Sir, West
Bengal has had more than a ballyful of
planning and it is about time that something
is done to show concrete and tangible resuits.
Rural ¢lectrification is almost a drecam and
an illusion and rural cmployment pro-
grammes, il they aie started at all would
1ake, God knows how long, for implemen-
tation,

As far as the Industrial Reconstruction
Corporation is concerned, its function is
limited, and #s resources are cven more
limited, and we do not know for sure as to
what it can do about the position.

In regard to the much-trumpeted Calcutta
Metropolitan Development Authority, we arc
tld that they have spent Rs, 20 crores
alieady and Rs. 1.5 crores have already been
spent on bastis. But we live in Calcutta
and we want to see some tangible results, and
we want to find out in how many bastis
actually water supply and drainage facilitics
and lighting and that kind of thing have becn
provided, and by what particular time we are
going to have these changes, If it is going
to be a drop in the ocean, then Rs. 20
crores is not going to help us a great
deal.

Therefore, what is waned is a coordi-
nation of effort, in order to tackle such
problems as the problem of unemployment.
Engineers’ unemployment is a problem, but
we do not know what the Government of
India is going to do about it.

Farakka is at a standstill. I refer to
Farakka because if the Farakka project goes
uhead properly, then ancillary things can be
done on the basis of the resources of West
Bengal proper and employment of West
Bengal engineers, technicians and other
people also can take place on a ‘ery large
scale. But we do not hnow what is taking
Place ; on the contrary, the Farakka barrage
has been stalled,
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Shri Nanda, when he was the Railway
Minister, talked about an underground
railway in Calcutta. The Soviet expert team
came and gave a report which Shri Nanda
acvepted. But the present Railway Minister
said not a word about it, not even about the
circular or  semi-circular railway in
Calcutta.

The result is that you do not coordinate
your schemes of reconstruction. You do
not open out new avenues for the employ-
ment of engineers and technical people as
well as non-technical people who naturally
would have to come into the picture.

Those of us who know Wesi Bengal, and
so many of my hon. friends also know West
Bengal very well, know that West RBengal is
the onc State in India where roads are the
poorest, where for road-huilding purposes,
you can employ any number of people on a
really go-ahecad basis, but nothing very much
is being donc about it.

In regard to the Calcutta port, in order-
to save it, 50 many things have to be done,
which would mean accentuation of employ-
ment possibilities for the whole State, but
nothing very much is being done about it.

I do not expect from a Votc on Account
something of a wonder, but I do expect from
Government when it comes to Parliament
after having an clection about which it is so
very exhilarated, an clection about which it
says it has put them on the top of the tree
or that they are on top of the world, if it has
that kind of exhilaration, something more
concretc should follow. Why can they not
go ahend and tell particularly a stricken
people like the people of West Bengal that
concrete economic and social micasures are

being taken and  implemented, and
tangible things  ate being  properly
produced ?

That is why I am not at all bappy and
enthusiastic about these things. Whalever
slogans or shibboleths are pronouced fiom
tinic to time, such as Guribi Hatao or
whatever clse, I am reminded of the French
saying :

‘Plus ca change, plus c’est la meme
chose,’
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that is, ‘the more it changes, the more
it is the same thing’, and the same thing
goes on, the same miserable old processes of
bureaucratic procrastination and proliferation
of documentation goes on 1n the Government
offices, and as far as the hife of the people 1s
concerned, it 1s not vitally and tangibly
affected by the activities of Government.
That is why a budget of this sort never
produces the slightest exhilaration, and that
is why when Shri K. C. Pant gives himscll
and his Government a pat on the back, I
can only laugh, and | can only say that you
can go ahead and have all the temporary
exhilaration that you feel about your
performance, but if you put yowm hand on
your heart, you would realise that you have
done nothing hke whuat should have been
done for a State ke West Bengal, and 1f you
go on In this fashion, then one day, sooncr
or later, you may have very well to pay the
penalty for it,

18 hrs.

SHR1I B. K. DASCHOWDHURY
(Cooch-Behar) : The hon. Minister stated
while presenting this 1nterim budget, the
demands for vote on account and the
supplementary demands for grants that the
final budget will be discusscd by (he Siate
Legislative Assembly very soon. He hoped
s0. Although this statement has given risc
to some hope, it has 4t the same time given
a tone of despair.

In the statement it has been mentioned,
that to rejuvenate the economic structure of
West Bengal certain actions have been taken
This has already been referred to by hon
members preceding me., The CMDA has
been given some more funds to improve
Calcutta and give a right turn to the socio-
economic picture of Calcutta and arcas
around it. An Industrial Reconstruction
Finance Corporation has been set up with
headquarters in Calcutta to give some
assistance and incentives to closed nulls and
factories in and around Caleutta to
restart.

Whenever the West Bengal budget is
presented heie, something has been sad
about the city of Calcutta and the South
Bengal districts. But, unfortunately I have
to bring to the notice of the House again—
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I did so last year also—that no constructive
programme and no budget allocations for
schemes concerning North Bengal have found
a place in the budget. Iam sorry I have to
bring in this House, the North-Bengal—
South-Bengal issue, As far as Bengal is
concerned, 1 have already said that it has
given certain hopes for the rejuvenation of
West Bengal's economic structure. But I
must also say that West Bengal has not
received its due consideration from the
Centre for a very long time 1t I have (o speak
out plainly, 1n the matter of plan allocations,
West Bengal has been sanctioned only
Rs 320 crores in the Fourth Plan wheieds
Maharashtra has becn given Rs 898 crores,
Tamil Nadu Rs, 526  crores, UP,
Rs 965 croies and so on, At the same
tune, untortunately, the Central Government
has not considered what 1s the contribution
of the State of West Bengal to the central
pool of fundy OFf all the eaimings from
imports, Calcutta's contubution  alone
comes to 25 per cent ; of the profits earned
by the Government of India, West Bengal
alone accounts for 37 per cent from exports
Yet, what s the shaie that 1s given to
West Bengal for development ; to plough
back to the Statc for dcvelopment ? As
minimum as possible has been given.

At the same tme, West Bengal has 1ts
problems. The first problem is that of law
and order,  But 1t is not enough to say this.
1t has also to bc scen what arc the root
causes of this law and order pioblem? Is
11 only the extremists or terrorists or the
Naxalites who have created 1t here and there
in West Bengal 7 It 1s not so. The youths
ol West Bengal today have no hopes, no
asprrations, the young people in the State,
ate not able to find suitable opportunitics to
expiess themselves , they aie not getting
employment apportumtics cither. What are
the reasons / They aie both economic and
otherwise Ihe economic rcasons have
brought about tlus malaise giving rise to
social tensions and confiicts, To gwve reliel
to the people of West Bengal, the Centre
must give proper attention to the State, If
this economic malaise 1s tackled and appro-
priate relief aflorded, automatically 1t will
have 1ts effect in reducing the dimensions of
the law and order pioblem, which can then
be tackled sati-Factorily,

As 1 said earlicr, as regards North
Bengal, no programme has been drawn up
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in West Bengal. An Industrial Reconstruc-
tion Finance Corporation has been set up,
We welcome this slep the Government of
India have taken. But was it not possible
for the Government of India to sce that at
lcast regional imbalances as between
districts in West Bengal are also removed ?

In the Jast August session when we
discussed the Wcst Bengal Budget I made
some constructive proposals to the hon,

Minister. 1 am quoting from Lok Sabha
Debate of 25th  August, 1970, and |
said ;—

“Wec have been repeatedly asking this
Government and the State Government
to constilute two statutory bodies, a
North Bengal Development Board and
North Bengal Industrial Finance Cor-
poration with a small capital of Rs. 50
crores.”

And the reply given by thc hon. Ministcr,
Shri Vidya Charan Shukla was : I will
bave to look into this matter,” It was
expected that when he came before the House
with the Budget again, he would give due
consideration to these problems which he had
promised to look into. It was expecled that
he would not be presenting a Budget
mechanically drafted by his officers, but
would give his own due consideration.
Unfortunately, it has not been so,

I have also to mention one particular
point. In the West Bengal Budget papers
under the head Public Accounts you will
find a special fund known as ‘Cooch Behar
Development Fund®. This fund was crested
out of the contribution and donation made
by the then Maharaja of Cooch Behar at the
time of its merger. In reply to my points
and the problem that 1 set forth during the
wourse of my speech in this House, the hon.
Minister said :

“I forgot to mention one point that
Shri B. K. Daschowdhury had raised
about the general rcserve fund for
Cooch Behar. 1do not think that he
can have any complaint about this fund.
This fund was created when Cooch Behar
was merged, and at the time of its
initial constitution, it consisted of
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Rs. 105.89 lakhs. Then it has been used
for several years. Iis interest and other
things were deposited in this fund and
it has been used for several years. The
investment yielded a return of probably
Rs. 20 lakhs or something like that.
The balance of the fund at the end of
1970-71 is likely to bc about Rs. 143.27
lakhs, This fund has been used for the
development of Cooch Behar area
and this will continue to be used for that
purpose.”

The same old mistake has been commitied
in this year's Budget. As [ said, it has been
mechanically drafted. This year also, as it
was done in the earlicr year, an amount of
Rs. 54000 has been drawn from this
Cooch Behar Development fund and added
to “Medical” under Grant No. 20. T have
gonc through all the papers and it has been
done mechanically every year in the earlier
three years also. T want to ask a question
to the hon. Minister. What is the purpose
of taking away this amount ? Why this
amount was taken out from this fund in each
and every year and added to “Medical” ? Is
it for the purchase of medicines or is it for
operating new health centres in the district
of Cooch Behar ? Initially, as the hon.
Minister admitted, this fund was created for
the benefit of the people of Cooch Behar.
What is the benefit that has been given to
them 7 Is it not a special fund over which
only the people of Cooch Behar have certain
claims? It is not to be whittled down in
this way in the hands of West Bengal officers
or the Finance Minister of West Bengal.
The hon. Minister should give a clear answer
to this, Last ycar also I had demanded that
there should be a supervisory Board for this
particular fund to sce how it is being used
from year to year, but nothing was done in
this respect.

For Calcutia, because of the closure of
factories, an  Industrial Re-construction
Finance Corpoiation has been started. Even
during election time, when the Prime Minister
visited Cooch Behar and some other district
hcadquarters like Raigany and Malda,
everywhere she made a promise when the
probicm was raised befoie her about the
North Bengal Development Board and the
North Bengal Finance Corporation, that it
will be considered in due course.
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1 shall quote that the Prime Minister
said fiom the Hindustan Standard of 7th
February 1971 The Piime Minister assuied
both the meetings at Cooch Behar that she
would look into the question of the develop-
ment of North Bengal after the elections and
that the formation of dcvelopment council
for North Bengal was already under consi-
deration After talking about all these thinas,
was 1t not expected that the hon Finance
Mimister and the State Gosernment should
come forward with a statement abo i
schemes, when they arc presenting this
budget I would again appeal to the Minister
to set up the ‘North Bengal Development
Board’ and also the ‘North Bengal Industial
Fmnance Corporation” These arc the two
measares which can give some 1ehief to the
back-ward region of Woest Bengal, 1 ¢,
North Bengal

I have this morning received a tedegram
saying ‘Shri Jajneswar Roy, cx-Congiess
MLA and renowned leader biutally murdered
on the 27th eveniag by CPM  puople
immediate arrest of assassinitors solicited-
sender Naravan Battacharya ' 1he scnder
1s also a Congress MLA  Thete aic so many
murders and these have been happening day
and night  The admimistration has failed to
control the situation and somc polwe
officials give shelter to the CPM  murderer,
I am prvileged to know the hon Home
Minister has also re.eived a stmular telegram
1 appeal to him to look nto this problem
and the law and oider situation n West
Bengal so that some steps could be taken
elfectively,

Lastly, the problem of West Bengal 1
very much connected with 1ts socio-economic
conditions and financial reconstruction It
has certain relationship with what has been
going on now In ‘Bangla Desh® I veryone
knows by this tme that we can have better
1elations with Bangla Desh and the pro-
visional Government there , we oin have a
better economuc structure for the whole ot
castern region of India  Prof Hiren
Mukerjee also referred to and [ reiterated
that the Bangla Bandhu Sherkh Munbhu
Rehman was falsely mmpli.ated m the
notorious Agartala conspiracy case by one
Brigadier Ghulam Hussain Khan who we
are told, 1s a mihtay attache’ in the
Pakistani High Commussion in Delhn In

MARCH 29, 1971

Demands and Res, 268
Re. Proclamation

order to have better relationship with Bangla
Desh for econonuc reconstruction of Eastern
India, the Government of India should
declaie hm a persona non grata
immediately

SHRI KRISHNA HALDAR (Ausgiam)
I oppose the exaension of the Piesident’s
rule iIn West Bcngal The statement made
by the Minister and the promises mentioned
by him aic only to rehebilitate the Ruling
Congress 1n West Bengal It will be soon
proved that they are nothing but a hoay
After the peopld’s verdict was announced,
the laigest party mm West Bengal and the
front led by 1t was not calicd (o toim
the Government , it goos against al’ parha-
mentary noims, and gnonmg the verdict of
the people  On the other hand in Orssa
they have seunred only 51 seats out ot 140
still the ruling Congress  Jeader was called by
the Governor to form a Government but he
failled Iifferent standards are adopted 1n
diflerent  States to anstal  stooge government
of the Centre In this regard [ would like to
say that by the verdict ol the people of West
Bengal the paty which  has reduced its
strength trom 33 to § 15 bung made the
lcader badsy and called to foun a Government
o suppress the democratic voice of the
people ol West Hengal

The Government aie speaking 1in support
of Bangla Desh , 1t s very good  We fully
support the just cause of Bangla Desh, but,
at the same tme, we cannot but note that
the Congress Government suppressing the
democratic movement of the people of West
Bengal who arc fighting for land, tood and
democratic nghts

You speak. of demociacy and socialism,
but 1in West Bengal, it the time of Preudent’s
rule, hundieds of peasants, workers, were
kuiled by the police, and thousands of people
were airested and tortured in the policc
lock-up, and tortured by the CRP Combing
operations by the mulitary arc going on to
g1g the demociatic movement of the workers,
the peasants and the middle-class
employees So, I demand that the Govern-
ment should withdiaw section 144, the curfew,
the CRP and the military from West Bengal
immediately

Sir, 1 have hstened
that have been

SHRI K C PANT -
carefully to the speeches
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made. Actually, there 15 nothing which 1
have to add to the statement that [ made
while moving the resolution Tt referred to
the steps that have been taken by the Cennial
Government during the Prusident’s rule in
various directions, and whateser has been
achieved 1n this period has to be viewed
Jeamnst the situation that obtained at the
ume when Preadent’s rule began 1n West
Bengal

Sir, the House wul 1ecall that in West
Bengal, the law and ordua machimery had
mactically broken down when the President’s
mle began The adminnstiative machinery
was 1 a bad shipe Industry was not in
much  better  shape  and  land  1eform
measures which had been  passed during the
It Govetnment  diys  instead of buang
implemented thiough the legal constitutionl
unichingny, were bung  ttempled  to be
onforecd thioueh  other mcthods to benefit 2
prrticular party This was the siluation at
that ume and 1T think ot can be sud thit
duning this period, the Central Government
his succeeded in  slowly gearing up the
wimimistrative machinery and 1n restoring
Iw and order to a laree extent

The House will remember that at one
stage there was a threat to law and order n
the rural areas , that was cuthed There was
1 threat that examunations would not be
Inid , that was curbed , and examinations
were held But I think the greatest challenge
was in the recent clection Some elements
were determmed that the elections would
not be held peacefully and they hcld out
these threats quite openly, and 1t 15 n this
tontext that 1 said that the holding of these
clections did tax the administrative machinary
nd the law and order machinery to the full
Pthink they came out of thus exercise with
fving colours Fxcept for a few incidents an
the day of polling, voting passed off peace-
fully, and the people excrcised their votes
M very large numbers 1 have alieady
teferred to the fact that the percentage of
\oling exceeded 60 per cent, whereas the
all-India average was about 55 per cent

I think this was the basic challenge that
bad to be met—either people can exercise
therr franchise freely and farly o1 those

Demands and Res
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who scek to obsiruct the piocess of demo-
cracy succeed This, mn fact, was the challenge
that the people of West Bengal faced Apart
from the cffort put in by the admmistration
ol West Bengal, 1t 1 realy the people of
Wes Bengal who have to be congratulated
for having faced up to their challenge and
having come out in such large numbers to
excrcise (hr franchive

270

Shr1 Hazra referred to the fact that the
tuling party had destroyed the UF Govern-
ment 1 would tax his memory a little I he
docs that e will renlise that was the CPM
which  was  responsible  at  that time
for bunging down the UF Gorernment
It v not so long ago and if Dr
Ranen Sen had spoken, o1 some CPI
member had spoken, or some other UF
member had spoken, he would not have
said this T quite realise that Shn Hazra 1s
a new membet here  All these 1ssues have
been thraslid out here in the last Parliament
and the House has already come to a
judgment on  that Therefore, 1 would
request him to tax his memory befoic making
a statement hike this

SHRI MANORANJAN HAZRA - |
was 1n the West Bengal Assembly for the
test twenty yeanrs

SHRIK C PANT Iam iery glad
T am talking of Parliament, There 18 a
difference between the two

He mentioned a fact- it 1s not a fact,
it 1s a theory of his—that the CPM 15 not
responsible for indulgmg 1n violence and he
said *we do not kill our own men , so many
of our men were killed ' As far as I know,
the war 1s carried on by his ex-comrades. |
think even he canno! deny that the Naxalte
movement grew out of CPM [t was a
historic  development (Interruptions)
Why challenge facts of listory ?

SHRI A K GOPAI AN (Palghat) I
was once in the Congress and now I ama
Marxist  Now could T say that T grew out of
the Congress ?

SIIRI K C PANT If you acknow-
ledge your parentage, there 1s no harm. At
a particular stage the Naxalites broke away
and formed their own party.
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SHRI K. MANOHARAN (Madras
North)  Shri A K, Gopalan has disowned
a child of his

SHRIK C PANT It i1s true that
there 1s lawlessness in that State Police 1s
taking action and combing operation is going
on Then he referred fo murders Of course
the hon Member said that the police 1s
protecting CPM murderers

AN HON MFMBER Absolutely

false

SHRI K C PANT I say that the
police 1s acting honestly Perhaps, opinions
on both sides are extreme opmions

There was a reference to the fact that
several inguiries have been held My hon
friend, Shri Huen Mukerjee also referred to
the fact that imquinies wcre held but the
results were not known I would hike to refer
briefly to the inquiries that have been made,
because thesc allegations are made on the
floor of the House aramn and again I would
try to reply to them on the basis of facts |
have 1n my possession

The total number of complamnts against
the CRP force from various agencies in West
Bengal during the period from 22-3-70 to
22.3.71 was 36 Of thesc 31 complamnts
were investigated and were found to be either
false, baseless or not justified Five comp-
laints are still pending mquiry It has been
our endeavour to cn ure that each and every
allegation 1s immediately inmvestigated at the
appropriate level and whetever the force
personnel have been proved to be remss,
suttable and stern disciplinary action 1s taken
agains{ the defaulter

1 would just hke to sny one word about
the point madc by Shn Haldai of the Centre
adopting different standards in the casc of
Orissa and West Bengal 1 did not quite
wnderstand what he meant In the case of
Orissa, as he himself later acknowledged, no
government has been formed as vet

SHRI SAMAR MUKHERIJEE
(Howrah) * Dr Mahatab was invited to
form the government
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SHRI K. C. PANT: Evervbody 15
mmvited for talks No government s
formed.

mn

SHRI SAMAR MUKHERIJEF Jyoti
Basu was not nvited to form the government
He was willing, if he was called for He
was willing to takc the responsibility

SHRI K C PANT  The proof of the
pudding 15 in its eating There 18 no
Mahatab Government today,

SHRI SAMAR MUKHERILE
15 dual standard

There
SHRI B K DASCHOWDIIURY
( PM had no magonty

SHRI SAMAR MUKIII RJFF
will be proved in the House

Tat

SHRI K ¢ PANI But the Governor
cannot be stopped from talking with people
I'here 15 no question of different  standards
After all, he has to comc to a decision, and
given d sttuation 1n a Siate he has to devise
his own methods and consuli people as he
likes He has to come to a4 decision  You
and I cannot do it  He has to do 1t takmng
mto consideration the conditions that prevail
in the State

He said that we are trying to frustrate
the democratic voe of Bengal I am very
sorry that he cannot form a government
there 1 cannot help 1t if he cannot get the
voles and the seats Why does he blame
me for it > If he had managed to secure
the scats and still his government had not
been formed, he would have been entitied
1o talk of frustration of the democratic voit
of Bengal

AN HON MFEMBLR
doing in Mysore !

What are you

SHRI K C PANT But then his
understanding of democracy may be different
from mme That I can concede

SHRI SAMAR MUKHERIJFE :
are applying duval standards,

You

SHRIK C PANT: He seems to think
that the CPM has done very well, May I
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remind him that actually the CPM has
secured lower votes per contestant in 1971
than in 1969, o 1969 the votes polled per
contestant by the CPM were 27,598 and in
1971 ¥ is 17,939,

SHRI SAMAR MUKHERIJEE : Piease
state your votes also What was the average
vote of each Congress candidate ? It was
far less than the CPM’s average vote

SHRI K C. PANT.
touched 1o the quick

Why arc you

SHRI SAMAR MUKUERIJEI Abso-
lutely untrue figures are placed here to
muslead the Members

SHRI K C PANT There 1s no
denymng facts 1 am only quoting facts and
statistics  Why are they getting excited ?

SHRI SAMAR MUKHERIJLIL You
are musleadmg the Ilouse by hiding the
reality

SHRI K ¢ PANT May I, in
conclusion, say that 1 sincerely hope that the
work that has been done during the
President’s rule in the direction of ameho-
rating the conditions of Bengal, of trying to
rehabilitate 1ts industry, of trying to umple-
ment the land reforms legisfation, of trying

to tackle  (/nterruption) Why are you
50 sensitive about your own figures 7

SHRI SAMAR MUKHERJEE You
are hiding the reality

SHRI K C PANT Every new

Member must imbibe the sense of democracy
in the House. You have to listen to us
He should fearn from Shri Gopalnn alsa
how he hstens to speeches

SHRI A K. GOPALAN He s
provoking me 1o spesk When he quotes
the figures of CPI(M), we have & right to
quotc the figpures of the Congress, Why

should he quote the CPI(M) figuies
only ?
MR SPEAKER* You will have a

tumber of opportunitics. You can rebut

them later on,
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SHRI A, X GOPALAN: Let the
bon, Minrster answer in such & way as not
to provoke others

SHRI K. C PANT: 1 have great
respect for Mr, Gopalan. He has heard
many speeches made bere. They bave been
very provocative speeches, if I may say so.
If he reads the records iater on, be wili aee
what all has been said from that wde |}
have not been saying all those things But
it 1s my duty to present the factual picture
to you

SHRI K MANOHARAN : Whike you
were quoting figures of that particular party,
what preven'ed you from quoting your
figures !

SIIRl1 K C PAN1 1 have to give my
spcecch  He s entilled to give his spoech.
He may certamnly do it 1 do not obpect
to it

SHR] SAMAR MUKHERIJEE
are musleadmg the House,

You

SHRI K C PANT: The running
commentary only shows that he 1s afraid of
those figures

MR. SPEAKER * No mterruptions
pleasc Allow him to reply Later on,
there wil be other opportumties when you
can rebut all those things.

SHRI K C PANT. Sir, I was con-
cluding by saving that the work that has been
started, 1 hope, will conunue and, particu-
larly, the work of bustees 1n Calcutta which
has been undertaken by the Calcutta
Metropolitan Development  Authonty 1
hope, they will continue the work with vigour
and full cooperation of all concerned, of all
political parties here, and the people at large
1 hope, the new State Government will be
formed soon and that State Government will
contribute to furthering the work that s
being done, I can assure this House that
the Government 1s sensitive to the problems
of West Beugal and Calcutta We shall,
certainly, try to do our best to continue te
assist in the solution of these prodlems in

every possible way

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
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CHARAN SHUKLA)  Mr. Speaker, Sir,
my work has been lightened a great deal by
my hon, colleague's reply which has covered
almost all the points that were 1ased during
the debate,

I would like to mention one specific point
that was raised by my hon friend, Shn
Daschowdhury, about Cooch-Bchar Develop-
ment Fund and many other matters to which
he drew my attention  He also quoled my
speech when 1 was the Minister i the
Ministry of Home Affairs and later on when
I had the opporiunity of putting foith the
West Benpal Budget before this House |
would like to tell him that whatever
assurapces were given in the House were
duly communicated We have taken action
on thet  But as voon as a popular Govern-
ment s formed 1n a particular State, then the
authority to implement all those assurances
and those things passes over to the popula;
Government that 1s formed n the State
He is guite right 1n saying that several things
that we wanted to do could not probably be
done. That 15 because we did not have the
continuous fenure of our work 1n West
Bengal, I can assure lum that in regard to
the points that he had raised, we shall take
due nole of them as long 4s we have the
responsibility of conducting the administra-
tion of West Bengal and, if and when, the
popular Government 1s formed 1n West
Bengal, we shall duly commumicate the
feelings and che pornes chae he had rdred (o
the State Government so that they can take
appropriate action on them

As regards the matters of a new Indus-
trial Reconstruction Corporation, the rural
employment programme that has been
imtiated and the development scheme for the
metropolitan area of Calcutta, etc, all have
been mentioned 1n the statement that 1 laid
on the Table of the House when 1 piesented
the Budget the other day

Lagtly, the only ihing that I want to
mentian 15 about the deficit of Rs 28.60
Crores.  Thac «s tho overal! deficnt that we
have m this Vote on Account. 1 think,
when the final Budget is drawn up for the
State of West Bengal, a very deep and serious
attention will have to be given to cover up
the deficit and sec that the West Bengal
Budget reflects the healthy growth of economy
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there. The cure of all the ills of West
Bengal lies in a quick and very fast develop-
ment of economic activily in the metropohian
grea of <Calcutta and the rest of West
Bengal And as far as the Central Govern-
ment 1s concerned, 1t 1s committed to this
policy and whether 1t 1s the President’s rule
or rule by popular Government, we shall do
our best to see that the ncw development
programmes and the dynamic direction that
has been given to the economic activities yn
West Bengal 1s continued wirh our spegjal
assistance fiom the Central Government o
that we can get nid of the traditional
problems of unemployment and poverty m
the State of West Bengal and patticularly,
in Calcutta where thesc problems pre most
acute

Having said this, 1 would request (he
House to pass the Demands that 1 have
presented

MR. SPI AKFR The question 1s
“That the respectine sums not excecding
the amounts shown i the thnd column
of the Order Paper be granted 1o the
President ont of the Consolidated Fund
of the State of West Bengal, on accoyny,
for or towards defraying the charges
during the year ending on the 3Ist day
ot March, 1972, in respect of the heads
of demands cntered in the second colump
therccf against Demands Nos | to 9,
Il to 52 and 54"

The motion was adopted.

MR SPEAKER -

“That the respective Supplementary sims
not exceeding the amounts shown n the
third column of the Order Paper be
granted to the President out of the
Consolidated Fund of the State of Weyl
Bengal to defiay the charges which will
come 1n course of payment during the
year ending the 3Ist day of March, 197],
m respect of the following demands
enicred rn the second column thereof—

Demands Nos, 3,6to 9, 11, 12, 14,
15, 17 10 20, 24, 26, 27,
33, M4, 30, 38, 39, 47,
52 and 54

The question 1s :

The moiion was adopted.
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MR. SPEAKER : The question is :
“That this House approves the conti-
nuance in force of the Proclamation
dated the 19th March, 1970, in respect of
West Bengal, issued under article 356 of
the Constitution by the President, for a
further period of six months with cfleet
from the 1st day of April, 1971."

The motion was adopted,

18.37 brs,

WEST BENGAIL APPROPRIATION
(VOTE ON ACCOUNT) BILL*,
1971

THE: MINISTI'R OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : Sir, I beg to move
for leave to introducc a Bill to provide for
the withdrawal of certain sums from and out
of the Consolida ed Fund of the Stale of
West Bengal for the services of a part of the
financial year 1971-72."

MR. SPEAKER : The question is ;
“That leave be granted to introduce a
Bill to provide for the withdrawal of
certain sums from and out of the
Consolidated Fund of the State of West
Bengal for the services of a part of the
financial year 1971-72,"

The motion was adopied.

SHRI VIDYA CHARAN SHUKLA : 1
introducet the Bill,

I beg to movet :

“That the Bill to provide for the with-
drawal of certain sums from and out of
the Consolidated Fund of the State of
West Bengal for the services of a part of
the financial year 1971-72, be taken into
consideration,”
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MR. SPEAKER : The question is :

“That the Bill to provide for the with-
drawal of certain sums from and out of
the Consolidated Fund of the State of
West Bengal for the services of a part of
the financial year 1971-72, be taken into
consideration.”

The motion was adopted.

MR. SPEAKER : The question is :
““That clauses 2, 3, the Schedule, clause 1,
the Enacting Formula and the Title
stand part of the Bill."

The motion was adopted,

Clauses 2, 3, the Schedule,
clause 1, the Enacting Formiila
and the Title were added to
the Bill.

SHRI VIDYA CHARAN SHUKLA : 1
beg to move :

“That the Bill be passed.”

SHRI JYOTIRMOY BASU : 1 just
want to say a few words ; I have sent a chit
to you. We have come all the way travelling
1,000 miles.

MR. SPEAKER :
sorry. All of us
way.

No please, [ am
have come all the

SHRI VYIDYA CHARAN SHUKILA :
If the convention is broken, there will be no
limit to it.

SHRI JYOTIRMOY BASU : There is
no  such convention. Why should the
Minister insist like that 7 1 just want two
minutes, '

MR. SPEAKER : 1am sorry. When
guillotine period is on, even half a minute is
not allowed. Otherwise it is very difficult,
1 am so sorry.

*Published in Gazette of India Extraoidinary, Part II, section 2, dated 29.3.71.

tintroduced/moved with the recommendation of the President,
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Now, the question 1s :

““That the Bill be passed.”
The motion was adopted.

——

WEST BENGAL APPROPRIATION
BILL®, 1971

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 VIDYA
CHARAN SHUKLA) : Sir, | beg to move
for leave to introduce a Bill to authorise
payment and appropriation of certain further
sums from and out of the Consolidated
Fund of the State of West Bengal for the
services of the financial year 1970-71,

MR. SPEAKER : The question is .
“That leave be granted to introduce a
Bill to authorise payment and oppropria-
tion of certain further sums from and out
of the Consolidated Fund of the State of
West Bengal for the services of the
financial year 1970-71."

The metion was adopted,

SHRI YIDYA CHARAN SHUKLA
Sir, I introducet the Bill.

Sir, 1 beg *o movet :

“That the Bill authorise payment and
approprigtion of certain further sums
from and out of the Consolidated Fund
of the State of West Bengal for the
services of the financial year 1970-71, be
tiken into eonsideration,”

MR, SPEAKER : The question is :
“That the Bill authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of the State of West Bengal for the
services of the financial year 1970-7{, be
taken into consideration.”

The morion was adopted

MR. SPEAKER : The question is :
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“That clauses 2, 3, the Schedule, clause
1, the Enacting Formuls snd the Title
siand part of the Bill.”

The motion was adopted.

Clauses 2, 3, the Schedule,
clause 1, the Enacting Formula
and the Title were added ro
the Bill.

SHRI VIDYA CHARAN SHUKLA :
I beg to move :

“That the Bill be passed,™

MR. SPI AKER : The question 1s ¢

“That the Bull be passed ™

The motion was adopted.

MR SPFLAKFR : There is one hLitle
thing lelt before we procced to discuss the
President’s Address tomorrow. Do you
want to finish that also today ? That is
about imports and exports.

AN HON. MEMBER : No,

MR. SPEAKER : That is all right—no
question of imports and exports.

SHRI JYOTIRMOY BASU :
being taken up tomorrow ?

It that

MR. SPEAKER !
will take 1t up just now.

If you are witling, 1

Secreldry to report Message from Rajya
Sabha,

— ——

18 43 hrs,

MESSAGE FROM RAJYA SABHA—
Contd.

SECRETARY : S8ir,I hiwve fo report
the following message received from the
Secretary of Rajya Sabha :—

%Published in Gaaette of Indiz Exirzosdinary, Part II, section 2, deted 29-3-41,
tIntroduced/Moved with the recotimendation of the President,
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discussion on  the

Message from R S.

“In accordance with the provisions of
sub-rule (6) of rule 186 of the Rules of
Procedure and Conduct of Business In
the Rajya Sabha, 1 am directed to retuin
herewith the Appropriation (Votc on
Account) Bill, 1971, which was passed
by the Lok Sabha at its sitting held on
the 27th March, 1971, and transmitted to
the Rajya Sabha for 1ts recommendations
and to state that this House has no
recommendations to make to the Lok
Sabha in regard to the said Bill

MR. SPEAKER  So, we will take up
President s  Address

CHAITRA 8, 1893 (SAKA)
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tomorrow. Of course, the Agenda will be
circulated 1o you.

So, we adjourn to i¢assemble at 11 AM.

tomorrow

Bl —

18 44 hrs.

The Lok Sabha then adjourned
till Eleven of the Clock on
Tuesday, March 30, 1971}
Chautra 9, 1893 (Saka).
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